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LOK SABHA

Thursday, July 17, 1980/Asadha 26,
1902 (Saka)

The Lok Sabha met qt Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Wagon shortage in South Central Rail-
way Zopne

*572. SHRI P. RAJAGOPAL, NAI-
DU: Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is wagon shortage
in South Central Railway Zone;

(b) the wagons needed in Andhra
Pradesh to export Mangoes from the
State;

(¢) the number of wagons avail-
able for the purpose;

(d) whether the General Manager,
South Central Railway convened a
meeting of mango exporters and agri-
culturists recently at Renigunta to
discuss about this; and

(e) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIF): (a) to (e).
A statement is laid on the Table of
the House.

Statememt
(a) Yes Sir, to some extent,

(b) Approximately 1420 wagons
were registered for loading Mangoes
during the current season till now.
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(c) About 1350 wagons have beén
loaded with Mangves till 15th July.

(d) and (e). Yes Sir. A preliminary
meeting was held in March, 1980 to
assess the wagon requirement for
movement of Mangoes during the
season in different areas and necessary
follow up action taken for making
available the required number of
wagons.

SHR] P. RAJAGOPAL NAIDU:
Will the hon. Minister send instruc-
tions to the General Manager, South
Central Railway to hold a meeting of
the mango producing districts every
year in March to assess the require-
ment of wagons and to take foilow up
action?

SHRI C. K. JAFFER SHARIEF:
Instructions are already there. As has
been mentioneq in the gtatement also
whenever the geason starts the Gene-
ral Manager will have the meeting
with the traders and I am glad to in-
form the House that the requirements
of the mango giowers have been com-
pletely met this year.

SHR] P. RAJAGOPAL NAIDU:
Will the Government follow the same
procedure with regarg to Jagri Gur?

SHRI C. K. JAFFER SHARIEF:
I require separate notice for this,

SHRI M. SATYANARAYAN RAO:
Is it due to the shortage of wagons?
If so, what steps are you going to take
to manufacture more wagong so that
you can supply wagons not only to
mango growérs but also to the paddy
growers and other peovle because
there iy so much demand not only
from Andhra pradesh but also from
other States? What are you going to
do in this connection?
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SHRI C. X. JAFFER SHARIEF:
To some extent, it is true that there
jg shortage. Partlicularly, this year
we had a lot of burden on the Rail-
ways for the movement of coal, for
the movement of foodgrains, petro-
leum products and so on and so forth.
It is our endeavour to build up the
capacity of the wagons.

PROF. N. G. RANGA: In view of
the faci that there ;s great demand
for these famoug Chittour mangoes in
Bombay and also in  Delhi, would
Government consider the advisability
of providing cold storage wagons so
that they can stand the wear and tear
and there is a greater market.

SHRT NARAYAN CHUBEY: 1Is
Government aware that 3 large num-
ber of wagons are detained in various
areas and the materials are not clear-
ed by many merchants in Shalimar,
Howrah and other places? 1Is this the
reason for shortage of wagons? What
step is Government taking go that
wagong are cleared in time?

SHRI C. K. JAFFER SHARIEF:
This question does not arise out of the
question before the House. However,
it is our endeavour to see that no
wagons are allowed to be kept by
anybody at any points. We are always
having vigilance so that there should
not be any detention, of wagons. Heavy
penalties are being imposed. I do not
think there is any such instance at
present.

Reduction in Strength of Gangmen

*573. SHR1 A. K. ROY: Wil] the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that 124
per cent strength of the gangmen
have been reduced, 10 per cent kept
vacant since last year and further 10
per cent ordered to be reduced; and

(b) if so, reasons for such drastic
curtailment of staff reducing the
employment opportunity of the
boorest section of the labourers in
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these days of serious employment
crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) No
Sir.

(b) Does not arise.

SHR] A. K. ROY: 1n the mudst ot
all round retrenchment of the gang-
men it is a pleasure to hear ‘No Sir’.
Gangmen come from a very pcor
strata of society. Generally they
come from the village; and mostly
they are harijans and adivasies. They
work also in a most wretched condi-
tion in sun and rajn and there is no
scope for any amenities for them-—no
quarterg and pnn water. There is no
scope for promotions and upgrada-
tions., Not only that. In the last
Government, after a great movement,
we have been able to give them the
Central Pay Commission scales and
project rate. On the contrary, when
we have given them the rate, we have
to face this i1etrenchment. Though
they may not be admitting it
on paper, we gre seeing =2ll-
round curtailment of strength of
gangmen at the different places as a
result of mechanisation of tracks, re-
placement of wooden sleeper by con-
crete or steel sleeper, use of machines,
etc. In view of that may 1 know the
number of gangmen in the employ-
ment of railways in the last two years,
the number retired and number newly
recruited in their place?

SHR] C. K. JAFFER SHARIEF:
I am sorry to say that the hon. mem-
ber has not been able to appreciate
the reply. Railway is one of the big-
gest public sector undertakings with
a large employment potential. The
main objective of the railway is to
provide employment, not to retrench
anybody. There is no case of retrench-
ment anywhere. In spite of the
modernisation efforts, even where
there is a possibility of reduction ot
labour, the albour engaged has been
used elsewhere. There is absolutely
no question of any retrenchment of
gangmen,
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MR. SPEAKER: He wanted to
know the comparative reduction in the

last two years.

SHR1 C. K. JATFER SHARIEF:
There ig no reduction. On the con-
trary, as against the sanctioned
strength of 1,53,910 on 31-3-79, this
year on 31-3-80 the sanctioned
strength is 1,59,565.

SHRI A. K. ROY: That is another
way ol saying it. They are decasual-
ising and giving us the figure. What
was the strength of gangmen, ow
many retired and how many have been
recruited? I am not talking of direct
retrenchmen{, but of curtailment. Sup-
posing every year 10,000 gangmen re-
tire, are you recruiting 10,000 gang-
men?

SHRI C. K. JAFFER SHARIEF: 1
said there is no question of retrencn-
ment. Whenever somebedy retires,
somebody is taken in the resultant
vacancy.

SHRI A. K. ROY: Within the last
two months, 400 casual gangmen were
retrenched in Asansol division and
they were offering dharna in the pre-
sence of the DRM. Are you aware OI
it? If so, what are you doing to tuke
them back?

Shri C. K. JAFFER SHARIEF: The
hon. member is asking about a wvery
specific case. I dc not know about it.
If there is anything like that, we will
enqguire into it.

SHRI A. K. ROY: Mr. Samar Mu-
kherjee has already raised it in this
House.

SHRI C. K. JAFFER SHARIEF: The
will take note of it and enguire about
it.

&t R e : Iwa ¥ g ¥ Sufera
W mifea dwda § o @ § wgaag
FHW THFCEE | TTAAR AT @Y
gy & ag qrAar wrgar g e wr o ofr aga
| ATAA AL aF FT FI F A HIAAT
wage R ANt Haw @ § afkei, A fafaw
wd I A AN A AT P W Ay
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goW W ¥ sfsard §, @1 g T # Ay
e wai g ? dfea ofr Ao awrwm & v
ag qATH AW AT w5y faatre w3 | &
g AT g g e dopae dda v faslaa
w0 & faafad § sar sgard v vk g ?

@ Adr  (of wwaata faat) - fawe
Ja<d wr gy oY § gH gww 9@ qar Fwar
g‘n ATAfid qeEm IuR fag waw Afeq )

T A ¥ ggAa § B garx agt O S
JaTd § Fanr wedi ' wedi U
FeAT AfET | WA avz F gww ¥ oArq
T gu #7 Fgr o v g IuEy Aszr wT R E L
TF & ag § f5 FIue @ F1 ww@T RS
arg wfRarwar g, s fad dopwe e
g, ST [WALH &7 & g 747 Tpede
BT 3 [l AF 9% @4 WX § TR
waifag a1q /gt & | UF w2 AT ug feran 4T
g gowag & B g9 ag ITE WO
FEAITT @ & ML EHd sHFTgumE frzr g T
vmaTsna #v 51 AfFa w7 g0 § ag TG4
wiedi @ wedt g M @A s FraAr K7
Fax & Fiaad fao e drgam gt g
T AEA S 9 FTH T 7 af (6T Fg AL
FT fzar wiw, ga fawg g7 za & fawie w5
@ & T gga wier & T w7 A FT AT )

Condition of Indians in Saudi Arabia

+

*574, SHRI CHIRANJI LAL
SHARMA;

SHRI SHANTARAM
POTDUKHE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether hig attention has been
drawn to the press reports appearing
in the Hindustan Times dated the
14 June, 1980, wherein it has been
stated that Indians are recruited for
Menial jobs to sweep the streets, lanes
of Riyadh and to collect garbage from
house to house;

(b) whether Government propose
to bring such Indian nationals back
into country and see that the foreign
countries do not exploit the poverty
stricken Indians; and

(¢) if not, the reasons therefor?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) Yes, Sir.

(b) and (c). In pursuance of a Sup-
reme Court Order dated 20 March,
1979, any Indian national filing with
the Protector of Emigrants an authea.
tic copy of the contract of empleyment
with the foreign employer has been al-
lowed to emigrate freely, except in the
circumstances enumerated in that
order. The said order does not stipu-
late any minimum terms and condi-
tions for foreign empioyment before
emigration is ta be permitted nor Jdoes
it impose any bar on the emigration
of Indian nationals to take up menial
jobs abroad. There is, therefore, no
proposal to bring Indian national em-
ployed on such jobs back to India.
However, efforts are being made to

ensure that the foreign employers
fulfil their contractual obligations
towards their Indiap employees.

A proposal to introduce new legis-
lation on emigration ig presently
at an advanced stage of consi-
deration by the Government, with
the objective, inter alia, of exercising
a reasonable regulation in regard to
the categories and terms and condi-
tions of employment for intending
Indjan emigrants.

SHRI CHIRANJI LAL SHARMA: 1
would like to know; How did the Sup-
reme Court come into the picture?
What are the implications and details
of the crder? What was the stage ot
which the Supreme Court came 1nto
the picture?

SHRI P. V. NARASIMHA RAO: l'he
occasion for the Supreme Court to issue
the order was a case which went uoto
It. The parties are M/s. Lamba Tra-
vels versus the Union of India, ete. [
bresume, the order had been placed on
the Table of the House in the past. 1f
it is desired. I can place it on the Table
ence again. That was in 1979.

SHRI CHIRANJI LAL SHARMA: I
would like to know whether such con-
tracts that are entered into by the
Indians for service abroad are verified
by the Government of India here be-

fore they are allowed to proceed ab.-
road?

JULY 17, 1980
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SHRI P. V. NARASIMHA RAO:
According to the order, what he has
to do is to produce an authentic copy
of the contract of employment from
the foreign employer. And once that
is done, he is free to go abroad.

SHRI SHANTARAM POTDUKHE:
The Minister has said that he is pro-
posing to bring forward a legislatiomn
on this subject. I would like to know
by what time, the legislation will be
brought forward? I hope to be able
to introduce it in the next Session.

SHRI EDUARDO FALEIRO: Sir, the
Indian worker abroad, and particular-
ly in the Gulf countries, is among the
most under-paid, expioited and disci;
minated against. This js to g large ex-
tent due to the fact that there are
many unscrupulous recruiting agents
in India as well as unscrupulous em-
ployers in those Gulf countries and 1
weuld like to tell this House through
you—the Minister is aware of this and
he has taken a lot of interest—that
work permits have been sold in U'e
meain recruting centres like Bombay
and Delhi for a couple of thousands
rupees. In view of this, what steps
will the Government take to clambp
down on these unscrupulous recruiting
agents and alse to strengthen the stafr
in our Missions or Embassies in those
Gulf countries, so that they are able to
protect more effectively the interests of
our workers there?

SHRI P. V. NARASIMHA RAO: I
have already given some details in re-
gard to the intended legislation at the
time of the discussion en Demands for
Grants in this House. Beyond that,
would not be able to add anything .)e-
cause it is still under consideration.
The Bill is getting finishing touches, if
I may say so. I am quite sure that it
will be introduced early and when {he
Bill comes before the House, 1 would
be very happy to have all the sugges-
tiens from hon. Members. Whatever
is considered proper and necessary 10r
the safeguarding of the interests aof ail
concerned, and particularly the work-
ers themselves, could be done within
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the limits of what is possible by legis-
lative gction by us.

SHRI1 NIREN GHOSH: Many reports
had appeared in the press about the
indignities which these workers in tae
Gulf countries are subjected to. Our
Embassies are alive to this and are
sending regular reports. Can you de-
tail the indignities they have to suffec
or to undergo?

SHRI P. V. NARASIMHA RAO: Yes,
Sir. Our Embassies are in regular
touch with the authorities there : ad
they are rendering all possible assist-
ance in these cases whenever they
arise.

st yw ww AT s wWegw  wgrew, &
ot 35 faT oz fawr 7t S &7 forwraa £y
oY fo& Toreara 7 dixc far § 34 sufzaqy sy
TF UHE FHNFHT FATE A TAT, IAY gAS
6 IX ¥ TF 11 AF a% F19 forar star 20
|J-qi9  wrafagl & gra ave fau o §, Say
TET WEAT Y TE B, UF FAR Y ITAT T
fear strar @, gasy arge w& Agy fear srar @
oY w fodr & e fagr stfr & 0 @ &
FIA 10 WHr ITHT AT T IAF e
#y o feg &1 & @y off & S AvaEAv
g wefagt & foQ  "ad sar wdardr
7w IAF AT EF AR FT AT A AT
o mwAtafiy weatar &Y @i § gaw  fau
fadm Harax FTdaTEY w0 ?

st dto ote wefag wta: wrowT TA faea
f A7 geT I¥ Wy uww¥sT F  qum
A faar @ 1 SN s qE N §, I
g § N oy avdy § 0 gw wewr qf
gaar & foad ofr sedy & @

gfadt & dw amd w1 g

* 575, siwey Far wwi
EEAE CICR AR S Tolt 3

L (%) wuroug v= ¥ 5 faeeli WA Wl
TWHA IT ATEHG UTq FHA AT FATET w1
waX  FradEi w1 wow wrer FoRmrd (adr-
TzNE Atf) &1 wealea #T AW § o za%
frg 3 W3 wuEgAw WA E

(=) war ag Wi uw § fs feeell’ B =@
VA& wiras & arq uw &35 F ag Wi

T | Har
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firar war 9r fie I & wreEa 4% wig €Y
& 5000 T ¥ &Y wr @ &, =T ufe &,
@Y S%T d5% ¥ wHATE ® AW w7 sy
g

() *= Wl FATHT THTIFA W WL
gdgy ar gy arfedt & 57 &4 10 ®97
g &Th qfad) £ aWw FQ@ §; A

(9) o%a weeraIT W1 GATE HH &
faq @I #aT FEAE FT G & W ;T
Wa gfadl, @my ar«r gar & &F T
g § Wl W wfawfg §1 sqma g8 A
faetrar & 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) to (d). A
statement is laid on the Table of the
House.

Statement

(a) Some complaints have been rve-
ceived about transfer of badges of li-
censed porters on false affidavits for
monetary consideration.

(b) This matter was raised by Lhe
Uttariya Railway Mazdocr Union in
the meetings held by the Station Supe-
rinliendent, Delhi, on 19-12-1977 &nd
21-1-1978 but the allegation was not
accepted.

(c) A few complaints have been re-
ceived about overcharging by licensed
porters appointed both directly and by
transfer of badges. The licensed por-
ters concerned have been suitably
dealt with.

(d) Railways have taken the follow-
ing action to prevent transfer of vad-
ges on false affidavits:—

(i) Screening Committee consisting
of three officers has to accept the
affidavits after cross-guestioning the
nominee;

(ii) In addition to affidavit, 5 duly
stamped certificate of relationship
frem the Sarpanch of the village of
nominee is also insisted upon;

_ (iii) The specific complaints of
false affidavits are being reported to
Civi] Authorities and C.B.1.; and
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(iv) Orders have been issued to
cancel the licenses of five licensed
porters in whose cases enquiries re-
vealed prima facie false affidavits.

Yes, this matter has been brought
to the notice of the Administration 'y
the Naticnal Federation of Railway
Porters, Venders and Bearers.

siAAr Fur Wi @ weww W, wT
gz 74 ¢ & T Argdy I A FTH; WOI(ATT
N & M TER AT A Q& F1Iw g ?
FT TLHT TR msim FF & ¥y § g
fafe=a safy a7 <7 97 faare s4H ?

sy "o %o WwY Wwd® . FATL 9TH
adi  #rf  fowrva /0 owrd &, waw w8
oM & g IO @A |

siRdY s wat . FuT TEF. GETAA
A Ew a7 fowrag @ R, A A %
& 374 forsrad & ®E Fur & o1 g A
39 & qIe F Fur wiatwar & ?

sft @o Fo sawy WH® @ BITIWA ATHAL
X forwrga &1 § AT 9% T ¥ g9H FIH I3
¥ or emifar wwdy qarf g, Faas af
ofE3far  2@r SO WY S mAraT
g & Afefedz $1 N Y AT &7 & )
Iz Wy W forprnd i, IawT T FE A
Hiforw FIT 0

st (K VW@ AR WA AgiLq,
Fqr w4 wgaw #1579 ara Fi SrAFI g 6w
o fadi &, @ sTAal ﬁ:-a"\ wewa g%, faar
AT F Ay WiErgF g, IAF) Heur qga
az wE T ? Wl mmmmzrga'ﬁ%ﬁﬁ
ArgAFaTreay &y gadt gz & qaf g 7 fergdy
T A€ §, I AEAAGE IR
agi & Far g9 fgar F Al f7 curA 49 %
arras ¥ fagd  FEE & 349 AEEH
NEF wgi T fHT SF 7

st o ®Ho  TTWX m"’m o :rf

fasas 23T o 7N wif &, A & oA 7

TxEy {7 RO S50A 39 aTE @ &, feT
TH qra@ W WAKD F oSOOA 1 gEA
wd7 qIEd 1 9z w7 wriow 4@ w7 E, qOF
M sfma Ay

oft vanfly ey : wewer wENeT, wrERA
drid N freradl & aX § #16 FFRWF
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= ge & WT 9 fowd agde T
TR § ) ofias F awdiel Wy frery W
faq, sur WA wAraw g9 AT 9T fa=ATT
w0 fF gy qsder NEF wY W@d gy
qFUT W ?

st "o Fo WIWT WIS : W¥aH I,
aft  Fa WA uEwARWA HF AHA TE
g1 X oty ¥|F maAeg A A owry §
Flwa gaer N1 afesvrgar § I efoamda
1 L& & fag guar a gy F
JAFT FETEAT Fr O )

st wwatag uwEr - AU TArT ag g fw
qfesig #) < aFel® § ITE FL IR &
foro a1 wra IFVFY TgANZT FIT qw( @9,
arfa ag #HEEAT g &/ % ?

st "Wro Wo WTEY W : 38 fa=rT wF
¥ fov vy gwT &

st TUHATE AP wTEEy - wsIm
AEER, d-wE wwdal g3 giaal §1 gear
FEA SATM E W FE-FE 9T FgA FH F o
Fladt & uiAlwax go e & «w H
g S wrATEE | Wi 3w & 1 & "rAem
Ay A & Fg wAAr wear € f& 3 9w
St Wi d Fal & Y FAT ¥ 7w
el & fam €€ fama aaww o0 & 7 3
wE g7 A aT amr I X s fwa @n
d IAF7T = ag g ?

s #to ¥Ho ATHT AO\® : HEGH AZIZA,
ST G1a% VAT 17 (W FId §, 4 AIFEAE NG
g ¥ 1 afle wzHE & agi fe@y ey
A FW F Torwa A faady § o

=Y UHAATE SAEC e g2qW TE13a,
# gg wAwr =gar g {5 g&r " argdew
aeqd ¥ Far meE & ?

st ®@o ®o FEY WO : AT HAIHEE
aidg gy & F fawwm & weare Rawl
Y¢ 3R F ¥ 1\ 3T sArgde® AId &y
giaurdi & fan cefafacwd ¥ Zhar s
Faar & g |

ot Ut dMwe ol wasw
wgien, § Ag geAr A F f& o emer
FAT 9FAFT wE adivyg, W) mifw ¥ wF
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I o o W wizg wA @ W E—
va qrAt sl & e § wwc ommr ¥ s
gawl ¥ (wa fraw & wafas wo & aor
wawa ¥ 1§ = auw fewr § ?

off o ¥o WwT UM : ﬂjf%ﬂm

v dwiad w1 @i oy § & wrdes
qiést D &

qeayt WA : gax &1 &40 & 7

SHRI C. K. JAFFER SHARIEF:
They are not the porters.

wyRet e W@ : d Wl A §
srAar wrgdy g f& 9w ¥ fau war &g
vsi-fafaes 3 7 amr wdl 9E@Ey & A 4Ty
#Y SFHIET T fF 10-15 49 & T=v,
si-mga-fasga , Wa www gy faAr
IR F Qred w FH @ & 7

SHRI C. K. JAFFER SHARIEF: 1t
has not come to the knowledge of the
administration.

sfRAT moor  "rdt 4 gHIY HAiA
T2 FT A F AT [FAY Agwn aeA ¥ fw
ITHT WRAA AGT 7 | YAH G QAT FA
FW |

SHRI C. K. JAFFER SHARIEF: Tt
has not come to the knowledge of tha
administration. If any specific instan-
ceg are given, we will look into it.

s TrRamar feer @ werw AdET, 39
A T3 & faRwr q Ay 9T W & WA
AZT {FA1 SOET ¥ ) wW W 30 W Sa g
I FAW F( AW Fgar ®, ar ag
fen a7 woar Aav ad AT TORAT &)
g mex & gAY wrEAr @ ot & 5 ag
Fi§ AFAENe a1 AffR 3 Fw gAY ws
1 gEF ®T AREAWY Wk T FEAn( fwar
AFT 7

S8HRI C. K. JAFFER SHARIEF: It
is a suggestion far consideration.

W™ war (st wwarafe faardl) : ogw e
®r gelr A g B gwml agi A diEx
Fgl anar ¥ otx N f & afr weE
waey wigy & (& SI%y @gawr aAr faar
T, ar €8 a7 fgare sv &€
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Railway Lines in Gujarat

*577. SHRI AMARSINH V, RATHA-
WA: Will the Minister of RAILWAYS
be pleased tp state:

(a) the number of the railway lines
proposed to be laid in Gujarat during
the next flve years;

(b) the area earmarked as back-
ward area, which is to be connected
with the raillways in Western region;
and

(¢) when the survey therefor is

likely to be made?

THE MINISTER OF STATE IN 1HE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) te (c). A
statement is laid on the Table of the
House.

Statement

(a) to (c). There are the following
proposals for railway lines in Gujarat
State in the next five years:

(i) ang (ii) above rall in the tribal
line under construction;

(ii) Madasa-Shamlaji Road BG

ling under survey; and

(iii) Gandhidham - Bhuj - Lakh-
pat BG line under survey.

(i) and (ii) above all in the tribal
area of Gujarat. As regards item /iii)
it is jn Kutch area which is also =2
backward area.

Survey fer item (ii) is in progress
and the report is expected to be re-
ceived shortly. As regards item (i)
it has been approved in Railway’s Bud-
get for 1980-81 and the survey work
will be taken up soon.

sft xoe fog o aswr : wean Y, oY
ahEa A e o @ie F oyerew § ooy
s fmar svm &, Sa¥ It { awrar §o
AR @zl o TN R wpw ¥ Fadrs
avar droAT W WY ¥, wet o7 W oge
aga 9T@ § | TX Tww wfmr ¥ e
Iwag: AGdwr wmEa & W wiiewrd e
& @Y g v avg ¥ waAw @ uadyer
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1 o —mwm Wt Wwm oW Ay
¥ ggwr a@rmAr wfge | W WNF wF A
TEET F ARST F aqEA ®Y wrE @NHAr
g?

SHRI C. K. JAFFER SHARIEF:
There are following proposals for rail-
way lines in Gujarat State in the next
five years: Nadiad-Kapadvanj-Modasa
BG line under construction; Modasa-
Shamlaji Road BG line under survey
and Gandhidham-Bhuj-Lakhpat BG
line under survey. The first two fall
in the tribal area of Gujarat and, as
regards the third one, it is in Kutch
area which is also a backward area.
Survey for item No. 2 is in progress
and the report is expected to be receiv-
ed shorfly. As regards item No. 3, it
has been gpproved in the Railway Bud-
get for 1980-81, and the survey work
will be taken up soon.

st wuT fag o Towr @ 7 W 9
qeT 91, SEFI FqE AL WA 0 #X qor
g7 f& Fgiar 4 Ser AR wF AN Aqw
qET & FI IR AT dAA F a9 wV
g A ® AT § | g 9T AR IS(AT
2 gafeu @@l av w@ AE=F@ ¥ awew
gidt & st gaX &7 9@ a1 f& w9 ¥
UFdgaT £ Y AN @rEA 2, IgET
ATE AF H ITAT F &€ AT A9 g ?

SHRI C. K. JAFFER SHARIEF: The
proposal is not before us. It all dep-
ends on the discussion, when we dis-
cuss with the State Government snu
the Planning Commission. As it stands
today, the proposal is not before us.

st TR W QU : §F WA
o "dr AT & orAAr g g fF oSl
IR § UAE I URAT FgT BT
gy & fao fasd 20 W & €9 wmA A
gaa At I 3§ ¥ Afwa oW av 9w
qr wY ®H1ad 4@ gmr & | wiae-A-shas
w wrr 15 fearde a1 § 1 IaF fao
BT AT X % ST d | o ww R
TEAIX § TOX & A &AW & e
T G X §® @Y & | gwrdr W aw
am § IER ymum@l Sar g OowyL Swey
e A& fwar ot wEr ¥ & wHeY off @
arrr wrgar § f& w0 ¥® @t ¥ g
QrRYqx AT qdM ?

JULY 17, 19880

Oral Answersg 16

o Aot (W wawfe faend) @ wregay,
oy argy & gesr fow w2 dw &, S
qy weWIE T & fawr s, W€ e
A A wE @ & )

SHRI RATANSINH RAJDA: Gqv-
ernment had already declared that the
railway line from Viramgacn to Okha
would be converted from metre gauge
to broad gauge. How far has pro-
gress been made in that connection?

SHRI KAMALAPATI TRIPATHI: 1
think, the work between Viramgaon &
Happa is complete and beyond that tne
work is in progress now. The open-
ing will take place early at a conveni-
ent time.

Multinatiopal Study about Indian
Doctors

4

*578. SHRI S. M, KRISHNA:
SHRI P. M. SAYEED:

Will the Minister of HEALTH tle
pleased to state:

(a) whether according to a multina.
tional study by the World Health
Organisavion, India is over-producing
doctors and has 80,000 more physicians
than it can sustain;

(b) it so, Government’s reaction

thereto;

(c) the average amount that the
public exchequer has to bear in
making in India; and

(d) what effective steps have been
or are being taken to prevent emigra-

tion of medical manpower of the

country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) Yes,

Sir, the said study has made this ob-

servation.

(b) The Report is yet to be fully
examined by the Government.

(¢) and (d). A statement is laid on
the Table of the Sabha.
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Statement

(c) A preliminary study was con-
ducted by the Central Bureau of
Health Intelligence in June, 1977 and
March/April, 1878 in respect of the
Medica] College, Simla, and the Jawa-
harlal Institute of Postgraduate Medi-
cal Education and Research, PBondi-
cherry respectively. According to the
study, the cost worked out to Rs. 92.
155 ang Rs. 1,35,159 at Simla and Pon-
dicherry respectively, per medical gra-
duate, based on the expenditures in-
curred by the said colleges.

(dy The following steps have een
taken by the Government to discour-
age brain drain of medical man-power
to foreign countries: —

(i) restrictions on medical pradu-
ates going abroad for higher educa-
tion and training;

(ii) grant of advance increments
ty specially qualified candidates on
the recommendations of the Public
Service Commissions;

(iii) improvements in the service
conditions of doctors, particularly in
the Yural areas;

(iv) community orientation of me-
dical education with emphasis on
the preventive, promotive, curative
and rehabilitative aspects of health
care gerviceg to attract larger num-
ber cf doctors for employment in
the rural areas; and

(v) holding of the prestigious
membership examinations by the Na-
tional Academy of Medical ‘Sciences
which correspond to the foreign qua-
lifications such ag FRCS, MRCP, etc.

SHR1 S. M. KRISHNA: 1Is jt not
shocking and a sad irony that
thousands of villageg in this country
are yet to be adequately covered by
medical facilities and here comes a
report wherein they have to say that
there ig a surplus of 80,000 doctors in
vur country which the present medical
structure ig unable to sustain? Every
doctor costs the exchequer of this
country to the tune of Rs. 1 to one
and a half Jakhs. Under the circum-
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stances, I woulg like to know from
the hon. Minister whether his Minis-
try is proposing to take certain emer-
gent measures tg 50 gee to it that the
surplus doctors who are readily avail-
able in the country are made to go to
the rural areas, so that the hopeless
imbalance gt present in the catering
of medical facilities could be set right.

SHRI NIHAR RANJAN LASKAR:
The concern causeq in the world
community by the complexity and
magnitude of the international
migration of healt, personnel was
given material expression by the
WHO’s member-states some years
ago in g Resolution to undertake g
study and it was made. The report
wag published by the World Health
Organization in 1979 and receiveq by
the Ministry in June 1980. I have
already said that this is a voluminous
report. We are going through jt. It
wil] take g little more time to
examine fully what has been men-
tioneq in the report,

SHRI S. M. KRISHNA: I thoughta
report which revealg such startling
disclosures vught to be taken by the
Government of India with a little
more seriousnesg than that hag been
exhibited by the hon. Minister—no
offence is meant to the hon. Minister,
he is 3 good friend of mine. Nonethe-
less, the point cannot be missed by
this House that the Gouvernment
should take urgent measures to see
that the doctors who are unemployed
in this country, who are surplug and
who are readily available should be
enlisted to go to the villages so that
the people who are not adequately
taken care of for want of medical
care, . .

MR. SPEAKER: Put it in the form
of a question insteag of making a
suggestion,

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): It ig a fact that the rural
people need more health care, But,
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unfortunately, the House is aware ang
the members may be knowing that
the doctors, after eoming out of the
Medical Colleges, are not prone to go
to the rural areas. .. ..

SEVERAL HON. MEMBERS: Why?

SHRI B. SHANKARANAND: For
that the government js not responsi-
ble.

SEVERAL HON. MEMBERS: Then
who is responsible?

(Interruptions,)

MR. SPEAKER: Order, please. Let
him say.

DR. SUBRAMANIAM SWAMY:
The Janatq Party is responsible! ...
(Interruptions.)

SHR] B. SHANKARANAND: 1
cannot suggest to the hon. Members
that they may go and ask the doctors
themselves. How can I suggest that?
But I can say that the Government is
very keen jn providing health care to
the rural areas. But I ggree with the
hon. Member’s observation that we
have to take stepg to see that the
doctorg agre sent ty the rural areag for
rural health care.

SHRI S. M. KRISHNA: My second
supplementary. . .

The game report has to say that the
values ang normg imposed by the
Indian Medical Counci] were mostly
not adapted tp the needg of our coun-
try. In the 1ight of this pbservation,
would the government seriously con-
sider the possibility and the probabi-
lity of having a gecond look at the
curricula, the norms w®ng various
other things connected with our
medical education?

SHRI B. BHANKARANAND: It is
a suggestion for action,

DR SUBRAMANIAM SWAMY:
But will you aet at all?
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SHRI P. M. SAYEED: Sir, medical
education seemg to be a business in
thig country. To produce a doctor in
thig country Rs. 1.5 lakhs is the cost
to the Exchequer, A medical
graduate, when he is getting married,
gets double the amount as dowry.
Both the jnstitution and the product
are indulging in thig kind of a trans-
action. Every year the government
is giving permission for more and
more Medical Colleges. In hig own
State of Karnataka, even the govern.
ment has prescribeq the limit for
donations as Rs. 1.5 lakhg for private
institutions to get admission for a
seat.

Sir, the World Health Organisation
has said in jts report that the medical
education jmparted in this country is
not guited to the needs of our rural
areas. Therefore, may I know from
the government whether this aspect
is going to be taken before they come
to any fina] conclusion?

SHR1 NIHAR RANJAN LASKAR:
One of the salient findings of this
report is . . . . I will read it for the
benefit of the hon. Members:

“The migration has been faci-
litateq by the fact that the medical
education in India is urban wand
curative-oriented and modelleg on
developed countries’ pattern thug
producing physiciang of the quality
suited for the work in developed
countrieg rather than to cater to

the needs of the nation. . .”

As a result, the Gavernment feel
that it has become necessary to
undertake g fresh study of the entire
problem and take such remedial
measures as may be related to this
emigration.
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w1 Wt weww qwyr wid & oaray X
WM & g few Hfafeds & srEw ?
Afeew wmrdfow ¥ wa wefaaa fzar srar
§ o& W U g vEEm Wy ;g ard
f& wH TAX F AT IART (N IGH A
g o & fau g § stee ad s @
v SEd qX IF W W g w9 @1 N7
{zzr st ?

SHR] NIHAR RANJAN LASKAR:
Thig is really a very very valuable
suggestion. It is really a very good
suggestion that has been made by the
hon. Member.

st swa W WY : 0% Fga &Y
gaears  gwE fqar war § 1 ag &gl war
2 fa T @AW F Fiw & AW AT
M G At K AW FL | FH WAEAE
T & Iq IFd a7 WANT Wrd ¥ & [W@g
IAFT  wEr ¥ Ww fRuT STd wR w9
IAF GANT Woq i 9IF qi I wWEl
¥ & Wl wid A 9 UF gy @avAld
Fia et 1 FyT g fxwar o miweT w7y
a3 dvq TIF aF WA F mesqiAl A 4@
TH s & Gy 7 faoiy ani o Faer
AV TALT F1 N AN A A FY suTEAT
w4 7

SHRI NITHAR RANJAN LASKAR:
As hag been earlier stated, it is a good
suggestion. We shall consider that.

SHRI NARAYAN CHOUBEY: First
when one hon. Member gsaid that the
doctors should go to the villages first,
the Minister said that it is a good
suggestion. When the secondg hon.
Membey said that they should first
get training in towng before being
sent to the villages, the Minister said
that is also a good suggestion. How
can both be wise, good, suggestions?
(Interruptions)

MR, SPEAKER: Shrimati Danda-
vate:

simelt wfeen dwad . AfgmA o
¥ gaw ¥ & fac feady #fdew o
&t s & 7 #Far gg iy um wTuor Ad d
fo ga®t widi ¥ @ ¥ g womy ad
fear o gear ? wEr 4g W /A WY e
et adwa & ff 7 9T A uw @@ s9dr
% (R oY f@wr o & fag o s & 7
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gt e § & v 53X § F arew
[

Y
ey

TTHRdl ¥y S e ), IER1 gur
gEFY W FA 98wy (T 1w ?

SHR] B, SHANKARANAND:
Though the question put by the hon.
lady Member is not directly concern-
ed with the main question, I should
inform the House that I have already
written to all the Stateg that the
capitation feeg system should be
stopped. Now, regarding certain
collegeg charging the capitation fees,
it is not a secret thing. It has also
appeared in the press. They have
advertised it; it is not gecret at all.
That does not mean that we approve
of it. (Interruptions)

SOME HON. MEMBERS rose. ..

MR. SPEAKER: This has already
taken so much of time. Next Ques-
tion—580, Shri Krishan Dutt.

*E WAEU  HEWW,  GE©E o
HIT K[

*580. oft grr T : W T WA
gg A FY O war fw

(%) =1 FNT GqEEA g™, FAET
T O

(@) iz g, &Y 3&*F GIUOREAET
famedl @fe gf sT ww & faqy g #r
ghuferiass & W€

(W) ww JwA & g1 s
LK

() =ar 2w ¥ gregwwniwar Ofeay ¥
fao &t &t w0 & wfx =fe g, &
F T APHON dew ¥q ow  wiEw
sftafeoat awd oftm ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (ay
Yes, Sir. A fire had broken out in the
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Store Building of the Central Research
Institute, Kasauli op the 16th June,
1980,

(b) No vaccine/sera (drugs) were
destroyed in the fire. The loss of
other Store is being estimated.

(¢) The causes of the fire are being
investigated.

(d) There is no shortage of aati-
rabic vaccine needed for human use.
The fire has also not effected the
manufacture or supply of anti-rabies
vaccine,

oft povt w® . § AAY AT F 7Z AT
=g f5 w @ o & g TRl
e Fr @ § oWk gad fafeesw @1 fwaar
WY AFara g ? wr ag A5 & T
fgaraa wRwr & AN ® Tgr ¥ zArd A
Y W@ g7

SHRI NIHAR RANJAN LASKAR:
Sir, in regard to the first part of the
question, I would like to say that an
inquiry committee consisting of Direc-
tor, CRI and Deputy Director (Ad-
ministration) is going into the matter.
The godown is both at the ground
floor and the first floor. The fire broke
out on the first floor. The report
about the total loss due to fire has not
-come.

off gor T : F ag  wAAr Tgm [fw
wgr #welt ft T arm g faAx A &
o aro wmre ar gfad F FIU THHT
TR ¢ 7 TEY aga W qAFAE gRr
g
SHRI NIHAR RANJAN LASKAR:
The inquiry committee which has
been constituted is competent to look
into it. There is mo need for a CBI
inquiry.

DR. KARAN SINGH: Sir, in reply
to the question, the hon’ble Minister
has stated that as a result of this fire
anti-rabies vaccine has not been af-
fected. He has also said that there
is"no general shortage of anti-rabies
vaccine in the country. This infor-
mation is not generally correct. There
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is reason to believe that anti-rabies
vaccine is, in fact, in short supply in
many parts of the country and deaths
as a result of dog-bites are going up
steadily. Will the hon’ble Minister
tell the House what is, in fact, the
supply of anti-rabies vaccine teday in
India and whether this is upto the
requirements of this country or not?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
The hon’ble Member should look tec
the main question. It is mainly about
the fire that broke out into the store
at Kassauli,

I hope the House will remember
that some time back I had answered
the question about dog bite deaths
and availability and supply of anti-
rabieg vaccine. If the hon’ble Mem-
ber wants more details let him give
a separate notice for it.

st toagen fax s : wewiwm ¥
o g & oRrAfa dvW @ awy
g2, TERT dRA=l & foarw wE wE AR
fasar A 8 1+ ¥ ww wg ¥ fw
HET WM F HEAArEl AT A fwad
TATwIS qord feg ooy ¥ ?

qeqe WEAT . WUFT IV T NeR q
Far dar g & 7

st fiegae fag s : W= 3

gyt & 5 fggearw ¥ wewan) Ay
frad ofre-tfas Fwha owrd fog s g2

weud wATq . g2 WY TAw @A
LE

PROF. NARAIN CHAND PARA-
SHAR: May I know what is the time-
limit for the'completion of this in-
quiry?

SHRI NIHAR RANJAN LASKAR:
There is no time-limit as such hut we
expect them to give the report as
early as possible,
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WEETATL-AVETATS ek

*583 ot TATOIR WO :  ¥qT @ war
g qak ® or v fw

() b wREmEE-NET-NHETT ATY
RYAT JAFT TUET WEAGIT qE A
faer & fao o wdwor fear nar & ? af®
gt wY 9% v a5 fead wia g€ & ;)

(=) =1 gudt Aee-wrgedige WY
gt & W ff ww A€ wgw fawd
Ff WEATHA THT I@TE f@Qgr wAr @ ; W}

(w) =7 geg &t gfee § W SO WA
aqr THE F Ay W EF& wWIfE W &
trq wrEm@Ee-derdr oq@, e a0
T age wEd T W0 wTHT 9 AT
T & {qu favg &@ ?

THE MINISTER OF STATE IN THE
MINISTRY OF RALWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes
Sir.

(b) No such assurance was given.

(¢) No Sir.

st ¥qU W WA ;I WU (AT FAC
mar §, gg I AR QT FTAT W g [E
wraEg. T sl ¥ FWIAT wEi 41w
¥ &g ¥ mzy fawrd sl 9wy I8 w9,
THFAAT F ¥, gaau &1 faerfar F wur
qT WY @rg & faw™ w1 fawem fear mav
2 YT Tad WAt &7 glaay 1 w@ [wr
wor & ) 9w Fg { F1E W STEe 99l
g & 2w F faey & fag «d & waw
fetag  aiafor afae & aga wEEy
TR & | AT A WA IT fa &I AFAAT
1 gfaar 3| o1 grafE wgea & @ ¥
My FgEre wfid FIX w7 gfer & g9 9%
gafaarr ®& °

SHRI C. K. JAFFER SHARIEF:
Sir, it is g suggestion for coasidera-
tion and he should wait for better
days.

st TaTTw weew . WY WERg ¥ 9WR
fzar § f& g g feem™ &1 FE wiwaEd
agr fxar war 41\ ® T ITAeT 9vgar g &
AATA-TENEGT WIS ¥ SE@rd  wE
W ¥al gErd TE | wE I AR qeN
faoré af &), 5 xg STDNfvar F My %

-

faor® o€ & 1 FEW cEEd W
X wroar 7 oHR gAY qF: faerw ¥
T & wmr wafa § ?

SHRI C. K. JAFFER SHARIEF:
Sir, as regards Shahjahanpur-Mailani
narrow gauge, no record is availabie
in the Ministry. Normally the uneco-
nomic ines are withdrawn (Interrup-
tions) In regard to provision of a new
line between Mailani and Shahjahan-
pur, no assurance was given.

SHRI NARAYAN CHOUBEY: This
is arrogance out of ignorance.

(Interruptions)

SHRI C. K. JAFFER SHARIEF:
Sir, I cannot give any answer not
based on records. Whatever material
is available, I will go according to
that. (Interruptions).

T TITTR AT : WETS WERE, § Y ngey
BIEGATH FTE ST A& & 1 3aF qrav
st fama @l &, 9€ IFF! TTFT ATiq
2@ ¥ TEE F g wgm g@ @1 faw@
g 1 wie wd wdmm w5 fAdw £ 5 ag
farresa & saw® arw aRF & arx
warg & (g™ )

SHRI C. K. JAFFER SIHARIEF:
Sir, accoring to .. (Interruptions).

W™ Aar (st wwemafa famdh): Areew,
F anm F ag @ a@rar § {w awdr N
Fr sy AT & W

: W WERW : T & Afg SoTEr srar
!

st wAWT ofr faaEY @ o sEr oow
T TF WY Ft 4, UF wEHr w1 [g
qET WAT AT | 9F ¥ WE 9T Hawy §IA
M a1 gHY qr e oawE w1 oA @ ng
TF e A0 @ IJT FT IgH T ¢ AT
fet ... . (cowew=) .. ...

gdar @rne & fag ¥ @A
2 # quT fF cwlig faar war
a2 a4 @@ qu frar aar W gEd ara
a2 g WY 4% Axw & wgw o6
a2 gErer v fee faeefy af av w4y

iz w7 faord w ? gw A
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goar ga og vl & e sai ganr v
e #3) fae o€ ) w9 gEw @A &
8% 7 & wag T T 0o

el =Y @i & wgar € @ faay @
qedta faar o af fzar, & owdreR qar
g fo®t gq amd «1 @, 7F Fr foE
qGar A AL weed gE AT ¥TA@ OFW
® FEW |
Villages without Tralned Mid-Wife
*584. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of HEALTH
be pleased to state:

(a) how many villages in India have
no trained mid-wife still; and

(b) what steps are being taken by
Government to provide each village
with at least one trained-mid-wife?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
and (b). A statement is laid on the
Table of the Sabha.

Statement

(a) and (b). Accarding to the norm
for providing midwifery szervices in
the rural areas, it is proposed to have
one Sub-Centre for every 5000 popu-
lation with an Auxiliary Nurse Mid-

wife and a trained Dai for every
village. According to these norms,
1,08,000 Sub-Centres and 5.8 lakh

traineq Dais are required. By March,
1980, 49323 Sub-Centres had been esta-
blished. Sg far about 2.70 iakh Dais
have been trained. According to the
Health Plan physical targets, the re-
quirement of Auxiliary Nurse Mid-
wives would be met by the Sevemth
Five Year Plan 1985—90. The require-
ment of trained Dais is proposed to
be met during the current Five Year
Plan.

SHRIMATI GEETA MUKHERJEE:
According to the statement, 1.08 lakh

JULY 17, 1980

Written AnsWers 28

Sub-Centres and 5.8 lakh trained Dais
are required to cover our villages at
the rate. of gne Sub-Centre for every
5,000 population. It has been stated
that so far only 2.70 lakh Dais have
been trained. That means not even
half of the villages are covered. The
auxiliary nurse midwives have not
been provided. According to the
Health Plan physical targets, the re-
quirementg of Auxiliary Nurse mid-
wives would be met by the Seventh
Five-Year Plan 1985—90. With all the
dicussions going on previously about
the doctors and the expenditure on
their training etc., will the hon. Min-
ister see to it that a much bigger Lro-
portion of the Health Education bud-
get is actually allocated to the needs
of imparting this type of education at
the village level so that we do not
wait upto eternity for these services?
I would call it ‘eternity’ becaus> I
think, by that time I would be dead.
This whole programme needs to be
advanced. Will the hon. Minister do
something in this respect?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND).
The hon. Member should knoew tihat
opening of Sub-Centres is a part of
the Minimum Needs Programme allo-
cations for which are made in the
State Sector Plap budget. The Minis-
try of Health and Social Welfare finds
itself helpless in ensuring that the
State Government open the required
number of such Sub-Centres. The
only way that we can solve this is if
these are agaip taken up as centrally-
sponsored schemes.

SHRIMATI GEETA MUKHERJEE:
The State Governments can be per-
suaded by the Centre. Will the Cen-
tral Government persuade the States
most of which are more amenable to
their advice now, so that other States
follow that example? The Minister
can then come to thg House ang rve-
port.
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SHRI B. SHANKARANAND: We
will never fail in our efforts to per-
suade the State Governments 1o open
new Sub-Centres,

WRITTEN ANSWERS TO
QUESTIONS

Facilitieg for Loading of Bulk Carriers
in Paradip and Haldia Ports

*576. DR. KRUPASINDHU BHOI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased tg state:

(a) whether Government are aware
that international iron ore trade
necessitates loading of bulk carriers
of minimum one lakh DWT capacity;
and

(b) if so, what action has been
taken by hig Ministry to equip Para-
dip and Haldia Ports to handle one
lakh DWT carriers for export of Iron
Ore?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA). (a) Government are
aware that in the international trade
in iron ore, transportation by ships of
bigger sizes has an advantage.

(b) Paradip Port is at present
handling ore carriers of about 60,000
DWT i.e. with draught of 39'. Increase
in the draught to cater to vessels of
1,00,000 to 1,20,000 DWT involve cons-
truction of a new berth, large scale
modifications and improvements to
the existing mechanica] ore handling
plant and extension of the break-
waters, etc. Considering the demand
for the ore in the International mar-
ket and the situation in our country
with surplus capacities for handling
iron ore, there are no new proposals
for any large scale investments in
expansion of iron ore export facili-
ties. However, some investments are
being made for optimising the avail-
able facilities. At Paradip, the me-
chancial ore handling plant is being
improved at a cost of Rs. 8.08 crores.

Haldia Port was planned for servic-
ing approximately 80,000 DWT vessels
with 40 draught. Due to the beha-

Written Answers 30

viour of the estuary, despite conti-
nuous dredging, the draughts at pre-
sent are of the order of 32’ or below.
Further investigations are being
carried out to find out ways and
means of improving the draughts, in
the first stage upto 35. In view of
the above, there is no possibilily of
improving the draught at Haldia to
cater to 1 lakh DWT carriers.

Indians undey Detention in Pakistan

*579. SHRI D. P. JADEJA: Will
the Ministey of EXTERNAL AFFAIRS
be pleased to state:

(a) the number of persons who
are held up in different jails of Pakis-
tan;

(b) the nameg of the persons held
up in Mekran Sub-State jail;

(c) since when they are in Pakis~
tan and on what charges; and

(d) whether Government propose
to negotiate with Pakistan for their
early release?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) According to our present
information, 347 Indian nations are
believeqd to be detained in various
jails in Pakistan.

(b) According to informalion made
available to us, while there are some
Indian nationals being detained in
various jails in Pakistan, we do not
have information regarding any In-
dian nationals in Mekran jail.

(c) The precise details are not
available.

(d) Government have been taking
up the "question of their release and
repatriation tp, India with ths Gov-
ernment of Pakistan both through dip-
lomatic channels and in the course
of various high-level bilateral dis-
cussion. Government’s efforts in
this regard continue. On 14th July,
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1980 an Aide Memoire has been re-
ceived from the Pakistan Embassy in
New Delhi on this question which
is being examined by Government.

Extension of Neelachal Express upto
Waltaiy

*581., SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
RAILWAYS be pleased to state;

(a) the reasons for which it has
not been considered necessary to ex-
tend upto Waltair the Neelachal Ex-
press running from New  Delhi to
Puri; and

(b) whether Government are aware
that so far none of the fast express

trains bound for Delhi is connected
to Waltair?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) 175|
176 Neelachal Express was introduced
primarily to connect Bhubaneswar
the State Capital of Orissa and the
important pilgrim centre of Puri with
New Delhi, the Union Capital by a
fast train through a shorter route.

(b) At present 17|18 Link Express
which is amalgamated with 137/138
Chhatisgarh Express at Raipur pro-
vides a fast service betwecn Waltair
and Delhi covering the distance n
about 38} hours.

Multinational Study about Indian
Schools producing Physicians

*583. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI GHULAM RASOOL
KOCHACK:

Will the Minister of HEALTH be
Pleased to state:

(a) whether the study conducted
by W.H.O. hag pointed out that
Indian schools producing physicians

JULY 17, 1880
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tend to be unsuited to working con-
ditions prevalent in a poor country
such as India;

(b) if so, what are the other points
made by W.H.O. in the report;

(c) whether experts have studied
the same; and

(d) if so, whether in view of this,
Government are considering certain
changes in the medical education?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-~
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir, this observation has
been made in the W.H.O. study.

(b) A statement giving extracts of
some of the observations in the re-
port of the WHO multinational study
of international migration is laid on
the Table of the Sabha.

(¢) and (d). The Report is yet to
be fully examined by the Govern-
ment.

Statement .

Extract from the W.H.O. Multina-

tional Study of the International Mig-

ration of Physicians and Nurses (pp
287-288).

“3.7 Relevance of education.

Indian medical schools have tradi-
tionally been modelled on British
medical schools and have taken pride
in their ability to produce rhysicians
of equal quality to those produced in
the United Kingdom. As a result,
Indian physicians tend to be unsuited
to work in the conditions prevalent
in a poor country such as India, es-
pecially in fthe rural area.

It would appear that a district con-
tradiction exists between the offi-
cial position of the Indian Govern-
ment, which is committed to provid-
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ing health care for as large a popula-
tion as possible and is beginning to
see the futility of trying to do ro
with more and more of the uunsuit-
able and expensive physicians now
being produced, and the Indian me-
dical profession, i.e. the Medical Coun-
cil of India (a direct dcscendant of
the U.K. General Medical Council),
which is the statutory guardian of
medical education in India. The values
imposed by the Medical Council are
international in scope and mostly
not adapted to the needs af the coun-
try. It has often been said that India
medical schools identify themselves
too much with the highly expensive,
urban ang curative-oriented Western
medicine, producing specialists with
qualifications far removed from the
real needs of the nation. The majorily
of the teaching staff have themselves
received postgraduate training abroad
and often their views are passed on
to their students.

Of the 5483 Indian medical gra-
duates taking the ECFMG examina-
tion in 1973—presumably all outside
India—=1776 (32 per cent) passed. This
relatively high pass rate is indicative
of the similarity between Indian me-
dical qualifications and the require-
ments of the USA.

The major exporting schools were
Barody University Medical College
which had 216 graduates sitting the
examination with 104 (48 per cent)
passes, and Seth G. S. Medical Col-
lege, Bombay University, which had
196 candidates of whom 111 (57 per
cent) passed.

Those with a particularly high pass
rate include the Madras University
Christian Medical College, Vellore
(62 per cent) and the All-India Insti-
tute of Medical Sciences, New Delhi
(75 per cent) (57).”

Jakhapura-Daitari Rail Link

*585. SHRI ARJUN SETHI. Will
the Minister of RAILWAYS be plea-
sed to state:

1470 TQ__9
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(a) whether the Jakhapura-Daitari,
the first phase of the Jakhapura-
Banspani rail link in Orissa, has al-
ready been completed;

(b) if not, the reasons thereof;

(c) whether the second phase of
this rail link, i.e. from  Daitari to
Banspani has been cleared by the
Planning Commission for its execu-
tion; and

(d) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). No,
Sir. The line is expected to be com-
pleted by 31st Decemker 1980.

(¢) and (d). Not yet, Sir. The
matter is still under consideration in
consultation with the Government of
Orissa and the Planning Commission.

Golden Pass

*586. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what are the criteria for issu-
ing Golden Pass on Railways which
allows the person to travel in ACC
class free of charge;

(b) how many Golden Passes on
Railways have been issued and are
in force as on 31st May, 1980; and

(c) list of persong who hold the
Golden Pass and reasons for giving
them?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Gold
Passes are issued because of their offi-
cial position to the Railway Officers
holding posts of Members and Ad-
visers of the Railway Board General
Managers of Indian Railways or Pro-
duction Units and the Chief Adminis-
trative Officers or an officer of equal
status drawing a fixed salary of Rs.
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3,000/- pm. In addition one Gold
Pass has also been issued each to
the Director-General, Posts and Tele-
graphs and the Chief Commissioner
of Railway Safety.

Railway Board’s Office
1. Chairman, Railway Board , . .
2. Financial Commissioner (Railways) .
3. Member Mechanical . . .
4. Member Engineering
5. Member Traffic . . . .
6. Adviser (Finance) . . .

7. Adviser (Elec.)

Zonal Railways|Railway Installations
1. General Manager, Southern Railway.
2. General Manager, Western Railway .
3. General Manager, N.F. Railway .
4. General Manager,S. E. Railway. .
5. General Manager, N. E. Railway .
6. General Manager, S. C. Railway .
7. General Manager, Northern Railway .
8. General Manager, Central Railway
9. General Manager, Eastern*Rajlway. .
10. General Manager,I.C. F. .
11. General Manager, C.L.W, .,
12. General Manager, D.L.W. .
13. General Manager, Metro Railway .
14. General Manager (Const.) N.F. Railway

15. General Manager , Wheel & Axle Plant.

(b) 80 including two to non-rail-
way officers.

(¢) The mames of the persons who
hold Gold Passes are given below:—

Shri M. Menezes

. . . Shri P, N. Jain

. . . Shri K.S. Ramaswamy
Shri Krishan Chandra
Shri S. N. Sachdev
Shri M. 8. Gill

Shri S. T. Udeshi

Shri T. M. Thomas.

. . . Shri M. S. Gujral
Shri B. Venkataramani
Shri J. S. D. David

. . Shri Prabinder Singh

Shri N. N. Sarma
Shri R. K. Natesan

. . . Shri A, K. Chakravarti

. . . Shri B, B, Lal

. . . Shri K. P, Jayaram
Shri K. Raman

. . . Shri M. G. Verma

. . . Shri A. Sukumaran
Shri T. M. Varaghese

Shri M. G. Naijr

16, General Manager (Const.), Southern Railway. . . Shri G, A, Sheriff
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17, Principal, Railway Staff College, Baroda.

18, CG.A.O. g{), Cntral Organisation for Modernisation

of Workshops.

19. C.A.O. (R) (C)nst.), C=neral Railway.

20. C.A.O. (R) M.T.P. (R), Bombay.

a1 Director General, R.D S.0. . .

Miscellaneoys

1. Director General, P.&T,

2. Chief Commissioner of Railway Safety.

Labour Appellate Tribunals

*587. SHRI M. RAM GOPAL RED-
DY: Will the Minister of LABOUR
be pleased to state:

(a) whether Government have
been urged to revive Labour Appel-
late Tribunals to reduce the burden
on High Courts; and

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) and (b). Govern-
ment’s attention has been drawn to
a suggestion for revival of the Labour
Appellate Tribunals, made by Jus-
tice E. S. Venkataramaiah of the
Supreme Court, while delivering his
inaugural address at the All India
Labour Law Seminar held at New
Delhi on the 24th June, 1980.

There is yet another suggestion that
an Industrial Relations Commission
should be set up which will, inter
alia, adjudicate on disputes referred
to it. There are also suggestions to
dispense with adjudication altogether
andg to promote, instead, arbitration.
The views of workers’ and employers’
organisations as also of State Gov-
ernments are proposed to be ascer-
tained on all these suggestions at the
next meeting of the National Tripar-

tite.
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. . Shri O, D. Agnihotri

Shri J.M. Kapoor

. . Shri G. Ganesan
. Shri M. M., Agarwala

Shri B. Mohanty

Shri S. K. Ghose

Shri P. N. M. Murthy

Kidnapping of Girls and looting of
Passengerg

*588. SHRI BHIKHU RAM JAIN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it js a fact that the
two girls aged nearly 19 and 17 years
were kidnapped and many passengers
robbed while travelling in the train
from Waltair to Durg during early
June this year;

(b) if so, the details thereof; and

(c) what steps have been taken to
arrest the culprits and recover the
two girls?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) and (¢). Do not arise,

TRy vy S AT wemw wiawn
w1 Frarragw

*589. &Y R W TH :  wqT wE@TELY
weAl, ug aqary ® T w9 fw o

(%) = @ = ot & SR T
w1 of @ s T SRR 3 gaATs
fraraas & ol e ok sEd wfa Sar-
@ & sty 99 92 fauda  wwmE gy

3 O

(@) @ s & a=@ w1 § AR @R
Fq FTOTEAT & S w7 SO0 SRS H YT
s & fag @ wer feg g & ?



39 Written Answers

fortar sar wTeom WU EWT wEATOT Y
(st o viwnTm): (%) SR (F). 1977 &
WY § g SR FW & afunAeasy
qfXgT fRAisR & FTT $1 W 9T FIT 97 |
fr W g faamae usiw e sw
% siagg ¥ a8 froae «@ gy | ow
faa=u, foad feed atw awt & Syoy wed
e o e fagme gesmst & aa
& wivei § @@ wiEsw ¥ ogIty W
@ wRAl F AlEer T §WT qe 4T @
fegi T &

fagwor
usia 'MW SO

1. Uy @re FEsH U9 g
g Frifeag fwT 9@ 2 1 FAT T
| owidwEl & fow @sdEr A, darEet
ars-wmAR GR fadtr aErmar &Y & qar
T FAFR & FieEa g3 RS oww &
i ¥ wsw qea@El & W aw
fafusr =< a7 avgF oy gard w20

2. ™ wafg # foaqd ag-ag s
afraages ww@Td ™ ¥, § ™ oTAT i —

(1) v wdAfeae goem wrdw |
(2) umr g2 fagawr sraw |
(3) wdm ag Jr faxeor avd=a

(4) 3f famre & faarao =k gl

fagrer & oo 2q e
FIAFT |

3. ® artwal ¥ freram & wiws)
qfefirse og & fomcor & fag am &

4. TE A¥ WA €@Eq WF ArSHT HT
Y §, T 1979-80 F TR TB HEwT
W AR @ srhfEa s ¥ fan wew
R o faxira w@grae & it ot
9a7 afdaw fa @ &0 1979-80
W ¥ AN F1 owd Niqwe  FeE-wmariad
AMoAr & wG F oSwTA osmar @ & AR
XOET 91U @< 37 g@wr gy aga fwar
WA W 1 197980 ¥ T
AAT FY FF AT FEAAT g TAOA AAT
AT & faar war @ fagd m=adq 89 v
®Y F =T FE g W U
FORIW GI WTET-wET AgT fwAr o @
e I® W wwR @ aEifEw
FW & faqg wqq wwr §v wfw w6y
SEEMT & W ogar  ¥@ deen &0 fawny
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R F AT AwEg €7 ¥ 5 H 4f-
arg wwE & W ¥ |

e afearT wwarr waww

giferse &1 & faacr & faed =iz awt
F oft@re e FTERN F @R T T
F wiwd fgw au § faad wq oy foqg
witey F AW & WHE N wiaw g

qftair wemo wawA § guw @A & feg
feq s @ Swu

A@IT ofTar (At s19%9 1 goear
#1 natfas @z T & o gowr d@ife ag
¥ {x Y &Y §EATIEET S W SO
FFT I wqy qiE #1 g @ & {ag
AR FF sAgear Afg T Jer T
o FIAF FT TGHEAQl 9gT g7 OF ¥ AT
qr fAawe a=d@r & f& ®wr  af@r
F fugm &7 A9 F a7 ¥ gure & @Al
Il W 933G T4 fagra & g w9
ey wd wifes avw s gC & )
gt &1 amr & fo & w5t fafeg o
g v & ofvd S a3 g [ AW ¥
qauarE W1 wEAy & fF ek gl saw
my & feg ¥ A1 g FAIW AT
quic: eafse® ®AFW & &©F F oA o
wr & oAk oag s@ feem  Afw A
va siwa o g fsiea seava foen, @,
AT, #v gvd & 2@ W@,  GfETy SHedtw,
fad % wfesr HR 9w 7@ ¥
Sregl-aw TqTee ¢ @@ &4 9T {Iwe
e fgar s @

T Frdaw & foU @awT F QT AT
F foay oy orgm & S5 @9 F1 &M W
AT W @R\ AWEEET o gREy w
g o, faarr 3% & fao @l o 7 fAAiT
ga@ Aol & fofae age @€ den A
qam oT ¥ § 1 ¥ad gEw Fa¥ & fag
UF dga A% WHRYA A WIT W
fear war & Wl wmt &1 wF &
w & v & wmox ofF F W@l #1 OSRT
@y & (gg o vir O Sfaw awd
Y WEFAITEE W ST ¥ W4T S )
Sear-ssAT enes, W slgeme W Ner-
e anawdl wy agEr 2w wv O fawy
g fam wnat g1 A FEFW F qwwlr
Erccattedh Uit IE G I RE ag & FUT
guwn w43 (aww wfeaw off G@ng
g\ ag w9 frar snar @ f & @R
uTdl ¥ swadear  #Y gf@ TR 9T AW
AT qFAT )
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qﬁﬁm—_w
Tisgtq wREon v w wid frsaaw wiwg

(%) wedfm wdf wwgax wiaww

ag o ffg @ & v osaw safal

ag ®] §eAT

1977 . . . . . . 5,90,02,147 47,40,900
1978 . . . . . . 5,89,99,697 41,44,385
1979 . . . . . . 5,61, 59,429 27,08,222

(@) =g g frdan  waww

o4, 1978 A, 1979 WA, 1980

qQii LT T FT QWA WY FT AT . 21,130 23,321 24,857
3T W4l ®F gen fH16i g 7 Wi 2 17,329 19,310 20,742
91 AN # ga11/ Q0 A737  FF gy & 7§ 1,491 1,625 1,269
g3 fadam gfaE | . . . 372 381 381
nge fo &o FE . . . 5,770 6,595 6,595
Ty T . . : . 405 430 430
qEATE  WETTiT A1 . . . 173 199 199
37. fafwa a3@y afae . . . 64 71 71
5 gfama &g | . . . 40 41 41
fsrar 58 afqe . . . . 95 107 107

(%) vweta em Qa fadam wrdww

feavay, 1977 fagm=T 1978 fagway, 1979

faar @a Qv FET £ gsW . . 311 311 317

37 g &1 Qo Fd A der A F gaN
EIC I . . 206 223 240

1 A A i fArm INAATHE . | 599,842 6,43,001 7,31,070

— -
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1977-78 1978~79 1979—-80

(w) gfez fawre & fawrew wile gfee fedamr & frdew g ol wdww

et feg g wETed gfael € g | . 15 —_ 11
grafaa fag @ aa fafaz . . . 74 119 166
g M/ e feg we Afwai o ger | 11,826 81,229 1,01,265
frqg 1@ wtwE . . . 5,044 7,272 11,710+
qfcfimer—at

(wiE Tg wTEi 7 )
1976=77 & 1979=-80 & IR TR qfearr wemor waww ®  qficary fdwe
aret war Wy fe cren Sl W - freamam

1976-77 1977-78 1978—79%1979-80%

1 2 3 4

1 afewre frabem adw

1. I 8.286 0.95 1.48 1'74
(%) g&0 gzt . . . 6.20 0.19 0.39 0.46
(=) wfgerm qmay . . . 2.06 0.76 1.09 1.28

2. 99 frams | 0.58 0.33 0.55 0.62

3. aafag mifadus IErmwat@ . 3.69 3.24 3.60 3.00

2. wry fog enewr st & st
(1) < sferearor wrawwc:
(%) i afgensl & fag &o So F&HF, 2. 14 3.50 3.61 4.16
(w) egagy a=t ¥ fag
o Fro o ¥ TF . 4.02 7.81 6.77 5.94%%

() =mw ¥ X F=Al FY dode &,
& . . . . 2.72 6.54 7.24 6.47

arr (=) + (7). . . 6.74  14.35  14.01 12,41

@1975-76 ¥ wHIFT srafera mifadEs IuanAia| § nE-¥e e seamwyal Wy mfve § )
* yize wafaw £ |
**1979-80 & <o dro o  arWIEET ﬁzﬂvﬁ?mﬁ =¥ (foeet foedr e zad
gus M A ) wWie  formey e guw & aE o
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1 2 3 4
(2) wilgom waiwwar & awmA

(%) =fgamg 3,29 8. 38 9.80 10.08
L}#;u
(@) == 3.05 6.85 9.03 13.43
I (s+@) I 6.34 15.23 18.83 23.51

(3) fazifra ‘c’ F w47 & ¢ ¥ - |
97 #r  JFqTH . . 7.00 10.334 13.57{  14.95

(4) mrg fam emeen Yarodi & Fo qramdf

22.22 43. 41 50.02 55.03

-— - o

L£oan gus & Frareff

Wagon Manufacturing Units

*590. SHRI B. V. DESAI:

SHR] CHANDRARHAN
ATHARE PATIL:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that wagon
manufacturing units are facing serious
disruption in their production sche-
dule;

(b) if so, what are the main
reasons for the same;

(c) whether the gituation has fur-
ther aggravated by the steep fall in
the production of wheel sets at the
Durgapur Steel Plant;

(d) whether any immediate mea-
sures agre being initiated to overcome
the crisis in the wagon industry; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) and
(b). Some »f the wagon manufactur-
ing units in the Industry have been
turning out wagons in 1980-81 at a
level lower than the targets fixeq for

them. This is mainly due to their
internal problems anq power-cutg and
to a certain extent due to the inade-
quate supplies of whee]l sets and criti-
cal steel sections from the Steel
Plant (s).

(¢) Yse, Srr.

(d) and (e). Some of the units are
installing captive power generating
sets. Also Railways have planned
balancing imports of whee] sets and
steel to cover slippages in supplies.

Podanur S & T Workshop

4527. SHR1 MOTILAL HASDA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that there
are 94 vacancies in Podanur § & T
Workshop for which Medical grounds
BII is enough;

(by whether it is a fact some
Khalasis who were working under
the control of DSTE/W/TBM, South-
ern Railway were sent tg Podanur
Workshops who were found medi-
cally unfit in BI group;
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(c) whether it is a fact ihat these
Khalasis are far junior to those
whose services have been terminated
now;

(d) whether it is a fact that those
Khalasis though unfit in BI have
been absorbed in S & T Shops Poda-
nur ignoring his seniors who were
all under the same unit; and

(e) if so, the reasons for showing
disparity in &bsorbing thesc men
in S & T shops Podanur and termi-
nating others while there are 94
vacancies in § & T shops Podanur?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) There are at
present 110 vacancies in the S & T
Workshop at Podanur for which the
medical classification is C. L

(b) Out of the Casual Labourers
working under DSTE/Works/Tamba-
ram who applied to Podanur Work-
shops, 7 were selecteq for employ-
ment in Podanur. 6 of them are still
employed with the DSTE/Works/
Tambaram and one was discharged in

January, 1980, as he was; medically
unfit in BJI category.

(c) and (d). The recruitment of
Khalasis at Podanur Workshop was
by open Competition in response to
Employment Notice. The question of
seniority as Casual Labour does not
arise. The selecteg Khalasis are yet
10 be medicslly examined for fitness
for absorption S & T Shop, Podanur,

(e) Does not arise,

Disparity in Pay Scales of Homoeopa-
thic and Allopathic Doctors

4528. SHRI ANANDA PATHAK:
Will the Minister of HEALTH be
pleased to state:

(a) whether it is a fact that
Homoeopathic doctors employed under
the Delhi Administration dispensaries
are designated as Assistant Medical
Officers, with a lower pay scale of
Rs. 470—750 while their counterparts
in allopathic side in the same dispen-
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saries are designated as Medical
Officers with higher pay scale of Rs.
700—1300;, and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
and (b). Assistant Medical Officers in
Homoeopathy employed under Delhi
Administration dispensarieg are not
counterparts of Medical Officers in
Allopathy working under that Ad-
ministralion. While Medical Officers
in Allopathic dispensaries are degree
holders ip the pay scale of Rs. 700—
1300 and belong to the Central Health
Service controlled by the Union Minis-
try of Health and Family Welfare, the
posts cof Assistant Medizal Officers in
Howoeopathiic dispensarieg in the pay
scale of Rs., 470—750 have been creat-
ed by Deihi Administration with a
view to provide employment oppor-
tunities to fresh Diploma holders.

Payment of Bonus to Workers in
Government Medical Store Depot,
Madras

4529. SHR3; THAZHAI M. KARU-
NANITHI: Will the Minister of
LABOUR be pleased to state:

(a) whether it i¢ a fact that Gov-
ernment Medical Stores Depot Wor-
kers Union, Madras hag raised a dis-
pute before the Regional Iabour Com-
missioner (Cen'ral), Madras regard-
ing payment of Boaus to the Workers
of Government Medical Store Depot,
Madras; and

(by if so, the details of case and
when decision will be taken in this
case?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) Yes, Sir.

(b)y The Union approached the
Regional Labour Commissioner (Cen-
tral), Madras in May, 1980 for inter-
vention for payment of 15 days’ wages
as Production Bonus for 1977-78,
1978-79 and 1979-80. The Regional
Labour Commissioner hag since ad-
vised the Union to approach the



49 Written Answers ASADHA 26, 1902 (SAKA)

management first and if no settlement
is reached then to approach him for
intervention.

Rebberies and Dacoities in Trains
during First Three Months of 1980

4530. SHRI CHANDRAJIT YADAV:
Will the Minister of RAILWAYS be
pleased to state:

(a) the estimated loss of property/
life suffered by the passengers as a
result of train robberies and dacoities
committed during the first three
months of 1980; and

(b) the extent of compensation, if
any, paid/proposed to be paid by
Government to the victims?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The loss of
property amounting to Rs. 1,95,923/-
wag suffered by the passengers as a
result of train robberies and dacoities
committed during the first three
monthg of 1980 i.e. from January 1980
to March, 1980. Two persons lost
their lives in these cases.

(b) No compensation js paig by the
railways to the wvictims of the rob-
beries and dacoities.

Reservation of Berths Quota for Jelar.
pettai to Salem Junction in 'Tamil
Nadu

4531. SHRI K. ARJUNAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the
reservation of berths quota in K. K.
Express, Jayanti Janata Express
and G. T. Expresg from Jelarpettai
Junction and Salem Junction in Tamil
Nadu to New Delhi are not sufficient;
and

(b) whether Government propose
to increase these quotas?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b).
Reservation quotas in important long
distance Mail and Express traing are
allotted to intermediate stations after
taking into account the toal accom-
modaion available on the train, de-
mands from {rain originating stations,
as well as important stations enroute
from where the traffic is sizeable and
regular. Based on this, Jolarpettai
Junction ang Salem Junction have
been provided with the following
quotas in 125 Dn. K. K. Express and
131 Dn. Jayanti Janata Express trains
which are primarily meant to cater
to the traffic from South-West Coast
areas to Delhi:—

125 K.K. Express 131
— Jayanti
AC 2— 2nd Class Janata

D

tiers Sleeper Expiess
berths Berths ———
2nd
clas
berths
Jolaipettai
Jn. . . 3 2
Salem Jn.. . 2 6 12

No doubt, the demand is a little
more than the quota allotted, but it
is satisfied by sending messages and
getting reservation from train origin-
ating stations and it is not considered
desirable tgo the existing
reservati on quota of Jolarpettai and
Salem Junctions.

increase

The question of enhancement of the
existing quotag at these stations will
be considered when 125/126 K. K. Ex~
press trajn ig double-headed and more
accommodation becomes available on
these trains.

15 Dn. G. T. Express does not pass
through these stations.
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Demands of Central P.F. Employeey
Union

4533. SHRT RASA BEHARI BEHRA:
Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that the
Central Provident Fund Employees’
Union, New Delhi, have served a

Provident Fund Commissioner, Chair-
man, Centra] Board of Trustees, Em-
ployees Provident Fund for immediate
settlement of their demands;

(b) whether it is also a fact that
the Provident Fund Authorities have
not initiated any dialogue with the
union representatives in order to settle
the demands amicably; and

(c) if so, whether Government pro-
pose to instruct the concerned authori-
ties to start dialouge with the union
to ensure the fulfilment of their gen-
uine demands in order to avoid con-
flict in the office?

THE MINTSTER OF STATE IN THE
MINISTRY OF LABOUR (SHR1 T.
ANJIAH): (a) to (c). There are
two unions in the Central Office using
the game registration number and no-
menclature ‘Central Provident Fund
Employees’ Union. "One of the two
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factions, had serveq a notice dated
11-6-1980 for direct action for settle-
ment for their demands. The direct
action wag called off after a dialogue
with the Employees Provident Fund
authorities.

Kottavalsa-Kirandul Line

4535. SHRI GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be
pleased to state: )

(a) whether it is a fact that his
Ministry have suggested to the Minis-
try of Steel and Mines for a separate
railway link ag an alternative to the
present Kottavalsa-Kirandul line to
take the extra load arising out of the
new steel plant at Vizag and Alumina
plant in Koraput District;

(b) if so, what are the main points
referred to by both the Ministries re-
garding the new-railway link;

(¢) what would be the approximate
cost for the construction of this line
and resources to be made available
from the Ministries; and

(d) wheh the decision would be
taken by the concerned Minjstries to
finance the rail link?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b).
The provision of a new rail link
to connect the existing Kottavalasa-
Kiranduyl line with the existing Rai-
pur-Vizianagram line is under consid-
ertion in order to cater to the traffic
for the proposed aluminia project near
Koraput. The peed of thiy new link
wil] arise only if the movement of iron
ore on the existing Xottavalasa-
Kirandul line increases substantially
so ag to utilise fully the capacity
available on this line,

(c) the techno-economic survey is
being conducteq for the proposed rajl
link, the cost of which can be deter-
mined only after the survey is com-
pleted.

(d) the decision for investment on
the proposed rail link will depend on
the alumina project bing approved
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by the Government and after a firm
appraisal of the quantity of iron ore
required to be transported from Baila-
dilla to Visakhapatnam.

British know-how for Atomic power
Plant in China

4536. SHRI JAGDISH TYTLER:
Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether Government’s attention
has been drawn to reports in foreign
media that UK. has agreed to provide
know-how for the Nuclear Power
Plant to be put up in China in the
province of Guangdong;

(b) if so, whether Government have
sought any guarantees from MHer
Majesty’s Government against the
likely misuse of the know-how provid-
ed for the production of weapon grade
material as a by-product which will
in turn enable China to rapidly expand
its nuclear arsonal; and

(c) if not, whether Government have
fully considered the various implica-
tions vis-a-vis our security and peace
in the region?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRT P. V. NARASIMHA
RAO): (a) Yes, Sir. A Hongkong
electricity concern, China Light and
Power company, ig undertaking a
joint feasibility study for a nuclear
power plant in the adjacent Chinese
province of Guangdong along with the
Chinese authorities. The company is
making use of the technical advice
and experlise of the United Kingdom
Atomic Energy Authority. According
to a British official] statement on 2nd
June, 1980 ‘“No decisions have yet
been made nor are they expecteq in
the near future”,

(by and (c). Since the proposal is
still in the preliminary stage, it is too
early to take up the matter with the
British Government. However, Gov-
ernment’s views on the peaceful uti-
lisation of nuclear energy and on the
necessity to ensure that any safe-
guards to be applied should be uni-
form and non-discriminatory, appli-
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cable to nuclear and non-nuclear
weapon states, are well-known. It is
hoped that in any cventual project of
cooperation for the setting up of a
nuclear power station in China, the
safeguards applicable will be uniform
and non-discriminatory.

City Booking Office at Ulhasnagar

4537. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that a per-
sistant demand is being made by the
citizens in Ulhasnagar (District Thana,
Maharashtra) for an independent
city-booking office at Ulhasnagar which
has a population over two lakhs
spread over a large area; and

(b) what actjon the Railway Ad-
ministration propose to take in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) After detailed examination, the
proposal of opening a City Booking
Office at Ulhasnagar worked by Rail-
way Staff was not found economically
viable. The feasibility of opening a
City Booking Agency worked by a
contractor is, however, under exami-
nation.

Late running of Passanger Trains on
Western Railway

4538. SHRI B. R, NAHATA: Wwill
the Minister of RAILWAYS be pleased

to state:

(a) whether it is a regular feature
of the Metre Gauge Passenger Trains
on Western Railway running late for
hours together for the Jast one year;
and

(b) if so, what are the reasons and
what steps that are being taken by
Government to make the train service
regular and punctual particularly in
Ajmer Khandwa Section?

JULY 17, 1980
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THE DEPUTY MINISTER IN THE
MINISTRY OF RALWAYS (SHRI

MALLIKARJUN): (a) No.

(b) The punctuality of passenger
trains on the Ajmer-Khandwa Section
was satisfactory during the last year
except dquring April and May when
the performance suffered owing to
mechanical failures, detention in cross-
ing, chain pulling, heavy rush and
additional trains on the section due to
Sinhastha Fair at Ujjain. Every
effort ig made for regular and punctual
running of passenger trains and all
cases of avoidable detentions are taken

up.

New Modes of transport in Delhi

4539. SHRI R. P. YADAV: Wwill
the Minister of SHIPPING AND

TRANSPORT be pleaseq to state:

(a) whether Government intends to
introduce new modes of transport in
Delhi;

(b) if so, the details of I?odes and
their carrying capacity;

(c) whether Government are aware
that no percentage is reserved for
Scheduled Castes/Scheduled Tribes
and Backward Castes in the issue of
licences for auto-rickshaws, ang taxis
in Delhj and other metropolitan
cities; and

(d) whether Government propose to
take action to assure that until gnd
unlesg requisite aumber of Scheduled
Castes/Schedu'ed Tribes and Back-
ward Caste person are issued such
licences, persons belonging to other
categories are not issued licences?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). The Delhi Administra-
tion has decided to introduce
Matador 15/7 seater vans and vikram
6/4 seater auto-rickshawg on “point
to point” basic 1o and from certain
fixeq pointg where either the carrying
capacity of the bus system is inade-
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quate or there ig constraint on road
capacity, heterogeneity of traffic
modes etc. Broad features of the
Scheme are given helow;

(i) To begin with, it is proposed
to grant 50 permits each to 15/7
seater Matador Vans and 6/4 seater
Vikram auto-rickshaws,

(ii) Matador vansg and Vikram
auto-rickshawg will initially be in-
troduced on 10 separate routes and
the average route length will not
exceed 10 kms. gnd 6 kms. respec-
tively.

(ii1) The maximum chargeable
fare for matador vans will be 75
paise and 60 paise for lhe vikram

auto-rickshaws.

(iv) The matter regarding allot-
ment of permits will be decided by
S.T.A.

(c) Yes, Sir.

(d) The Staire Transport Authority,
a quasi-judicial body, will consider
al] applications including those from
Scheduled Castes/Scheduled Tribes
and Backward Caste personmns.

Running of Neelachal Express Daily

4540. SHR1 CHINTAMANI JENA:
Will the Minister of RATLWAYS be
pleaseg tp state:

(a) whether Government are aware
that there is a heavy rush of passen-
gers at all the stations where the tri-
weekly Neelacha] Expresg has its
stoppages;

(b) if so, whether Government are
thinking to run thig train daily; and

(c) if so, from which date it will
be run regularly?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The Traffic
offering at various stations by 176 Dn.
and 175 Up New Delhi-Puri tri-week-
ly Neelachal Express ijs by and large

Wrilten Answers 58

being catered fully and the number
of persons left on the waiting list for
reserved gccommodation ig negligible.

(b) No.

(c) Doeg not arise,

G.P.F. Accounts of Railway
Employees

4541. SHRI NIHAL SINGH: Will
the Minister of RAILWAYS be pleas-
eq to state:

(a) Whether any cases of wrongful
withdrawals guring the last one year
from G.P. Fund Accounts of railways
employees with headquarterg of
Northern Railway at Ferozepur by
persons other than the employees,
made by misrepresentation of facts,
forgery and impersonation, have come
to Government’s notice;

(b) if so, the number and details
thereof;

(c) Whether any such representa-
tions from the concerned employees
of Pathankot routeq through some
Members of Parliament have been
received by Government, if so, what
action has been taken to bring the
culprits to book and make good the
losses top the employees; and

(d) Who was the loan sanctioning
authority and how many persons
whose amounts have been wrongfully
withdrawn and action taken by Gov-
ernment ggainst the culprits?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) to (d). In 24 cases withdrawals
from provident fund accounts by
persons yther than the actua)] sub-
scribers came to notice. The amount
involved is Rs. 48,000/- approximate-
ly. Representations from 10 a2mploy-
eeg of Pathankot were received
through Shri Rafiq Zakaria, M.P. vide
his letter dated 27-3-80. An investi-
gation into the matter has been taken
by the Northern Railway Adminis~



59 Written Answers

tration. In the light of the results
of the investigation, further action
will be taken by the Railway Admi-
nistration to bring the culprits to
book and make good the losses to the
employees. The loan sanctioning
authority was the Assistant Personnel
Officer of Divisiona]  Railway
Manager’s office, Ferozepur.
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Conversion of Samastipur-Jogbani
Line

4544 SHRI RAM SINGH SHAKYA:
Wil] the Minister of RAILWAYS be
pleaseg to state:

(a) whether there is gny proposal
under consideration to convert the
railway line from Samastipur to
Jogbanj into broad gauge;

(b) if so, by what time the proposal
is likely to be finalised and the pro-
ject taken in hand for execution; gnd

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). The
route from Samastipur tp Jogbani is
via Barauni and Katihar. There is a
broad gauge link between Samastipur
angd Barauni. The section from
Barauni to Katihar is approved for
conversion into BG and work is in
progress. There js no proposal at
present to convert the section from

Katihar to Jogbani,
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Railway Accidents in Tamil Nadu

4545. SHRI N. DENNIS: Will the
Minister of RAILWAYS be pleaseq to
state:

(a) the total number of rail geei-
dentg involving human beings that
occurred -in Tami] Nadu during the
last three years;

(b) the number out of them that
proved fatal, resulted in permanent
physica]l disabilities gnd other cases;

(c) the number pf women gnd men
involveg in these accidents; ang

(d) the number of cases in which
compensation have been paid, not
paid and still at negotiating stage?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) During the
last 8 years, i.e., 1977-78, 1978-79 and
1979-80, there were 35 train accidents
1 Tamil Nadu in which human beingg
were killeg or injured,

(b) and (c¢). Out of these 35 cases,
8 proved fatal, 13 involved grievous
injuries and 14 minor injuries, In
these accidents, 15 persons were kill-
ed, 43 sustained grievoug injuries and
136 minor injuries. They included
161 men, 27 women and 9 children.
Information regarding the number of
cases in which grievoug injuries
resulted in permanent disablement is
not available,

(d) Out of 25 claims cases arising
out of these accidents, compensation
has been paid in 9 caseg and no com-
pensation has been paid in 5 cases. 11
cases are at negotiating gtage in the
Court of Claimg Commissioner. The
details of such cases are given
below: —

At nego-
tia‘irg
stage

Paid Not

1977-78 . . 9 3
1978-79 . .
1979-80 . . .. 2

Written Answers 62

Type-IIl Urban Family Welfare
Centres

4546. SHRI DIGVIJAY SINGH:
Will the Minister of HEALTH be
pleaseq to state:

(a) whether it has been decided to
continue with Type-III Urban Fa-
mily Welfare Centres in the Year
1980-81; and

(b) how many such centres have
been allocated State-wise?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Yes.

(b) 100 additional Urban Family
Welfare Centreg Type-III have been
allocateg during 1980-81 as detailed
below:_

No. of
additional

State centrers
allocated

1. Andhra Pradesh 10
2. Assam 3
3. Bihar 4
4. Gujarat . 2
5. Haryana . . I
6. Jammu and Kashmir I
7. Karnataka 3
8. Kerala . 2
9. Madhya Pradesh 16
10, Maharashtra 14
11. Manipur 1
12. Punjab 2
13. Rajasthan 1
14. Tamil Nadu 8
15 Uttar Pradesh 12
16. West Bengal 12
17. Delhi 7
18, Meghalaya 1
TOTAL: 100
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Conversion of Hari Nagar CGHS
Dispensary into a Functional
Dispensary

4547 SHRI CHANDRAPAL SIAl-
LANT: Will the Minister of
HEALTH be pleased to state:

(a) the total number of CGHS
Cards registered with Hari Nagear
Dispensary and the total number of
beneficiaries included in those cards:

(b) the minimum number of cards
beneficiaries required for converting
any CGHs dispensary into a func-
tional dispensary,;

(¢) the exceptions made in the
rule applicable in regard to (b)
above and the names of those dis-
pensaries where this limit has been
waiveg and the reasonsg thereof;

(b) whether it is a fact that CGHS
Directorate had agreed last year {o
convert the Hari Nagar Dispensary
into a functional dispensary keep-
ing in view the number of bereficia-
ries and distance at which the pre-
sent functional dispensary at Tilak
Nagar is situated; ang

(e) the reasons for not implemen-
ting the above decision and by which
date the dispensary is likely to be
made a functional dispensary?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
There are 4247 cards containing 18209
beneficiaries registered with the Hari
Nagar Dispensary.

(b) There is no minimum number
of cards or beneficiaries specified for
converting a CGHS dispensary into
a functional dispensary.

(¢) Does not arise,
(d) No.

(e) Does not arise.
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Bridge over Damodar River
4548. SHRI KRISHNA CHANDRA

HALDAR: Will the Minister of

RAILWAYS be pleased to state:

(a) whether there is a proposal for
the construction of Railway-cum-
Bridge over the Damodar River at
Mejia in West Bengal; and

(b) if so, details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MALLIKARJUN): (a) No.

(b) Does not arise.

Unemployment among Cashew workers

4549, SHRI P. J. KURIEN: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government are
aware of the unemployment among
the cashew workers in the country
owing to the shortage of raw cashew
nuts; and

(b) the steps Governmeni propcse
to take to give employment to these
workers?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) anq (b). Cashew
industry is at present functioning on
a seasonal basis because of the in-
adequacy of the supply of raw caszh-
ew nuts wvis-a-vis the requirements
of the cashew processing industry in
The cashew processing industry in
India has an installed capacity of
about 4.5 lakh tonnes per annum
while the indigenous production of
raw cashew nuts is arounq 1.10 lakh
tonnes. Import of raw cashew nuts
from the East African countrieg has
been coming down due to reduced
exportable surplus in East African
countries, the entry of Brazil and
China in the raw cashew nut market
etc. The import of raw cashew nuts
by Cashew Corporation of India
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through which imports are canalised
during the current season may not
exceed 8,000 tonnes,

Data collected under the Em:ploy-
ment Market Information programme
of the Ministry of Labour indicate
a decline in the level of employ-
ment in the establishments engaged
in cashew processing between Sept-
ember and December 1979 due to tem-
porary closure of estabiishments or
due to non-availability of raw cashew
nuts.

Government have been and are
taking a number of steps to increase
the supply of raw cashew nuts and
these will help in giving employ-
ment to cashew workers on a signi-
ficant scale. These steps are:

A. Steps to increase import of raw
cashew nuts:

(i) A scheme to allow eligible
manufacturer-exporters of
cashew to import raw
cashew nutg from non-tra-
ditional sources under the
over-all supervision and
control of the Cashew Tor-
poration of India was evol-
ved in July 1979; and

(ii) Permission for direct import
of raw cashew opn merit; for
the purpose of processing in
India for re-export subject
to such conditions as may
be stipulated in each case.

B. Steps to increase
production of cashew:

indigenous

(i) A World Bank aided pioject
for cashew nut development
in 4 States viz. Kerala, Kar-
nataka, Andhra Pradesh
and Orissa has recently heen
firmeq up for implementa-
tion from the current year
1980-81;

(ii) A centrally sponsured sch-
eme on a package program-
1439 L.S—3
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me for cashew besideg States
Plan schemes has also been
drawn up; and

(iii) The Cashew Corporation of
India has set aside Rs. 4
crores out of its reserves for
extending loan assistance to
viable States-sponsoreq sch-
emeg for increasing cashew
production in the country.
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Number of Factory Workers

4552. SHRI JYOTIRMOY BOSU:
Will the Minister of LABOUR be
pleased to state the total population
(1971 census) and the average daily
number of factory workers in the

States of West Bengal, Maharashtra,

JULY 17, 1980
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Gujarat, Tamil Nadu and Andhra

Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI

T. ANJIAH): The requireq infor-
mation is as under:—
States Total Average

population daily
— number of

(1a71 factory
cersus.)  workers in
1978
(provi_;;;n;)
(figuresin  (figuresin
1000) 100)
1. West Bengal 4,43,12 8,56
2. Maharashtra 5,04,12 11,26
3. Gujarat 2,66,97 5,65
4. Tamil Nadu 4,11,99 5,57
5. Andhra Piadesh 4,35,03 4,5

Allegations againgy certain Officers of
the Mechanica] Engineering
Department

4553. SHRI M. M. LAWRENCE:
Will the Minister of SHIPPING AND

TRANSPORT be pleased to state:

(a) whether there were certain
serioug allegationg of corruption
against certain officers of the Mecha-
nical Engineering Department, Cochin
Port regarding the docking for re-
pairing of fire float “Bahadur’ and
water barge “Tapaj” in a private
repair yard;

(b) whether it i3 a fact that the
estimates for repairg were exceeded

many times;
(¢) whether any enquiry has been
made jnto the matter; and

(d) if so, the findings thereof and
what action has been taken against
the officers concerned?
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THE MINISTER OF STATE'IN
“THE MINISTRY OF SHIPPING AND
‘FRANSPORT (SHRI BUTA SINGH):
€a) It is understood from Cochin
¥art Trust that there were certain
slllegalions regarding dry docking of
the water barge “M.V. Tapaj” and the
fire float ‘“Bahadur” at the work-
shop ©f the Cochin Marine Corpora-
tion Dry Dock. The alleged misuse
of = materials drawn was fully inves-
tigated by the Vigilance Seétion of
the Port Trust. An expert was sum-
maned from M]|s. Mazagaon Dock
L#d. Bombay, and a surprise inspec-
tion was carried out on 17th April,
1988 at the Dry Dock of M]s. Cochin
Marine Corporation. All the plates
changed on the vessel “M. V. Tapaj”
as per drawings were measured and
foumd correct and thus the allegation
was found baseless, The fire float ‘“M.
V. Bahadur” was also dry docked and
= similar inspectiop, was carried out
by the same expert on 16th April,
1980. All th, plates were measured
and it tallied with the drawings.

(b) The financial implicalion ¢f the
Jdocking of ‘the ‘two vessels was re-
Ported by the Chief Mechanical Engi-
meer of the Port Trust as Rs. 1,23,920
excluding other connected works, such
a3, creaning, painting, replacement of
‘plates, etc. Subsequent to the issue
of sanction for dry docking the two
‘wessels at the Cochin Maring Corpo-
rafion, a Report wag received from
Chief Mechanical Engineer about the
details of expenditure incurred in
eonnection with the dry docking and
repair of the vessels. This amounted
%o Rs. ’3,82,000/- for “M.V. Bahadur”
and Rs. 3,05200/- for “M.V, Tapaj”.
“The circumstances that leg to the in-
crezce in the expenditure are being
examined by the Cochin Port Trust.
ever, only a sum of Rs. 1,00,200|-
Bas s0 far been paid to the firm as per
the sanction originally issued.

(e) and (d). It is wunderstood
from Cochin Port Trust that the mat-
‘fer is under vetification by the Cen-
tra] Bureau of Investigation. Since
Ehe TBI's TReport has not vet been
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received, the question of taking any
action by the Port Trust against any
officer has to await the findings, if
any, of the CBI

Complaints against Rallway staff at
Phillaur

4554. CHOUDHARY SUNDER
SINGH: Will the Minister of RAIL-
WAYS be pleaseq to state:

(a) whether his Ministry hag re-
ceived any complaints against Railway
staff posted at Phillaur District, Jul-
Iundur (Punjab); and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SERI
MALLIKARJUN): (a) Yes.

(b) The matter is under investiga-
tion.

Incidences of Encephalitis, Gastro-
entirities and Idfantile Paralvsis

4555. SHRI A. NEELALOHITHA.
DASAN: Will the Minister of
HEALTH be pleased to state:

(a) whether it is a fact that the
incidence of encephalitis, gastro-ente-
ritis, linfantile' paralysis is on the
increase; and

(b) if so, what has been the toll of
each such disease from 1lst June, 1978
to 1st January, 1980?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN I.ASKAR): (a)
From the available information, there
is no such evidence.

(b) Does not arise.

Government intervention in Industrial
Dispute of EPF Organisation

4556. SHRIMATI SUSHEELA GO-
PALAN: Will the Minister of

LABOUR be pleased to state whether
the Central Government is the appro-
priate authority to intervene in the
industrial dispute ot Employees’ Pro-
vident Fund Organisation?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): The question whether
the Central Government or the
State Government is the “Appropriate
Government” ;undeny the Industrial
Disputes Act in relation to Employees
Provident Fund employees has been
raised in a writ petition before the
High Court of Kerala and the matter
is sub-judice,

Persons killeg while boarding Trains

4557, SHRI R. L.. P. VERMA: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) the number of persons who
were killed in accidents while boa:d-
ing trains in haste at the stations fal-
ling in between Dhanbad and Gaya
on Grand Chord line in Dhanbad Divi-
sion of Eastern Railway in 1978, 1979
and 1980 and whether complete details
thereof will be laid on the Table of
the House; and

(b) whether the passenger trains
halting at the stationg in between
Dhanbad and Gaya are the same trains
which have been running since British
period and whether in the changed
circumstances, how and in the interest
of the people, Government propose tu
solve the problem by running summer
special and Pooja special trains regu-
larly or by extending Gomoh-Mughal-
saraj passenger train from Gomoh to
Gaya and if so, when and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No one was
killeg while boarding trains in haste
at stations falling between Dhanbad
and Gaya during 1978 and 1979. Dur-
ing 1980, there has been only one
case in which a male passenger while
boarding 130 Down Varanasi-Asansol
Passenger in haste at Hazaribagh
Road station on 7-8-1980 ficll down and
died.

JULY 17, 1980
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(b) Since Independence a numbes
of fast Express traing have been ine
troduced on the Dhanbad-Gaya section
of Grand Chorq on Eastern Railway.
Introduction of stopping passenges
trains on this section has not been:
considered desirable as this would oe-
cupy the section for a considerable
length of time thus cutiing intoc the
line capacity of the Grend Chord
which is primarily conserved fox
movement of essential freight traffic.
It is for this reason that the 3493IF0
Gaya-Mughalsarai Passenger cannol
be extended to Gomch or the Poojm
and summer special run as a regular
measure lest it would adversely af-
fect the movement of {reight traffic.

Committee to reorganise Employees
Provident Fund Organisation

4558. SHRI N. E. HORO: Will the
Minister of LABOUR Le pleasad to
state:

(a) whether it is a fact that =
Committee was set up by Government
ta go into re-organisation of the
Employees Provident Fund Estahlish-
ment; and

(b) if so, the details regarding its
constitution, functions and when its
report is likely to be submitted (o
Government?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) and (b). Yes. in
pursuance of the recommendations
made by the Public Accounts Cems-
mittee in paragraph 120 of their
110th Report, a High Level Chmmit-
tee to review the working of the
Employees Provident. Fund Orgami-—
sation with special reference to the
problem of mounting arrears of Pro.
vident Fund contributions was set =p
in April, 1980. A copy of the oxder
under which the Committee was met-
up showing its composition, terms of
reference and other particulars is at—

tached.
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Copy

In pursuance of the recommenda-
#ions made by the Public Accounts
Committee in paragraph 120 of their
110th Report it has been decided to
appoint a high level Committee to
weview the working of the Employees
Provident Fund Organisation with spe-
«iml reference to the problem of moun-
‘ting arrears of provident fund contri-
Batiens. The Tommittee will also go
into the adequacies of the existing
wegulatory and penal provisions of the
Employees Provident Fund and Mis-
cellaneous Provisions Act and the
Schemes framed thereunder and to
suggest amendments considered neces-
=ary. The composition of the Commit.
‘tee shall he as follows:

@hairman: Shri G. Ramanujam.

Members
1. Shri M. Ghose.

2. Xumari Kusam J.ata Mittal
Additional Secretary,
Economic Affairs, New Delhi.

3. Shr1 O V. Kuruvilla,
Chairman Central Board of
Direct Taxes,

New Delhi.

4, Shri R. K. A Subramanya,
Additional Secretaty,
Ministry of Labeur,

New Delhi.

S. Shri G. V. Ramakrishna
Additional Secretary, '
Ministry of Industry,
New Delhi.

2. The Committee shall also have a
Member-Secretary who will be no-
minated separately.
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3. The Committee is require& to
submit its report within 6 months.

4, It has been tentatively decided to
hold the first meeting of the Comse
mittee in Shram Shaktj Bhavan on the
14th Apri]l at 11 AM.

Sdl- (R. K. A. Subramanya)
Additional Secretary.

Strike by Employees of EPF
Organisation

4559. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of LABOUR
be pleased tp state:

(a) whether the employees of the
Employees’ Provident Fund Organisa-
tion had been on strike from June 18th
to June 20th, 1980 to express their
resentment on the delay in implemen-
tation of the unanimous recommenda-
tion of the Pay Committee; and

(b) if so, the detailg thereof and
Government reactions thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) Yes. The strike
was observed in some regional cffices
on 18-6-80, but thereafter on appeal
made by the Labour Minister, the
strike was called off on 18-6-1980 it-
self. However, the strike continued
in certain regional|sub-regional offi-
ces on 18-6-1980 and 19-6-1980.

(b) The interim recommendations
of the Pay Committee have been re-
ceived by Government. Decisions
have been taken on recommendations
relating to washing allowance, house
rent al'owance and encashment of
leave. Decisions on other recommen-
dations are alsp likely to be finalized
soon.

Nore: —Shri R. Ramakrishna Joint Secretary,

Ministry of Commerce

(Department of Textiles) has alsobeen appointed as a Member of the
high level Committee vide subsequentorder of even number dated the 24tn

~June, 1980.
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News item, captioned “P. M. urged to
support Tibet's cause”

4560. SHRI MOHD. ASAR AHMAD:
Will the Minister of EXTERNAL AP-
?AIRS be pleased tqy state;

(a) whether his attention has been
drawn to a news-item appearing in the
Hindus‘an Times dated 17th June,
1980 under the caption “P. M. urged
to support Tibet's cause’;

(b) whether any letter or memo-
randum has been received by Govern-
ment on 16th June, 1980 from Tibetian
National Voluntary Defence Force or
any other Organisation;

(c) if so, what are itg contents; and

(d) if so, what is the reaction of
Government in this respect?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) and (b). Yes Sir.

(¢) and (d). The contents of this
memorandum have been summarised
in the Hindustan Times report re-
ferred to in the question. It has been
the consistent policy of the Govern-
ment of India that Tibet is an in-
tegral part of the Peonple’s Republi~
of China. Government c¢f India have
no intention of interfering in the
interna) affairs of any other country.

Completion of Nuclear Fuel Treatment
Plant by Pakistan

4561. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of EX-
TERNAL AFFAIRS be plrased to
state:

(a) whether Government have taken
note of the reported comp.etion of the
construction of the Nuclear Fuel
Treatment Plant py Pakistan;

(b) whether Government were
aware of sending by French firms/
companies Planes and other materials
needed to complete the Project;

(¢) whether Government have asx-

JULY 17, 1980
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ed the Indian Embassy in Paris to
watch over these developments; and

(d) if not; reasong therefor?

THE MINISTER OF EXTEI*NAL
AFFAIRS (SHRI'P. V. NARASIM
HaA RAO): (a) and (B). Govermment
have seen press reports to the effect
that a nuclear fuel reprocessing plant
is being assembled at the Chashma
Nuclear Complex near Lahore and
that some European companieg are
continuing to supply parts and equip—
ment needed for the plant.

(¢) Yes, Sir.

(d) Does not arise.

Principals of Riilway Higher Seceem-—
dary Schoo!s

4562. SHRI SUDHIR KUMAR GIRE:-
Will the Minister of RAILWAYS be
pleased to state:

(2) whether the gervices of the
Principals of the Railway Higher
Secondary School!s are transferable;

L) if g0, whetheor it is g fact that
the Principal of the South Eastexm
Railway Boys' Higher Secondary
Schoo] at Kharazpur, Midnapore, West
Bengal has been allowed to stay in the
same schoo] for about 16 years;

(c) whether the said Principgal com—
pelled the students belonging to both
the Railw:y emn.oyces and the nom
Railway parents to pay tuilicii fees
for the months of January {0 March,
1930 in violation of the dirccltives of
the Government of West Bengal axd
the Chief Persoanel Officer, Soutis
Eastern Railway; and

(d) whether it is a fact thag the
money collected by him by selling
T.B. Seals to about 1900 regular am@
600 Madhyamik and Higher Secon-
dary students is not wholly deposited
with the authorities concerned?
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THE DEPUTY MINISTER IN THE

MINISTRY OF RALWAYS (SHRI
MALLIKARJUN): (a) Yes,

(b) No. He has been at Kharagpur
from January 1966 to December, 1973
and again from May, 1976 onwards.

(c) ang (d), Information ig being
collected and will be laid on the table
of the House,

Loss in Production and Profit due to
Strikes and Lock-Outs during 1979

4564, SHRI MOOL CHAND DAGA:
Will the Minister of LABOUR ke
pleased to state:

(a) the loss in production and pro-
fits as a result of strikes and lock-
outs during 1979;

(b) the trade Uniong leadership
under which those strikes were con-
ducted; and

(¢) how many workers or leaders
during those industrial disputes were
arrested and who were they?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) According to the pro-
visional information available in res-
pect of 1849 out of 2083 strikes
lockouts in 1979, the value of produc-
The
information regarding loss of profits
is not available. .

t

and

tion lost was Rs. 397.91 crores.

(b) A statement showing the num-
ber of strikes and lockouts by Central
Trade Union Organisations
and mandays lost due to them in 1979,
1s attached.

involved
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(¢) Law and Order being State sub=-
ject, th: information is not available
in the Ministry of Labour.

Statement

Number of strikes and lockouts and mandays
lost due to them, by Central Trade Union Organi-
satiors involved during 1979(P.)

Central Trade Unjon No, of No. of
Organisations strikes mandays
and the lost
locko s
A.I.T.U.C. . . 227 1,137,056
N.T.U.C. 252 2,642,377
H.M.S. 93 402,325
U.T.U.C. . . 10 92,202
Multiple Unions 112 9,088,076
TInaffili~ted & Others 2398 30,505,241
ToTaL 3068 43,865,277

(P)=Provisianal.

Workers’ Participation in Management

4565. SHRI CHITTA BASU: Will
the Minister of LABOUR be pleased

to state:

(a) whether Government prorose
to enforce the scheme of workers
participation in the management at
all levels in the industrial establish-

ments;

(b) the stepg taken in that
direction;
(c¢) whether evaluation hag since

been made of the success or other.
wise of such schemes in establishe
ments where they have been intro-
duced; and

(d) if so, the results of such eva-
luation?
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THE MINISTER OF STATE IN THE
MINIS Y OF LABOUR (SHRI T.
ANJIAH): (a) to (d). Government
have impressed upon all concerned
the need to implement effectively
the Schemes of 1975 and 1977 which
provide for workers’ participation at
shop floor|unit and plantdivision, etc.,
levels. However, it is proposed to
discuss at a conference of State Labour
Ministers on July 19, 1980 the Report
of the 21-Member Committee on
Workers’ Participation wherein 1t has
been proposed that workers' partici-
pation should be at all levels of in-
dustrial establishments. Action 1n
this regard will be taken on the basis
of the recommendations of the Con-
ference.

The National Labour Institute has
been entrusted with the evaluation of
schemes in the public sector in res-
pect of participation at the Board
level.

Dry Dock at Paradip Port

4566, SHRI LAKSHMAN
MALLICK:

Wil} the Minister of SHIPPING
AND TRANSPORT be pleased to re-
fer to the reply given to Unstarred
Question No. 390 on 13th  March,
1980 regarding dry dock at Para-
dip and state:

(a) whether Government have r¢
ceived any report from the Stud;

Team;

(b) if so, what are the salient fea-
tures of the report;

(c) whether Government  have
since taken any decision on the sug-
gestion of the Paradip Port Trust for
construction of a dry dock at Para-
dip; and

(d) it wo, the details in this
regard?

JULY 1, 1980
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) No. Shortlisting of consultants
for undertaking a study to consider
requirements of ship repair facilities
in the country has been done and
tenders have been issueq for submit-
ting the offers.

(b) Does not arise.

(¢) and (d). Further action will
be taken on receipt of the report of
the consulants,

Chances of Out-break of Epidemic

4567. SHRI K. P. SING DEO: Will
the Minister of HEALTH be pleased
to state:

(a) whether it is a fact that
because of acute drought prevailing
in Orissa, the chances of out-break of
epidemic are there;

(b) whether it is a fact that under
plan/non-plan expenditure, provision
for such exigencies is not there;

(c) whether Government of Orissa
have sought assistance of Rs. twenty-
four lakhs from the Central Govern-
ment for this purpose; and

(d) if so, whether this has been
given and if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Yes.

(b) Yes.
(~) Yes,

(d) Yes, In fact considering the
health hazards and possibilities of
outbreak of epidemics, Government
of India, Ministry of Finance have
sanctioned an increased amount of
Rs. 80 lakhs for Orissa State for
Health and Medical Relief during
1980-81.
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Loan for Fishing Trawlers

4568. SHRI K. A, SWAMY: Will the
Minister of SHIPPING AND TRANS-
PORT bg pleased to state:

(a) whether the Shipping Deve-
lopment Fund Committee is financing
purchase of fishing trawlers;

(b) if sc, the present terms and
conditions of loans being granted;

(¢) whether any applications have
been accepted for fresh loans from
various parties for purchase of iraw-
lers since 1lst January, 1880; and

(d) whether the Shipping Develop-
ment Fund Committee alsg finance
Multi-National Companies and MRTP
companies for purchasing fishing
trawlers?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPNG AND
TRANSPORT (SHRI BUTA SINGH):;
(a) No, Sir

(b) Shipping Deveclopment Fund
Committee was financing purchase of
fishing trawlers till 31st December,
1978. The relevant rules under which
the Committee was granting financial
assistance to fishing trawlers have
since been rescinded.

(¢) and (d) Dg not arise.

Capturing Indian Envoy’s Car in
Kampala

4569. SHRI CHITTA MAHATA:
Will the Minister of EXTERNAL AF?
FAIRS be pleased to state:

(a) whether it is a fact that Indian
Envoy’s car was captured by the
miscreants at gun point in Kampala;
and

(b) if so, the details in this regard
and action taken by Government in
the matter?

THE MINISTER OF FXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) Yes, Sir.
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(b) The official car of our High
Commisgioner in Kampala was seiz-
ed by armed robbers at gbout 4 PM
on the 20th June, when the local dri-
ver of the High Commissicn had gone
to get petrol for the car. Four per-
sons in a car wearing civilian clothes
and carrying machine-guns stopped
the car, asked driver at gun point to
get out and drove away with the car.

Immediately following the armed
robbery, our High Commissioner in-
formed both the police ard military
authorities in Kampala. The Uganda
authorities have succeeded in re-
covering the car from  border town
in Uganda in damaged condition. The
car has been restored to our High
Commission.

Amount of P.F. outstanding against
Textile Mills, Indore

4570. SHRI PHOOL CHAND VER-
MA. Will the Minister of LABOUR
be pleased to state:

(a) whether wvarious textile mills
in Indore including NTC mills, Raj
Kumar Hukamchand ang Hope Tex-
tile Mills have not deposited their
contribution of employees provident
fund;

(b) whetlher ihis matter has also
been reported to Government; and
(c) 1f so, the action taken so far?

THE MINISTER OF STATE IN
THE MINISTRY OF LAEOUR (SHRI
T. ANJIAH): (a) to (c). The requi-
site information is being collected and
will be laiq on the Table of the
House.

Military Tie-up between Chalna,
Japan and USA

4571. SHRI BHOGENDRA JHA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that during
the recent visits of the Prime Min-
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ister and Deputy Prime Minister of
the People’s Republic of China to
Japan and the USA, talks and.
assurances of the character of a
military tie-up between those coun-
tries have come to the fore en-
dangering peace and stability in the
Pacific and the Indian Ocean in
particular; and

(b) if so, Government's reaction

thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) During the recent visit
of the Chinese Vice-Premier Geng
Biao to USA, the US Defence Secre-
tary Harold Brown announced, after
extensive talks with the Chinese lea-
ders, that the US Government had
approved pending export licence ap-
plications from American companies
for items on the munition list to
China. These items described as
military  support equipment, in-
clude tactical aid defence radar sets,
transport helicoptars, transport air-
craft, communication gear and pas-
sive counter-m2asure devices. Talk-
ing about the possible sale of Ame:i-
can weapons to Caina, the Chinese
Vice-Premier is reported to have
said: “I do not think there is a
possibility at present but I believe
there may be such a posibility in
future.” The US Administration has
stateq that no military alliance was
contemplated with China. However,
the two sides speak of 3 common
strategic assessment.

The Chinese Premier Hua Guo Feng
visited Japan in Ma;r 198). We are not
aware of any discussions of a mili-
tary character held during this visit.
Earlier, the late Japanese PM Ohira
had,, in a speech during his visit to
China in December, 1979, said:

“Japan will not extent cooperation
in the military field to any country.
China constitutes no exception.” The
Chinese Premier Hua Guo Feng visi-
ted Tokyo again on the occasion of
the funeral of the late Japanese Pre-
mier. My. Ohira. While in Tokyo he
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had a meeting with the US President.
Mr. Carter,. According to news agency
reports, the White House Press Secy.
Mr, J, Powell was quoted as having
said after the meeting that the talks
held were “substantive and worth-
while” and that “there was essential
agreement between the US and the
People’s Republic of China with re-
gard to strategic perspectives” No
Japanese official participated in the
meeting.

(b) Government of India keep un-
der constant review all developments
whizh may have a bearing on the
security of this region, in general,
and India, in particular.

Providing a Stoppage of East Cuoast
Express at Kalupadaghat

4752. SHRI BRAJIMOHAN MO-
HANTY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have
proposals under consideration for a
stoppage of East Coast Ex,1ess at
Kulupadaghat. (presently abolished)
in the district of Puri, Orissa, Jaya-
nath Express at Satyabadi and
Konarak superfast train at Balugan in
Pur; district in Orissa; and

. (b) _if so, the reasons for the delay
in taking decision in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RALWAYS (SHRI
MALLIKARJUN): (a) No. Inci-
dently’ there is no station at pre-
sent by the name of Satyabadi.

(b) Does not arise.

Conference of Non-Aligned in
Havang

4573. SHRI DILEEP SINGH BHU-
RIA: Will the Minister of EXTER-
NAL AFFAIRS be vleased tc state:

(a) whether it is a fact that I[adia
has decideq to participate in the
conference of the non-aligned coun.
tries to be held at Havana in coming
July; and
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(b) if so, what are the subjects to
be discussed in that conference?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) No confzrence of non-
aligneq countries is scheduled to be
held in Havana in July this year.

(b) Does not arise.

News items captioned “New Device
for Terminating Pregnancy”

4574 SHRI PIUS TIRKEY: Will
the Minister of HEALTH be pleased
to state:

(a) whether Government's attention
hag been drawn to a press news item
in ‘The Hindustan Times’ dated 22nd
June, 1980 heading captioned ‘New
device for terminating pregnancy’;

{b) if so, the reaction of Govern-
ment thereto; and

(c) the steps proposed to be taken
in thig regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH (SYRI
NIHAR RANJAN I1.ASKAR): (a)
Yos.

(b) and (¢). The product has
been approved for general use. M's.
Unichem Laboratories Ltd, Bombay
have been licenced to manufacture
the product through th= National Re-
search Development Corporation of
India. They have recently commen-
ced production for marketing the
product under the brand name Dilex-

C.

Repressive, measures of South African
Government

4575. SHRI P. K. KODIYAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the repressive measu-
res unleashed by the South African
racist regime against the native and
coloured people have been intensified
in recent months resulting in the
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death of several fighters for human
freedom and dignity;

(b) whether Government have any
detzi'2d information about these re-
pressive measures and killings;

(¢) if so, the details thereof; and

(d) in what way India has helped
and continues to help the South Afri.
can people in their struggle against
appartheism and racialism?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) to (¢) Recent reports on
the situation in South Africa indicate
that the repressive measures of the
apartheig regime continued to result
in gross violation of fundamental hu-
man rights. The South African racist
regime has ‘carried out a number of
detentions without trials restrictions
under banning orders and political
tria’s resulting in heavy prison sen-
tences and at lecast one death seatence
(against the young ANC activist, Mr.
James Mange). The South African
authorities have alsg reacted with
characteristic harsnness to the pro-
tests by coloured, Indian and black
students, against the iniquitous edu-
cation system. At least 42 people have
becn reported killed in police firings
over the last two months in South
Africa.

(d) The Government cf India's po-
licy in regard to apairtheid, denial
of basic human and political rights
and repressive measures against the
majority of South African people
necds no reiteration. India has con-
tinued to extend political and moral
support and material assistance to the
struggling people wn South Africa.
We have rendered assistance ang help
to the African National Congress.
The Government of India provide
scholarships and training facitilies to
the students from South Africa. It
also contributes to various UN and
international Trust Funds which have
been set up to helo the victims of
apartheid.
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Machines not installed at South
Eastern Railway Press at Kharag-
pur

4576. SHRI NARAIN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that some
machineg in South-Eastern  Railway
Press, Kharagpur have not been in-
stalled for a number of years;

(b) if so, what is the number there-
for; and

(c) 'when were these machines
brought and what were the prices paid
therefor piece by piece?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b, and (¢). Do not arise,.

pressure on
Highways

Survey regarding
National

4577. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister
of SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government have con-
ducted any survey about increasing
pressure of road transport of Nation-
al Highways; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). In so far as Nalional
Highways are concerned, traffic census
is being carried out twice a year and
the data so collected are being utili-
sed for planning purposes. In addition
some continuous traffic count studies
and axle weight studies are in Ppro-
gress.

Prem Chand Centenary in London

4578. SHRIMATI SANYOGITA
RANE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Prem Chand centenary
+will be celebrated in London with
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active assistance and cooperation of
the Indian High Commission;

(b) if so, the salient features there-
of;

(cy whether any publication ig pro-
posed to be broght out on this occa-
sion;

(d) whether similar celebrationg are
proposed to be organised in all lead-
ing capitals of the world; and

(e) if go, the detailg thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (¢). Yes Sir, A fligh
Power Committee consisting of Bri-
tish and Indian academicians, inte-
rested in oriental studies and jour-
alists has been formed to observe
Prem Chand Centenary on July 31,
1980, at India House, London. Emi-
nent scholars will deliver lectures
and pay tributes to Shri Prem Chand.
The function will conclude with a
reception to be given by the Acting
High Commissioner of India. The
weekly News Bulletin of our High
Commission has already published
articles on Prem Chand and the July
24 issue of thig weekly will be devo-
ted to Prem Chand.

(d) and (e). Preparations for the
I’rem Chand Centenary celebrations
are being made non z large scale in
Mauritiug and information in this re-
gard from other places like Fiji and
the Carribean is stil] awaited.

Steps for Eradication of Leprosy

4579. SHRI HARI NATH MISHRA:
Will the Minister of HEALTH be
rleased to state:

(a) the detailed steps for the pre-
vention and eradication of leprosy
that are being taken State.wise, and
the number of people being served in
this way;

(b) what amount has been spent
during the last three years, state-wise
on the measures referred to in part
(a) above; and
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(¢) whether it is proposed to ap-
point a small committee to go into
the whole question of the treatment
and cure of leprosy in the country
and if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (&4RI
NIHAR RANJAN LASKAR): (a)
Steps for early detection and regular
treatment of cases have been taken
on a massive gscale in high and mode-
rate endemic areas of leprosy. Case
detection by General Population Sur-
veys by house to house and family to
family visits, School Surveys by visits
to schools and examination of child-
ren and contact surveys by examina-
tion of family members of leprosy
patients is done. Treatment is given
by oral depsone tablets to patients
free of cost and through indoor ad-
missions only for difficult, and com-
plicated caseg by using other medici-
nes, physiotherapy and surgery.

Multi-drug treatment in combina-
tion with Dapsone is being introduced
from 1980.81 o :1wards in selceted high
endemicity areag for early conversion
of infectious patients into non-infec-
tious ones and for earlier achieve-
ment of control of the disease in the
community .

Health Education forms an integral
part, at all stages, of case detection,
treatment and prevention and correc-
tion of physical deformities.

Such services are organised through
establishment of Government and
Voluntary Leprosy Control Units and
Cetres under the National Leprosy
Control Programme.
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The number of State-wise leprosy
control units and SET Centres, the
number of leprosy caseg detected, re-
corded and brought under treatment
is given resepctively in Annexure I
and II.

(b) The total amount of money
spent as Central allocation under-
the National Leprosy Control Prog-
ramme Plan budget are:—

1977-178 Rs. 586.71 lakhs
1978-79 Rs. 767.25 lakhs
1679-80 Rs. 251.82 lakhs

The reduction in the allocation in
1979-80 was because the units esta-
blished in 1974-75, 1975.76 and 1976-
77 had gone under Non-Plan main-
tenance in 1979-80. Also the Nation-
al Leprosy Control Programme be-
came a Centrally assisted scheme, the
cosy of which has to be shared bet-
ween the Centre and the States on
50:50 basis.

The State-wise Plan Budget allo-
cation and expenditure reported are
attached in Annexure-III.

(c) No. The advice regarding
treatment and cure of leprosy ig avail-
able from the deliberations of many
of the existing expert committees on
leprosy.

A Sub-committee of the National
Leprosy Advisory Committee of the
Government of India had recently
gone into this question and have ad-
vised a revised line of treatment for
leprosy, namely, the Multi-drug Regi-
men for infectious leprosy cases and
this has been accepted by the Gov-
ernment of India for implementation:
from 1980-81 onwards.



Q1 Written Answers JULY 17, 1980 Written Answers 92

ANNEXURE 1
Diferent Conponents under the National Leprosy Conivol programme till March, 1980

States/U.Ts, LCU SLT ULC RSU THW LTGC DLO  Le.
" 1. Andhra Pradesh , 60 592 60 14 40 7 14 3188
2. Assam, . . 5 156 9 - 2 H 4 1262
3. Bihar . . . 36 1015 20 5 22 3 10 1767
4. Gujarat o . 8 360 20 3 6 1 6 880
5. Haryana . ve 2 . .. .. .. 120
6, Himachal Pradesh , 6 7 1 1 .. . . 453
%, Jammu & Kashmir 5 30 2 .. 2 .. .. 226
‘8. Karanataka . 21 651 40 5 6+g 4 9 1169
9 Kerala . . 2 331 15 1 3 1 .. 2735
»‘x'o. Madhya Pradesh , 9 431 22 2 4 2 6 2321
11, Maharashtra . 42 gno 60 11 20 bl 15 4823
12, Manipur . . 5 10 1 1 1 .o 1 150
13. Meghalaya , . 2 16+5 1 .. 1 .. 1 20
a4. Nagaland . . 1 22 2 1 2 . 1 209
15, Orissa . . 39 182 5 2 3 1 .. 1190
16. Punjab . . .. . 10 I 1 .. 1 809
17. Rajasthan . 1 50 4 .. 1 . .. 171
18. Sikkim . . 1 . .
19. Tamil Nadu . 64 192 48 10 25 6 12 3807
20, Tripura . . 2 10 2 .. 1 .. 1 20
21, Uttar Pradesh | 27 958 50 6 15 4 12 2062
22, West Bengal . 42 700 50 6 30 4 10 3234
23. A & N Islands . . 10 2 .. I .. 1 35
24, Arunachal Pradesh .. 12 .. .. 1 .. 1 180

25, Chandigarh,
26. D & N Haveli

27. Delhi , . . .. .. 1 .. .. .. .. 519
28, Goa Daman & Diu I 22 2 .. .. . .. 200
29. Lakshadweep - . .. .. . .. .. .. .. 109
g0. Mizoram . . 1 i 1 .. 1 .. 1 20
31, Pondicherry . . 1 20 2 2 I .. 1 220

INDIA ) 381 65c;=; 430 71 199 41 107 31899

— —

LCU =Leprosy Control Unit, SET==Survey, Education & Treatment Centres

ULO=Urban Leprosy Gentres, RSU =Reconstructive Surgery Units, THW=Temporary Hospt,
Wards, LTC=Lep. Training Centres, DLO=Distt, Lep. Officer
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ANNEXURE—II

National  Liprosy Contro! Pregramme  Objective Achievements

S States/U Ts. Estimated  No. of cases No of cases
No number of on record  brought
leprosy till March, wunder treat-
patients 1980 excl. ment till
(1971) eliminated March, 1980
cases, excl. elimi-

nated cases

A e o emmeet n e m——T e s m——— — - _—

1 2 3 4
1 Andhra Pradesh . . . . ., 6.28 4.645 3.746
2  Assam . . 0.12 0.045*% 0.043*%
g Bihar ) . . . . . . . 3.39 1.696 1.563
4 Gujarat . . . . . . . 0.54 0577 0.539
5 Haryana . . . . . . . 0.01 0, 001 0.001
6 Humachal Pradesh . . . . . 0.15 0.061 0.059
7 Jammu & Kashmir . . . . . 0,085 0.051 0.042
8 Kairnataka . . . . . . . [.74 1.19) 1.174
9 Kerala | . . . . . . 0.75 0.371 0°331
10 Madhya Praderh . . . . . . 0.32 0.234* 0.234*
11 Maharashtra . . . . . . 2.80 2.846 2. 869
12  Manipur . . . . . . . . 0.06 0.054 0.034
13 Mocghalaya . . . . . ) 0.06 0.017% o.ornt*
t4 Nagaland . . . . . . . . 0.95 0.020 0.019
15 Orissa . . . . . . . . 2.37 1.325 I,210
16 Punjab | . . . . . . 0.02 0.006* 0.0006
17 Rajasthan . . . . . . . 0.10 0.051 0,038
18 Sikkim . . . . . . . 0.05 0.001 0.001
19 Tamil Nadu 7.83 7.107 5.023
20 Tripura . . . . . . . 0.10 0.029 0.021
21  Uttar Pradesh . . . . . . 1.68 2,541 2.322

22 West Bengal . . . . . . 3.80 1.766* 1.25 *
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! 2 3 4 5

UNION TERRITORIES

23 A & N Islands . . . . . . 0.01 0.005 0,005
24 Arunachal Pradesh . . . . . 0.01 0.008% 0.003,

25 (Chandigarh

26 Dadar & Nagar Haveli . . . . . 0.01 0.005 0.005
27 Delhi . . . . . . . . 0,01 0.047 0.046
28 Goa Daman & Diu . . . . . . 0.05 0.012 0.012
29 Lakshadweep . . . . . . X 0.01 0.005 0.005
30 Mizoram . . . . . . . 0.01 0.003 0.00%
81 Pondicherry . . . . . . . 0.19 0.129 0.129

ALL INDIA . . . . . . . 32.45 21.857 20,742

*The figures are incomolete as no information received from these States for the year 1977-78,
1978-79 and 1979-80 d=spite many correspondences,

ANNEXURE —11}

National Leprosy Control Programme
Expenditure Statement

—_— - — -

States/Union Allocation  Expenditure Allocation Experd Allocation Exp-rditurce

Territory during during for during for during
1977-78 1977-78 1978-79 1978-79 1979-80 1979-80

1 2 3 4 5 6 7

Andhra Pradesh 65 00 111° 54 g2 00 141 97 28-00 g 59(N.A)

Arunachal

Pradesh . 3- 60 0 03 315 011 2:10  0°07(N.A)

Assam . 575 8~ 11 00 14 86 4-25 0°63(N.A.)

Bihar . . 25" 00 2482 50° 30 55 36 17 65 @50 71

Gujarat . . 16 oo 3417 37 50 46- 75 575 @19- 86

Haryana . I-10 017 2 05 0°02 0°05

Himachal

Pradesh . 1-10 o g8 3" 10 2 79 o- 6o 0'97

—
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! 2 . 3 4:_“. 3 4 6 7
ammu &

Kashmir . 3' 70 0'19 4' 10 o 10* 0°45 0-20 (N.A)
Karnataka . 2g° 00 g8 11 52° 0O 48135 9° 50 3 %70
Kerala . . 8-00 6 oo I1°00 1119 230 o-Br
Madhya Pradesh 11°36 23 19 2800 40° 92 7'00 1-31({N.A))
Maharashtra . 52° 50 49°83 78: 50 85-98 2475 3-36(N.A.Y
Manipur . 2' 10 407 405 7' 66 053 @7 46
Meghalaya . 215 2-90 4 60 881 0°05 @898
Nagaland 320 €59 515 6-75 o33 018
Orissa . g2°'00 43° 85 60 20 5629 9° 10 3 g6
Punjab . . 120 1-60 370 o 97* 0- 2y 0" 40
Rajasthan . 310 3 41 610 744 0° 9o @5 42
Sikkim , . 0° 55 1-64 3:05 210 007 o0'03(N.A)
Tamil Nadu . 61-25 79'09 8800 8574 1800 376
Tripura . . 2° 10 3°33 ¢ 10 6-70 0°55 376
Uttar Pradesh . 4280 79- 60 5600 77° 10 20°65  @49°'24
West Bengal . 4815 50° 22 7375 49" 28 15'85 2:56
Union Territories
A & N Islands . 1- 50 1-48 1-60 -8 010 0-03
Chandigarh . . .. .

D.& N Haveli . . .. . .. 0° 05
Delhi . . 025 0° 30 0'65 o' 10 130 009
Goa . . 1-00 0° 70 1°15 0-07 065 037
Lakshadeep . 025 003 0* 50 0:00 105 o 0g
Mizoram. . 2'go 155 I‘10 5 74 0-60 571
Pondicherry . I* 50 223 3' 00 2:03 0-8o o0-25(N\)
CENTRAL 422° 11 586- 71 689- 40 766° 75 17425 188 43
SECTOR . 2789 .. 10- 60 0-50 5757 180
TOTAL . 450° 00 586- 71 700" 00 767- 25 23182 190° 23

———

*These states have not sent the complete expenditure Report.

@ These states, U.T’s have included the expenditure onV Plav Units/Centres in VI Plan Expendi-
ture Reports and the correct plan expenditure have not reported.

N.A. These States have not sent any expenditure reportsinspite of repeated reminders, Only the
cost of drugs material and equipment supplied by central government, to the
states is reflecled.
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Expenditure Incurred on Eradication
of Malaria

4580. SHRI DAULAT RAM SARAN:
Will the Minister of HEALTH be pleas-
ed to state:

(a) when the malaria eradication
programme was started and the total
expenditure incurred thereon;

(b) whether it is a fact that malaria
epidemic had been eradicated in the
country and an announcement wvas
made that 3 reward would be given on
reporting an incidence of malaria; and

(¢) the reasons for the spread of
this disease again and the measures
taken to check it?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) The
National Malaria Eradication Pro-
gramme was started in 1958, The total
expenditure thereon from 1958 to
March, 1980 was Rs. 494.03 crores ap-
proximately.

(b) No.

(¢) Does not arise, However, in
order to check the increase in the inci-
dence of Malarig, a Modified Plan of
Operations is being implemented with
effect from 1st April 1977, salient fea-
tures of which are given in the state-
ment attached.

ANNEXURE-]

The Salient Features of the Modified
plan of Operations are as
Follows:

1. The existing NMEP units have
been reorganised to confirm to
the gecgraphical boundaries of
the districts. Previously the
Chief Medical Officers of ihe
districts were not involved in
the programme, but with the
re-organisation of the units,
they are primarily responsible
for the programme in the dis-
tricts.

2 Increased quantity of wvarious
insecticides viz. DDT, BHC,
Malathion have been/are
being supplied to the States.

JULY 17, 19850

Written Answers 100

Alternative, insecticides wre
also being provided to the
units/districty where the
vector hag become resistant
to DDT/BHC.

3. Insecticidal spray operations

have been undertaken in all
rural areas which have inci-
dence of 2 or more cases Der
thousand population.

4. Adequate quantity of anti-mala-

ria drugs have been/are being
supplied to the State/Union
Territory Governments. About
3.40 lakhs Drug Distribution
Centres/Fever Treatment De-
pots have been established to
make the drug freely avail-
able. In areas were reistance
to chlorogquine by parasites
has been noticed, alternative
anti-Malarials like quinine
have been gupplied.

5. Anti-larval operations under

Uraban Malaria Programme
have been intensified. The
Scheme has been extended to
12 more towns during 1879
besides the 103 existing towns.
Seventeen more towns are
proposed to be brought under
the scheme.

6. Supervision of the field staff

has been toned up.

7. Steps have been taken for

undertaking both fundamental
and gperationa)l research in
the field of Malaria Eradication
Programme. 14 research sche-
mes i.e. 8 for operational field
research and 6 for laboratory
research on malaria has been
sanctioned by Government of
India to the I.C.M.R.

8. For early examination of bYlood

smears and quick treatment of
positive cases, laboratory ger-
vices have been decentralised
te the PHC level.

9. With a view to controlling the

spread of plasmodium {falcipa-
rum infection which accounts
for death due to cerebral mala-
ria, with the help of World
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10. The following

(,i ) Panchayats and
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Health Organisation, an in-
tensive programme was gtart-
ed in October, 1977 in 18 dis-
tricts of the North Eastern
Region of the country. It is
being extended.

steps for im-
parting health education re-
garding the disease and seek-
ing public co-operation 4nd
participation in controlling

» malaria have been taken.

school tea-
chers have been involved in
the distribution of chloroquine
tablets.

(ii) Drug Depots have been opened

in inaccessible tribal areas.
In some States this have heen
done jn collaboration with the
Tribal Welfare Departments.

(iii) Anew film ‘The Threat’ wag

made and released all over the
country in fourteen regional
languages.

{iv) Posters in regional languages

‘Fever May be Malaria: Take
Chloroquine tablets’ have been
supplieq to the Stateg for dis_
play in Panchayat Ghars,
Schools, Primary Health Cen-
tres and Sub-centres.

{v) A pamphlet in regional langu-

ages ‘Malaria—What t3 do’
given the signs, symptoms
dose schedule of chloroquine,
indication of centra-indication
has been supplied to the States
for distribution to Panchayats,
school teacherg and other
voluntary agencies.

(vi) It is also proposed to orient

the President and the Secre-
traies of the Panchayats on
Malaria.

{vii) Folder on the role of Medi-

cal Practitioners has been sup-
plied to the States for distri-
bution to medical practitioners,
Similarly, a pamphlet ‘Why
Malaria ggain’ has been sup-
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plied To the States for distri-
bution ty the Deputy Com-
missioners, Chief Medical
Officers and Block Develop~
ment Officers for apprising
them about the existing pro-
blems of malaria and the
action proposed to be taken.

(viii) To disseminate the anti-mala-
ria message, special postal
stationery has been released by’
Posts and Telegraphs Depart-
ments.

(ix) A. I R and Doordarshan have
started pregrammes to eradi-
cate public on prevention and
treatment of Malaria.

Indigenous control System

4581. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that an in-
digenous control system has been in-
troduced in the Railways; and

(b) if so, the details thereof and the
result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) M/s. Electro-
nicg Corporation of India Ltd. have
developed a thyristor convertor equip-
ment for WAG-I type of electric
locomotives of Indian Railways. Per-
haps the Honourable Member of Par-
liament has in mind this equipment
recently put in service in one electric
locomotive at Electric Loco Shed at
Tatanagar.

(b) The thyristor convertor equip-
ment enables control of operation of
electric locomotives at different desired
speeds. The first prototype equipment
is undergoing trials in Tatanagar area.
Special instrumented trials on the first
prototype locomotive have not yet
been completed. Another nine sets of
equipment are to be delivered and com-
missioned for intensive service trials
as profotypes. On completion cof these
trials, evaluation of the equipment will
be carried out. Based on service ex-
perience of the prototype equipments,
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the question of introduction of this
system cn regular basis will be carried
out.

Closure of Reliance Jute Mill, Calcutta

4582. SHRI NIREN GHOSH: Will
the Minister of LABOUR be pleased to
state:

(a) whether the management of the
Reliance Jute Mill, Kankinara under
24 Parganag District, Calcutta has de-
clared lock-out on February 22, 1980
following failure in tripartite negotia-
tious;

(b) whether the Union Government
has been informed of the points of dis-
pute between the management and
the workers;

(c) if so, the details thereof; and

(d) whether Government propose to
intervene jn the dispute with a view to
help the parties concerned to arrive at
an amicable settlement?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) to (d). According to
the available information, the manage-
ment of M/s. Reliance Julte and In-
dustries Ltd.,, Bhatpara has declared
lockout in its Jute Mill with effect
from February 22 1980. The lockout
was reported to have been declared
because of alleged go-slow tactics
adopted by the Cop Winders. The
lockout ig till continuing. It is pri-
marily for the Government of West
Bengal, the appropriate Government
for the unit under the Industrial Digg
putes Act, to take necessary action to-
wards resolving the dispute Govern-
ment of India, however, is always pre-
pared to lend its good offices when
approached by the concerned parties/
State Government,

Driving Licence

4583. SHRI H, N. NANJE GOWDA:
SHRI S. M. KRISHNA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether his attention has been
drawn to the News item ‘where touts
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hold sway’ appearing in the Hindus-
tan Times dateq the 20th June 1980;

(b) whether it is a fact that these
touts manage the driving licences on
payment of certain amount from the
neighbouring States;

(¢) whether it is also a fact that in
the capital big number of drivers pos-
sess driving licences obtained from
other States; and

(d) if so, action proposed to be
taken by his Ministry to simplify the
procedure for getting driving licence?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH)
(a) Yes, Sir.

(b) The Delhi Administration has
reported that they do not have any in-
formation available with them in this
regard.

(c) Yes, Sir a Driving licence issu-
ed 1n any State is valid throughout
the country.

(d) The Driving licences are grant-
ed atter strict tests, in the interest of
road users. The  State Governments
have also been empowered to make
rules including prescribing of minimum
qualification of person to whom licence
to drive transport vehicles are to be
issued, time within which such quali-
fications are to be acquired, the duties,
functions and conduct of such per-
son ete.

Workers of the Shed and Ware Section
of Madras Port

4584. SHRI INDRAJIT GUPTA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the workers of the Shed
and Ware Section of Madras Port have
been on a strike since June 9, 1980
demanding the implementation of an
earlier agreement for their absorption
in the vacancies existing in the Shore
gang side; and

(b) if so, the details thereof and
what steps were taken to settle the
problem?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH)
(a) and (b). Mazdoors and Mistries
of the Shed and Wharf Secticn of
Traffic Department and mazdoors of
the Conservancy, Civil Maintenance
Roads and Yards and Project Sections
of the Civi] Engineering Department
as also mazdoorg of the Electrical and
Mechanical Department of the Madras
Pert Trust struck work from 9 to 19
June, 1980 to press a demand for their
transfer to the category of shore maz-
doors. There was no earlier agree-
ment for absorption of these mazdoors
in the vacancies of shore gang maz-
doors. However, there had been .le-
mands from these workers previously
when Port Administration had agreed
to consider them. The strike was
organised by the Madras Port United
Labour Union and the Madras Port and
Dock Empleyees’ Union which nad
served a_strike notice. Conciliation
proceedings were held on 9, 10, 11, 12
and 16 June, 1980 but ended in failure.
As a result of subsequent mediation
by the Regional Labour Commissioner
(C), Madras on 18 and 19 June, 1980
it was agreed that the number of va-
vancies of shore mazdeors would bHe
determined on the basis of needs as
soon as possible and the claim ocf
transfer of mazdoorg in other sections
to shore category would be considered
expeditiously by the Port Administra-
tion in consultation with al] the
unions. Port Administration js taking
follow-up action on the above under.
standing.

Areas of Malaria in Orissa

4585. SHRI K. PRADHANI: Will
the Minister of HEALTH be pleased
to state the details regarding the
areas having highest incidents of
malaria in Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): A
comparative statement showing the
District-wise incidence of malaria in
Orissa during 1978 and 1979 is at Ap-

prendix-I. Karaput, Ganjam and Sam-
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balpur Districts have shown the high-
est incidence of malaria during 1979.

Appendix .1

Statement showing District -wise incidence of
Malaria in Orissa during 1978-79

Sl.  Name of the 1978 1979
No. Distric. Positive  Positive,
1. Balasore . 12421 4231
2. Balangir . 17937 7774
3. Cuttack . . 11042 9516
4. Dhenkanal . 25869 16260
5. Ganjam . 38173 37733
6. Kcenghar . 27178 250097
7. Kalahandi 29303 16284
8. Koraput . . 64588 64868
9. Mayurbhanj . 33406 3v525
1o. Puri . . 18853 14546
11. Phulbani . 18402 17671
12. Sundergarh . 33805 27110
13. Sambalpur . 43614 35337
R - —— e e
Fotal | . 374591 310952

Refusal of admission to Sikh BOy in
a School in United Kingdom

4586, SHRI K. MALLANNA: Wil
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government’'s atten-
tion has been drawn to a news item
in the ‘Hindustan Times' dated 13th
June, 1980 that a Sikh boy who was
refused admission by a school in West
Midlands unless he removed his tur-
ban;

(b) if so, the details thereof; and

(c) the reaction of Indian Goverps
ment thereon?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) and (c). According to availa-
ble information, Sewa Singh Man-
dal, a solicitor, had sought admis-
sion in 1978 for his son Gurinder Singh
Mandla in Park Grove Private School
in Edgabaston, Brimingham. The
Headmaster of the school refused ad-
mission if the child were to attend
school wearing a turban on the ground
that the purpose of the scheol uniform
is to minimise differences of Race,
Class or Creed Gurinder Singh, sub-
sequently, has been attending another
school, However, Sewa Singh Mandla
has brought an action against the
Headmaster for racial discrimination.
The case is pending before the Birm.
ingham Country Court., Both Sewa
Singh Mandla and his son are Kenyan
nationals.

Government hope that the matter
will be settled amicably and that
Sikhg in Britin of whatever nation-
ality, do not experience any hind-
rance in pursuing their religion and
customs.

Collection of Railwly Freighi

4587. SHRI G. M. BANATWALLA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether in case of some items
of dried fish or fish meal, railway
freight is compulsorily collected in
advance at the time of booking goods;
and

(b) if so, in view of the inconveni-
ence to she trade, freight would be
"allowed te be collected at destination
on delivery as done on most other
items?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.
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(b) Prepayment of freight has
been made compulsory for fish dri-
ed anl fish meal in some cases, =&as
in case of other items which are
perishable in nature and of low value
mainly because these commodi-
ties cannot fetch even the freight
amount legitimately due to the Rail-
ways, if sold by public auction jn the
event of their non-delivery at destina-
tions. It would, therefore, not be
desirable to make any relaxation in
the existing conditions,

HOlI-treatment of Indians at
Heathrow Airpart

4588. SHRI C, CHINNASWAMY:
Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether it is a fact that Indiang
visiting Britain on holidays or business
are suffering harassment or humilia-
tion from the Immigration officials at
Heathrow Airport:

(b) whether it is also a fact that
an average of 100 Indians in a month
visiting Britain are refused admission
at the Air port; and

(c) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The British Immigration
officials have wide powers to satisfy
themselves before allowing  visitors
to enter Britain. From time tp time,
complaints are received from Indian
visitors about the questioning by the
Immigration officials and refusal of
entry. However, the number of
such complaints is quite limited.
specific complaintg are taken up with
the British authorities.

(b) and (e¢). During 1979, 1,206 In-
dians were refuseq leave to enter
the UK. against the total of 182,905
Indians given admission. In the
first quarter of 1980, 270 Indians
were refused entry against 36,000
granfed admission,
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Allotment of Wagons to Sivakasi

4589, SHRI N, SOUNDARAJAN:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) whether there is any proposal
to allot more Railway wagong to
Sivakasi;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (¢). The
supply of wagons to individual sta-
tiong is arranged in accordance with
priorities accorded for movement
under the Preferential Trafic Sch-
edule. At Sivakasi, 309 wagons have
been loaded from April t{o June,
1980 and at the end of June, 1980
there were only 6 pending indents,
which would indicate that the de-
mand js being met satisfactorily.

fagre wQw ¥ dt et (& fag
faferen  wgraan
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Malaria in Tribal areas of Orisaa and
grant by Central Government and
World Health Organisation
4591. SHRI K. P. SINGH DEO:
SHRI K. PRADHANI:

Wwill thé Minister of HEALTH
be pleased to state:

(a) whether it is a fact that inci-
dence of P. Falciparum  Malaria is
very high in the tribal districls of

Orissa;

(b) whether it is also a fact that
World Health Organisation and the
Government of India give special as-
sistance to States to combat the
disease;

(c) if so, whether the areas of inci-
dents of this disease have heen identi-
fied and if so, their names; and

(d) what assistance from the Cen-
tral Government and World Health
Organisation was given during the
last three years by each and the pro-
posed allocation for 1980-817

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Yes.

(b). Yes.

(¢) Yes, the areas having P,
falciparum Malaria in Orissa have
been identified and the names of
affected districts are as follows:

(i) Sundergarh;
(ii) Samabalpur;
(iii) Phulbani;
(iv) Mayur Bhanj;
(v) Kalahandi;
(vi) Koraput;
(vii) Keonjhar;
(viii) Ganjam;
(ix) Dhen Kanal;

(x) Bolangir;
(ix) Parts of Balasore <rg Puri.
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(d) The assistance for Malaria
Eradication Programme given by the
Government of India to the State
of Orissa during the last three years
and the current year is as follows:

Years Amount allctted

T (Rs. in lakhs)

1977-78 . 327°68

1978-79 . 440°90

1979-80 . 254'44* In these vyears
only 509% of the

1g80-81 ., 241-23*% expenditure on  a

National Malaria
Eradication Progra-
mme was shared
by the  Central
Government as per
the decision taken
by the N.D.C.
Orissa is one of the States covered
under the P. Malciparum Containment
Project Bone-II which comprises of
Orissa, Bihar and West Bengal States.
An expenditure of about $ 200,000 is
being incurred annually for the
containment of P, falciparum inci-
dence in the entire Zone—II. This
expenditure is met out of the assis-
tance from Swedish International
Development Agency through World
Health Organisation.

Seniority of Telephone Operators in
Sucheta Kripalani Hospital,
New Delhi

4592. SHRI DILEEP SINGH:
BHURIA: Will the Minister of
HEALTH be pleased to state:

(a) what is the seniority of the
Telephone Operators and the date
from which their promotion as Upper
Division Clerks is due after merger
of Telephone Operators with the
Lower Division Clerks i the Sucheta
Kripalani Hospital, New Delhi;

(b) whether it is a fact that the
Telephone Operators of the Sucheta
Kripalani Hospital, New Delhi are be-
ing forced to perform duty for about
176 hours per month with no extra
incentive, if so, the reasons therefor;

(c) whether it is alsc. a fact that
the operators have protested against
this forced duty; and
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(d) if so, what steps Government
propose to take in order to see that
either the operators are required to
perform average duty on par with the
cperators of other Central Gove.nment
Hopsitals or given over time for the
extra hours of duty put in by them,
every month?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
The seniority of the Telephone
Operators for the purpose of promo-
tion as Upper Division Clerks can be
finalised only after the merger of the
posts of the Telephone Operators
with the cadre of the Lower Division
Clerks in the Lady Hardings Medical
College & Smt. Sucheta Kriplalani
Hosptial, New Delhi, is effected,

(b) to (d). In the Lady Harding
Medical College, there is a Teleprone
Exchange PABX with 10 lines and
100 extensions. It serves the College,
Hospital and the +various residential
hostels within the campus. Being
mainly meant for the Hospital, the
Exchange works round the clock
which necessitates putting the Tele-
phone Operators on shift duty, in-
cluding night duty. The total num-
ber of Telephone Operators in the
institution is 5. Taking into account
the difficulties experienceq by the
Telephone Operators in travelling
by bus at odd hours, the night shift
has been kept for 10 hours ie. from
9.00 pm to 7.00 am the following
day. The other two shifts are from
7.00 am. to 2.00 p.m. and from 2.00
pm. to 9.00 p.m. During the peak
hourg from 10.00 a.m, to 5.00 p.m., an
additional hang is provided to give
relief to the Operators on normal
duty. The shift duties are drawn up
in a cycle of five weeks wherein a
Telephone Operator performs night
duty for one week and one week
each on the 7.00 am. to 2.00 p.m.,
2.00 p.m. to 9.00 p.m. and 10.00 am.
to 5.00 p.m. shifts and remains on re-
lief duty for one week. The Tele-
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phone Operators on day duly are
given lunch/tea break of one hours.
The total number of hours of duty
put in by each Telephone’ Operator
comeg to about 170 hours during
a month. The total number of hours
of duty put in by others who are not
normally put on shift duty, comes to
about 157 hours in g month. No
extra remuneration is paid to the
Telephone Operators for the ad-
ditional duty of 13 hours in & month.

The Telephone Operators have not
submitted any representation re-
garding the extra hours of duty
they have to perform ag compared 0
other categories of staff. However,
in September, 1878, the Telephone
Operators wanted the weekly roster,
instead of monthly roster, 1o be
restored. They also wanted that they
should be treated at par with Tele-
phone Operators in other Govern-
ment Hospitals. The Principal, Lady
Harding Medical College has been
asked to consider these requests and
make the best arrangements pos-
sible.

The building for housing a new
Telephone Exchange in Smt. Sucheta
Kripalani Hospital is under construc-
tion. There are 4 Telephone Operators
in the Kalawati Saran Children’s Hos-
pital ang with the installation of
the new Telephone Exchange, the
pooled services of 9 Telephone Op-
ferators (5 from Lady Hardinge
Medical College & Smt. Sucheta
Kripalani Hospital and 4 from Kala-
wati Saran Children’s Hospital), it
is hoped, would provide the desired
relief.

Termination of Services of Khalasis

4583. SHRI MOTILAL HASDA:
Will the Minister of RAILWAYS be
pleased to state:

(a) total number of Khalasig under
Dist. Signal and Telecommunication
Engineer/Workg Tambaram, Podanur,
.RMemodelling Madras Egmore and

Written Answers 114

Microwave unit Perambur whose ser-
viceg have been terminated for medi-
cal unfitness under Group BI:

(b) how many of them were found
fit in lower medical categery wviz. BIIL
and CI;

(c) total number of vacancies in
S & T Shops Perambur and Podanur
and in other units under the control
of CSTE/CON/Madras for which
medical group BII and CI is sufficient;
and

(d) what are the reasons for termi-
nating the services of these medically
unfit in BI while Vacancies are avail-
able for accommodating those fit in
BII and CI as per Boards Directions
E(NGYII 71 CL 84 of 15-12-72 and
even No. dated 10-5-73?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 32,

(b) 18.

(c) 12.

(d). In terms of the directives
contained in Board’s letters of

13-12-72 and 10-5-73, casual labour,
who were found medically unfit in
BI have been accommodated in alter-

native category to the extent possi-
ble.

Medical Examination of Khalasis

4594. SHRI MOTILAL HASDA:

Will the Minister of RAILWAYS
be pleaseq to state:

(a) how many ELR/Khalasis are

under the contral of CSTE/CON/
MAS,;

(b) how many of them were sent
for Medical Examination on the date
of appointment;

(c) how many of them were sent

for medical examination after some
years;

(d) how many of them were found
unfit under Medical group BY after
serving for some years;
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(e) how many of them were re-
tained in services for several years
even after they were found medically
uafit in BI; and

(f) what are the reasons for not
providing them with alternative jf)‘b
for which they are medically fit th..le
large number of vacancies are avail-
able on Southern Railway under
CSTE/CON/Madras?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 845.

(b) 378.
(c) 464.
(@) 12.
(e) 12,

(f) Does not arise,

Government Medical Store Depot,
Madras

4595. SHRI THAZHAI M.
KARUNANITHI Will the Minister of
LABOUR be pleased to state:

(a) whether it js a fact that Gov-
ernment Medical Store Depot, Madras,
is covered by the Industrial Disputes
Act and Bonus Act;

(b) if so, why no bonus has been
awarded to the staff of this Organi-
sation though this is an Industrial
establishment and when it will be
awarded;

(¢) whether it is also a fact that
the ‘“‘productivity linked Bonus” also
has not been awarded to them; and

(d) if so, why and when the same
will be awarded tg them?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) & (b). The Gov-
ernment Medical Store Depot, Madras
is covered by the Industrial Disputes
Act but it is excluded from the
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provisions of the payment of Bonus
Act, 1965 by virtue of Section 32(iv)
thereof;

(c) & (d). Government Medical
Store Depot Workers’ Union, Madras
has raised a demand for payment of
15 days’ wages as production bonus

for 1977-78, 1978-79 and 1979-80.
The Union has been advised by the
Regional Labour Commissioner

(Central) Madras to approach the
management first and to seek his
intervention if no settlement is
reached.

Speed Breakers in South Delhi
Colonies

4596. SHRI S. M. KRISHNA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the planners and
builders of the C.P.W.D. failed to
provide any speed breakers on the
road, linking Rao Tula Ram Marg
with the Outer Ring Road, passing
through Shantiniketan, South Moti
Bagh, Nanakpura and Anand Niketan
colonies in the Capital;

(b) whether he ig aware that dur-
ing the peak hours the density of
vehicular traffic particularly the
school buses is so high that it is
hazardous to cross the road and it is
a source of constant danger for the
children living in these colonies; and

(c) if so, the Government’s reaction
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT: (SHRIBUTA SINGH):
(a) to (c¢). Presumably the Member
is referring to the peripheral road
connecting Rao Tula Ram Marg with
Ring Road. As a matter of policy.
speed breakers are not provided on
major roads as they restrict the free
flow of traffic and cause damage to
vehicles. Other precautions such as
caution boards etc. are, however,
provided at such vulnerable locatioms.
In view of the increased traffic, $he



Delhi Administration have already
decided to widen this road to four
lanes with divided carriageway and
work is expected to start shortly.
After widening of the road ang pro-
vision of Zebra crossing at suitable
locations, the road is likely to be
quite safe for pedestrians.

Wages to farm Labour in rural Areas

4597. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of LABOUR
be pleased to state:

(a) the various steps taken by Gov-
ernment to ensure wages on perma-
nent basis to the farm labour in rural
areag with a view to keeping them
fruitfully employed;

(b) whether Government have
under consideration any proposal to
treat the farm labour at par with the
industrial labour; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) The minimum wages
for agricultural workerg are fixed and
revised from time to time by the
appropriate Governments under the
Minimum Wages Act. At a meeting
of the Labour Secretaries held in
April, 1280, it was agreed that the fol-
lowing steps should be taken for more
effective implementation of the Act:—

(i) Implementation of the mini-
mum wages in agriculture should
be pursued vigorously as an item
of the 20-point programme.

(ii) There should be a separate
machinery for implementation of
labour laws in general and imple-
mentation of minimum wages in
agriculture in particular at district
and talug levels. Such machinery
should take the assistance of the re-
venue, panchayat and other depart.
ment depending on the conditions
in individual States.

(iii) Tripartite committees should
be formed at different levels with-
in the State to oversee the imple-
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mentation of minimum wages in
agriculture,

(iv) The workers education pro-
grammes should be intensified in
rura] areas to bring about an aware
ness among the agricultural work-
ers about their rights in regard to

minimum  wages payable by the
employer under the Minimum,
Wages Act.

(v) Steps should be taken to pro-.
mote the organisation of lakour
in rural areas which would facili.
tate the implementation of minimum
wages in agriculture.

(b) & (c): The minimum wages
for farm labour are fixed practically
on similar lines as in the case of in-
dustrial workers. The Central Stand-
ing Committee on rural unorganised
labour have made certain recomm-
endations regardirig organising the
agricultural workers. Their better
organisation may be able to secure
them higher wages ag in the organised
Industrial Sector.

Departmental canteen at Government
Medical Store Depot, Madras

4598. SHR] THAZHAI M. KARU-
NANITHI: Will the Minister of
HEALTH be pleased to state:

(a) whether it is a fact that em-
ployees are working for more than 8
years with a meagre salary in the
departmental canteen functioning at
Government Medical Store Depot,
Madras;

(b) if so, the details thereof;

(c) whether it is also a fact that
Ministry of Home Affairs (Depart-
ment of Personnel and Administrative
Reforms) Notification No. 6(2)238/
77/Welfare dateq 11th December, 1979
has not been given effect to in the
Government Medical Store pDepot,
Madras; and

(d) if so, when this will be imple-
mented and the arrears paid tq them?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI NI-
HAR RANJAN LASKAR): (a) and
(b). Yes. One Cook and Tévo Ven-
dors have been working in the Can-
teen for quite long and are being paid
consolidated monthly salary of Rs.
100/- to the cook and Rs. 55/- to
each of the vendors in addition to a
sum of Rs. 2/- per day to each of
the three employees on account of
lunch ete.

(c) and (d). Proposal to apply the
Notification to the above staff is under
examination. Thig Canteen is not yet
working on a regular ©basis. The
same is being re-organised and the
question of applying the provisions of
the said notification to the Canteen
employees will arise only after the
<canteen starts functioning properly.

Dispute between S.E. Railway and
Rayagada Municipality

4599. SHRI GIRIDHAR GOMANGO
Will the Minister of RAILWAYS be
Pleased to state:

(a) whether it is a fact that the
dispute between S.E. Railway autho-
rity and Rayagada Municipality re-
-garding the payment of holdings taxes
is lying since 1966-67;

(b) if so, the steps taken by the
Railway authority and the Rayagada
Municipality to settle the dispute;

(c) whether the Municipality sent
the demand list to concerned Railway
authority recently and requested to
pay the taxes to the Municipality;

(1) if so, what js the approximate
money demanded and paid by the
"Railway authority; and

(e) if the taxes are yet to be paid,
when the Railway authority is likely
‘tq settle the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) Ya) to (e). Prior
to Re-organisation of Stateq, Raya-
gada Municipality was part of the old
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Madras Presidency and Municipal
taxes on Central Government
properties leviable under the
Madras Local Board Act, 1920 were
being paid by the Railway at the rate
prescribed upto the year 1956-57.
However, consequent upon re-organi.
sation of States, Rayagada Municipa-
lity became a part of Orissa State and
it started claiming local taxes from
1957-58 onwards under the Orissa
Municipal Act, 1950. Subsequently, a
tripartite agreement arrived at bet.
ween the State Government of Orissa,
Rayagada Municipality and  South
Eastern Railway stipulated a payment
of Rs. 5,000 per annum and accord-
ingly thege payments were made upto
1965-66.

However, the Municipality recently
Claimed an amount of Rs. 2,04,020.10P.
for the period 1966-67 to 1980-81.
Payments aggregating to Rs. 23,566.44
have so far been made to the Munici-
pality covering period from 1st April,
1966 to 1977.78.

The entire matter relating to pay-
ment of Municipal taxes in respect of
such territories to which catogory
Rayagada Municipality a’so belongs,
is under comns:deration, in consultat'on
with the Ministry of Finance, who
are the final authority in the matter.
The claim of the Rayagada Municipa-
lity will be settled as soon as a deci-
sion by the Government is taken.

Bad climate allowance

4600. SHRI GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS
be pleased to state:

(a) the areag identified and approv-
ed for bad climate allowance by his
Ministry in Koraput District (South
Eastern Railway Waltair Division);

(b) whether the railway employees
of these identified areas have got bad
climate allowance gince the approval;

(c) if so, the areas eligible and rate
of allowance paid, so far;
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(d) whether it is a fact that the
areas which have not been covered
by his Ministry as bad climate areas,
the other Central Ministries and the
State Governments have included
these areas for bad climate allowance
to their employees; and

(e) if so, the reasons behind the
discontinuance of said allowance since
1978 to the railway employees of these
areas, if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (e). In the
matter of grant of bad climate allow-
ance Ministry of Railways follow the
orders of the Ministry of Finance.
Accordingly, bad climate allowance
had been authorised with the con-
currence of Ministry of Finance, and
paid in the case of Railway emgloyees
working in the following 17 stations
of Koraput District of Orissa upto
31st October, 1978:

Darliput

. Padua

Bhaga
Machkund Road
Paliba

Sukku

Koraput
Manabar

Jarti

. Maliguda

. Chetriput

. Jayapur

. Dhanaput

. Kharapa

. Charumulakusumi
. Kotpad Road
17. Amagura.

L
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Based on subsequent instructions
from Ministry of Finance general
instructions were issued on 25-3-1980
authorising grant of bad climate al-
lowance to railway employees posted
in unhealthy localitieg all gver the
Indian Railways which inter alin in-
clude stations falling in Koraput
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Agency (other than the Taluk Head-
quarters of Jeyapur and Kotapad) for
a further period from 1st November,
1978 to 30th April, 1982. South
Eastern Railway authorities have
been instructed to make payments

accordingly. The rates in force as
follows:—

(a) 5 per cent of Pay upto Rs..
329/-.

(b) 4.5 per cent of pay from Rs..
330 to Rs. 900/- subject to &
minimum of Rs. 16.45..

(a) above Rs. 900/- the amount
by which the pay and bad climate
allowance falls short of Rs.
240.50.

Training of rural Health Workers

4601. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HEALTH be pleased to state:

(a), whether Union Government
initiated a scheme for the training of
Rural Health Warkers;

(b) if so, the qualifications for the
selection of a Rural Health Worker
alongwith syllabus and period of
training for him before commencing
his job;

(c¢) if so, whether Government con-
siders the training sufficient for the
purpose of administering medicines
etc. in the rural areas; and

(d) if not, the reasons therefor and
the steps taken by Government to
ensure that the people would not.
suffer on account of the deficient
knowledge and skill aoquired by the
Rural Health Workers?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Yes. The Government of India intro-
duced a scheme known ag the Com.
munity Health Workers (subsequen-
tly called Volunteers) Scheme in Octo.
ber, 1977 under which C.H.Vs. are
trained for work in the villages.

(b) Candidates selected under this
Scheme must be permanent residents.
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of the village, have a definite vocation
and regular source of income, be
above 30 years of age and have re-
ceived formal education upto the 6th

standard. Preference is given to
suitable female candidates and ex-
servicemen. The training syllabus

covers 200 hours of teaching related
to the preventive and promotive as-
pects of health care and treatment of
minor ailments. Its training covers
3 months and is given at the nearest
Primary Health Centre/Sub-Centres.

(c) and (d). The training of C.H.
Vs. is considered adequate. A
trained Community Health Volunteer
is allowed to handle only harmless
medicines for the cure of ailments
which require elementary medical
care/first-aid, in the rural areas. The
Community Health Volunteers are
also trained to indentify the cases
which should not be freated by them
and which need to be referred to the
doctor.

nAppointment of Ambassadors

4602. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
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EXTERNAL AFFAIRS be pleased to
sthte:

(a) the names of the persons who
have been appointed as Ambassadors/
High Commissioners fram amongst the
eminent public men alongwith coun.
tries to which they have been appoint-
ed;

(b) whether the diplorhatic arran-
gements of this nature have been on
the increase during the last three
years; and

(¢) if so, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (c). A list of public
figures appointed as Heads of Mis-
sions abroad by the Government of
India during the last three years is
attached.

The nation’s interest and exigencies
of public service dictate the appoint-
ment of our Heads of Missions abroad
The services of eminent public figur-
es are regularly utilized by the Gov-
ernment; their number varies from
time to time depending upon the
circumstances and availability.

List of Public Figures appointed Heads of Mission during the Last Three Years.

S.No. Name ‘Country Date Remarks

1 Shri N.A. Palkhivala U.S.A. 24-9-77 Since  resigned and
returned.

2 Shri LK. Gujral U.S.S.R. 12-5-76 Appointment made more

than thrce years ago.

3 Shri N.G. Goray U.K. 19-10-77  Since resigned and
returned.
4 Shri A.K. Hafizka . Saudi Arabia 27-6-78
5 Gen. T.N. Raina . Canada 5-2-479 Pasged away in Mmy,
1980.
6 Shri A, N, Bose . . . Burma 27-6-78 Returning shortly.
7 Shri G.G, Swell . . Norway 10-9-77
8 Shri Kailash Chandra . Mauritius 1-8-77  Since resinged and
returned.
9 Shri A.G. Goni ., . . Jordan 1-4-78
10 Shri I.M., Kanga . . People’s 9-6-78
Democratic
Republic of
Yemen. .
1 Shri G.S. Jodhpur . Trinidad & 9-6-78  Since resigned and
Tobago returning.
12 Shri Manabendra Shah , . Ireland 21-4-80
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Mankhurd—Panve] Railway Line

4603. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 300 on 13th
March, 1980 regarding Railway lines
from Mankhurd to Panvel and state:

(a) whether the Railway Adminis-
tration have received the report of
Metropolitan Transport Project (Rail-
ways) Organisation, Bombay of the
work relating to the techno-economic
feasibility suryey for extending rail-
way line from Mankhurd to Panvel
Creek in Maharashtra;

(b) if so, when and what are the
findings and conclusions arrived at;

(c) whether the recommendations
made in the report have been accept-
ed by Government,;

(d) if so, with what result; and
(e) if not, the reasons thereof?

TYE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) to (e). Do not arise.

Waiting list of passengers at starting
Station

4604. SHRI S. M. KRISHNA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether he is aware that in the
long-distance prestigious Express or
Maijl trains especially those going to
the South, passengers getting into the
trains at intermediate stationg qor
those proceeding from the starting
stations and occupying some place
even on the floor with the connivance
of the Railway staff have to pay
heavy premium for getting a berth or
seat;

(b) if so, whether there is any
such system of maintaining a waiting
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list of mpassengers at the starting
station and then giving preference to
those passengers as and when berths
become available en route;

(c) what steps he proposes to take
to prevent such malpractices indulged
in by the Railway Ticket Checking
Staff en route; and

(d) what other measures the Rail-
way Administration propose to take
to prevent such bungling by the Raijl-
way staff en route?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Reports have
been received that some passengers
enter into the reserved coaches on
Mail /Express trains at the train
starting station as well ag interme-
diate stations in the hope of getting
the berths/seats becoming available
due to non-turning up of passengers
with confirmed reservationg gon the
train. Although reserwed coaches are
manned by Travelling Ticke; Exami-
ners and Coach Attendants yet some-
times it becomes difficult for them
to evict such passengers because of
their large number and sometimes
unatuthorised passengers get in with
the connivance of the Railway staff.

(b) and (c¢). To ensure that the
berths/seats becoming available due
to non-turning up of passengers on
the trains go to the wait-listed pas-
sengers on the important Mail/Ex-
press trains, one day in second class
3-tier; sleeper coach is earmarked
for providing sitting accommeodation
to 14 wait-listed passengers on the 3
lower berths and one 4-berther First
class compartment is earmarked to
provide sitting accommodation to
eight [First class passengers on the
two lower berths. These pasengers
are allotted reserved accommodation
as per their waiting list priority in
First and 'Second class sleeper on the
berths which become available due to
non turning up of passengers.

(d) Surprise checks are conducted
from time to time and unauthorised
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passengers found in the reserved
coacheg are dealt with under Section
109 or the Indian Railways Act 1890.
Cases of connivance or deliberate
negligence on the part of staff are
viewed seriously ad appropriate
action is taken. Checkg against irre-
gular travel on the Railways have
been intensifled.

To the extent possible extra coaches
are run to clear rush of passengovs.
It has been decided to double-head
125/126 K. K. Expness to provide
moreé accommodation.

Study Regarding the Effect of curd on
Hearj

4605. SHRI S. M. KRISHNA: Wwill
the Minister of HEALTH be pleased
to state:

(a) whether any effective studies
have been made on the effect of curd
on heart and whether there is a diver-
gent opinion—one in favour and the
other against; and

(b) if so, whether Government pro-
pose to have some research work
done in this matter or appoint an ex-
pert committee to find out the true
position?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). Epidemologic and autopsy evi-
dence suggests that in a certain Afri-
can Tribe called the Masai the inci-
dence of atherosclerosis and heart
diseases is low. The Masai are known
to consume almost exclusively a diet
of fermented milk and yoghurt
(curds). Studies on volunteers show
that eating curds can reduce blood
chelesterol levels. This indirect evi.
dence suggests that eating curds imay
be beneficial. However, there is no
direct evidence that curds reduces ihe
incidence of cardiac ailments. There
is at present no pProposal with Govern-
ment to set up an expert committee
to go further into this matter.
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Fly-over near Balagore

4606. SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the construction work of fly-
over bridge on the railway line near
Balasore i, South Eastern Railway
has been held up due to lack of
adequate funds and materials like
cement etc.;

(b) if so, the action taken to re-
move such bottleneck; and

(c) the date fixed for its comple-
tion and traffic permitted to ply?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The progress of
the construction of road over-bridge
near Balasore on South Eastern Rail-
way has not been held up for want
of adequate funds and materials.

(b) Does not arise.

(c) The target date of completion of
the bridge proper to be constructed by
the Railway is 31-12-1980. The bridge
will be opened to road traffic on com-
pletion of approaches by the Govern-
ment of Orissa.

Rented Accommodation in EPF
Organisation

4607. SHRI R. P. YADAV: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government are aware
that Employees Provident Fund Or-
ganisation is spending a huge amount
as rent towards the several buildings
and accommodations hired in diffe-
rent States all over India and if so,
the amount spent as rent annually
for all the buildings hired in different
States and at the Headquarters in
New Delhi, Region-wise, State-wise,
and year-wise for the last three years;

(b) whether quite a substantial
amount ig also being spent on hiring
of accommodation for Sub-Regional
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and Inspectorate Offices all over India
and if so, what are the details there-

of; and

(c) whether Government propose
to initiate measures urgently to ac-
quire lands and constructg buildings
for Central, Regional, Sub-Regional
and Inspectorate Offices early in view
of higher cost of construction?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) to (c). The requisite
information is being collected and
will be laid on the Table of the House.

Waiting Room in Tatanagar Railway
Station

4608. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
that there is insufficient space in 1st
Class waiting room in Tatanagar
Railway Station in ag much a5 there
is a lot of mismanagement, vjz. lack
af good furniture and fixtures;

(b) whether a lot of improvements
are required to make it worthwhile;

(c) whether there is one telephone
line of Post and Telegraph Depart-
ment in the Enquiry and that is" gene-
rally out of order and whenever jt is
in order, receiver is kept off and
nobody picks up the receiver; and

(d) whether all publjc telephones
provided are also out of order?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The space, fur.
niture and fixtures previded in  two
Upper class Waiting Rooms, one for
gents and the other for ladies at Tata-
nagar Railway Station are considered
adequate for the present level of
traffic, The furniture and fixtures
available in the waiting rooms are in
good condition.

(b) No.
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(¢) There i§ one P&T telepnone i
the Enquiry Office and it is generally
in working order. No complaints have
been received by the railway adminis-
tration that the P&T telephone of
Enquiry Office generally remains out
of order or that its receiver is kept off
the cradle. Supervisory officials make
surprise checks tc ensure proper func-
tioning of Enquiry office.

(d) There is no such complaint.

Facilities in Tatanagar-Patng ¥Express

4609. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state whether in First Class compart-
ments of 87 Up and 88 Dn, Tatanagar-
Patna Express electric light and toile-
tries are not satisfactory and there
is scope for improvement?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): The electric lights
ang toiletries in 87 Up and 88 Dn.
Tatanagar-Patna EXpress are main-
taineq satisfactorily, There may,
however, be instances of defects de-
veloping on the run from time to
time. To such extent, it may be said
that there is room for improvement.

Liguidation of Establishments Covered
under EPF

4610. SHRI R. P. YADAV: Will the
Minister of ILLABOUR be pleased to
state:

(a) how many covered establish-
ments into the Employees’ Provident
Fund Scheme have gone intp liquida-
tion after defaulting for several

years;

(b) what would be the quantum of
money involved approximately in res-
pect of each liquidated establish-

ment; angq

(¢) whether the ownership return
Form 5A is proposed to be suitably
amended to incorporate in one pof the
annexures the assets movable or -
movable so that in cage the establish-
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ment goes into liquidation, those pro-
perties and &ssets could be easily
attached?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) to (c). The requisite
information is being collected and will
be laid on the Table of the House.
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AT A E, 16 WAL, 1975 A% AOEA
sfagal w1 & Ko wav ww afew, wd€,
gfcae, wdear, &a wife & difoxn
fofraal & v &, foe® faq wqwa =7
wTAEFAT &, 1978, 1979 WX 1980 W
ot dofrga safvedl a< faram fram ww &

Ad-Hoc Allopathic Doctors in Delhi
Administration

4612. SHRI  ANANDA PATHAK:
Will the Minister of HEALTH be pleas-
ed to state:

(a) whether it is g fact that more
than 80 per cent of allopathic doctors
employed in dispensaries under the
Delhi Administration are on ad hoc
basis although they have put in seve-
ral years of service;

(b) if so, the reasons therefor; and

(c) the steps contemplated in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI NIHAR
RANJAN LASKAR): (a) No, How-
ever, Delhi Administration have report-
ed that about 69 per cent of the doc-
torg in allopathic dispensaries are ad-
hoc and have put in 3—8 years of ser-
vice.

(b) and (c). All the posts under the
Delhi Administration to be filled up
by appointing Junior Class I Officers
of the Central Health Service are re-
quired to be filled through the U.P.S.C.
The Commission has been helding an-
nual examiniation for recruitment of
medical officers. On the basis of lists
of selected candidates, received from
time to time from the U.P.S.C. and
those who actually joir after offers
are made, the personnel appointed in
an gd hoc manneyr are to be replaced.
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Export of Manpower

4615. SHR]1 N. DENNIS: Will the
Minister of EXTERNAL AFFAIRS be
Pleased to state:

(a) whether a number of indivi-
duals and firms have been given li-
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cences by Government to export man-
power to other countries;

(b) if so, the grounds on
licences have been issued; and

which

(c) the number of licences issued,
tate-wise as on datez?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Foliowing a Supreme
Court Order dated March 20, 1379,
there is presentiy no system of giving
licences by Government to gny indi=
vidual or firm for exporting mane
power to other countries. Any indi-
vidual or firm havig duly authenti-
cateq Power of Attorney and Demand
Letter from a foreign employer can
recruit anq export manpower from
India to other countries.

(b) and (¢). Doeg not arise,

Receipts issued by Travel Agents

4616. SHR1 N. DENNIS: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Travel Agents firms
and Travel Agents and individuals
are permitted to issue receipts for
the purchase of tickets from the
Railways;

(b) if so, whether these receipts
are allowed by the departments of
Government and public undertakings
for claiming re-imbursements; and

(c) the details of the steps taken
to chek the travel agents colluding
with re-imbursement claimers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). The
matter is under investigation in cone
sultation with the zona] Railwasy Ad-
ministrations ang Government De-
partments concerned. The requisite
information wil] be laid on the table
of the Sabha as soon ag the investi-
gationg are completed.
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Accident at Level Crossings in
Tamil Nadu

4617. SHRI N. DENNIS: Will the
Minister of RAILWAYS be pleased to

state: .
(a) whether Government are aware

of increasing number of accidents at

level crossings in Tamil Nadu in re-

¢ent years;

(b) if so, the total number of cases
that proved fatal, resulted in perma-
nent disablement etc.;

(¢) the number of men and women
jnvolved in the accidents;
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(d) the number of cases in which
compensation has been paid, under
dispute and rejected; and

(e) the amount of compensation

paid to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). In-
formation regarding level crossing
accidents which tcok place in Tamil
Nadu during the last 3 years, ie,
1977-78 to 1979-80 is given in the fol-
lowing table:

Year Total  Accidents Acci- Others Number of persons
number involv- e
of ing invlov- Killed ' Grievously inju-
accei- ' fatal  grievous TTeERS red ¥
dents injuries injuries EF R’ Men Women Men  Women
1977-78 . . . 8 1 5 I 2
1978-79 7 2 4 2 2 2
1979-80 . . . 6 2 4 5 1 1 1

Information regarding the number
of cases in which grievous injuries
resulted in permanent disablement
is not available.

(d) and (e). The accidents such as
level crossing accidents, collision with
road vehicles, etc. in which pagsengers
are not involved, are not covered
under provisions of Seclion 82A of
Indian Railways Act 1890 ang as such
ne compensation is payable te the
persons killeq or injured in such
accidents. The victims or their depen-
dents can claim relief under the law
of torts gnd the compensation is pald
;; any contrib.utory negligence is prov-
gd an the part of the Railway Ad-
ministration or the railway gtafl. The
quantum of compensation is decided
by the Courts on meritg of each case.

The details of such cases during the |
last three years are given below: ‘

- e

1977- 1978- 1g979-
78 79 80

—-——

Paid —Death

Grievous .
Minor

Unde

Dispute-Death . . .. 1
Griecvous . . .. 2
Minor . .
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1977 1978- 1979«
78 79 8o
Rejected-Death . . .. 1,
Grievous . . . .. 1

Minar

Courty have not yet directed the
Railway Admiinistrations for payment
of compensation in any of these rases.
Hence, no compensation has been paid
to any of these victims.

Non-utilisation of Budget Provision
for Famlly Welfare

4618. SHRI DIGVIJAY SINH:. Will
the Minister of HEALTH be pleased
to state the causes for non-utilisation
of funds provided for the Family Wel-
fare Programmeg in the Demandsg for
Grants pertaining to his Ministry for
the years 1977-78, 1978-79 and 1979-807

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN L.ASKAR): Fi-
gures of Budget provision and ex-
penditure (Plan and Non-Plan) year-
wise for the last three years are as
given below:—

(Rupees in  lakhs)

BudgetPro-  Expenditure
Vision
1977-78 10767. 34 9357. 99
1978-79 12208 .61 11073.73
1979-80 12754. 32 12117,00%

*Provisional

Main reasons for under-utilisation
of fundg during the period are as
follows: — -

perfor-

(1) Non-achievement of
mance targets.
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(2) Delay in finalisation of the pro-
ject. agreement for; “Strengthening of
MC.H. ang Family Welfare facilities
in rural and semi-urban areas” with
assistance from International Agencies.

(3) Non-procurement of vehicles
and equipment due to economy ins-
tructions.

(4) Delay in construction of build-
ings for Rural Family Wellare Cen-
ters at P.H.Cs., Sterilization Wards
and Theatres a;  Sub-Divisional
Hospitals under the ‘Scheme for
Voluntary Sterijization facilities’, Post
Partum and Building for Auxiliary
Nurse Mid-wife Training Schoolg and
Primary Health Centre Annexes.

Steps to gear up gll the above acti-
vities is under way.

Demands of Employees of Shipping
Corporation of India and Mogul Lines
Limiteq

4618. SHR1 R. K. MHALGI: Will
the Minister of SHIPPING AND

TRANSPORT be pleaseq to state:

(a) whether it is a fact, that the
charter of demands of employeeg of
Shipping Corporation of India Limi-
ted, and Mogul Lines Limited, are
pending for gettlement since 1st
January, 1975;

(b) whether recruitment of Class
III and IV employees jn the Ship-
ping Corporation of India is being
made on ad-hoc salary basis, where-
as in Mogul Lines Limited, it is being
made as per the prevalent pay scales;

(c) how many Class III and IV
employees were recruited on ad hoc
basis during 1st January, 1977 to 31st
Janury, 1980, and how many em-
ployees were recruited in Mogul Lines
Limited on existing pay scales dur-
ing the same period; and

(d) what are the reasons ¢f the two
different yard sticks being applied in
two organisations when  their pay
scales and service conditions are
same? -
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

(a) Yes, Sir.
(b) No, Sir,

(c) During the period from 1-1-77
to 31-1-80, 127 employees belonging to
IClags IIf and IV were recruited on
ad-hoc basis and 4 on existing pay
scales in the Shipping Corporation of
India Limited whereas during the
same period, in the Mogul Line Limit-
ed, 15 employees belonging to these
categories were recruited on ad-hoc
basis and 5 on existing pay scales. All
the 4 persons recruited on existing
pay scales in the SCI were serving
afloat in the vessels of the Corpora-
tion and were brought ashore on com-
passionate or medical grounds. How-
ever, the recruitment of 5 persons
on existing pay -~cales was made upto
1-2-78 by the MLL as the Company
was not aware of the practice followed
by the SCI till that time.

(d) Same yardsticks are now being
applieq in both the Companies.

Suggestion from wWorld Health Orga-
nisation regarding Taxes on Tobacco

4620. SHRI ARJUN SETH!: Will
the Minister of HEALTH be pleased
to state:

(a) whether any suggestion has
been by the World Health Organisa-
tion to the Governments of various
countries to the effect that taxes on
tobacco be increased and its adver-
tisements be banned; ang

(b) it so, what action Government
propose to take in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NITHAR RANJAN LASKAR): (a)
The 1974 W.H.O. Expert Committee
on “Smoking and its effects on Health”
recommended to member Govern-
ments to restrict or prohibit all forms
of advertising and sales promotion of
tobacco. 1t further suggested that
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consumer policies be adopted includ-
ing periodic tax increase intended to
discourage cigarette consumption.
These recommendations were endorsed
by the 1978 W.H.O. Expert Commitee
on ‘Controlling the Smoking Epide-
mic’.

(b) In order to discourage the use
of tobacco products, the Government
of India hag progressively increased
the rates of excise duties on these
products over the years. In the
reecntly announced budget proposals
a special excise duty of 10 per cent
(of basic excise duty) hag been im-
posed on cigarettes and g special duty
of 5 per cent has been imposed on
other tobacco products.

There is no proposal to impose total
ban on advertisementg of cigarettes
and other tobacco products. However,
the Cigarettes (Regulation of Produc-
tion, Supply and Distrihution) Act,
1975 which came into force with
effect from 1-4-1976 provides that no
person shall advertise for the gistri-
bution, sale or supply of cigarettes,
unless the specified warning.
“Cigarette smoking is injurious to
health” is included in such advertise-
ments.
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Statement by U.S. Secretary of State
on Nuclear Explosion by India

4625. SHRIMATI PRAMILA DAN-

DAVATE:; Will the Minister of EX-

TERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that the U.S.
Deputy Secretary of State, Mr. Warren
Christopher, stated that all nuclear
shipments to India wow d stop if India
exploded another Atom Bomb;

(b) whether Government have taken
any note of this statement; and

(¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P .V. NARASIMHA
RAO): (a) Yes Sir, Replying to a
question from the Chairman of the
House Foreign Affairs Committee,
Mr. Warren Christopher is reported
to have stated that U.S. nuclear ship-
ments to India would stop in the
event of any nuclear explosion™ by
India.

(b) and (c). The Government

continue to remain committeq to the
declared policy of utilising atomic
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energy solely for peaceful purposes,
including, 1f necessary, peaceful nu-
clear experiments for developmental

purpose.
New Railway Lines in Telangana Area

4626. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of RAILWAYS
be pleased to gtate:

(a) whether any survey has been
made in Telangana area (Andhra Pra-
desh) in regard to laying of a new
railway line there;

(b) if so, whether survey is com-
pleted; and

(¢) if so, whether work will be taken
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). Sur-
veys for the following new lines fall-

ing in the Telangana areas have been |

undertaken. The position in respect
of these lines/surveys is indicated
below: —

1. Nadikude—Babinagar (BG)
2. Bhadrachulam—Manuguruy {(BG)

Work in respect of construction of
these lines i1g in progress.

3. Bonakalu—Jaggayapetta

Survey has been completed. Cons-
truction of this line has been included
in the budget for 1980-81

4. Telapur—Patanmcheru (BG)

Survey has heen completed. The
question of taking up thig line is un-
der examination.

5. Patancheru—Sangareddy-—Medak-
Peddapalli (BG)

Preliminary  enginering-cum-tragfic
survey has been included in the bud-
get for 1980-81. Devision on the pro-
ject will be taken as soon as the
survey is completed ang the report
examined. '
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6. Ramgundam-~Nizamabad

Updating of the preliminary engi-
neering-cum-traffic survey has been
included in the budget 1980-81. Deci-
sion on this project will be taken as
soon as the survey is completed and
the report examined.

Nationa) Highways in Andhra Pradesh

4627. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that not even
a single kilometer of National Highway
is added in Andhra Pradesh State after
Independence;

(b) whether State Government have
recently requested to take up new
National Highway works in the State,
ang

(c) if so, the works proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING & TRANS-
PORT (SHR] BUTA SINGH): (a)
Yes. Attention has been mainly con-
centrated o {he development of
existing National Highways or which
the following expenditure wag imcur-
red upto 31st March, 1980 on develop-
ment and maintenance since the crea-
tion of Andhra Pradesh in 1953:

(i) Development: Rs. 5680.06 lakhs
(ii) Maintenance: Rs. 2487.02 {akhs

The total length of Nationa 1 High-
ways in Andhra Pradesh at presént
is 2299 Kms. ag against 29016 Kms in
the country as a whole. ’

(b) and (¢). The State Government
have recently proposed the following
roads to be taken over as National

Highways: —
(1). Nellore-Bellary-Bombay Road.

(2). Nagpur-Chanda-Sironcha-
Ichampalli-Lothipithagandi-Venkata-
pur-Bhadrachallam-Nellipaka-Chintoor-
Maredmilli-Rampa-Chodavaram-

Rajahmundry Road. ‘
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(3). Visakhapatna-Jagadalpur- °
llihogalapatnam-]holna-Nasik-Bombay
oad.

(4). Vijayawada-Masulipatnam Road.
(5). Hyderabad-Karimnagar-Chanda
Road.

(6). Hyderahad-Nanded-Akola Road.

(7). Hyderabad-Mizamasagar-Karim-
nagar Road.

10-Hour Duty for Loco Running Staff

4628. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Eastern
Railway administration declared that
ten hours’ duty of Loco Running Staff
was implemented ;n Eastern Railway
long back;

(b) if so, the reasons for gerious set
back of train movements in Eastern
Railway since Loco Running Staff have
started working 10 hours maximum
from 1 June, 1980;

(c) full details of detention and can-
cellation of trains and loss to the Rail-
ways therefrom; and

(d) action taken by Government in
the matter for proper implementation
of 10 hours’ duty?

THE DEPUTY MINISTER IN THE
"MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (d). In-
formation is being collected and will
be laid on the iable of the Sabha.

Ash and Coal Handling Labourers

4629. SHRT A. K. ROY: Will the
Minister of RAILWAYS Le pleased to
state:

(a) the situation that made the peor
ash and coal handling labourers (both
male and female) of Dhanbad Laeco
Shed to continue agitations by way of
mass petitions, demonstrations, sub-
misgions of Memorandum, etc. to the
Railways and Civil authorities, Dhan-
bad;
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(b) the demands of these labourers;
ang

(c) action taken by his Ministry to
meet their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Due
to the transfer of a Painter from
Dhanbad to Chopan Loco Shed and
alleged misbehaviour by Fireman and
Coal Checker of this shed with female
labourers of coal and ash handling
contractor, a demonstration was stag-
ed by the labourers in front of Divi-
sional Railway Manager's office onn
15-5-1980. The labourers also submit
ted a memorandum demanding can-
cellation of the transfer orders and
action against Fireman and Coal
Checker for bad behaviour

(c) The Painter was transferred
from one loco shed to another for
administrative reasons ang had noth-
ing to do with coal and ash handling
labourers. The charges against Fire-
man and Coal Checker for alleged
mis-behaviour were investigated and
were not found tenable.

Transportation of Coal to Gujarat State

4630. SHR] AMARSINH V. RATHA-
WA: Wil] the Minister of RAILWAYS
be pleased to state:

(a) the number of wagons engaged
for transportation of Coal to Gujarat
State;

(b) whether they are less than the
requirement; and

(c¢) if so, what stens Government
propose to take to allot more wagons lo
meet the demand for coal of Gujarat
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). No.
Wagon is set apart specifically for
movement of coal to Gujarat or any
other State. Demand for coal/trans-
port being in excess of the present
availability, it has also not been pos-
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sible to meet the requirement of coal
of the varioys States in full. Govern-
ment is anxious to step up supply of
coal to al] States including Gujarat.

Moti Khaodi-Vadinay Port Line

4631, SHRI D. P. JADEJA: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether there js any proposal to
connect Moti Khaodi with Vadinar Port
by railway line in Western region;

(b) whether it is fact that there is a
metre gauge line for Kanalus to Sikka
via Moti Khaodi;

(¢) if so, whether there is any Pro-
posal to convert it into broad gauge
and extend it to Vadinar Port; and

(d) if not, whether Government pro-
pose to examine this proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (d). The
metret gauge line between Kenalus
ang Sikka via Motikhawadi is pro-
posed to be converted into broad
gauge as a part of Phase II of the
Main conversion project between
Viramgam and Okha/Porbandar,
There is no proposal to lay a new line
from Sikka or Motikhawadi to Vadi-
nar Port.

Recruitment of Assistant Trafic Super-
intendents in D.T.C.

4632. SHR] CHANDRA PAL SHAI-
LANI: Will the Minister ¢f SHIP-
PING AND TRANSPORT be pleased
to state:

(a) number of persons recruited
directly to the posts of Assistant Tra-
Mc Superintendents (A.T.S.) in Delhi
Transport Corporation during the last
three years, (year-wise) and the num-
ber of those belonging to Scheduled
Castes/Scheduled Tribes out of them
separately;

(b) whether some employees of the
department had also applied for the
pests of Assistant Traffic Superinten-
deats; N
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(c) it so, the number of such persons;

(d) whether it is fact that depart-
mental candidates were not called for
tests/interview on the plea of the low
percentage of marks in their degree
examination; and

(e) if so, the reasons for not giving
relaxation to the departmental candi-

dates by virtue of their experience and
seniority?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Nil

(b) Yes.
(c) One each in 1977 and 1978.

(d) No, Sir. A departmental candi-
date who applied against an open
advertisement poth in 1977 and
1978 did not fulfil the require-
ments of experience gs well as
academic qualifications. 'The aca-
demic qualifications were relaxed
as a departmental candidate. How-
ever, experience requirement is
not relaxable under the rules of the
Corporation and as such he could not
be called for test/interview.

(e) Does not arise in view of the
position explained in reply to part (d)
of the question, .

Open Heart Surgery in AIIMS, New

Delhi

4633. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
HEALTH be pleased to state:

(a) whether All India Institute of
Medical Sciences, New Delhi has rea-
lised the imperative need for the deve-
lopment of Open Heart Surgery in All
Indja Institute of Medica]l Sciences,
New Delhi; andg

(b) if so, what kind of efforts have
been made so far in developing further
the Open Heart Surgery in India?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Yes. The Department of Cardio
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Thoracic and Vascular Surgery in the
All India Institute .of Medical Sci-
ences, has been performing Open
Heart Surgery for a number of years.
A fulfledgeq Cardio Thoracic Centre
is being established for Open Heart
Surgery at the All India Institute of
Medical Sciences.

(b) This speciality has been well
developed at a number of places in
India. Among some of the better
known centres for Open Heart Sur-
gery are:—

The Postgraduate Institute for
Medical Education ang Research,
Chandigarh, K.D.M. Hospital, Bom-
bay, J. J. Hospital, Bombay, Sion
Hospital, Bombay, Jaslok Hospital

Bombay, Bombay Hospital, Bombay,
C.M.C. Hospital, Vellore, Madras
Medical College, Madras, Railway

Hospital, Madras, Chitra Trinul Cen-
tre, Trivandrum and The Armed
Forces Medical College, Poona.

Opening of a CGHS Dispensary in
Bhadurgarh

4634 SHRI DAYA RA)M SHAKYA:
Will the Minister of HEALTH be
pleased to gtate:

(a) whether it is a fact thata pro-
posa)l for opening a CGHS Dispensary
for the Central Government employees
residing in Bahadurgarh (Haryana) is
under consideration and if so, since
when;

(b) whether it is also a fact that a
survey in this regard was carrieq out
by Governmment and if so, what
results were achieved;

(c) by what date this proposal wiH
be finalised and when the CGHS dis-
pensary will start functioning in the
above town; ang

(d) the main reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Yes, Sir. This proposa] is under con-
sideration since June, 1979,
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(b) Yes, Sir. A gurvey wag carried
out in November, 1979. The Survey
Committee had recommendeq the
following: —

(iy Adequate loca] arrangements
for gpecialist consultation,
specia] laboratory investiga-
tions, pathological services
and hospitalisation facilities
should be made before the
dispensary is opened at
Bahadurgarh,

(ij) Since there is no accommo-
dation built by the Ministry
of Workg and Hvousing, the
C.G.H.S,, Delhji should con-
struct adequate staff quartersg
for the memberg of the gtaff
of the proposed dispensary at
Bahadurgarh before the dis-
pensary js started.

(c) and (d). Bahadurgarh dispen-
sary could not be opened go far due
to non-availability of a suitable
building on rental basis. The dispen-
sary will start functioning as and
when a suitable gccommodation be-
comes available and other require-
mentgs are completed.

Arab help for Pak Nuclear Projects

4636. SHRI M.V. CHANDRASHEK-
HARA MURTHY:

SHRI P. M. SAYEED:

SHRI GHULAM RASOOL
KOCHACK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate:

(a) whether India hag confirmed
that Arab countries are jinvolved in
Pakistan nuclear projects;

(b) if so, whether many Arab
countries have provided funds to
Pakistan to build the nuclear pro-
ject; '

(c) if so, whether India hag re-
quested or has approached them that
the decision will not help them;
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(d) if so, what is their reaction;
and

(e) whether Pakistan will be in a
position to develop its nuclear ener-
gy very soon agnd also wil] be in a
position to explode the bomb jn 14 to
18 months as per British  Broad-
casting Communication announce-
ment?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (d). Government have
no confirmation about the involve-
ment of West Asian countries in
Pakistan’s nuclear programme. Libya,
a country which is often mentioned
in thig connection hag in fact denied
giving any help to Pakistan for its
nuclear programme. Government are
aware however, that Pakistan is
receiving economic aid from some
West Asian countrieg like Saudi
Arabia gnd Kuwait.

(e) Government have seen BBC
report tg this effect. The matter had
been taken up with Pakistan Govern-
ment at the highest levels who have
assureq us that Pakistan’s nuclear
programme is solely directed towards
peaceful purposes and has no non-
peaceful dimensions. It is hoped that
Government of Pakistan will abide by
its assurances.

Unecleared godowns and sheds of
Bombay Port Trust

4637. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that lakhs
of packages worth crores of rupees
are lying uncleared in godowns and
sheds of Bombay Port Trust, for
months together, leading to further
congeslion;

(b) whether it is a fact that the
port authorities are allowed to clear
the gocds by auctioning the same if
not cieared by importers within two
months from the landing date;
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- () whether it is a fact that the
Bombay FPort authorities have not
succeeded in clearing their godowms/
sheds by auctioning the goods; and

(d) what are the reasons for the
same and what steps Government
propose to take to help Bombay
Port Trust to clear their godowns
quickly?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) As on 1/7/80 there were 3,77,261
packages lying uncleared at Bombay
Port. These packages fall jnto three
distinct categories:—

(i) within free period .. 54,741
(ii) within 2 monthsg 1,58,929
(iii) over 2 months 1,63,591

The value of these packages ig not
ascertainable ag the invoices of the
goods have not been presented.

(b) Yes.

(c) and (d). Although the Bombay
Port have been holding auctions re-
gularly for the past one year, these
have not yieldeq substantial results.
The reasong for inadequate clearance
is the Jack of proper bidg inspite of
wide publicity being given tg the
auctions. Besides, some packages
had to be withdrawn from auction on
account of lack of requisite permis-
sion from the customs authorities.
The Port is making every effort to
dispose of these packageg early. They
have been askeq to contact Public
Sector Undertakings in regard to
goods which may be of use to them
and sell them at negotiated price.

Foreign assistance for Family Plan-
ning Programme

4638. SHRI RAM LAL RAHI: will

the Minister of HEALTH be pleased
to state:

(.a) the details in regard to the
assistance received from the Inter.
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national Organisationg for the fami-
iy planning programme during last
three years; and

(b) the manner in which it was

utiliseqd and the results achieved in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHR]
NIHAR RANJAN LASKAR): (a)

JULY 17, 1980
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Details of the tota] amount of assist-
ance received from International
Organisations/foreign agencies during
the Iast three yearg are furnished in
the Annexure,

(b) The assistance has been utiliseg
for the purposes indicated in the
annexure ang results as anticipated
achieved.

ANNEXURE

Financial assistanec received during 1977-78, 1978-79 and 1979-80.

Sl1. Name of the Purpose for which Assistance received

No, International assistance made availablc. (Rupces in  lakhs)
Organisation 1977-78  1978-79  1979-80%
Forcign Agency

1. IDA/SIDA . . First India Population 374 24 28g-71 284 07%
I’roject
2. NORAD Post-Partum Programme 462 59 520 00 574 81
3. UNICEF Supply of Vaccine etc. 53 60 23 00 128 9o
4. DANIDA (i) Corastruction of Builling
of NIHFW 35° 39 660 58 44
(it) Area Projects 1- 8o
5. WHO (1) MCH Programme 52°00 72 00 80 00
(ii) Equipment and Chemicals
for NIHFW 0 12
6. UNFPA Various projects concerning
the promotion of family
welfare activities 592' 52 1208.12 1269 12
7. SIDA (i) Supply of Nirodh 343 16
(ii) Supply of Vitamin A 21° 44 ..
8. FRG Equipment for MMU and
Film Unit 21° 10 .
9. UK Strenglhening of Sterilisa-
tion facilities in rural and
semi rural areas 02 44 232°43
Total 202698 2526-70 232735

*Figures included

claims filed but reimbursements

awaited,
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Educated unemployed

4641. SHRIMAT] PRAMILA DAN-
DAVATE: Will the Minister of
LABOUR be pleasey to state:

(a) whether any ppecial efforts
have been made by Government to
reduce back.iog of educated unemp-
loyed during the years 1978 and 1979;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) and (b). A number
of schemes were being implemented
by the Centry] and State Governmentg
during 1978 and 1979 for providing
employment/self-employment to the
educated unemployed. Some of the
important schemes were:

1. District Industriegs Centres;

2. National Scheme of Training
Rural Youth for Self-employ=~
ment (TRYSEM);

3. Rural Entrepreneurship Pro~
gramme conducted by the
Integrated  Training Centre
(Industries) Nilokheri for
potential entrepreneurg in
backward and rural areas;

4. Scheme for training of Engi-
neers conducted by Small
Industries Service Institutes;

5. Engineer Entrepreneurs Train-
ing Programme (Interest
Subsidy Scheme);

6. Entrepreneurial Development
Programme for non-engi-
neers;

7. Setting up of Sales Centreg by

educated unemployed for
distribution of Fertilizers,
seeds and pesticides;

8. Self-employment for educated
men/wamen through setting
up of mini-dairy units;
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9. Central Investment Subsidy
Scheme gvailable in qualify-
ing industrially backward
districts;

10. Transport Subsidy in notified
hilly ang remwote areas.

Officials’ visit to U.A.E.

4642 SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state: ’

(a) whether Government officials
who visted U.A.E. tg regularise the
Indian Immigrants have been suc-
cessful in their mission; and

(b) if so, what are the details of
their sojourn in UA.E. in this re-

gard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). An Indian official
delegation led by a Secretary to the
Government visited the TU.AE. in
February 1980. The delegation met
the officialg of the U.AE, Government
and discusseq with them the impact
on Indian nationals in the U.A.E. of
the new measures on immigrants
announceq by the Government. The
U.A.E. Government held the view
that these measures were entirely
their internal affair ang were not dis-
criminatory. The Indian delegation
emphasiseq that g humane approach
was needed in the matter and was
assureq by the U.A.E. authorities that
no undue hardships wwould be caused
to any Indian nationalg; while imple-
_menting the new measures.

JULY 17, 1980
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Administrative Staff in Hindustan
Shipyard

4643. SHRI K. A, SWAMI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleaseq to state:

(a) the pattern of the administra-
tive staff in the Hindustan Shipyard,
Visakhapatnam (Andhra Pradesh)
since its first ship was inaugurated
with the class-wise break.up;

(b) the expenditure incurred on
administrative staff, year-wise; and

(c) the ratio of the administrative
cost ip the total cost of its opera-
tions, year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) The first ship built by Hindustan
Shipyard wag Jlaunched in March,
1948. The Government, however,
took over the Shipyarg from Scindias
in February, 1952. The pattern of
administrative staff since 1952 class-

wise ig indicated below:—

Administrative Staff

Year Offi- Staff Class Total
cers v
Sraff

1952 . . 13 157 04 264
1957 . . 20 277 125 422
1962 . ' 27 352 120 508
1967 . . 35 380 333 748
1972 . . 61 420 372 853
1977 . - 66 449 398 913
1980 . . 187 443 467 1007

il
(as on date)
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(b)y and (¢). The administrative
expenditure and jtg ratio to the total
cost of yperation from 1970-71 on-
wards are given below:—

Year Adminis- Ratio of
Prative Adminis-
expenditure trative

Expendi-
ture to
total cost
of apera-
tion

(Rs. in lakhs)

1970-71 39.50 121
1971-72 36.81 1124
1972-73 60. 17 1121
1973-74 70.92 1321
1974-75 . . . 103.04 1:22
1975-76 . . . 176.51 118
1976-77 . . . 101.10 1:29
1977-78 68 .32 1:38
1978-79 108, 52 1:25
1979-80 147.51 1:21

Information prior to 1970-71 is not
available,

Increased perthing charges for fish-
ing trawlers

4644. SHRI K. A. SWAMI: Will the
Ministey of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the Visakhapatnam
Port Trust has recently increased
charges for bunkering of oil for In-
dian fishing trawlers by nearly 50
per cent per ton of diesel;

(b) whether the Visakhapatnam
Port Trust hag recently increased
berthing charges for fishing trawlers;

1439 LS—6
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(¢) whether there is any consulta-
tive machinery between the Visakha-
patnam Port Trust and fishing traw-
ler owners;

(d) if so, whether Visakhapatnam
Port Trust consulteq the trawler
owners in fixing higher charges for
bunkering of oil to fishing trawlers;
and

(e) if not, whether Vishakhapat-
nam Port Trust will consult the
trawler owners and decide on such
far reaching decisiong?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) No. A gervice charge of Rs. 0.04
per litre for bunkering fishing traw-
lers, initially notifieq from 15-11-79
has not been increased.

(b) No.

(¢) Monthly Review Meetings are
held regularly by the Traffic Manager
of the Port with the representatives
of trawler operatlors to resolve opera-
tiona]l difficulties.

(d) and (e). Do not arise.

First Class Fare on Kalka-Simla
section

4645. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the passenger fare for
I Class on Kalka-Simla section is
charged at twice the actual kilometer-
age between the two stations;

(b) if so, whether in the case of 1I
Class, this fare is charged at thrice
the actual distance;

(c) if so, the reasons for thig dis-
crimination against II Class passen-
gers;

(d) whether the fare of II Class
passengers on this section would &lso
be reduced to twice the actual kilo-

meferage;
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(e) if so, the liikely date by which
the decision would be taken in this
regard; and

(f) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Yes.

(c) to (f). The fareg are charged
on Hill/Ghat Sections yn the basis of
inflateq distance for charge due to the
high cost of operation ang mainten-
ance on these gections. From 1976,
the distance for charge for First Class
passenger traffic over the Kalka-Simla
Section was reduced from three to
two times the actua] distance. This
step was necessitated in view of the
fact that gubstantial jncreases earlier
effected in First class fares had led
to diversion of this traffic to road
thereby resulting in under-utilisation
of this accommodation, It was consi-
dered that reduction in First Class
Fares would attract more passengers
from road to rail thus minimising the
proportion of losses incurred by the
Railway. In the case of Second Class,
accommodation was fully utilised ang
hence there was no need tg reduce
the fares in Second Class for attract-
ing further traffic.

At present, there ig no proposal
under consideration in regard to re-
duction of Second Class fare to twice
the actual distance ag in the case of
First Class fare.

Railway lines surveyed/inaugurated

4646. PROF. NARAIN CHAND
PARASHAR: Will the pminister of
RAILWAYS be pleased to gtate:

JULY 17, 1980
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(a) whether one of the main objec-
tives cf the Railways Five-Year Plan
1978—83 and the 15-year revised cor-
porate plan up to 1992-93 is ‘“Develop-
ment of Backward areas by providing
new Railway Lines subject to the
availability of financial resources”;

(b) if so, the steps taken by the Rail-
way Board for the provision of new
Railway lines in the backward areas
especially the hill states/regions;

(c) the names of the new Railway
lines which have been surveyed/inau-
gurated with this end in view, since

the inception cf the

Railway Five
Year Plan;

(d) the latest progress achieved in
each case; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKURJUN): (a) and (b). Yes,
One of the corporate objectiveg of the
Indian Railways ig to provide ade-
quate rail transport for both passen-
gers and goods, to meet demand in
such areas for which Railway opera-
tion confers optimum benefit to the
economy, having due regard to Gov-
ernment’y policy of development of
backwarq areas.

The Nationa] Transgcrt Policy
Committee gppointed in April 1978 to
evolve y rational policy for construc-
tion of new lines jncluding lines in
backward areas hag recently gubmit-
ted its Report which is being examin-
ed by the Government.

(¢) to (e). The names of the new
Railway lines which have been
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surveyed/inaugurated or are in pro- gresg since 1978-79 are ag under:

———

Name Length in km, Remarks
1. Rohtak Bhiwani (New Line) . 49°3 Opened on 3-6-1g80
2. Kapadvanj Modasa (BG) (New Line) 60 ro Present progress 7 per
cent
3. Rampur-New Haldwani(BG) 78.43 Prese .t progress 0.5
New Line) per ceat
4. Jagadhri Paonta Rajban (Survey for New Present  progress 47
Line) per cent

5. Kalka Parwanoo (Survey for New Line)

6. Nangal Dam T:lwzra (Survey for New Line)

et — o ——— ——— o ——— —

Wage disparity Foreign Missions

4647. SHRI BRAJI MOHAN
MOHANTY: Will the Minister ©f
EXTERNAL AFFAIRS be pleaseq to
state:

(a) whether racial ang colour dis-
crimination are being practised in for-
eign Missions in India in employment
with unegual wage for equal wovk and
Indian employees in foreign Missions
are subjected tc such treatment:

(b) whether it is a fact that Indians
employed in Japanese and Bonn Mis-
siong are getting fess wages than their
counterparts; ang

(c) if so, what steps Government
propose to take to remove this racial
and colour discrimination?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The Government js not
aware of any specific complaints re-
garding racial or colour discrimina-
tion being practiseyq by foreign Mis-
siong in India. As for wages, these
are negotiated directly between the
employee gnd the employer.

(b) No such instances pave been
brought to the notice of the Ministry.

(¢) Does not arise.

Survey  for new line
has  been included
in the Budget 1980-

&1
Updating «f cirier
survey has  ben in-

cluded in the Rudget
1680-81,

Arms supply to India’s Neighbouring
Countries

4648. SHRI DILEEP SINGH
BHURIA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether Geovernment are aware
that arms and ammunition are being
supplied to our neighbouring countries
by some foreign countries; and

(b) if so, the details thereof and the
steps so far taken by Government in
the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO): (a) and (b). Government of
India’y attention has been drawn to
1eportg about armg supplies to Pakis-
tan by the United Stateg and China
as well ag to reports about gignificant
advances in recent months jn China-
U.S. relations.

There are reports that the offer of
military supplies by the United Stateg
has been rejected by Pakistan,

Government have conveyed their
concern ty the U.S. Government at
the highest level on U.S. intentions
to supply arms to Pakistan. We
believe that there js better apprecia-
tion of India’s views in this matter.
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Ag regards supply of armg by China
to Pakistan, we have conveyed to the
Chinese Government gur concern that
such action would only heighten ten-
sions in the region ang result in a
siowing down of the procesg of nor-
malisation between India and Pakis-
tan, The response of the Chinese
Government is that their assistance
to Pakistan was not directeq against
India. They have further expressed
their hope that India-Pakistan and
India-China relationg would jmprove.

Several exchanges have taken place
between the American and Chinese
defence establishments. The US
Government has announced its will-
ingness to transfer dual purpose
technology to China and also to ap-
prove licence applications for export
to China of certain jtemg which are
described as support equipment. This
includes certain categories of cargo/
aircraft and helicopters, certain types
of electronic equipment such as search

radar systems, communications sys-
tems, etc,

The US Administration have, how-
ever, stated that no military alliance
is contemplated with China, nor at
present does the US Government pro-
pose to permit the gale of weapons to
China. However, the two sides gpeak
of a common strategic assessment.

We believe that these developmentg
could undoubtedly have an impact on
the security environment of Asia in
general ang India in particular, All
such developments are kept wunder
constant review by the Government
of India with view to taking such
steps as may be necessary to safe-
guard India’s security interests.
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4651, SHRI P. K. KODIYAN: Will

the Minister of RAILWAYS be pleas-
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Statement

Details in regard to the electrification schemes. taken up during the last three years
arc as under:—

Pari (a) Part (b)

I

Part (c)
(Incrores Part (d) Part ()
of Rs.)

1. Delhi Mathura
Delhi Avoiding Line ‘included

including Preliminary works are in
progress, Cortratcs for

in 1677-78 Railway Budget Supgly & errection of

but cleared by Planning Co- over
mmission in December 1978)

2. Vadodara Ratlam including Preliminary works are in
progress. Tenders for supp-
ly and errecdon of over

Godhra Anand & Ahmeda-
bad Sabarmati (included in

ead
awarded,

1979-80 Railway Budget). head equipments have

been invited.

3. Trivellore-Arkonam (included Preliminary works are in
progress.

in 19%9-80 Budget, but cleared
by Pianning Commission in
February i1g8o).

20-20 Not yet 1983-84
completed
equipments
3583 Not vet 1984-95
completed
a-75 Not yet 1982-83
completed

Review of working of ESIS

4652. SHRI P. K. KODIYAN: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government Lave re-

viewed the working of the Employees’
State Insurance Scheme;

(b) if so, the results thereof; and

(c) what improvements are expecied
to be made in the working of the Sch-
eme?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI T. ANJIAH): (a) to (c). The
Government have mnot specifically re-
viewed the working of the Employe-
es’ State Insurance Scheme in the re-
cent past, However, the ESI Corpora-
tion, which 1is a tripartite body, has
been continously reviewing the
working of ES] Scheme, with a view

to bring about further improve-
ments. They are already inaking
efforts for simplification of working

procedure and methodg for conven-
ience of insured persons and im-
provement in the quality and stand-

ard of medical services under the
Scheme. Some of the improvements
made in the last one year are as
given below:—

(i) The norms for provisions of
equipment in ESI hospitals/
dispensaries have been re-
vised;

(ii) Three full-fledged hospitals
with 585 beds, 8 Annexes
with 184 beds and 13
dispensarieg were construc-
ted and commissioned; and

(iii) With a view to simplify the
procedure for realisation of
contribuijons, the system of
payment of contribution in
cash instead of contribution
stampg has been introduced
in some regions.

Availability of goods Wagong

4653. SHRI B. R. NAHATA:. Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whatTare the total number of
goods wagons available with the Indian
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Railways on various zoneg and what
are the number of passenger coaches—
First Class, Second Class and Sleeper
coaches etc., available with the Indian
Railways;

(b) how many coaches and wagons
are being added every year from 1976
to 1980 so far; and

(¢) whatis the programme of the
Government to ‘increase the number
of wagons ag per requirement of the
nation?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MALLIKARJUN): (a) (i)
Holding of wagons on Indian Rail-
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(ii) The number of coaches of

various

categoriegs on the

Railways as on 31-3-80 are
given below:__

Ist Glass I & II IT Class IT Slee-
including inclu- per
A/G and sive
A.C. of 1 & 11
sleeper sleeper
B.G. 1705 1084 9555 8420
MG. 701 860 7402 1202
N.G. 68 153 1086
Total 2474 2097 18043 4622

number of coa-

(b)The following
ches and wagons were added every
from 1976 onwards:—

ways (Zone-wise) ag on 1-6-80 is
as under:—

Rly. :{lwheé;’ggs of

B.G. M.G.

C.R. 69712.5 1447
E.R. 91832.0

N.R. 63835.5 10116
N.E. 1750.5 25917
N.F. 5442.5 20197
S.R, 17082.5 12998
S.C. 31681.5 12504
S.E, 100559.5

W.R. 33122.0 27169
All 415018.5 110348

Year Coaches  Wagons
in Units
1975-76 871 8668
1976-77 485 6492
1977-78 . . 727 5561
1978-79 . . 676 5906
1979-80 689 7733

(c) The programme of addition to
the wagon fleet is indicated below:

(In four-wheelers)

1978-79 12056 (Acutals)
1979-80 . . 10827 (Acutals)
1980-81 . 13000(Estimated)
1981-82 13000 (Advance

action
taken)

——
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The Planning Commission has re-
cently reconstituteq the working
Group on Railwayg -for formulalion
of the Sixth Five Year Plan, 1980-
85  After the Group finalisees its
report, the programme for the Five
Year Plan will be finalised in con-
sultation with the Planning Com-
mission,

fagre ¥ qURA AN 9K, weTAS

4654. s AQasiw waE wat ;. F37
e wEY ag aatA &y 397 &9 fw:

(%) fagrx & fafwm o=l gz ¥
T ¥ dgawr & {&av quww W amy
qEArS Ay W

(g) sa% ¥ fwad 0¥ g § vz
quad W FIy wEqaret & fag awd
Ty WAl ¥ WAl X mey w19 &1
g 781 fear & Al R 89T &1
g, =R

(w) ¥a1 &g FTsry g 30 fawad

i wqqrel & faq ge arfas wETA
2y ?

ween WA ] asa way (fr fage o
wew) : (w) ¥ (7). wEewm wR qfarR
Feqln  Harm  arHer el ® dre-drE
qEMl TR IEIT wearE @ead & fag
w1 mgrgal Agr ¥ W ¥ 1 §¥  gmaw
wrawFal FI59 F way 25 gfaaa
qrafgs  careed &1 &7 a9T GIMET,
I dradra oA @R arAr wErarsy
¥ ofcafqa a@ &1 f@qrT g 1 54 A=A
& fqg gF &1 HFEA GAGH  ATIHIRAT
FIAHT F geaa ST QI ASATAT T AT
grav era fem osmar & fegw
¥ frgy aror JEIT@ wEATH @A ST
% ¥ Tg g9 WST GEIT ¥ oFA A
o @ ¢ S |WT 93w q <@ & qrd
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Number of Haj Applications

4655. SHRI MOHD. ASRAR AH-
MAD: Will the Minister of EXTER-~
NAL AFFAIRS be pleased to state:

(a) the number of applications for
Haj State-wise and year-wige receiv-
ed from 1976 onwards and the number

of applicationg accepteg and rejected
by sea rcute;

(b) the amount of foreign exchange
allowed, year-wise;

(c) the policy of Government to al-
low all Indians to go top Haj freely and
without restrictions; and

(d) if so, since when?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA

RAO): (a) Year-wise statements are
attached.

(b) The amount of foreign ex-

change allowed per pilgrim is as
under:
Year Amount in Saudi
Rivyals
1976 . . . . . 1,950
1977 . . . . . 2,000
1978 . . . . . 2,500
1979 (i) forastay Op 9I---105
days . . . 3,110
(i1) for a stay of 106---120
days . . . 3,220
1980 (i) forastayofgr---ros5
days . . . 3,110
(ii) for a stay of 106---120
days . . . . 3,230

(c) and (d). It is, and has alwsys
been, the policy of the Government
to make available necessary facilities
for piligrims desirous of proceed-
ing on the Haj,
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Number of Application received, accepted & rejected state-wise for the Year 1g76.

;.No. State Aprlicas  Accepted Applics-
!t'?c:nczved :'lc(_;:::ted

3. Uttar Pradesh - 5357 3758 1509
2. West Bengal . . . 963 829 134
g. Bihar . 957 694 263
4. Maharashtra 1961 1570 391
5. Kerala 2011 1166 845
6. Assam 448 352 96
7. Andhra Pradesh 1129 660 469
8. Jammu & Kashmir 1169 1169 .
g. Karnataka . . . 679 454 225
10. Gujarat 1669 1249 420
11. Tamil Nadu 532 354 178
12. Madhya Pradesh . . . 638 472 166
13. Rajasthan 1089 598 491
14. Punjab 32 32 .
15. Haryana 49 49

16, Tripura 23 23

17. Orissa Go 60 .
18. Manipur 8o 75 5
19. Himachal Pradesh 4 4

20. Nagaland 2

21. Meghalaya = 7

Union Territories

Delhi 204 182 22
Lacadive Minicoy & Aminidive Is-lards 60 50 10
Pondicherry 10 3

Goa, Daman & Diu 12 4 8
Andaman & Nicobar Islands 9 2 7
Dadra & Nagar Haveli .
Chandigarh

Arunachal Pradesh

Sikkim 1 1 1
Total: 19153 13817 5336
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Number of Applications received, accspted & rejected State-wise for the year 1977

—

S.No. States Applica- Accepted Applica-
tions tions
received rejected
1. Uttar Pradesh . . . . . . . . 4173 3121 1052
2. West Bengal . . . . . . . . 770 603 167
3. Bihar . . . . . . . . . 866 637 229
4. Maharashtra . . . . . . . . 1873 1471 402
5. Kerala . . . . . . . . . 5784 3400 2384
6. Assam . . . . . . . . 240 240 .
7. Andhra Pradesh . . . . . . . 1418 986 432
8. Jammu & Kashmir . . . . . . 1050 1043 7
9. Karnataka . . . . . . . . 1547 963 584
10. Gujarat . . . . . . . . g12 647 265
11. Tamil Nadu . . . . . . . 1347 760 587
12. Madhya Pradesh . . . . . . . 411 288 123
13. Rajasthan . . . . . . . . 707 527 180
14. Puniab . . . . . . . . 18 18
15. Haryana . . . . . . . . 39 39
16. Tripura . . . . . . . . I I
1%. Orissa . . . . . . . . 92 92
18. Manipur . . . . . . . 30 30
19. Himachal Pradesh . . . . . . . 6 6
20. Nagaland . . . . . . . . 1 1
21. Meghalaya . . " r . . . . .o e

Union Territories

1. Delhi . . . . . . . . 211 211

2. Lacadiv Minicoy & Aminidive Islands . . . 36 36

3. Pondicherry . . . . . . . . 78 30 48
4. Goa, Daman & Diu e e e e . 93 36 57
5. Andaman & Nicobar Islands . . . . 12 12 .
6. Dadra & Nagar Haveli . . .

». Chaudigarh . . . . . . . . .

8. Sikkim . . . . . . .

9. Arunachal Pradesh T . e . . . .. .. ..

Total 2I7IR 15198 6517
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Number of Applications received, accepled & rejected State-wise for the year 1978

S.No. State Applica- Accepted {\pplica-
tions tions
received rejected

1, Andhra Pradesh . . . . . . . 1638 952 686
2, Assam/Manipur . . . . . . . 496 468 28
3. Bihar . . . . . . . . 8o3 658 145
4. Gujarat . . . . . . . . 1120 814 306
5. Haryana/Delhi/Punjab . . . . . 339 276 63
6. Jammu & Kashmir . . . . . . 951 g51

7. Karnataka . . . . . . . 992 860 132
8. Kerala . . . . . . . . 9626 1883 7743
9. Madhya Pradesh . . . . . . . 370 340 30

10. Maharashtra/ Goa . . . . . . 2109 1514 595

11. Orissa . . . . . . . . 147 103 44

12. Rajasthan . . . . g . ' . 942 743 199

13. Tamil Nadu . . . . . . . 1010 651 359

14. Uttar Pradesh . - . . . . . 4334 3767 567

15. West Bengal . . . - . . . 627 563 64

Total ‘ ' " 25504 1.543 10961

Number of applications received, accepted & rejected State-wise for the year 1979

8.No. State ’ ’ : . ‘ Applica- Applica- Applica-
tions tions tions
received  Accepted rejected

1. Andhra Pradesh . . . . . . . 1851 1017 834
2, Assam/Manipur . . . . . . . 594 509 85
3. Bihar . . e . . . 969 928 ;
4. Gujarat . . . . . . . . 1244 717 527
5. Haryana/Delhi . . . . . . . 314 211 103
6., Jammu & Kashmir . . . . . . . .o 1112

7. Karnataka . . . . . . . . 2785 989 1796
8. Kerala/Lakshadweep . . . . . . 11564 2roo 9464

9. Madhya Pradesh ] . . . . . . . 501 424 77
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a— s

Applica- Applica- Applica-
S. No. State tions tions tiors
received  accepted rejected

10. Mabharashtra . e e e 2602 1304 1298
11. Orissa . . . . . . . . 86 77 9
12. Rajasthan . . . . . . . . 1328 585 743
13. Tamil i\Iadu . . . . . . . . 1796 843 953
14. Uttar Pradesh . . . . . . . 5334 3403 1931
15. West Bengal/

Andaman . . . . . . . . 798 786 12

Total 31766 15005 17873

Number of Applications received, accepted & rejected State=wise for the year 1980

S.No. State Applica- Applica- Applica-
tions tions tions
received  accepted rejected

1. Andhra Pradesh . . . . . . . 1232 870 353
2, Assam/Tripura/Manipur/Nagaland/ 320 774
Meghalaya/Arunachal/Sikkim . . . . .

3. Bihar . . . . . . . . . 913 913 .o
4. Gujarat/Dadra/Nagar Haveli . . . . . 1346 550 790
5. Delhi . . e v e e e e 185 65 120
6. J&K . s e e e e e .. 1032 ..
7. Karnataka . . . o . . . o 677 677 .
8. Kerala/Lakshadwcep . . . . . . 3439 1071 2368
9. Madhya Pradesh . - . . . . 474 449 25
10. Maharashtra/Goa, Daman & Diy . . . . 2256 1053 1203
11, Orissa . . . . . . . . 27 27 ..
12. Rajasthan . . . - . . . . 1209 439 770
13. Tamil Nadu/Pondicherry . . o . . 581 526 55
14. Uttar Pradesh . . « . . . . 6105 3379 2726
15. West Bengal/Andaman Nicobar . . . . 757 757 .o
16. Haryana/Punjab/HIP/Chandigarh , . . . . 118 118 ..

Potal 19630 12706 8410
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New Railway Lines in U.P. backward
districts

4656. SHRI MOHD. ASRAR AH-
MAD: Will the Minister of ERAIL-
WAYS be pleased to state:

(a) whether Government have decid-
ed to censtruct new Railway lines in
the Backward Districts of Uttar Pra-
desh and specially in Budaun District
as recommended by Uttar Pradesh
Government in 1977 and again in Con-
sultative Committee meeting held on
4th June, 1980;

(b) if so, when the survey will be
made and work started;

(¢) whether the survey has leen
made for alternative routes also cover-
ing Wazirganj, Ughiani, Bisauli, Bilsi,
Sahaswan etc; and

(d) what is the estimated cosi and

the mileage involved as also the two
termini involved?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF RAILWAYS
(SHRI MALLIKARJUN): (a) to
(d). Np investigations for the con-
struction of new railway line bet-
ween Miranpur-Katrg and Bahjoi via
Budaun, as suggested by the Govt.
of U.P. have been carried out in ihe
past. The proposed rail link would
be about 135 kms, long (BG) and
will cost about Rs. 19.00 crores at the
present day construction costs. Due to
severe constraint of resources which
are not adequate even for complet-
ing the approveg works, it is not pos-
sible to undertake either survey or
construction of this rail link at pre-
sent.

ot dA Far T ® wAAEAy & fwo
qirafe & wmaaz

4657. S UH@AT WET T ¥W@ T
gg T FT FAT FGr fF

(%) #ar 3% ¥7F faurmt & gqdmwfa
F 9T A7 TF F wroor Sy A7 Fqar
grt F wAF FAATO wgA deY ¥ wF 0¥

]
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() w1 @& & wonfaa sigwfwy
w1 afweear & wrge 97 9ig a¥ ® ¥WRAY
iafa S g §

(r) afz &, @ wg wafey & =0
fta qar w1k & sawfoi &1 oSt
M H UR ¥ o fewwd §; kR

(9) €& SFTT g% ®M 9T T©F FH-
aifwl 1 &wfa &8 & X ¥ gt
F oagT SNEATT g7

W Harem § Iquer (s whewmiw)
(#), (1) =< (w). & & gt fawiar &
Fu=fal Fv oY sifeay & fqu qemfa #r
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At 1V sy sifzar § gag w1 & dT a=l
TEF ) WP FE saragifiaw grar &, wF=f @i
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2\ waX Agwwry ¥ wfae  gwafTw
dgama 7 #kr af{e gurafas
gz ¥ sax smafas dz ¥ qEsfy & fac
Iq wlagrfizy 7§ o F R
aT =74 f¥ar sowar @ fsrEW Aed-wed
AT W FIET &AW H A 419 B9 BV
|&at T EY 0

Interests of Indians working in U.S.A.

4658. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to a news-items published in
Times of India, New Delhi dated 22nd
June, 1980 under the caption “Indian
in US wins case against employer’s’’;

(b) if so, the facts thereof and Gov-
ernment’s reaction thereto;

(c) whether government are aware
that the U.S. Department of Labour
brought the suit alleging that Pra-
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bhakaran ‘was virtually in selfdom

having been made to work 17 hours
a day.
(d) if so, Government’s reaction

thereto; and

(e) what action, if any, is being
taken to safeguard the interests of the
Indians serving in the Uniteq States
of America?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA

RAO): (a) Yes, Sir.
(b), (c¢) and (d). Shri V. Pra-
bhakaran entered the USA in

August, 1972 np a visitor visa and took
up employment with Shri Romesh
Chandra Dutt in violation of the visa

Regulations. It was only in jTovem-
ber, 1977 that he obtained g labour
certificate entitling him tg work

legally in that country. Shri Dutt, on
the other hand, i now a naturalised
American citizen. The Secretary of
Labour, United State; Department of
Labour, filed a suit at a distriet court
in New York under ‘The Fair Labour
Standards Act’ on behalf of Shri
Prabhakaran. The court came to the
conclusion tnat Shri Prabhakaran had
worked 134 hours each work day. The
court ordered. Shri Duti to pay US
$ 25,498.26 as wages for normal time,
US $7,183.24 as over time ang US
$32,333 as het back wages,

(e) Indian Embassies extend all
possible assistane as and when
approached for help by Indians living
abroad. In this case, however, Shri
Prabhakaran neither approached the
Indian Embassy in Washington nor the
Consulate General of India in New
York for any kind of assistance.

Supply of Hydrographic data by China

4659: SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAIL
AFFAIRS be pleased tg state:

(a) whether it ig a fact that Chinese
used to supply regularly correct hydro-
graphic data to India till 1962 concern-
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ing Brahmaputra river in India which
have catchments in Tibef:

(b) whethey it is also a fact that
China hag fuly equipped hydrographic
data centres in CHUSUL and other
areas which could be immensely help-
ful in the flood control effects; and

(¢) what steps Government are

taking to co-opzrate the efforts and
make usc of the Chinese resources?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMEA
RAO): (a) & (b). It is a fact that
Government of India have in the past
between 1955 and 1962 received
hydrographic data pertaining to dis-
charges from the Brahmaputra from
China,

(¢) In keeping with Government’s
stated policy, we keep under constant
of carrying
out exchanges in various fields with
China. Various proposals made by
the tweo governments are under dis-
We have vet to
hydrographic

review the bkest means

cussion at present.
consider exchange of
data. Our flood Iorecasting
has improved considerably and while
thig data coulgd be useful, it is no

longer considered essential.

system

Widening of Cuttack-Bhubaneshwar
Road

4680. SHRI RASA BEHARI BEHRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have con-
sidered Orissa Government’s propo-
sal for widening of Cuttack-
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Bhubaneshwar road and construction
of four lanes to avoid accidents tak-
ing place frequently; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE 1IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). Due to financial cons=~
traints the widening of Cuttack-
Bhubaneshwar Road to four lanes
could not be considered for inclusion
in the five year plan (1978—83).
However, this work would be consi-
dered for inclusion in the Sixth Five
Year Plan (1980—85) depending ugpon
the availability of resources and
other priorities.

Arrest of Ticketlesg Travellers at
Delhi/New Delhi

4661. SHRIMAT1 PRAMILA DAN-
DAVATE: Will the Minister of RAIL-
WAYS be pleaseg to state:

(a) whether it is a fact that a
large number of ticketless travellers
were arrested in Delhi and New
Delhy Railway Stiatiors on the 23rd
and 24th June, 1980; and

(b) if so, the number of passengers
arrested and the total amount col-
lected on these two days?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). No
ticketless traveller was arrested at
Delhi and New Delhi Stations on 23rd
and 24th June, 1930. However, 57
persons were detected without tickets
or with improper tickets and a sum
of Rs. 890.20 was realised from them
as railway dues.

Number of Apprentices Receiving
Training

4662. SHRI BHIKHU RAM JAIN:
Will the Minister of LABOUR be
pleased to state:

(a) the number of apprentices

receiving training in the last three
Years year-wise;
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(b) the reasons for reduction in
their number in succeeding years;
and

(¢) the measures proposed to be
taken to enable larger number eof
people to receive apprentice train.
ing?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) The number of ap-
prentices receiving training at the end
of March, in respect of orevious three
years is ag under:

1977 1.58 lakhs
1978 1.41 lakhs
1979 1.25 lakhs

(b) and (¢). The engagement of
large number of apprentices affected
the quality of training and the em-
ployment prospects; of the passed-out
apprentices. To correct this im-
balance, eiforts were made to improve
the quality of training by impressing
on the Apprenticeship Advisers and
the employers that the number of ap-
prentices to be engaged for training
should be realistically co-related to
the actual plhysical training facilitieg
available in each establishment.

Markanda Bridge

4663. SHRT H N. NANJE GOWDA:
SHR] K. LAKKAPPA:

Wiil the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that a
1250-foot long Markanda bridge on
the Ambala-Delhi Highway, which
has been inaugurated recently, has
been closed to traffic;

(b) if so, concrete reasons therefor;
and

(c) action proposed to be taken in
the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRj} BUTA SINGH):
(a) Yes.

(b) The bridge is closeq for safety
of trafic on (G.T. Road N.H, No. 1,
as machinery i working on the ap-
proaches of the new bridge for the
construction of Fee Collection Plaza.

(c) The bridge will be opened to
traffic after construction of Fee Col-
lection Plaza. The traffic is using the
old bridge as before.

Increase in the Venereal Diseases

4664. SHRI CHINTAMAN] JLNA:
Will the Mimster of HEALTH be
p.eased to state:

{(a) whether there has been any
increase in the incidence of venereal
disease in the country;

(b) whether Government  have
taken care of the foreign tourists
also in this regard and if so, whether
their contribution has also helped to
spread this disease in India; and

(¢) if so, what steps Government
have taken to check its spread?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Sexually Transmitted Diseases (pre-
viously called Venereal Liseascs) are
not notifiable diseases. Hence, ade-
quate data regarding the incidence of
these diseases is nhgt available. How-
ever, reports received from the sex-
ually transmitted diseases clinics
established in the country show a
rising trend in the incidence of these
diseases.

(b) Foreign tourists suffering from
sexually tvansmitted diseases mostly
approach the private medical practi-
tioners, who do not notify them to
the State Governments or the Cen-
tral Government, No specialised sur-
very has been conducted to know the
quantum of infection amongst the
foreign tourists or their coatribution

1439 LS.
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to the spreag of these diseaseg in the
country.

(c) Various sleps taken by the
Government to control this disease
are given in the Annexure.

ANNEXURE

I. About 239 STD clinics have been
established in the country for provid-
ing diagnostic and therapeutic ser-
vices against thig disease. Drugs are
supplied free uf cost by these clinics
for the treatment of patients suffering
from sexually transmitted diseeses.

II. Regular training courses are held
for the Medical Officers/Primary
Health Centre doctors in the discipline
of venereology at the Institute of Sex-
ually Transmitted Diseases, Madras,
Medical College, Madras and the STD
Training and Demonstration Centre,
Safdarjang Hospital, New Delhi, to
enable them to provide better patidnt
care. The Government pays stipend
to in-service Medical Officers under-
going such training so as to provide
them incenlive to avail of it.

III. The State Governments have
been requested to subject al! pregnant
women for VDRL testing and if found
to be reactive, to provide immediale
anti-syphilitic treatment to them.

IV. Health education to the public
with regard to sexually transmitted
disease ig being imparted through
distribution of brochures posters, etc.

Jobs to the Children of Retiring
Railway Employees

4665. SHR] K. PRADHANI: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether any decision was tak-
en by Government to give jobs to
the children of the Railway em-
ployees as soon as they retire; and

(b) whether in view of their sin-
cerity and loyalty Government pro-
pose to help at least class IV em.
ployeeg at the time of their retire<
ment by giving jobs to their sons
at least in Class IV category?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) Regular appointment in Class
IV are mostly made from amongst
Casual Labour after screening. Only
in Workshops direct recruitment is
resorted to from the open market.
The legal opinion ig that any special
preference to children of Railway
employees in the matter of employ-
ment will contravene Constitutional
provisions.

Movement of Coal for other Consumer
Industries

4666. SHRI N. E. HORO: Waill the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that follow-
ing the Central Government orders
to give top priority for the move-
ment of coal to thermal power
stations, the Railways have curtailed
or discontinued coal loading for
other continuous process consumers
like cement, paper, chemicals, rayon
and cotton textile industries;

(b) whether Government are
aware that this shut off of even the
minimum requirements of vita] in-
dustries like cement has led to the
closing down of many kilns besides
seriously hitting paper, heavy che-
micals, textile and other units de-
pendent on coal; and

(c) if so, the reaction of Govern-
ment, in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (¢). Ia
order to meet the situation of shortage
of power generation in the country
arising out of a drop in hydel genera-
tion caused by severe drought, Rail-
ways had to step up supply of coal
to therma)] power stations by 500 to
600 wagons per day over a very short
periad. This did result in a tempo-
rary drop in supply of coa! to other
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consumerg but Government is taking
steps to step up supply of coal to
them also.

Tuberculosis

4667. SHR1 N. E. HORO: Will the
Minister of HEALTH be pleased to
state:

(a) whether Government’s atten-
tion have been drawn to the ‘Hindu-
stan Times’ dsteq 20th April, 1980
that medical education had not given
adequate attention to the problem of
T.B. and students are not aven
taught the fundameantals of the dis-
ease; and

(b) whether it is also a fact that
modern methods to control the
spread of this disease are not ade-
quate?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKADR): (a)
Government is aware of the report
on Tuberculosis which appeared in
the ‘Hinduston Times’ of the 20th
April, 1980. Recommendations for
the teaching of turberculosis exist in
the undergraduate curriculum laid
down by the Medical Council of India
but these are not strictly and equally
complied with by all the medical col-
leges and attempts are heing made to
rectify the situation.

(b) No.

Post Sterilisation Complicationg and
Care thereafter

4668. SHRI N. E. HORC:
SHRI ARJUN SETHI:

Will the Minister of HEALTH be
pleased to state:

(2) whether it is a fact that
Government are encouraging men
and women for sterilisation;

(b) whether it is also g fact that in
certain cases the doctors have not
shown their interest after the opera-
tion (Sterilisation) and proper care is
not taken of the patients;
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£c) wheiher some post -sterilisation,
womplication cases have come ‘to rthe
motice of Government, and if so, the

mamber of icuch cases, state-wise;
and
(d) if so, whether Government

propose to instruct “the doctors con-
cern to pay fortnightly or monthly
wisit at the residence of men and
wormen who have undergone sterili-

sation?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
WIHAR RANJAN LASKAR): (a)
‘AY] methods of contraception includ-
img sterilization are given equo]l em-
whasis in ‘the Family, Welfare Pro-

gramme.

{b) No.

€c) The information is maintained
at the State level and is not collected
‘by the Government of India.

{d) Clear cut instructions/guidelines
‘have been issued to 2all the State
Governmenls/Union Territories Ad-
-ministration t; ensure regular follow
up of cases of Sterilization by the
Beld staff for immediate reporting of
‘the postoperative complications, if
-any, to the cencerned doctor.

Reads Sanctioned for National High-
ways in Karnataka

4669. SHR] K. MALLANNA: Will
‘the Minister of SHIPPING AMD
TRANSPORT b»e rlessed to state:

€a) what are the details regarding
the roads sanctioned for the National
WBighways in the State of Karnataka
amd the number of such roads which
‘have not yet been completed or
wnder construction: and

(b) the ‘time 'by when these ruads
are expected to be completed?

THE MINISTER OF STATE IN THE
MENISTRY OF SHIPPING AND
“TRANSPORT (SHR] BUTA SINGH):
(a) - There are seven National High-
ways (viz. National "Highways Nos.
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4,44, 7, 9, 13, 17 and 48) passing
thrqugh the State of Karnataka. The,
development cf National - Highways
is a continuing process and improve-
ment works in particular sections are
taken up on the basis of known defi-
ciencies and requirements of traffic
subject to availability of funds. As
on 31-3-80 there were 182 works on
these National Higl.ways which were
in different stages of progress.

(b) Most of the Pre-Sixth Plan
works will be .completed by the end.
of 1981-82 leaving only a few works’
to be completed by 1982-83. The
Sixth Plan workg sanctioned during
1978—80 are likely to be completed
in the time gpan of 4 to 5 years, from
the dates of sanction. '

Setting up of Traffic Cells

4670. SHRI K. MALLANNA: Will
the Minister of SHIPPING AND

TRANSPORT be pleased {o state:

(a) whether Government  propose
to set up Traffic Cells in all the Union
Territories to tackle the problems of
traffic congestion and road accidents;

and
(b) if so, the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR7 BUTA SINGH):
(a) and (b). Creation of Traffic
Engineering Cells has been snuggested
by the Government of India %o all the
State Governmentg and Union Terri-
tory  Administrations. Action {0
actually set up these Cells, however,
rests with the State Governments/
Union Territory Administrations. In,
order to help them in overcoming
financial difficulties, if ary, it hag also
been suggested tec the States/Union
Territorieg to consider meeting the
expenditure involved in these Cells
from their Central Road Fund Allo-
cationg for initial period of five years.
Union Territories of Dadra and Nagar
Haveli, Pondicherry, Mizoram and ~
Lakshadweep have stated that they do
not téquiré such a Cell being smail
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in area and having less congestion
gngd accident problems. Andaman and
Nicobar Administration have set up a
trafic advisory committee to look
after various problems of traffic re-
gulations etc. and do not consider it
necessary to form a separate Traffic
Engineering Cell. Delhi Administra-
tion is considering this question as yet.
A number of States have however, al-
ready set up these Cells and more are
expected to follow suit.

Jobs to sons of Loyal Railway Emp-
loyees during Strike

4671. SHR] K. MALLANNA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether any policy decision at
the time of Railway Strike was taken
by Government regarding the Rail-
way Employees who served and
shown their loyalty towards their
duties anqd supported the stand of
Government, to give jobs to their sons
at the time of their retirement;

(b) if so, the details regarding the
persons of Class IV Employees who
have been benefited by the Scheme of
Government; and

(¢) if not, whether Government
propose to consider their case sympa-
thetically to provide jobs at least to
the sons of Class IV Employees at the
time of their retirement; and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No.

(b) Does not arise.
(¢) No.

(d) Regular appointments in Class
IV are mostly made from amongst
Casual Labour after screening. Only
in Workshops ‘direct recruitment is
resorted to. from the open market.
The legal opinion is that any special
preference to children of Railway em-
ployees in the matter of employment
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will contravene Constitutional pro-
visions.

Coal Movement from Mines

4672. SHRI ARJUN SETHI; Wilk
the Minister of RAILWAYS bc pleas-
ed to state:

(a) what are the details regarding:
the demand of wagons per day to
move coal from various coal mines ang
the number of wagaons supplied te
them on an average, per day, during.
the last two years;

(b) whether there have been a dec-.
line in supply during the last six
months;

(¢) whetler Government have in—
troduced any new system colliery—
wise; and

(d) if go, the dzlails thereof?

THE DEPUTY MINISTER IN THE:
MINISTRY OF RAILWAYS. (SHRE
MALLIKARJUN): (a) The daily
average numbcr of wagons demanded
and supplied during the years 1978
and 1979 was as follows: —

Demand *Suprlies
1978 11439 935G
1979 10016 3045

*The figure of ‘Demand’ has g re—
petitive element includej in it.

(b) There was a drop in loading
in April, May and June, 1980 as com-
pared to earlier months due to highly
unsatisfactory power supply, situatiom
in the Eastern Sector.

(¢) and (d). Coal mine sidings
have beep rationalised after nationali-
sation of coal mines to suit loading
of full train loads of coal. Rules of
allotment- have been chang=ad to the
extent required tc suit rake loading:
arrangements. Indents are being
accepted 48 to 72 hours in advance to
facijlitate allotment of wagons, keep-—
ing in view eonsumer neecds, collieries™
convenience ang railway’s- operational
problems, . :
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Waa @ e aroor oy fewm

. 4673. st fagrer fag . w1 @ waY ag
X FY F3I7 14 fFm:

(%) $igg A g, arqUHr &
Agr fawrr Soit=tA & fea¥ =@t AR
-qEqTEY wATY § 9T IT wAWIG 0
et fedy § &Y vy wiw gd 9 wd &
Z & O ww ax wr af fay mw &
MR g4F o AT ¥ AW

(w) drgx «=Y F¥E, FrqOET F
gy fawm & gagiaa sfaal ok wIgiEa
@3-nfagl & Sor-drw Wi @ & faaF
T3 F OMTAT A-T'q F7 (g0 wr A/
{73 yg @iEr 93 gg & AT IART NN
F fag #70 avdaidr &7 % § ?

W AaAg & graEr (s afemeda ).

(%) frad @ gwa wre@AT, AT
F Aar favm §gofr- T1I&F a8 gead@y
Ayl £7 g&a1 27w 100 WX 71
T o710 wegrAT wRAM@ #F § 19 wANY
i1TY §f9 1w A T owT - § A
xdr Ax war Jy feo oag & swei
A s a1y & F0eW 77 & B o4 @
¥ a7 IF FAT FITA A T HATTH
¥ §7 EEIPIO WM A1 eI
Xtz mar & A SraA AT TS5 FTIEET
svargd wAwfl F odrsagds o -
T & AR F 9779 FT W § |

(=) am-llsiwdr #1fz F sAqfsa
wTAfR Aqzr ¥ fag &6 9T [ wos
97 M gaglar arfa & fam  wrdem
WAATT AGFY (FET ) T OUF 9T A9
-l wfe & sgiva ofa vd gagfas
A1wfa F fau us-ux gz gTrdan =fay
Ry 7 & 1w W EwA aTEm
& 3 faars § 5m-11 5 stofy 11T & foema
& gz FrIY @ qu &

€3 Art qrAY fees & ogn woy & fog
gefaz

4674. =it fagrw Fog : w0 dwga Wk
eqfezzt "3 72 973 & 0 HG (%

()90 fwem & @z §9 "ol Az
Trasr g3 amiwd & fou =ga fam
qar a1, IMY 3 ofwz Nd FW F faw
Treit wdlaT & 3 HATE  HINA &
fagre ¥, ¥R

(&) a1 e m fame e,
srf@Ant of el o ®m9 gawd [

1 & ?
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wtegn st ofeage wwrog & qww Wy
(s w1 fag ). (w) w9 mwdr &, wow afeaen.
Sriwzor, fgestr qafaz 2 o ¢ 38T w3 §uy
wifuwn 3w afeqr & ggar won faaey
BTAEYr WTX FEFEH O, 1939 H €Y o

g
(=) &Y, ag 1

Tgr- i wmga

4675. o1 feeite fog afan. #a1 @ oy
g «MT F1 gar alA fw .

(=) ® W™ fawm ¥ dne ®
W oad k@ wmw fawm & ot ® o
“ERT FUAT T

(%) alz g, d1 57 o gwfaa famar
sy F9 #1 fawmw &

(7) ® =d8w & az g 7 EER
as T M3IF fawrd gEEr @M F1
famfran & & fom &  #:dwdr &
74T 41 ; "/

(%) ¥t mfexsr ok (qe@  Taiw)
¥ ™ mzv faem & a4 v smafwe
WFaX Haaear af §fifa & ok
¥ IFETEN [ AT F &1 wy
T WuT R« HTAN faar a1 yam & ?

™ HaTy ¥ gawelt (7 aftwwmiw ) :
(F) & (1) 4, ady (g 7@ ITm

(9) vFrm of@ge  #fa wfefzr ¥
ot faw.ffl A5 A ¥ s|gT HT
& 1 arA WA grd 9§ 6T FIimE
T M ¥ Tige- WI e
& frafor & gwa 9 Tg gfafa & e
fuwrfenY & ez 9T fame faar @r
TRl

Changes in Haj Committee Act

4676. SHRI G.M. BANATWALA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether changes in the Haj
Committee Act are under considera-

tion of Government:
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(b) if so, details of main changes
under consideration; and

(¢) when the amending Bill is like-
ly to be introduced?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-

HA RAO): (a) Yes, Sir.

(b) It is the objective of the Gov-
ernment to replace the Haj Com-
mittee Act, 1959, by new Legislation
with a view to making it more broad
based, giving on it adequate repres-
entation to States having sizeable
Muslim population, separating, in
the interest of greater efficiency, the
executive and advisory functions of
the Haj Committee, vesiing in the
Committee necessary legal powers to
acquire, hold and dispose of proper-
ty, movable or immovable and to
create a charitable trust or endow-
ment, and in general endeavour to
streamline tie framework of ad-
ministrative arrangements for Haj
and Zjarat and thereby provide
greater facilities to our pilgrims,

(¢) Necessary consultations on the
subject are in progress and a new
Bill is in the process of being craft-
ed. It wiil be submitted for the con-
sideration of the House in the near
future.

New Pakistani formula for Indo-Pak
Co-operation

4677. SHRI R. L. BHATIA: will
the Minister of EXTERNAL AF-
FAIRS be pleaseq to state:

(a) whether his attention has been
drawn to the news item appearing in
the ‘STRAIT Times’ of Malaysia dategd
the 3rd June 1980 that Pakistan Pre-
sident Zia-ul-Haq, has suggested a
new formula for co-operation between
his country and India in the context
of the presence of Soviet ¢rcops in
\fghanistan;

(b) if so, the broad outlines there-
of; and

JULY 17, 1980,
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¢r) Government’s. reaction thereto?

THE MINISTER. OF EXTERNAL.
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) Yes, Sir.

(b) According to.the ‘STRAIT"
Times’ report, General Zia.offered to
base Indian troops on the Pakistan-
Afgaanistan border o have a team
of non-aligned military forces to.
guarantee that the Afghan refugees.
staying into Pakistan did not attack
Soviet troops across the border.

(c) It is nat desirable for Govera-
ment to react to newspaper reports.

Lathi charge on Railwaymen ang their-
families at Ambala

4678. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware:
that a number of rallwaymen and
their families were injured in Ambala:
0a the night of June 16, 1930 when
the police made lathi charge upom
them; and

{b) if so, the facts therec! and ae-
tion taken in relation thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). In-
formatioy, is being obtained from the
State Government and will be placed
on the Table of the House.

Opening of divisional office at Salemm

4679. SHRI K. ARJUNAN: Will the
Minister of RAILWAYS be pleased fo

state:

(a) the norms and criteria for open-
ing a Divisional office in Railways;
and

(b) whether Government propose tor
consider opening a Divisional Office af
Salem Junction in Tamil Nadu?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The existing
and anticipated workloads, need for
getting optimal efficiency in opera-

tional flow on the basis of pattern of

traffic, consistent with requirements
of rail-users, liaison with the State
offizials and other concerned authori-
ties are factors taken into account
for locating divisional headquarters
of the Railways.

(b) No.

ifumfaﬁﬂﬁwﬂﬁtmu%m
Qs ® mﬁﬁtﬁmmﬁﬂuﬂ&th

4680. st WA wWito WE : w1 W™
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¥, {781 @wa IIF iwq WuF  SugE
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Appointments in Safdariang Hospiiad,
New Delhi

4681. SHRI RAM VILAS PAS-
WAN: WwWill the Minister of HEALTH
be pleased to state:

(a) the total number of postsfilled
up ang date of appointments in
different categoriegs in Safdarjang
hospital, New Delhi during the last
three years;

(b) the number of posts reserved
for Scheduled Castes and Scheduled

Tribes;

(c¢) the number of posts given to
general candidates on ad hoc lien basis
which otherwise would have gone to
members of Scheduled Castes and
Scheduled Tribes as per roster point
from beginning up till now; and

(d) the number of dereserved posts
if any?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) to
(d). The information is being com-
piled and will be placed on the
table of the Sabha.

Construction of building for CGHS
dispensary in ‘D’ block, Janakpuri,
New Delhi

4682. SHRI GHULAM RASOOL
KOCHACK: Kill the Minister of
HEALTH be pleased to refer to the
reply given to Unstarred Question
No. 4240 on the 22nd March, 1979 re.
construction of CGHS Dispensary in
‘D’ Block, Janakpuri angd state:

(a) whether the construetion of a
building for C.G.H.S. Dispensary in
‘D’ Block, Janakpuri, New Deihi has
started;

(b) if not the reasons for the de-
lays; and

(¢) when the construction work is
likely to start and the date by which
it will be completed?
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THE MINISTER OF STATE IN
THE M™NISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
No, Sir.

(b) The building plans submitted to
D.D.A. were not approved by them
due to certain technical objections.
The revised plans have been prepa-
red and submitted to D.D.A. Their
approval is awaited.

(c) The construction work can
commence only after all the prelimi-
naries ares completed ang funds be-
come available,

Holding up of Dehradun Express

4683. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there was a daring
hold-up of the Dehradun Express by
an armed gang of thieves on or about
29 June, 1980 near Bombay;

(b) whether the robbers looted the
entire IInd Class compartment and
ran away with Rs. 12,000 cash and cost-
ly articles;

(c) whether any of the culprits have
been arrested; and

(d) who was responsible for this
lapse in the security?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) Property worth about Rs.
11,134/- was looted.

(¢) Eight culprits Thave been ar-
rested.

(d) The matter is under invéstiga-
tion by the Police.

JULY 117, 1580

Written Answers 208

fesoht ofeqgn o & s ww ot sy
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4684 =it figm fay : ¥ g o afagy
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gal ¥ §3% ¥ fov 54 & 56 AW #EF
gt 2 wafs frrw Y wodt aw F @Ay
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gy & aAT F1 qU-TT ITEw frar smar

g

(a) feser ofraga frmw 3 39 #9349
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stgraqH weafral gro frafa fea @ emE

4685 it frgra Feg: wm Atagn =1
qfcagd A g amiA ®Y FW FO %

(%) wEvsrady wafqai grTad AT
3 Yo grgd W = faak tem o tow
 xd-are mar ww A,
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(@) 94 ¥ & aw s § wgh weedd
st weafl gro W @g & oW
aar § oYX 34 ¥t & me ow § ot e
art gra My ¥ Ty A §y wqafq 7w
F ST QAT gEX AWM ¥ L X I
T §, WX

() 9% wafe & Yaa fage Al
1 afagfs aar w3 & w1 ¥ frady wfw
wxr &Y Tf R 7

dag wic afagn  warea # v s
(= == Tag)

{¥) (wr*E g & ¥ fag AT §)
o WnAtm Ategr (et Alaga
weqfaal gren wafral grey

1976-77 82. 67 284. 61
1977-78 78.23 242,04
1978-79 63. 44 251, 32

(@) e Naga wafaar faeg apiqre
F owdr W & AY wygr ayafarie gt
A AT ¥\ €A q 3w wnfwer agr 2
P fan wrea & arw ey AYags oo &
Ffaar oA @ & m faa¥ =g sy
FAL AT & W1 gAhifag wrwdm A
FIAN K1 7 6 F qFd1 97 A 27
gaafa 9@ ¥

(7) 3w "ag F sramd frdr am
WsezT & aF w4 qx T @ 7§

Dredging Corporation of India Ltd.

f1686. SHRI K. A. SWAMI. Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

. (a) when and what were the objec-
tives of the formation of the Dredeing
Corporation o? India;

(b) what is the constitution of its
Board of Directors:

(¢) what was the process and quali-
fications specified for selection of its
Managing Director or Chief Executive;
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(d) who is the present Managing
Director or Chiet Executive, with sala-
ry and terms of office and qualifica-
tions;

(e) what is the capifal cutlay of the
Dredging Corporation of India, its phy-
sical assets in terms of the number ot
Dredgers, efe.; and

(f) the recrui‘ment procedures which
is adopted for the selection of the va-
rious officers and lower category posts?

THE MINISTER OF STATE IN
THE MINISTRY OF SIIPPING AND
TRANSPORT (SHRI BUTA SINGIli):
(a» Dredging Corporation of India
Ltd, a wholly Government-owned
Company, was registered on 29
March, 1976 to acquire and take over
from Government of India MOT
Dredgers and other crafts/equipment
and to establish an integrated dredg-
ing service for the count-y.

(b) Its Board of Directors is con-
stituted under its Article of Associa-
tion. The number of Directors of the
Company shall not be less than four
and more than twelvc as laid down
in Articles 18 an- 10 thereof,

(¢) and (d). Selection of the
Chairman-cum-Managing  Director is
made on the recommendation of the
Public Enterprises Selection Board.
Capt. S. K. Somayajulu, who has a
degeree of Master (Foreign Going)
and a Certificate of Competency, is
the present Chairman-cum-Managing
Director. He is drawing pay in the
scale of Rs. 2,500—100-—-300)0.

(e) The paid-up-capital of the Cor-
poration as on 31 March 1879, was
Rs. 28 crores against its authorised
capital of Rs. 30 crores. It has a
fleet of 8 dredgers—4 drilling suction
dredgerg and 4 cutter suction dredgers,

L
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3 Tugs, 3 Hopper Barges, 2 Split Bar-
ges and one set of Rock Drilling and
Blasting Equipment of Norwegian—
make.

(f) The recruitment procedure adop-
ted by the Corporation is in accord-
ance with instructions issued by
Bureau of Public Eaterprises from
time to time and the relevant provi-
sions of th Companies Act, 1956.

Shipbuild in Hindustan Shipyard

4687. SHRI K. A. SWAMI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the number of Ships build by
the Hindustan Shipyard, Visakhapat-
nam (Andhrg Pradesh) since its first
ship was inaugurated by late Shri
Jawaharlal Nehru, with year-wise
break-up;

(b) how many ghips were commis-
sioned for Indian shipping industrv
and how many were built for foreign
buyers, with detailed account; and

(¢) the overall account of its profit
and loss, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SNGH):
(a) The total number of ships built

and delivered by Hindustan Ship-
yard so far is 78. The year-wise
break-up is given below:—
Year No. of
Vessels
1948-49 . . . . . 1
1949-50 . . . . . 3
1950-51 . . . . . 2
1951-52 . . . . 2
1952-53 . . . . . 3
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Year No. of
Vessesls
1953-54¢ . . . . . ..
1954-55 . . . . . 2
1955-56 . . . . . 2
1956-57 . . . . . 2
1957-58 . . . . . 5
1958-59 . . . . . I
195960 . . . . . 4
1960-61 . . . . . 2
1961-62 ., . . . . 2
1962-63 . . . . . 3
1963-64 2
1964-65 . . . .. 2
1965-66 . . . . 4
1966-67 . . . . . 2
1967-68 | . . . . 3
1068-69 . . . . . 2
196g-70
2
1970-71 . . . . 3
1971-72 . . . . . 4
1972-73 . . . . . 2
1973-74 . . . . 3
1974-75 3
197576 4
1976-77 3
1977-78 2
1978-79 i
1979-80 . . . . 2

(b) All these ships were built for
Indian buyers.

(¢) The cumulative profit of the

Company at tke end of the financial
year 1978-79 was Rs. 73.66 lakhs.
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Special Traing arvanged om 23rd and
24th June, 1980

4688. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether it is a fact that specisal
trains were arranged on 23rd and 24th
June, 1980 from various parts of the
country to New Delhi;

(b) if so, whether a special order
was issued for running of these trains;

(c) if so, the details of the order;
and

(d) the number of special trains
from where they started and when
these arrived New Delhi on these
days?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) No.

(c) Does not arise.

(d) 7 special trains were run to
cater to extra ruch on the evening/
night of 23-6-80 one each from Vara-
nasi, Allahabad, Chandigark, Amrit-
sar, Amer, Kota and Jhansi reaching
Delhi|New Delhi in the morning of
24-6-80.

Indo-U.K. Relations

4689. SHRI M. V. CHANDRA-
SHEKARA MURTHY:

SHRI P. M. SAYEED:

SHRI GHULAM RASOOL
KOCHACK.

Will the Minister of EXTERNAL
AFFAIRS be pleased tp state: ¢

(a) whether it is a fact that rela-
tions between India and U.K. have not
been good enough after new Govern-
ment took over since Jamuary 1980;
and

‘ (b) if so, whether latest trends of
the British Government has clearly
proved that the relations are lowering?
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THE MINISTER OF EXTERNAL.
AFFAIRS (SHRI P. V. NARASI-
MHA RAO): (a) and (b). There has.
been no perceptible change since
January 1980 in Indo-British relations
which are continuing on the tradi-
tiona! lines with cooperation in vari-
ous fields. Since the new Govern-
ment took over, British Foreign Sec-
retary, Lord Carrington, visited India
in January and the British Prime
Minister Mrs. Thatcher met our
Prime Minister in Belegrade in May.

12 hrs,

ARREST OF MEMBER

MR. SPEAKER: Ncw
make an announcement.

I have to-

(Interruptions)

MR. SPEAKER: You, hon. Mem-
bers, have not taken my permission.

(Interruptions)

MR. SPEAKER: I have tp inform
the House that I have received the
following wireless message dateg 16
July, 1980, from District Magistrate,
Bullandshahar:

“Shri Mahmood Hassan Xhan,
MP, Bulandshahar Constituency of
this District has been arrested on
16-7-1980 under Section 188 1PC
and lodged 1in superior class in
Jail Bulandshahar.”

(Interruptions)

SHRI MANI RAM BAGRI (I3is-
sar): On a point gf order.

(Interruptions)

SHRI K. LAKKAPPA
rose

(Tunkur):

MR. SPEAKER: When I am on my

legs, sit down.
(Interruptiong)
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MR. SPEAKER: Are we jn a mood
to carry on the proceedings of the
House or not? That is the question. I
don't think....

SOME HON. MEMBERS: Yes, we
~Br'e.

MR. SPEAKER: Nodoby takes the
permission of the Chair. Everybcdy
starts his own song, and I don’t know
what to do. I can listen one by cne,
if taere is any point of order. But
-all of a sudden if 10 Members are
standing—now on one side 15 or 20
Members are standing. What are we
going to do in the House? You are
very responsible persons. You ares the
hon. Members of this august House,
elected by at least 1 million people
from each constituency. Is this the
way to g0 on? Why should we do
it? We give every form of freedom
of expression. I allow each and every
item to be discussed in this House.
Then what 1is the mneed for hulla
gulla? 1T don’t know. Why don’t you
realise this fact; why don’t  you co-
-operate with me?

We can discuss anything which is
not to your liking. Come {0 mv
chamber. We can have a meeting. 1
am having a meeting of the opposi-
tion leaders, as well as Government
tomorrow at 3 o’clock. Then we can
discuss it. And if there is anythin - -gi-
tating your mind, what is the meaning
of this—without taking my permission,
you are trying tp raise it in the
whole House? No; this is not the
way. I can listen; I know certain
thing ggitate your mind. But there
is every possible way; and there is
everything in the rules and procedu-
res to which wg can refer. I can
patiently listen.... Please have pati-
ence. You also should have patience.
Let us work if out.

st aflem AvE . weaw wEET, #A
w9y Jey § Wt faw w7 qra w8 4
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co . (cowmm) ... wWETET @O & S @ Wy
awdiw §, gfarar Wik donq adT Ty 1 am
93 Ox AfgdT & T TETE FEATH F ¥ 5
.o (owgw). . .. gfEg wiard AT & QT
o . (wwgw) ... 3EE wiEEd oA &
qEIT E A A1 5T, IAT Fe foqr. . (sqwaw). ..
fecdy #wfavat &1 qam g . .. (vwwam) ..
Weger Y, A w17 ¥ g @ § | 9g faw w2z
AT A &, TN dara F ofy wrIwy avAT & WY
L

(Interruptions) **

MR. SPEAKER: Please do not talk
now. I will overrule it if it is not..

st gIH W (HEAIAT) ¥

Shri Suraj Bhan then left the
House

.- (mERm )FRL L

MR. SPEAKER: Nothing will ga
on record without mv permission.

(Interruptions) **

12.07 hrs.
RE. ADJOURNMENT, MOTION

MR. SPEAKER: 1 have received
notices of adjournment motion on the
subject of reported rape of a woman
by certain policemen of Dabawali
Police Station, Sirsa District in Har-
yvana and her subsequent demise. This
is reported to have led to demonstra-
tion by public and the opening of fire
by police on July 16 1980 in Dabawali
resulting in injuries to several persons.

AN HON, MEMBER. 22

MR. SPEAKER: Might be; put it
should not be taken like that.

This House has been greatly exer-
cised about rape committed on women,
particularly by policemen, and I can
well understand the anxiety of the

*+¢ Nc¢t recorded.
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Members Sarvashri Mani Ram Bagri.
K. K, Gayal Satish Agarwal, Jaipal
Singh Kashyap, Chandrapal Shailant
and Ram Vilas Paswan who have given
adjournment motions on the subject.

It is reporteq that the Deputy Com-
missioner and the Senior Police Offi-
cials are already taking action in the
matter. This being a law and order
subject comes ‘within the purview of
the State authorities; I am therefore,
unable to give consent to the matter
being raised by way of adjournment
motion; 1 am sanguine that authorities
concerned would take due note of the
prevailing anxiety amongst the Mem-
bersg,

———

12.09 hrs
PAPERS LAID ON THE TABLE

REVIEW ON A ACCOUNTS OF NATIONAL
CORPORATIVE DEVELOPMENT CORPORA-
TION, 1977-78,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): On behalf of
Shri Birendra Singh Rao- I beg to lay
on the Table a covy of the Review*
(Hindi and English versions) by Gov-
ernment on the accounts of National
Cooperative Development Corporation
for the year 1977-78. [Placed in Li-
brary. See No. LT-1088/80.]

ANNUAL REPORT OF ALL-INDIA INSTITUTE
OF MEDICAL SCIENCES, NEw DELHI FOR
1978-79.

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
I beg to lay on the Table a copy of the
Annual Report (Hindi and English
versions) of the All-India Institute of
Medical Sciences., New Delhi, for tHe
year 1978-79 under section 19 of the
All-India Institute of Medical Sciences
Act, 1956. [Placed in Library. See
No. L.T-1089/80.]
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DETAILED DEMANDS FOR GRANTS, MINIS--
TRY OF PETROLIUM, CHEMICALS AND
FERTILISERS

THE MINISTER OF PETROLEUM,.
CHEMICALgE AND FERTILIZERS
(SHR] VEERENDRA PATIL): I beg to
lay on the Table a copy of the Detailed
Demands for Grantg (Hindi and Eng-
lish versions) of Ministry of Petroleum,
Chemicals and Fertilizers foyr 1980-81.
[Placed wn Library., See No. LT-
1090/80.]

FINANCE AccOUNTs OF UNION GOVT. FOR"
1977-78.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table a copy of the Finance
Accountg of Union Government for the
year 1977-78 (Hindi and English ver-
sions). [Placed in Library. See No.
LT-1091/80.1

(Interruptions) **

MR. SPEAKER: Whatever is said,
without my permission, shall not be-
recorded.

(Interruptions) **

DR. SUBRAMANIAM SWAMY
(Bombay-North-East): Direction 116—
Papers to be laid on the Table. Part
(3) is in connection with the item
before the House, namely papers to be
laid on the Table. We have received
a supplementary list just now. Direc-
tion 116(3) says as follows: “Papers
to be laid on the Table shall ordinarily
be sent by Ministries two days in ad-
vance of the day on which the papers
are proposed to be laid. In special
circumstances, however, the Speaker
may, on request permit a Minister to
lay a paper on the Table at shorter
notice.” It is true that you have the
power to give special permission, but
I may point out to you that during the:
last few weeks in this House, we are:
getting supplementary vapers to be-
laid op the Table. I do not under-
stand this.

*Annual Accounts of the National Cooperative Development

Corporation

for the year 1977-78 were laid on the Table on 17th March, 1980.

**Not recorded.
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MR. SPEAKER: This is an excep-
tiona] case; I have allowed if.

DR. SUBRAMANIAM SWAMY: Al-
most ‘everyday we are having them;
and this has become more the rule
than the exception. Secondly, as far
as item no. 5(b) is concerned, the
House would prefer a statement from
the Minister. The Minister is here.
-Such an important thing has taken
place.

MR. SPEAKER. Mr. Barot’s papers
are being laid according to the recom-
mendation of the Committee on sub-
ordinate Legislation; these have to be
laid on the Table today. This ijs an
exception. I think you will Ilike

DR. SUBRAMANIAM SWAMY: As
fay as 5(b) is concerned, it will be
much beter ....

MR. SPEAKER: Your concern is

taken care of.

DR. SUBRAMANIAM SWAMY: Why
don't you ask him to make the state-
ment?.. . (Interruptions)

MR. SPEAKER: The bon., Minister.
st waqm  dwEr (grazw) o **

MR. SPEAKER. Without my per-
mission, nothing will go on record.

NoOTIFICATION UNDER CusTOMS ACT

SHRI MAGANBHAI BAROT: I beg
to lay on the Table a copy of Notifica-
tion No. 143-Customs/80 (Hindi and
English versions) published in Gazette
of Indiag dated the 17th July, 1980 to-
gether with an explanatory note
regarding reduction in export duty on
Coffee, under section 159 of the Cus-
toms Act, 1962. [Placed in Library.
‘See No. LT-1104/80.]
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JOINT PRESS STATEMENT ISSUED AT THE
CONCLUSION OF 'PAKISTAN FOREIGN
MINISTER’S VISIT

THE MINISTER OF EXTERNAL
AFFAIRs (SHRI P. V. NARASIMHA
RAOY: 1 beg to lay on the Table Joint
Presg Statement issued at the conclu-
sion of the visit of His Excellency
Mr, Agha Shahi, Foreign Minister of
Pakistan to India. [Placed in Library.
See No. LT-1105/80.]

——

w wAow wnr (fgare): L. ¢

Shri Mani Ram Bagri and some other °
hon. Members then left the Home.

sit U famre qmerA L L ¥*
MR, SPEAKER:. Not allowed.
(Interruptions) **

MR. SPEAKER.
ruled.

Objections over-

T AN Wwe me (dage) e

wenM qEEy - GF oravEd &7 faqr 2,
fer &Y grg = W@ E

(Interruptions) *+
MR. SPEAKER: Nothing should be
recorded without my permission.
wiq A5y, ¥ 9@ ¥ A7 F1H AWM |
(Interruptions)
MR, SPEAKER: 1 am not going to
allow anything. Please sit down now.
(Interruptions) **

MR. SPEAKER: Nothing will be
recordeq whatever he says,

Thig is being taken care of in the
Assembly. There is no question of
raising it. This is the subiect matter
of the State. It is there in the As-
sembly. Why are you trying to do it
now?

**Not recorded.
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Shri Ram Vilag Paswan was allowed.
1 over-ruled him. Now he should take
his seat.

(Interrurtiong) **

MR, SPEAKER: Nothing should be
recorded without my permission.

SHRI GEORGE FERNANDES (Muz-
zarfurpur): The Member of Parlia-
ment from the Constituency is
here. This incident took place in Shri
Devi Lal’s constituency. So, this
House cannot take the view that we

are not concerned at all. He is a
Member of Parliament. He ig con-
cerneq about it, He is exercised

about it. You must listen to it.

MR. SPEAKER: I have given my
ruling about it.

SHRI GEORGE FERNANDES. He
hag a point. You should listen to him.

ot T faare qreww - AW W & oA
F8

s TrArRATT wrEAY T (TEAT) TG ATHAT
Fga Mfaw g

MR. SPEAKER: I gm not going to
listen to him.

SHRI GEORGE FERNAXNDES. This
incident happened in his constituency.

MR. SPEAKER: This happened in
Shri Mani Ram Bagri's constituency.
Shri Mani Ram Bagri is from that
constituency.

ot I s (@AAIT) 7T H Fredrzedy
T oFaTA A® ¥
aegw wRg C afy T d wg @ E

Y v At o gATT g FTAGET )
ag AT ¥R Ay ara ¥ o wra A agaA w7
o gt ¥ orgt W & @A qww E, agt a7

AT BT R, ... (vaqaw). ... .. AT
Fara faar war § 1 agt T 35 sy oredy
g ..., (wrwgr) ... . . 7Y ey

&7 wefY a% qav Tt ¥
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wew WA - 9% §IQ qav § )

I have asked the Home Minister to
look into it. 1 have taken a serious
view of it.

ot gt e - § a7 qEwan g fw owq &
a5y dar Ag) AT Afgw 1 L L (wwEw™). L.

W agve? . d X xar fewr @ A
oft, T B w fgm &1 . . . . (sqwwm) |
wa sy 5% 1

I have itaken note of it. 1 have not
given my consent to that. I have also
said that I will look into it.

{Interruptions)

MR. SPEAKER: Please sit down,

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): I am on a point of order.
Under 376 you just now expressed....

MR. SPEAKER: It is not a point
under consideration,

SHRI BAPUSAHEB PARULEKAR:
The Member of Parliament should be
allowed to raise the question. That
arises from his constituency.

MR. SPEAKER: No. not allowed.

wa =g Sf5y
I FY FETTET T TH ¥ NEE AL &

This must be clear—Shri Devi Lal
has no connection with that constitu-
ency.

.. .(cuwam) . . . &Y g ferqge @ fem 5
HTT TO AL HE AR | IT AT FEAIAE
¥ ug wwafraa ag@r §

The Member was in some ambiguity
ahout it.

)

(Interruptions) **

MR, SPEAKER:. Nothing should go
on record without my permission.

(Interruptions) **

SHRI EDUARDO FALEIRO (Mor-
mugao): I am on a point of order.

** Not recorded.

——



¥

228  Reported social tensions

[Shri Eduardo Faleiro]

Rule 376 provides that there ig a list
of Businesg of the House and no other
matter which is not in the List of
Business can be taken before this
House.

(Interruptions) ¢®

MR, SPEAKER: Order, order. Cal-
ling Attention.

T —

12.18 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SERIOUS SITUATION ARISING
OUT OF SOCIAL TENSIONS IN NORTH
BENGAL ANp THE DEMAND FOR
SEPARATE GORKHALAND AND UTTARA-
KHAND,

! g YA Tog  (FRIaWNE) ;o weas
wERY, § wfaTeata @F ama 3 feafafaa
fasT Y wre 1g 44 #1 owa o g oW
SR FT E fiF a7 79 a2 ¥ oF amam T

“IaTdma § avmfas aarg T4 99%
T T Wi IaaEE ) |/ §
A A«dre feafa &1 aurax
AAT T wraeE § GIHITETO Ay
T FEad

MR. SPEAKER: Nothing should be
recordeq without my permission.

st wmaw fag **
MR. SPEAKER: The Home Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA). Sir,
Five districts of north Bengal have
a sizeable percentage of population
belonging to the Scheduled Castes and
Tribes, and Rajbanshis. Some of them,
mostly Rajbanshis have organised
themselveg under the banner of the
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** Not recorded.
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demand for separate

Uttarakhand Dal. At a two day con-
vention of Uttarakhand leaderg held
in the beginning of June, the demand
for a separate state styled “Kamtapur
Muktdesh” was reiterated, as they felt
aggreived over lack of adequate de-
velopmental gctivities in North-Bengal..
Processiong were organised at Cooch-
Behar asking local people not to obey
the laws of the State Government and
boycott payment of tax to the State
Exchequer. Slogans in support of
their demand for reservation of 90 per
cent jobs in North Bengal for the ‘“sons
of the so0il” have glso come to notice.
While there have been np overt acts
of viclence, the aggressive propaganda
has resulted in some tensiong being
generated between the Bengalis and
the Rajbanshis in some areas.

The recent exodus of Nepalis from
the North-Eastern region following the
movement for the expulsion of “forei-
gners” from Assam has spurred the
Prantiya Morcha, a splinter group of
the All India Gorkha League to
sponsor the movement for a separate
“Gor’thaland” comprising the Nepali
speaking areas of Goalpara (in Assam),
Jalpaiguri ang Darjeeling districts (in
West Bengal) and Galgalia (in Bihar).

Both the movements are intrinsically
still weak but the rising wave of
parachialism and the strategic nature
of the area considerably add to their
mischief potential.

The Government of West Bengal is
seized of the situation and is reported
to have taken appropriate preventive
and other measureg to deal with it.

The Government are of the view that
the removal of regional imbalances in
economic development in a particular
State js essentially a matter to be
tackled by the State Government
through the mechanism of planning
and that the creation of a separate
State would be no answer to the
problem.
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ot yoor sve feg . wERT ag sk &
faar 7 fawg § & oF T9% gw wWaw ¥
e ¥ AR AR v a1y § W gEd
e i @ g N Srdgar ) Graa
swafl g fearE ¥ W & 1 of\mw s
% g fwell & agf & @ Qv 7 IOU-
guw I & ® A WA F( quisy fRar
foad fafegs =0 & ag & &6l ¥ F16
FHTE AT WYY FAAW FT ATATATN WY
@ &« ge Srfedt ¥ e owgl gafen
B @ & WIT WA 0w |AST aHT Ww g
ey WEIEH, g UEF AV & @AAE ®Y
ermrrqr(%av-n A

merey WERW, Wre ofeaw dwe § A
HETT 99TeT ¥ 994 I & ® g
A S A ) AR ATRAT) AIET &
drge wel N sdfe ag & sER N A
ata eRETL A & FF F T WA B
gAY & fam sfuw wTdFw gL FE o
ﬁ%:ugwmam:ﬁﬂ%% afean
FME geEle A 4l & «qen Ff, AW
aTgfra wifedt s Sawnfadr @qr -
Tgq a9 ger § I AT F

4 ¥Ag gvare ¥ g SAAT ATRAT
g P& a1 FTETX TWAT USH ST RAAT
FUR #C & 4gr BEN ! wAg ¥ "R 9
m@gr%sﬂaﬂwﬁmrwa‘wm

® FAT AT { ATFAT AT §
fg #T @IFTT 7 Tq G A g DS
FTEATE F & ar HET Fr F P WS IF(L
y oy geEfas gure & w1 fady faar
t gaF s(@rEAr &7 FINAY TW IAU-
gT #F F wEA FT AW AL K AHAT
yweE 7 B1E a0 A& AT +/vgT g ? o=
e § gORETT F0 QI FqH ISTH AT

@ !

FUTer WE(IT, T ATYH AR §, TIHIY
q’qaﬁ-«ra’—nmg%m ¥

qa &, IAEr T FA & faw v
q‘rwrarr?ﬂmm'WR ¥
mqwa@ﬁwm%gmﬁﬁtﬁ
YT IqGIE AT WY a@ Sufed @ g,
IgH wEAW FT T T & fyw sww

aea,
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Bengal gnd demand for
separate Gorkhaland etc. (CA)
Wt WT FTOR QI 8 AT Y FTOTC
(AT ORI q o @ 27

SHRI YOGENDRA MAKWANA. It
is rightly pointed out by the hon.
Member that these agitations are
because of the uneconomic develop-
ment of the area and because of
regional imbalance. Ultimately, it is
for the State Government to plan in a
proper way for the economic develop-
ment of each part of a particular
State. It is not for the Central Gov-
ernment to do that work. There is
no intention on the part of the Gov-
ernment to take any action to remove
the present Government there,

a'ai: &mﬁm“rasm&w& fraar

AEE & AW e q= T A T 4
a‘a%ﬂrufagtraﬂazmag T E W7
M A Crar F AT "aw qmw w7 @)
g1 v ofmm dnw sy dx §F gwuww
qﬂwrsr‘r 3 @R T N uF wawT
feafs & o zﬁamt@glwr FET
ﬁ&am‘gw%a&m%%ﬂ AT qar
FC & g--—-

DR. FAROOQ
nagar):**

ﬂ

ABDULLAH (Sri-

MR. SPEAKER: Not allowed.

SHR] NAWAL KISHORE SHARMA :
I have only referred to the Statement
that appeared in the press and to the
best of my information, it has not
been contradicteg so far....**

MR, SPEAKER: Only those Mem-
bers whose nameg are there in the
Calling Attention Motion will be al-
lowed to ask questions,

SHRI NAWAL KISHORE SHARMA :
In the larger context of the situation
I have to refer to Kashmir also.

AT |, q’ﬁraz#mv:grwﬁ:&w
F wregy A gred Gar HA T QR & gAY
F07 T K afET & Jar Tifgm
ma‘nmaraaga%ﬂa:étrau A%
*Y, a7 A w8 wew & Afrr ov agw

**+ Not recorded.

—
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[Shri Nawal Kishore Sharmal

fowetw 1 Wik FAfolt zrew w1 gAST
warg &1 faaht guen wuw & S &
R A THw| TEF WEWT WT-THHT, AT
%X & waa g1 =rfgg @)

TH TH SAH ®1 qg¥ ¥ o7 o ST
fe wiag ®& N o W @ F g
% o

g XA &, W< ¥ A HER §, W AN
A F oqry ¥, W A THFA F oqi A
g st W[ Fy qrfaea "W wERT W
g wifew qdmw Aifeq w9d w9 § uw
AT WEAT @1 wg T g g, goEr
geel ¢ Ffew widwq dAifew & wfd
sl ey &1 wrer farsar @0 ew
avg &1 w@edz g «fil §1 HgE TG FL
TEaT & WA ST W 48 W a1 AT
dias & fr a1 d qoq UIHETT AW SHE
M ¥ arw@sm 7 g AT UWSE WK
qrgd) & Sa FIE FEH
o &1 TFa * fao
4 & g HOaR w7

2, o ¥ Wl TSg EXF A AW A
Fwwgw 9 A, TSW w4 fFYA
% weaT & wwrw § 8w f& @A
FA7 worre %1 qfaa w3 Rar 91, &
oy g & Q13§ H FHy TR A
gg wgl fF TN HEIT A g gEAl
a8 )| Tuw waAd 4g & B s weae
M FT T@E & AF § Td w7 A
@ g, IqHT AW ) qAg FRAA
ar &% &, g W TE FAAT

144
1

dx aa @) g & fagu & wzar
gy v N ux faare w1 faww 20 3@
it wrwtRar @ R fagu § S e g
g @o Yo THo FEANET F ZJIU FAT
w1 MoNoHo IH Iz AMEA & | W
vz die ¥ gouEw a) wiv F AR F
Wi (wwam), & €T Ad FT =T E

s W), ¥ ug s wignm g fe
TAUEET ¥ HPT ¥ qIRX TG AT HHIATY
sl ¥ 8% 3, Se¥ QT T &

demang for separate
e flo gHo IaAHT IWTWE & HFN ¥)
Sher w3 W § (wam)*

MR. SPEAKER: Nothing is to be
recorded without my permission,

@t mex fevic anf:  wwfan & qo
aregw ¥ WAl N & ag wtwar g g
fFraragzam sl g fds SaowEe & @
3 faat & g A7 awd@ N N TOw
¥ qardatd) g firar w8, ST
Fraw agt ®) wiefaee waddz qrwe W@
w7 #T Feary fegr oo &, W 99 W
RN TG ) AT IFT, TAT A Y,
arfeafaay &1 w5 & ofxa fear war
¢ T8 wHAIw FT T }

qer AT ug  §.. . (Sweawer
Texel  WENRE, § #TqR) A13qm AeAn g |
(mam) I want your protectii.

A WEA, HAATA ¥ §B A
mE & 99 aiv § F g4 wdRT ¥ 93
ST AR g fr mn we @ £ 6 Aww
¥ ggy ad) gRie ¥ Fwen-efifer aa
IauEe & Ufemn ¥ Tifew X W @
g sk o oaz f A 2 f & EmA
TEHRE X ¥ A oM WA § T A
wE wifwr T ¥, WfF de do THo
nriE & wrwar & game qm § faaen
FTARTST gl, ITa1 & T&EEGAT UTEF  F T,
o €, wgR 97 & 77 Sf Wy fE
w § wifea wiYx sgazar w197 € ) ()

MR. SPEAKER: That is their opi-
nion. You hold your own opinion.
What js there?

Maf.y aeE w9y I9F ¥ wod, e
g aFQ § W ST FEIAN T B,
IEE T FR oFwy g1 (wwaw)  Rew
TEA AT &Y (=qwmet) 4T ey
B w7 A ¥ A @A ;A 3}
(wawaTT)

st Aew fere mui: & TET, A9,
iy &, 9 Juves & N fao # wy
, @ga fedi & 7 9«9, st W@ & fe
i aqrel, WTST &1 TATX  q4qT FATX &
¥ fwer agr  ww-ww §  gRwT
WY P W ag qg ", & a1 AXET
wr & §iga W oAgE v ¥ fag
TR T AT @ g7

3

-5
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** Not received.
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W WX wRw & & O ogw @ 9%
HTHT NAT | Wi a1k qwr F gAY TreEe
WP & ur Qawfaw da gk &, o™ oW
wufs ur§ g, foa® qfommersy [gard
Iraw Wik Rw o, AW oarO & g9 g
@ g ¥ F wgw N aw fosd @
g1

v wien  ware gfed

st wam fere wi . far e @
#we Wode 1wrf oW e grew oz fa
wferae |

urs W A gimAew W wWW waary §,
e woo g S agdhl o @ 2
FE &Y & FAw AW 9T sraded Heon
®T foar &, a1 5% =T fagr & faaw
o I wifus feafs aga fraae M)
M 9N T ) oW dIW X oW @@
w1§ OG0T =y 9 g fa=ry Fv0, famd
wiasy ¥ gregest A SAFT 9T ATA-gTRARS
F weT F g, W AN WA g Y g
9% ux fafesa wafs & sixe ama foar wr
wF, & AT waT §

SHRI YOGENDRA MAKWANA:
The hon. Member has rightly said
that I have not gupplied ful] informa-
tion according to his expectation, I
may tell you that the State Govern-
ment has so far mot supplied any
information to; the Central Govern-
ment. ., (Interruption) 1 have
collecteg jt from the newspapers.

SHRI CHANDRAJIT YADAV
(Azamgarh): Did you ask for the
information from the State Govern-
ment?

SHRI YOGENDRA MAKWANA:
I have gent several wireless messages
to the State Government. Even my
Joint Secretary has talked to the
Chiet Secretary of the State Govern-
ment. In gpite of that, I have not
received any jnformation from the
State Government.

tensions in North 230
Bengal and demand for
separate Gorkhaland ete. (CA)

SHRI} NAWAL KISHORE
SHARMA: In view of the reply of
the hon. Minister, I have to put a
further question as to whether the
Central Government would consider
dismissing the Government of West
Bengal. (Interruptions)

SHRI YOGENDRA MAKWANA:
The main reasong which so far have
been advanceq by the Prantiye
Morcha about this movement in their
slogang and in their speecheg at
different places, in their conventions,
are that the Prantiya morcha has
sought to fan loca] discontent over
the lack of adequate developmental
activities in the area angd it has further
charged the Left Front Government
with adopting g discriminatory atti-
tude towards the hil] people, alleging
also that the CPM @Government Hhas
evinceq little interest in the welfare
of Nepali people recently ousted from
the north-eastern region in contrast
to their concern for Bengali evacuees,
The Prantiya Morcha has, therefore,
called upon the people of the con-
tiguous hil] areag to rally round
under the banner of Uttarakhand Dal
angd ask for the creation of a separate
Gorkhaland., This is the main
demand.

Then, the hon. Member has asked
about realienation of the tribal land
to the tribal people. This ig the State
subject. The Central Government
can do nothing gbout it. We can only
give the guidelinies and request the
State Governments to enact progres-
sive land legislation. But it ig ulti-
mately the State subject angd it is for
the State Government to take action

in this regard.

So far as the Central Government
is concerned, we gre very much con-
cerned gbout the triba] development,
particularly economic and social deve-
lopment of the tribal people. There-
fore, the Central Government have a
scheme of tribal gub-plans and we
are giving special Central assistance
for the development of the tribal
areag to the State Governments ag we
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SHRI YOGENDRA MAKWANA:
are doing for the uypliftment of Sche-
duled Castes also,

st www freite WAt 3@ ¥ oraTE AEY
f;ar feafiraer wiw fa ®c wade & &
|

dt  dwwm @ww (TSI ) . meaw
wEng, ot seira g € fv g} e oY
#@ro fro w0 uro WE ¥ vy &7 W §. .
wagw) .. &, T awg & s we
& T TSN H A5 F1 ATT TSA FY 7ANAZ
¥ W FETE AT FIH gRAY  §, 2wfe
¥ ¥ woaw 4@ &
(Interruption) They only want to
save the West Bengal Government.
They are not concerned with what is
happening in the country. This is a
very serious sjtuation towards which
we all of us are applying our mind

not in this House alone but outside
also,

TR agq  OHIT HEAT R\ ARy
WMRAT  ROATH § € g WL SO T A0
AT qu Ad fed sfear gwfer dw
qMS, A 7 Ao F) W T wfww @)
W™ g v (wmEgw) A NaT 4,
N AT I foraH A § gAd WA =
#E, wregee W ¥ g, waitF @X gEFAr-
T TS A e &Y 23 § oo NS FaA
T wiwemt &1 g qw N @ faveawd
wtrat § 9 9 e #1 59 aor @A
T | oY gEi wwaa FF F aga gEw A
G Afgw g faa o arfes wAae @gw &
o & faefud § fs weo Tao tHo MAT F
wRTET F N8 § ok 34 WM A@wT 47 A
R & NS ¥ war @y,  wwAAT AT A FAT
f& omay a1q @Y &\ woTe S AT W
ar %17 gw g & fadres s qw & Gr
wangrar af g ? @ I =i & @8
Qs a1 T o4 oI

TR TyF g ag wraATEawew § W@
g wiA=AT &Y, 7 TEAT i, M F |WA X
T FTET AT § ST 9T I0Tg HUHA G § |
X4 Wt & =< foww # aga A ww @@
& o & g o w & @ § g ag A
WA ¥ oam ax Q%W W & @ -
akea o § TEY a3 WY wdy frmg w@AY
qfge |, ag =¥ fowed @, w3 &), arwrd
o g, s avw frarg TaeT iRy o
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W oA & 8 frad wiw § segfae
aidf  (wrfEwer)  wegfaee wTefsmiATS
7y & fw fauew qur &0, #9qwA dar &9,
wE ~ANYT  qE &0,  SYE-gaw der w1
X wea®  qar a3 |

MR. SPEAKER: Come to the ques-
tion. Do not theorise, That hag no-
thing to do with the question.

st W W ¥ Ww owEd G
TE TAT qT AT FAT 9722 § 1 yOUEeE
AR 0T grarT & wrRrIaT A aeg w4 v
¥\ wfaee qrd & aweTe agt 9T sefasy
¥ ;M Fg SAraa F7 wrE A G2 T @
g agl ax deqmlisdt & @ig nror XA
1 sxag< foear o wr & 1 W@ A §,
g TEEN ¥, 91§ FO-mEE § s =y
Araw & fodr wor ¥ &1, W @@l 9¢ i
aifasti & a1y gfadwa 1 spaer fear o1 w@r
g1 (vmawwm )

T wEAw ¢ W9 AT AT AEr
FE T, (vmmam ) )

o daw ame : f G w@Ra W ug
JUAAT gt g 797 ety oar & fw dw
e § FEgfae  (wredfoe) qréf Y g
g ot dwdemt & etdfmar A WiE3w0 qAqT
W 2?7 wgr AleI &y gg WY ot ¢ fw
(vwmg=r) ., . &% Enrw #7 sEfaee (Wad-
fa®) 9 &Y gran< dz amfad & @ @8@¥x-
qF FT TAZLHTTETE | #9( FCHITH 78
F 9% GazHl gro, € geee safaat g,
siamafafudy grar dw ama et & f@ans , |
(sumuw ) | .

WUA RERR © S WT WA DA HEAT
g I mawr WY gw grm, afEw oy ad fa
ng gy 20 wreAr A @ € ... This
is por the way. Iam not going
10 yauld to those things @ aia®T &id
g @@ afwomt L. 7O @A gfag
....ogmr By agaasafaar g v afama
Hq FMA FT AEy & A wid w7,

Don’t try to run away from the
subject. Now, please come to the
subject.

st drmane ;. ¥ g AT rgen g

FqT TR F1 W qUa w7 (g faelr o
dez  Tmw * wgfaee (wwdfae) @i wr
Ligs TEA (wawerrer)
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MR, SPEAKER: Why don’'t you
keep quiet? Let them say. You will
have your say.

f vy ww A WA TTH(T Y EH
a7 & farwrae faey & fp A ¢ gmfwdl & @
gt A qrETT SYAATT FT MAGLFL AR
(sowaw).......

MR. SPEAKER: Thig is not the
way. Thig is improper on your part.
Please git down.

oft KT AW 2 AT & @nzdi &,
agt & wa-afafafedi gra, @t ¥ el &
grr e ame ¥ e ¥ fams fawad
faet & wrewm A g ¥ @1 W sHAEn
) grera T AR Wi R A wY, L (FTWER)
L arear §E ® waar wEw ¥ fawes F A,
aar fr ez ¥ frar gwi &, wrcaT W4 &
fag HFuf o a fazre, aME T AAA &
4] draft o wirea ey wia w2 @ E 1 wAlE
war CHTT MW & A F o wiEqd @@
qr F@w @ @ ¥, @9 FT ML THo e,
I taaTE F1E FEETE F w1 TOG @A
2 7 yA arEl WY WY U W WEEL XH
atq ® @y g m A wwmw aeE FE
£ T F aTq FEAT TG 7 W Y, T AT
fr Sa¥ TEHAA 2] @ o gr faar € SR
LA L IGE G ECIRD qrgf g\ wAT AW
Sez  dnE Y TFIT H AT@IR FA T
g wdy &7 w7 Ay @ & @ wa
a8 @A g?

SHRI YOGENDRA MAKWANA:
Sir, in the beginning, T said that these
agitations are because of the inade-
quate development of the greas. Some
slogan, asg the hon. Member rightly
pointed out, had been started. The
slogans are . . . ( Interruptionsq. In
Cooch Behar, they are asking the
localg mot to obey they law of the
State Government. One of our gpea-
Jocals not to Obey the law of the
that there js inadequate development
of the areas. That ig the main com-
plaint.

(wurwarr)

ASADHA 26, 1902 (SAKA)

tentions in North
Bengal gnd demand for

separate Gorkhaland etc. (CA)

MR. SPEAKER: It is a very bad

habit of sitting and talking. Don’t
interrupt.

234

SHRI YOGENDRA MAKWANA:
This Pranthiya Morcha has made
certain allegations which The bon.
Member is referring to here. But, I
do not want to say anything about it.

st dm T wswE  wERw, ¥
Wg@mﬁmt*ﬁﬁmﬁaﬁ

SHR1] YOGENDRA MAKWANA:
It was repeated by him. Why go you
ask me to repeat it? They have asked
the people not to pay tax and not to
obey the laws of the State Govern-
ment. This is going on in this area.
Because of this, there is some anti-
Bengali feeling also. It all started
when Bhutias from East Bengal were

coming as refugees, they had asked
them to go away.

st FAA wwe . A qOT ar--Far afeww
A F I AT AT ALY @ 7

SHR] YOGENDRA MAKWANA:
The Central Government hgg no

intention to interfere with the State’s
affairs.

MR, SPEAKER: Mr. Dhanjk Lal
Mandal.

SHRI ZAINUL BASHER: Sir, he
hag not replieq to my question.

(Interruptions) **

MR. SPEAKER: Nothing wil] be
allowed without my permission. No
interruption please. The minister
can’t deply to him. No point of order
please, Nothing js allowed.

Shri Mandal.

(Interruptions) **

+* Not recorded.
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MR, SPEAKER: Nothing will goon
record without my permission. Shri
Dhanik Lal Manda] is on his legs.
What the other Members are saying
is not going to be recorded. I do not
know why they are shouting?

I must make it clear that 5 names
of Members are shown in the item
regarding the Calling Attention. Only
those Memberg are entitleg to ask
questionsg, Interrupfiongs by other
Members will not go on record. There
is no question of fact. It is a question
of procedure. Shri Mandal.

13 brs,

st afre oo waw (HAYT ) : shue,
wrrefa Wt SN & ¥ @ww Y FIwATAT R ger-
gvg N uzyd A1 = W@ & T wEw
¥ G-I 8, I9F7 faear< , 9w v
afcory & 1 afew, wErw, @ e @
qiahia welt o foeeh gzad gz @A §, 34
avl ® wTEIH &) sTAw ¥ AT wwy g,
gra &1 fawfaen oo &7 o #7 Iz oy
&1 &fea Qdrama wHr & 1 saEeE ¥
ET q® A A1 & - -TF ay mrfzarfony ) arF
& WMy "=l N A gaeTar @y agr o
ghma ulix w‘reggw FIRLH §, QAT 77 AW
T, T W A WA w4 oar @) i GRS
W Aqe) o, dor-we 3 Ao gEge
FE 97 A wic wAEA ow @) §
7 A W1 tmiw wiador wearq 2@t o<
3&1%_-- Al St AT ®T e wT am
nal @amETy qm R ¥ fm ¥ aewmsw
@ e & W @ W 3o adr @
@ ] 1 wiiarfent & g § ot w@t g
T WrEr d' Faw F aw ¥ug 'Sz
qrad@ [T A D arat YA g, faw®
0 5l ara ) awid 7 SN Wi waa
U R | ZW A A 9 59 Pear
& ¥ dree A i AT F XY fear § i
&7 wram WY & fr few il 9 e d g
wint @) o & M7 wwr 7 a1 w0 & oo
Tg win ¥ @, oA ¥ 3EI AN & 3@ o agy
qxzﬁ;w%e. ﬂiﬁlwlﬂi %%r?g%ﬁ frdft
1 & Y gy AT w7 O < §
¥ e R ¥ mftwcar W mwﬁumz:n!

-4
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wEy & ag gw vvT § Afwa e &1 F W
IaT Y fegr aar § ferr qdax & gy ¥
g & srafla "t SN F wraAr war § Wi
far fx 83 w7 fo gz €ra7 &7 azra § A%
®AT T WIAAT qga §) qafex gur wwar &
N AT & qT ¥ vy A7 F A@Y Araw A
Tgh wifge, »r§ W SATa AW ¥ gEr
W ®il &7 1Y g AT ¥ wFT § Wit
& A ay qxex § Afwq gewre Yy Gur wara
T A wragr g aifge Ffwq grahig
wer St wEEAy &1 AT w7 T I ¥ faw
agt 9T Vc-qo ¥ arax e § ag wyar
gt g B w9 dfaaia §, 48 o8 S
giedregua ¥ W IA ¥ vl Ky uF afoen
g STFT AT AT IA ) UF qrmAfaer
g, Gtw &1 mraT doze £y wear Tfgy Afewr
gar wwar § fr wradla wa o sy ¥ ar
T AT % OAN-AdY Fra vy oy, faw A
Sy TRFTN FY aFwT AAAT & 1§z wiw
8z § 91 nyw fRmaforg &, Iwax g4
FT WU IE FFAT | AT TZ WIS A1 A%
g1 .. (mwaw ) ... w¥ 9 OF @ 7,
ar & o=ty g vEr 91, wiv W AH aqrai vy
gfay

¥ ag wg <@ a7 fw dvqr &7 97 qURAT
& FZCs MAF WIWAT §AT AT §, UF
q¥fex  mraar gt wgar § 91 Y ArAF a1
ga wraar ¥ MRS ¥ g7 2ar
qifgg M Qar ¥© FE Fgar [ifer fuw ¥
dT 3 wfeqzar st s 11T 3w & @
S EVEA R

Wouw WEew . we e qury qiew )

=it afrw am wvew : ¥ garer g & oar
TPEI WA AN G FATTH! HIATH § ATE FY
wara X@E 1§ Sirrar Avgan g O ¥4m 7
ara &) & fx s e (wr€) F € 57 mRATH
&N ¥ & sraar g B f 22 wda,
1980 ®1 ITTEO® & AT &, TATHA wform
W gk wwa () ¥ awd T A9 wa)
# AATHTT F) o) A IT F1 O Aw0IN frar
v W o At av A7 T &1 ar 6 & ag
W AramT ATga g 5 gurA welt ot ¥ w9 #)
T FET, ¥F LT FT ITOAGE ) A7 7iF
t: IT & AT *WTFG% ug W 'Y X
wavar wifga

A g & ag <owar argar § fw
uET 9T X A F AT wEET g R g,
gara § fX Qewy W f QR
& vw AW ¥ o wifkara) &,  fora WY
eTER ¥ fardee fiear T d, ow
o wH § 37 o) ¥t ok e ok
on ot Al fe T 8, @ wx wag ot

44
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WX drw FowaEw Fr A Al § www
R ¥, ol orEl qT I W FEweara WY A A
Y Az g qr sEAT A g AT
wEa WA gz gy | rawar § fv owramw
A wzar FER F s awrar frs war gy Afwa
ZgqtAMA G w1 WA W A AT I
w & I9 wAwr &1 HF-Is 7@ F fau
wE TAT F FITY [T F), & IW A
1 FIFT W Aw @ 9@
ot & safeh zamxN s @ § a3z
Fomarargar g1 g EACH MT &, [
HATE W HIT F A g7 F) AT EH ATAA
¥ Nw wrx ¥ am g ¥ | EETEI™Y
wt o g & Fro & wawat ot faemew
AT AT A § 7

A ara & g straar =t § ooy
8 2w ¥ quAwtard) sgfagi & & gt 4w
a@r o, d9fs Wl fFE & W S A
7t fora(, &Y quwaTATR A § I b gqwan-
) wRYers e § 9N g wgfaay &Y
T T W E QW geaT & Faeq@ o oy gUETT
FE FTIT) F7) TN W AN I TIHIT
TAARTA AL F7AE ? FWTAZ T BEY A,
g?

=19, ST TRATZE ) FaTA G a2
fo g & |7 a1 g T fA3w wfvmat &
TMAAIAT R E AT &4 4g @E1 & 7

SHR] YOGENDRA MAKWANA:
Sir, it is most unfortunate that the
hon. Member has not understood me
properly. My statement ;s very clear.
For his benefit and for the benefit of
the House, let me tell you, Sir, that
these Rajbanshis are also Rajput
Tribes and the whole of Cooch-Behar
they were previously ruling. (Inter-
ruptions) Sir, the hon. Member who
was very eloquent about the Centre-
State relations, ghould not advise me
on thig issue. I know my duties well
and I know what i3 Centre-State
relation. I have repeatedly suid
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during my replies to the hon. Mem-
bers that there ig no jntention on the
part of the Centra] Government to
interfere in the Stafe affairs. We do
not want to interfere and we do not
want to take any action. On the con-
trary, it is the Central Government
which- hgg adviseq and helped the
State Government in tackling this
issue. Not only that. Whatever help
is required js rendered by the Central
Government and unnecessarily the
hon. Member hag made many allega-
tions against me and my party also,
which gre far from truth. I do not
accept it. (Interruptions). Sir, it is
easy to make allegation but it js very
difficult to prove it. Such allegations
are made by the Marxists also. But
there ig no basis and there js no
foundation for it.

13.10 hrs.

MATTERS UNDER RULE 377

(i) NEED FOR CREATING A NEW RAIL-
WwWAY DIVISION AT SALEM (TAMIL
Napv)

*SHRI C. PALANIAPPAN (Salem):
Mr. Speaker, Sir, under the jurisdic-
tion of Olavakkod Railway Division
in Keralg State, 17250 railway
workers are employeg covering 1019
metres of railway track. Dharma-
puri, Salem. Periyar. Coim-
batore, the Nilgiris and Tiruchirapallj
districts of Tamil Nadu are in this
Olavakkodq Railway Division, On
2-10-1979 a new Railway Division
called Trivandrum Division has been
created in Kerala State. The Railway
track from Vettikattery to Cochin
Harbour has been brought under this
Division. Now in Kerala State there
are two Railway Divisions, one at
Olavakkod ang the other at Triven-
drum.

*The original speech was delivered in Tamil
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{Shri C, Palaniappan]
18.10 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Upto 1956 in Podanur jn Coimbatore
district of Tamil Nadu there wag a
railway division. Since there was
no Railway Division at that time in
Kerala State, this Podanur Division
was transferred to Olavakkod. Ag a
large number of Railway  workers
living in the six gistricts of Tamil
Nadu gre to depend upon the dis-
pensation of the Divisional Head-
quarters at Olavakkod, which is far
away from their place of work, many
times their grievances go unattended,
Having realised their problems in
1963 ijtself, the Rmailway Board had
acquired land in Kandampatti near
Salem junction for the purpose of
locating a new Railway Division at
Salem. But the matter is resting there
till] today. Salem has become ®@an
industrial town. Salem Stee] Plant
is coming up fast. Just 50 kilometreg
away from Salem, jn Mettur we have
Mettur Aluminium Company, Mettur
Chemicals Ltd, and many other large
jindustrial undertakings. In Mohanur
adjacent ty Salem there is a coopera-
tive sugar mill, a paper mill etc.
These units have to go to Olavakkod
for getting their wagon requirements
registered. In the circumstanves
explained, there js every need for
creating a new Railway Division at
Salem. I demand a statement from
the hon. Minister of Railways in this
regard.

(ii) ADVANCING OF FUNDS TO BAMNAN
Svucar MI1tLs AT GonNba (U.P.)

s a@R fug (e )If: awa gufae
forar wiveT ok wqW ¥ wifas W SeiT
B oY ¥ sweawq 1@ &g & e feea wi
fra 7ol &1 #0% Toar Tiwy & T, faw
& F107 W 4w X fewis 13w, 1979
¥ fae = wfgugw &< fow 1 dseT srgen
wY A gral § ¥ fear 6 faenfawmrdy oiver
)" xedfean fagaa w3 fear 1 oWt & uwg
frer WA qTRIT A NTG wmEEqT A g9riea

g

JULY 17, 1980

rule 377 240

faq & wqifgs zwr af 1978 ¥ €@
X U  wf fw FU97 80 WTW TWAL
war feadl w1 # a9t @1 e a3 A
73T fHg & waea®q fwardy ¥ AT ™A
¥ wfa wrdr Frfrar W i | fas Ay
uifqe g @aa §F & (y~ aufiEl i gusa
& FTH Wl A1 1977-78, 1978-79 W
&E AFTT X €Y & Tar

¥ @Y W qIFT T A iy gaw g9
far 7% fad QU aF1T F quAT ® fog Y
Igfcq @ W\ WHT 1979-80 F FGX X
T Wy Y a1 fxa1 wr 9g ax fear @ s faw
FT AHIAY B AEAT FT TAHA FIR A FHT
qr ¢ fzAi® 25 ATFML, 1979 W € WA
Y qL RA & G T ATAT € FT
WA AT F J3A QA A | AALR T
qF FT LU AT JAL NRA A HIAFL 1 7T
Fr g fast &1 7 qT7T WM a7 {gq9F 1
T3, 1980 # faqg g g & forg duie
gE &1 ST e AW A0 A7 IA AT A FY
fra ®1 gF wrg & AT I FL T 997 )

g ¢ afgFEnmor gudr @@ TN R
SqE FqzE feg a7 & wawa & gy aw "
gz saafaarazg @ & | Ta s g2 fw
Y oo+t g7 guya fawa qrX qT @ qGr=A
X fax gq g Wt gug § faqmad @ a7,
TR F wawd @M

qI: AT & WEIA § F & ;| AT
£ U wisfaa s Tigar g fs faw &
g g S A wlw gq & wvawmear awrd
af ¥ IaK qET wrArT fxATA 4 sqAear
FE F I F1 9TC afF (saa F worgy
¥ ux faemm # araa Ioaw & S a3 F
I F IF fAy

(iii) REPORTED NON-AVAILABILITY OF
CEMENT IN BANGALORE AND OTHER
PARTS OF THE KARNATAKA.

SHRI T. R. SHAMANNA (Banga-~
lore South): Mr. Deputy-Speaker,
Sir, it is a matter of regret that for
the past two or three monthg cement
has become g rare commvodity in
Bangalore City and some other places
in Karnataka. The public are put to
great hardship for want of cement.
Most of the buildings under constrgc-
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tion are at a stand still, It is said
that Amma Sandra Cement factory
which is manufacturing ‘Mysore
Tements' (which cement Thas been
allotted for supplying cement to
Bangalore) is not able to supply
cement to Bangalore, There was
power cut for some monthg and now
there is labour strike. I am told that
thig is the cause for cement scarcity
in Bangalore and some other places.
It is strange that in  spite of this,
cement is available to any extent if
we pay Rs. 44 or Rs. 45 per bag.

1 have personal knowledge of this
cement scarcity and many citizens of
Bangalore have asked me to bring to
the notice of the Government the
urgent need for supply of cement to
Bangalore City and gther places in
Karnataka.

I wurge wupon the Government
through this House to arrange for the
supply of cement to Bangalore.

(iv) NEED FOR LEG|SLATION TO NATION-
ALISE THE BENGAL CHEMICAL AND
PHARMACEUTICALS WORKS.

SHRI KRISHNA CHANDRA
HALDER (Durgapur): Sir, under
rule 377, 1 wish to raise the follow-
ing matter:

The management of Bengal Chemi-
cal and Pharmaceutica] Works Ltd.
was taken over by the Government of
India under IDR Act on 16-12-1977.
This company, which manufactures
heavy and fine chemicals and Pharma-
ceutical products which include life-
saving medicines and  anti-leprosy
drug etc., employs over 2,000 workerg
and staff. After the take-over, with
the fu]] cooperation of the workers
ang the staff, production went up.
This jg evident from the fact that ever
since the take-over, industrial rela-
tions in this unit have been excellent.
As a result of this suitation in pro-
duction, the sale figure for the year
1979-80 wag estimated at about
Rs. 8.50 crores and the target of pro-
duction for 1980-81 has been estimat-
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ed at Rs. 12 crores, The then Minister
for Petroleum and Chemicals, Shri
H. N. Bahuguna had promised for the
nationalization of this unit and assur-
ed to bring a bill in Parliament to
this effect. But nothing has happened
so far. Nationalization of this unit is
a longstanding demand of the workers
ag wel] as management staff. But the

delay in nationalization hag created
severe resentment as well gqg fear
among the workers ang staff. 1f js,

therefore, requested that the Bill for
the nationalization of this unit may
be brought forward in this Session
itself, to save this viable unit as well
ag to protect the employment of over
2,000 workers and sfaff.

(v) NEED FOR BETTER SERVICES TO
IMPROVE THE WORKING OF TELE-
GRAPH OFFICE AT Bapaun, U.P.

s sauter fog wraq (wiFem ) @ STeTE
wgEa, § aORT FT OF wEeael WeE QT syr
saT fEaraT |Svgar g

qITY I W FT w7 fawer e
2\ wxiq § 2w srren waw e
gt & o @i ¥ 75 wfmww =rw ar
srEEl gT At WS I § famw awrg
fory & ATfcy, saranfd, sy sratera s
fawy ®7 qIAFA a7 AFRITAHT A GX 1Y

wmﬁagafm%m T
€ =TT g ¥ v 9 7 SNTE wifew
(7T ) &

9 R FHTT AT (RE ST wrfewr)
st Fafafaa & o & arer qed a7 57 O
g T & o ¥E@w! xafon Gy 7 faar
o1 wwT @ #ifE AW aF ST U gy
fagr war & 1

wom  (arLar) @ uﬂ‘{ﬁiﬂ'ﬂmﬁgﬁm
A W T T W ¥ IvAew @y

e
4

W %aamw\zrmzﬁwgmg
foraefYy dare =aeaT TOET g I @A
HX FH L TOUTE THF ¥ 7 o7 v Wiy
martmq:mgﬂ%wﬁfﬁﬁﬁmg
a7 AT WWA ¥ wirear ¥ I #7 qf A @

qdr 1
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[st sraare fag wwa)]

g & Aafath e TR gRA
wroow faar o?, AR 6-9¥AT fegw aTRER
9T IR M Y *Y Fgle F3 24T ATT
gfear Wi #F 0¥ 1 Y @& K FOAA
mxeT spafeqa U gWE € ¥ AT wid

FETg THINE ¥ HATT & THH A )
2 53 3, T w7 TS W feeet ¥ ¥ AW
7@ qa1g Fa ¥ afy w7 aran |
a=1g 1 GO arw e ®T faar s arfs
FI% ¥ TAUTE HATT T{IEAT I T Y AX
¥ |

(vi) NEED FOR STEPS TO PREVENT OUT-
BREAK OF CHOLERA [N PATNA CITY.

st TwwTe west (92Ar ) o uedw
wERE, vzAr R F wig fggy w1 aear fudr
FWw W gHT ar § ) 98 se-aifa 2
fo  avqol qaAr AT § WO Y g A &
wrarsg 3 1 wfgs aomg 1w A & s
3 sara fegamr & w7 far @\ woeEsy
qdf qaHT ATt geat fady & a€ W sl wda
qEEel § AW &1 WAER g wE & oTar
foad oueaed 22 § wfas safaqai =l weg
& 9% @ Ik da 87 safaq sgw Nfew & av
SYFA-TC FT T F2 @ F )

a1 fadt & amifa) § o am § ao
sr¥w @ fo wear wR fem wmeen fawm
N1 wA-rareen  sfwEgor faarr #F am
T qAT WRINTL F 107 &1 &€ qaewi d
FefeEl £ ¥9 sroraras M F faar g
91 g\ ATE F7 S5F GRS O sieq e,
AT A& sar wiar §, @ 3w
T faerdt, 9% wiw g <a@r wnar 2 am
TN-ATE WY AGATT *T gawqr 7@ § wadrs-
WTE § | W€, T AT AT dear wgm
wrarfew §
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g T fiom F g qet ¥ R/ W
N & Juw  feafy qv fawar gwe & @ gq
e oY Wi T &

YeA AT & ¢ wr@ ¥ wigs awi=i €
e w werndr ¥ W F@ & fog ag awd
& f gt s F g-wa< 9T awrd whema
e dT S ¥, Y F g I ¥ yyeT N N,
e w A & fau wrawms srdAdy
sy, @mE Oa gwara § 969 & fag
wyial & grvarA feur ¥, wvaier wrar A
TAT ¥ AT ET 1Y, J]WHTH &7 (97 Tay
g W wmo@Ed ¥ a1y wivaat ¥ g
WTawE  HATE F Y |

Wik WIEl ®F FIH) &) AE) ISMT 0QY, a¥
&9 & mgrrdr Y GFH & qT A AT F=HAT
o wTEeg Gt ¥ ¥ Al gen o oag
Tq feom & U9 AT &Y avit awF adid
g 72T ®L |\
(vil) Robberies in Delhi
SHRI R. L. P. VERMA (Kodarma):
There appears te be no decrease in
the incidence of crime in Delhi. Dacoi-
ties and robteries in the Capital con-
tinue unabated. It is a very fantastic

wake of Khaii
grim incidents

situation that in the
Baol: and Janakpuri
within 24 hours, two daring dacoities
took place in Model Town. The Police
seem to be somewhat complacent in
the matter and they did not become
cautious after the first dacoity in that
area on the 15th July which resulted
in the serious injuries to the couple
and children The second dacoity
took place on the 16th morning.

It is high time that some effective
measures are taken to augment the
pcice partrolling and the gang of ban-
dits appreh®nded and relief provided
tto t}l;e harried citizens of the Capital

0 have a comfertable sl i
ght sleep in the
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13.23 hrs.

DEMANDS FOR GRANTS (GENE-
RAL), 1880-81—contd.

MINISTRY OF AGRICLULTURE AND
MINISTRY OF RURAL RE-CONSTRUTION

MR. DEPUTY-SPEAKER: We shall
now take up further discussion and
voting on the Demands for Grants
under the control of the Ministry of
Agriculture and Ministry of Rural Re-
construction. Shri D. M. Putte
Gowda.

SHRI D. M. PUTTE GOWDA (Chik-
magalur): Mr. Deputy-Speaker, Sir,
I rise to support the Demands for
Grants under the coatrol of the Minis-
try of Agriculture and Ministry of
Rural Reconstruction. Much has been
said on agriculture yesterday and day-
befcre yesterday. Now I shall confine
myself more to the rural reconstruc-
tion aspect and make g few points on
agriculture. Rural Reconstruction
pvertains to 75 per cent of our popula-
tion. Rural reconstruction is necessary
frem all angles, in all spheres especial-
ly education, heaith, housing, commu-
nication, scientific research at village
level ruraj economy besides agriculture,
cottage industry, family planning and
regulation of alcoholic drinks

I like to emphasise that rural re-
construction is an important subject
with which we are dealing at peresent.
I say that rural reconstructicn at the
national level should be taken from all
angles and a body at the national level
should be set up for rural reconstruc-
tion synchronising with all other de-
partments. Ag wa know, no significant
improvement has been made so far in
the inceme of an average rural family.
Over the previous years sufficient
money has been spent, but with what
results? Government should take stock
of the position, see how much amount
has been spent so far and find out the
reasons for the present state of affairs.
At least in future, the government
should think of these things: The
amount spent ih rural development,
rural programmes and tHe achievement,
At least we can rectify the mistakes
that we committed previously.

Min. of Agri, & Min, of
Rural Reconstruction

A major facter that is before the
villagers is the fair price to their com-
maodities. I emphasise proper market-
ing should be there by establishing a
national level body or board to look in-
to the important factor of marketing.
Education in family planning program-
me, and its implementation is an im-
portant aspect in rural areas. We
know the land available for each agri-
cultural family. In the 40s, if a family
had five acres, it has become almost a
fraction of an acre in 80s. Much has
nct been done in educating the rural
people about the implementation of
the family planning. At the present
rate of family planning, 1 do not think
that we will meet the chailenge of the
population outburst. Something should
be done in this regard, especially in
villages where land is being fragment-
ed and a family is getting very low in-
come. They are nct able to feed their
children or give vroper clothes or send
them to good schools or to give them
proper training.

The next problem is about the alco--
helic drinks in  the  rural areas. I
shall give a few statistics. A taluk con-
tains nearly 80,000—1,00,000 adults and
comprises nearly 30,000 families in
most of the states. Where alcohol
drinking is llowed, Rs. 2-4 crores
worth alcohnlic drink are consumed
every year, whereas government is
spending about Rs. 10—20 lakhs on
development works. Nearly Rs. 50
lakhgy goes to the state govern-
ment in the form of taxes and
excise eviction amount nearly one
crore—will go unaccounted, and the
national economy, it leads to inflation.
consumption, the youth in the rural
area take to it as an evening habit, let
alcne the elders with whom it has be-
come a  habit. The law and order
situation in the rural areas becomes
a problem. The figures given are for
a Taluka, not for a district. Apply
some restrictions to overcome this
problem.

I have already mentioned that many
cf the schemes that are implemented
by the State Governments and the
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£entral Government do not bear fruit
for a long time so far as rural recon-
struction is concerned. I would like to
quote one. I was the President of the
Talulka Beard. I had been in that
position for six years. I know the de-
velopments that have been made in
each Taluka. There was a programme
called Applied Nutrition Programme.
This programme is supposed to supply
nutritive food for schocl children es-
pecially the rural school children.
Nutritive food was to be given in the
form of vegetables, fruit, fish, etc.
Crores of rupees have been spent on
.construction of wells, pumps, fences,
construction of fish ponds. Much has
been spent on this programme. Special
jeeps were provided for supervision.
In spite of all these things wherever
the phase of the programme is over,
now we see there is neither vegetable,
fresh fruit, ner fish. I do not know
where has everything gone. Every-
thing is dead. When we implement a
programme, it must bear fruit at least
in the near future or it must have some
effect on the rural population; other-
wise such a programme will be only for
the purpose of statistics and propagan-
da. I request the hon. Minister to look
into it. There are so many program-
mes. As I have no time at my dis-
posal, I do not list them one by one.

I come to ancther scheme—Employ-
ment Affirmation Scheme and Food for
Work Programme. Sufficient amount
has been set apart in this Budget also.
I welcome it. I urge upon the Gov-
ernment to take necessary steps to
monitor the work as a huge amount—
Rs. 340 crores—has been set apart for
the purpose.

The amounts are released at the fag
end of the year. In most of the States
Community Development Grants are
released in February or cn 15th March
or on 30th March and they are asked
lo complete the programme. This up-
sets the whole programme. I wonder
how the Block Development Officers
can comply with the directiong of the
Government and how they are going
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to implement the programme. In such
circumstances I do not know whether
money is going to be spent on work to
be executed or it goes in the pockets
of somebody else. It is a matter of
concern. I request the Government to
take a note of it and see that the
grants are released in the first or the
second part of the year so that the
programme can be started and imple-
mented.

MR. DEPUTY-SPEAKER: Please

conclude

SHR] D. M. PUTTE GOWDA: Rural
communication has not been attended
te. so far. Especially the village roads
have not been constructed. Last week
I travelled in the Northern States.
With this much of rain there is slush
and one cannot go, especially in the
rural areas. I am from an area where
the rain fall is 100 to 200 inches. We
do not have proper roads.

MR. DEPUTY-SPEAKER: Please con-
clude. You have already taken fifteen
minutes. Ycu do not stick to time.
Many of the speakers are not getting
a chance. Then they misunderstand
me. When you are taking more time,
it means you are taking the time of
other Members of your party.

SHRI D. M. PUTTE
shal] take two minutes.

GOWDA: I

MR. DEPUTY-SPEAKER: Please

conclude in one minute.

SHRI D. M. PUTTE GOWDA: I urge
upon the Government to look into all
these matiers and set up a body at the
national level to look into rural re-
construction. I hope they will do it.

MR. DEPUTY-SPEAKER: Shri
Chiranji Lal “Sharma: You will take
10 minutes. You will be the last
speaker. Then I will call the Minis-
ter.

(Interruptions) **

MR. DEPUTY-SPEAKER:; The posi-
tionn 1s that all parties have exhausted
their ttme. Because the other speakers
have taken more fime, there is neo
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chance. We have got to complete it
within half an hour. Now, Shri
Sharma.

BHKRI CHIRANJI LAL SHARMA
(Karnal): When they are standing and
interrupting, how can I speak?

MR. DEPUTY-SPEAKER: Whatever
they say will not go record. You gq
ahead.

(Inlerruptions) **

SHRI A. T. PATIL (Kolaba): On a
point of properiety. The Demands of
the Ministry of Agriculture and Rural
Reconstruction cover more than 15 per-
cent of the total pudget. Therefore,
it is in the interests of the House and
the nation that more time should be
allotted for that 10 hours are not
enough.

MR. DEPUTY-SPEAKER. The House
has already approved the allotment of
10 heurs. 1 cannot go against the
decision of the House. Now, Shri
Sharma.

SHRI CHIRANJ1 T.AI. SHARMA:
Mr Deputy-Speaker, Sir, I rise to sup-
port the Demands for Grants for the
Ministry of Agriculture and Rural Re-
construction, on which fhe discussion
has been going on for the last two, three
days. This 1s a very huge department
consisting of agriculture, forest,
animal husbandary, fisheries, coopera-
tion and what not. I will not talk on
fisheries or piggaries or poultry but I
will talk on agriculture.

Yesterday, one hon. Member f{rom
the Opposition talked of the greenness
on the floor of the House. I rmogret to
say that he forgot to see the greenness
all over the country. Tremendous pro_
gress has been made 1n the field of
agriculture during the last 30 years of
Congress rule. I am not talking of the
last three years

First of all, I touch agrarian reforms.
After a couple of years of indepen-
dence, land enactments were passed.

& Min, of Rural Reconstruction

But complete implementation of these
land enactments in letter and spirit is
not there. Why? Because of obvious
reasons. There are three, four reasons
for that. 1. Bureaucratic letnargy; (2)
Personal, political and local influence
and (3) legal hurdles.

I will talk of legal huraies. I am
referring particularly to the writs that
are fieild in the various High Courts
and the Supreme Court. When you
go in for a writ in the High Court, the
matter will linger oxi Tor years together
because of rush of work in the High
Courts and for various other reasons.
In spite of the fact that I.and Reforms
Acts were included in the Ninth Sche-
dule it did not have the desired effect.
I am happy that the hon. Minister him-
self is an agriculfurist. He has finger
on the pulse. Fortunately for him,
since the time he has assumed office,
we find a  wonderful change. The
agriculturists are happy. The first
thing that he did fer agriculturists was
to increase the price of sugarcane
which had been reduced to nulity
during Janata fule. But what I am
submitting is that the hon. Minister
should discuss the matter with the
Chie? Justice of India. That would
not amount to any  poiitical interfer-
ence In judiciary. The Chief Justice
of India on the other hand, will talk
over the matter to the Chief Justices
of the varicus High Courts in the
country that they should give top
privrity for speedy and quick disposal
of agrarian cases pending in their
High Courts. Then and then alone, we
will have the desired effect.

Another aspect I am touching in this
connection is consolidation cf holdings.
Consolidation uf holdingg has a salu-
tary effect on increase in production.
We had this consolidation in Punjab,
Haryana and U.P. If my information
is not wrong, hardly one-fourth of the
consolidable Tand area has been cover-
ed all pver the country uptil now. When
consolidation has been possible in
Haryana, Punjab and UP I do not
understand why it is not possible in

-_— —_—

**Not recorded

———— ~ — -
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other States of the country. 1 would,
therefore, request the hon. Minister to
take up the matter with all the State
Government® because that will have a
salutary effect on increase in produc-
tion. By  consolidation, there is
re-saping and re-planning of the
land which helps in increasing pro-
duction. Consolidation of holdings in
these three States ig a positive proof
of the fact that there has been in-
crease 1n production in these States.
If my information is not wrong, Pun-
jab, Haryana and UP feed the whole
country. Ang this is one of the
reasons. ..

PROF. N. G. RANGA (Guntur):
U.P. is not feeding the country. U.P.
is very backward and ceonsolidation
is a dead issue.

SHRI CHIRANJI LAL SHARMA:
For agricultural production three
things are necessary—water , electri-
city and  fertiliser. When I talk of
water, 1 will be failing in my duty
as a representative of Haryana if I do
not talk about the positive injustice
that has been done to us. It ig pro-
bably in 1976 that an award was
given by the then Government of Mrs.
Indira Gandhi that 35 lakh acre feet
of water from the Ravi-Beas project
would be given to Haryana. For the
purpose of carrying that water to
Haryana, a canal, 214 k%kilometre in
length would be built and that the
Haryana Government shnuld deposit
Rs. one crore with the Punjab Gov-
ernment as compensation for land.
This happened probably 4 or 5 years
back. But I regret to say that there
has been absolutely no progress. We
do not know what has happened to
that award. We can imagine that
during the Janata regime there wvas
Akali Government in Punjab, there
was Akali representative in the Janata
Government here. We did have the
apprehension that after the 1977
elections, the award given bv the
Government of Mrs. Indira Gandhi
will not be implemented. Our appre-
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hensions proved to be true. Wec raised
a hue and cry and we could not suc-
eeed in out e(Torty and our rights are
being ruthlessly trampled in this
matier. Harysna is suffering, we are
not getting our share of water
for the last 14 years, since 1968.
Therefore, I would very humhly and
with all the vechemence at my com-
mand, request the hon. Minister for
Agriculture to take up the matter
with the Prime Minister and sce that
the award that wag given js imple-
mented without any further loss of
time.

Regarding water, what is actually
happening is that the officers do not
pay attention fo small projects. ‘I'hey
are interested in glamorous schemes.
When 1 say small projects, Sir, I mean
that water can be collected particular-
ly during the rainy season in low-
lying areas in tanks, reservoirs and
ponds. In Maharashira and in Andnra
irrigation is done {hrough such tanks.
Similarly in hil] areag also water can
be collected in tanks and ponds for
irrigation purposes. Therefore, I
would suggest that the Government
of India should give instructions to
the State Government: that their
officers ghould pay special attention to
these small projects.

In this connection, again I would
respectfully stbmit that we suffer
from floods, we suffer frcm natural
calamities and that toeo because of
‘negligence on the part of irrigation
authorities. They do not pay attention
to the strengthening of bundg at the
proper time. Only the other day
there was a breach of about 60 feet
or yards in length in Jamuna damag-
ing s0 many -villages in Sonepst dis-
trict. There flave been s0 many
breaches like that. What they actually
do is that they start strengthening
this bund just when the rainy geason
starts and we have reasons to gmell
the grain of salt in thejr bona fides.
They just waste money and say that
they have spent this much,
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1 have to ssy a few words on the
food for work programme. Food for
work programme, as was already men-
tiohed in this House, was the pro-
gramme of the Congress Government
initiateq in 1978. But the programme
wag actually started in April 1977 by
the then Janata Government, What
was the main idea behind it? [ am
quoting 3-4 lines from the report for
the year 1879-80:

‘““The food for work programme
hias been in operation since April,
1977. Its main objegtive is {0 utilise
the country’s available fuod stocks
for insulating the economically
bandicapped  sections of the rural
community from hunger. At the
same time, the programme ainis at
strengthening the rural infrastruc-
ture in order to speed up the con-
version of our nalural endowments
into durable assets meaningful 1o
the people.”

1t is further stated:

“The foodgrains agre to be utilised
for the payment or part or whole
of the wages to the labour engaged
in the execution of specified
works...”.

In this conection 1 want to state on
the floor of the House that there is
mis-utilisation of the foodgrains at
very many places. The BDOs, Sar-
panches, Panchayat Secretaries, Mem-
bers of the Panchayat and local
influential persons bring the food-
grains from the BDO’s office
and the work is not entrusted to the
poor and the downtrodden. The poorer
section of the gociety living in the vil-
lages are completely ignored, they
have to suffer. That means the very
purpose of this programme is imvair-
ed. The idea is laudable, but is it
being implemented in the way it was
desired? My submission is that the
Government of India should kindly
ask the State Governments to look
into these allegations which I am
making with a sense of responsibility
and with confidence on the basis of
rersonal information.

& Min, of Rural Reconstruction

Some of the friends opposite spoke
ironically of tue 20-point programme.
It was a revolutionary programme
introduced during the emergency
days, and it wag going to change the
face of the poor people living in th2
villages. One of the points was ta
give residential plots to the landless.
1 was Revenuc Minister in Haryana.
Within a span of gone and a half years
we allotted 214,000 plots to Harijans
and people of Lhe backward classes
in the villages. Not only was allot-
ment made. We made them owners
by transferring the rights through
registered deeds. Stamp charges were
exempted. Not only that. They were
made owners in the jand rcvenu®
records the land was entered in their
names, and the banks were asked to
give them loans. They :taited cons-
truction. But what happened there-
after?” This programme had not been
completed, it was going on, when the
Janata rule came. So tremendous
was their onslaught, so terrific was
their blow, su bloody was their
machine of coercion that the landlords
in the villages were encouraged to
encroach even »n the plots which had
been already allotted to the pcor by
the Congress regime. This is what
they did.

1 would say something about incen-
tives.

MR. DEPUTY-SPEAKER: Please

conclude.

SHR] CHIRANJI LAL SHARMA:*
I will give some suggestions in brief.

MR. DEPUTY-SPEAKER: Why
don’t you pass .t on to him?

SHR] CHIRANJI LAL SHARMA:
I have not typed it out. 'Thzse are
points which ] have jotted down,

There 1s irregular and inadeguate

supply of diesel to farmers. 1 know
for certain that the Government of
India had issued instructions to the
State Governments to allot 70 to 80
per cent of the diesel to the farmers,
but actually what happened? 1 took
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up the maltter in the District Grie-
vances Committee, that most of the
diesel was being given 1o the indus-
tralists by the DICs with ulteror
potives. I drew the attention of the
Chief Minister {o it. This should be
deprecated and discouraged.

Farmers should be given fertilisers
at cheaper rates particularly the small
and margina] ones. Remucrative
prices of sugarcane, wheat and paddy
should be given to them. In the matter
of sugarcane, tne Agricultura] Minis-
ter was kind enough to take action
immediately after he took over,

The farmers are not being paid
regularly the price of sugarcane which
they take to the sugar mills. Even
now they are hankering after the
officers. Instructions pe issued to the
State Government to see that pay-
ments are expedited. Delay in pro-
curement be gvoided by the FCI.

Soil improvement schemes should
be there. Of course, they are there
for the last 15 to 20 years. But it
should be got verified as to how much
cultivable waste land is lying.

Agricultural graduates, not one, not
hundred, but hundreds, are serving
in various States. Those agricul-
tural graduate; who are working as
agricultural inspectors angd sub-inspec-
tors are not doing the job they are
meant for. There should be coordi-
nation betwten such agricultural
advisers and agricuitural universities.
They should pe asked to adopt vil-
lages, may be one, or even to adopt
some families in villages and they
should be held responsible for the in-
crease in the production of agricul-
tural produce.

Lastly, I wan* to say aboui incentive
price. The Agricultural Prices Com-
mission which is a statutory body of
the Government of India r2commends
procurement prices annually in the
cases of commodities such as wheat
and paddy; minimum support price
of commercia] c¢ropg like jute and
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cotton and minimum support price of’
commodities like potatoes and onions,
as ang when necessary. The APC
probably takes into account a number
of factors such ag cost of production
incurred by the cultivatorg in the
country, a certain element of profit
margin to the farmers and the demand
and supply within and outside the
country in arriving at the 1ecommen-
ded prices. These are the procurement
prices. There is conceptually another
price known ag an incentive vrice.
These two sets of prices have diffe-
rent objectives. While the core objec-
tive of suport prices is to provide
support to formers in the even of
prices falling below the floor level,
that is, below the cost of production
and leading to distress sale, the role
of an incentive price should ve to
provide necessary inducement in the
form of higher profit margin to far-
mers so that they may bring more
area under the desired crop or go in
for more input intensive cultivation.
1 hope, the hon. Minister will take
note of this aspect of an incentive
price which [ have submitted.

With these words, I support the
demands.

=Y @@ v wfeqr (I5HT) - IuTewer
HErE, "wigd qR 91 wuw fawn g saa (an
& »rq FT gz I]AT ATEATE | HA WIAT

WETH wT ATEA ¥ G4 JANT ITAE AWA
frar & 1

gfa ;1 7z agr & wEerqor e @
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q fvR & & 1« gk el g WA ¥
f&@ o= W F @WEY F |, AT FLA
T M@ 7T INIT & T 7 gty ma
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fasrr, w3 for weamrar sgerar & 1 Afww
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THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): Mr. Deputy-Speaker, Sir, the
debate on the Demands of the Minis-
try of Agriculture j5 coming to a close
with g very auspicious omen: whiie
we have been discussing the Demands,
it has been raining outside.

I am thankful to my friends who
have spoken o1 the Demands of the
Ministry of Agriculture and the
Department of Rural Reconstruction.
They have given very valuable sug-
gestions. The very fact that such a
large number of hon. Members have
spocken and many more desired to
speak but could not get time, shows
their intense interest in the welfare of
the farmer and their belief that the
ultimate development of this country
can only come through the fullest
devéiopment of cur agriculture. My
colleague, Mr. Swaminathan has re-
plied to the points raised in relation
to the departments that he is looking
after in the Ministry, i.e. Rural Re-
construction, Animal Husbandry,
Fisheries, Land Reforms and certain
other matters.
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I ghal] try to reet the various
pointg the hon. Members have nen-
tioned. Sir, tHis is a very vast subject
and the time allotted to me also, J
think, is not sufficient. 1 would
request the indulgence of the hon.
Members if [ fail to reply to every
point raised by every individual mem-
ber. 1 will, however, try to send
written replies to most of the Mem-
bers who have raised very valid and
useful points.

We started with a very bad year
during the last Kharif season. We
experienced the severest drought in
our memory last year. About 220
million people were affected. 38 mil-
lion acres of lang were affected by
this drought. The damage naturally
was colossal, but it was due to the
bravery of the farmer ot India and the
infrastructure that India has built in
its agricultural mangement that we
could tide over thig difficult period.
I would not be wrong if I say that
operations to manage suth a large
national calamity perhaps have never
been undertaken by any government
in any country in the worlg on this
big scale.

The government was very much
concerned and the Prime Minister,
Mrs. Indira Gendhi extensively toured
the jnterior areas of the country in
the drought-affected States. Most
of my colleagues undertook tours to
the most intevior places and saw to
the arrangements that were being
madé for the supply of food and drink-
fng water and other relief measures.

Some of my {friends opposite
thought that the measures that we
have taken were not sufficient, I
would like to mention- that only
Rs. 157 croreg for relief was sanc-
tioned during the year 1979-80 by the
prievioug government. Perhaps they
thought that that was an adequate
amount. But immediately after this
government took over, we realised
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that thig was dbsolutely insufficient.
Relief was not reaching all the places:
People were still' suffering and youw
would be glad’ to know that in addi-
tion to what was sanctioned during
the previous year, i.e. Rs. 157 crores;
we sanctioned another Rs 198 criores
for relief measures in the drought-
affected areas. That was done after
our central teatng had visited the
drought-affected  States for the
second time to see for themselves
what were the relief measures requi-
red. In addition to the foodgrains under
the Food for Work Programme, 20
lakhs tennes more were provided for
undertaking Fooq for Work pro-

gramme specially in th2 dJdrought-
affected States.
The rigs were supplied on a

massive scale. Under personal ins-
tructions of the Prime Minister, to
save the people, all the available
rigs were deployed to the needy areas.
Over 160 fast rigs and about a thousand
slow rigg are now in operation in
the drought-affected States. They
are digging upto 4,000 wells per
month for providing drinking water.
An operation like this can only be
taken with the strong will and feel-
ing of the Prime Minister and her
Government for the guffering people.
There has been a setback ng doubt in
our food production on account of this
serious drought. But, Sir, we tried
our level best to save the robi crops.

Instructions were issued for the first
time that 70 per cent of the diesel
available in the drought-afiected States
should be supplied to the farmers to
save their crops. States were also
requested to earmark upto 60 per cent
of the available power for agricultural
operations. Other measures were
taken. You would be glad to know
that, we can rightly take credit for
this, in spite of such a large area
being affected by drought of such a
serious nature, not a gingle starvation
death has been reported so far on
account of the drought.
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SHRYI BIRENDRA SINGH RAQ:
‘The measures taken by the Govern-
ment have proved te be so effective
that these have been acknowlegded
and praised all over the world. Even
the World Bank hag said that this is
a tribute to the strength »f Indian
agriculture built up with the con-
certed effort 'in .the last decate or so,
mnot the last three years.

MR. DEPUTY-SPEAKER: I think
on this also Shri Shastri does not

agree.,

SHR]I RAMAVATAR SHASTRI: He
spid that there was not 5 single case
of starvaiion death. That was not a
fact. Many people have died.

SHR} BIRENDRA §SINGH RAO:
3o far ss feod production is concerned,
a# I sal8, we are trying to make up
during ‘the current year. The food-
®@rains preduced in the year 1978-79
were of the order of 131.37 million
tomnes. We have sot g targét for
Gnvselves to  produce Aduting the
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coming year 135 million tonnes of
foodgraing..

Sugarcane production also went
down. In. 1978-78, the production, of
sugarcane was 15645 million tonnes;
in 1979-80, it was reduced to 128.42
million tonnes, Certainly that. was
not because of this Government. It
wag the Government supported by
my friends opposite that was responsi-
ble for this.

SHRI RAMAVATAR SHASTRI: We
dig not support the Janata Govern-
ment. What you are talking of is
wrong. Again and again these people
are talking like this. You do not
know the facts, At least verify the
facts,

SHRI BIRENDRA SINGH RAO: I
know the facts very well particularly
in respect of you.

SHRI RAMAVATAR SHASTRI;
Please speak about your subject.

SHR] BIRENDRA SINGH RAQ:
The difference between that govern-
ment and this government can be
easily seen. It is raining when we
are discussing Agriculture Ministry’s
Demands today and last year when
you were discussing these Demands
people were suffering from drought. °
They hag no drinking water even.

SHR1; BIRENDRA SINGH RAOQO:
You say so but do not implicate us.
(Interruptions)

SHR]I BIRENDRA SINGH RAO:
Sir, 1 certainly appreciate his dissocia-
tion completely and his denial.

In oilseeds we had a set-back.
Fram 3 production of 102 lakh tonnes
in 1978-79 we went down to 88 lakh
tonnes but we have set a target for
ousselves of 110 lakh tonnes this year.
In cotton also we suffered a set-back.
In 1978-79 the production was 79 lakh
bales and it came down tq 77 lakh
baleg in 1979-80 but we are sure that
we shall be able to make up for the
past period and for the current year
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we have set ourselves a target of 82
lakh bales. In Jute there has not
been much change. We hope to do
much better this year.

Sir, while framing the programmes
and budget for 1980-81 our objective
has been to ensure that we not only
recover from the set-back of the last
¥year but improve upon the production
levels. Sir, a number of Members of
Parliament from Opposition both in
Lok Sabha and earlier also in the
Rajya Sabha have been contending in
the course of the budget debate that
the new Government has neglected
agriculture in the formulation of the
Central Plan. I would like to quote
some figures. In the budget of the
last year, that is, 1979-80 the Central
budget for Plans in all gectors provid-
ed Rs. 4,808 crores. Qut of this in
terms of the decisions of NDC funds
of the order of Rs. 409 crores were
transferred to the States. Therefore,
in effect the modified Central Plan
budget was only Rs, 4,411 crores.
Against this the Central Plan budget
for 1980-81 is Rs. 5,322 crores. In
other words the Central Plan budget
has gone from Rs. 4,411 crores to
Rs. 5,322 crores. 'That is an increase
of 21 per cent for all sectors of our
economy. As regards the Central
budget for agriculture and allied
seetors it iy provideq under five de-
partments. For the 5 departments,
that is, the Department ¢f Agri-

cujiture and Cooperation, the
Department of Food, the Depart-
ment of Agricultural Research

and Education, the Department
of Rural Re-construction and the
Department of Economic Affairs,
that is, the Banking Division, all these
five departments taken together, the
original Central plan budget for 1979-
80 stood at Rs. 974 crores. As a result
of transfer of schemeg from the Cen-
tral Plan to State Plan by the
National Development Council and
changes jn the financial pattern, the
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modified budget provision came to
the reduced figure of Rs. 728 crores.
Against this the Central Plan hudget
for 1980-81 for agriculture and allied
sectors includeg in the budget of
1880-81 provides for Rs. 1026 crores.
This involves an increase of wabout
41 per cent over the modified budget
of the previous year, I may point out
that while the Centrg] budget for ald
the sectors of plan has gone up by
21 per cent, the Central plan budget
for agriculture and allied sectorg has
gone up by about 41 per cent. This
clearly shows that in the making of
the budget for 1980-81, more pro-
nounced emphasis has been given to
agriculture and allieg sector. If you
permit, I may give the break-up for
the departments which have received
much more than last year. But I
think there is not enough time at my
disposal and I would like to talk
about certain gther matterg in which
the hon. Memberg felt interested.

Sir, agricultural production can
only be increased by adopting a
strategy which has to be strictly
foilowed. We have taken certain
steps in this direction. We want to
increase our irrigated areas, we want
to increase the fertiliser consumption,
we want to expand availability of
certified seeds and we want to expang
our area jn high-yielding varieties,
strengthening of extensicn arrange-
ments for transfer of technology has
also to be done. As far gs extension
of irrigated area is concerned, by the
end of 1979-80, the tota) area benefit-
ing from irrigation in this country
wag estimated to be aroung 52.9
million hectares. Thig included 30
million hectareg under minor irriga-
tion. During 1980-81 we propose to
ircrease the irrigateq arem by 2.7
million hectares. That is not an
insignificant figure. This result has
been achieved jn very few caseg in
the world so far. If we proceed at
this rate, I am sure that some time
India will become a grain-power. Out
of this 2.7 millien hectares, 1.3 million
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- hectares will be from our ground-
‘water resources and the rest will be
from surface irrigation. As I have
said, one of the components of our
strategy in increasing the agricultural
production relates to high-yielding
varieties. By 1978-79, the area under
high-yielding varieties had reached
41 million hectares. In 1979-80, on
“account of drought the area fell jown
to 35 million hectares. We propose
not only to cover thig lost ground but
we want to expand our area wunder
high-yielding varieties durig the
current year to 48 million hectares.
Out f this, about 20 million hectares
will be under paddy, 18 million
hectares under wheat and the balance
wil] be under jowar, bajra and maize,
We necessarily have to rely a great
deal on increase jn fertiliser consump-
tion. May 1 say a few words about
seeds? Sy far one of our major
botilenecks for increasing production
wags non-availability or insufficient
supply of breeder seed and foundation
seed which in turn led to non-availa-
bility of adequate quantity of certified
seeds to the farmers. We are plan
ning to streamline the arrangement
and give a girect responsibility to the
National Seeds Corporation to deal
directly with the Agricultural
Universities and Research  Stations.
The National Seedg Corporation is
also being askeq to gear itself to meet
more substantially the requirements
of foundation seeds.

Another aspect of our strategy
relates to strengthening of extension
arrangements. In the technology that
is already available with us there is
considerable room for increasing pro-
duction in farmers’ fields. This re-
quires a more effective arrangement
for transfer of technology from the
Research Stations to the farmers’
fields, Several States in India have
taken gction to reorganise and streng-
then the extension system ang intro-
duce the approach known gs training
and visit system which involves more
frequent training of extension work-
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ers and more frequent contacts with
individual farmers.

Some of my hon. friendg have men=
tioned about the rising price of ferti-
lisers as also pesticides, Fertiliser ig
one of our most important inputs and
the need for controlling ang stabilis-
ing the fertilizer prices at g reasona-
ble level was gstressed by our Prime
Minister, Shrimati Indira Gandhi at
the time of 15th FAO Regional Con-
ference for Asia in March last. In her
addresg at that time, ghe said:

“The desire to profit out of
poverty seemg to be strong among
the affluent nations. How else can
we explain the enormous rise in
the price of essential inputs like
fertilisers during the last one year?
Can the gmall farmer who is too
poor to buy input and too weak to
take risks afforq these costs? I urge
FAO to ensure and move for an
internationa] ggreement on the limi-
tation of price of strategic agricul-
tural inputs so that they are not
beyond the reach of the average
farmers.” el
This ghows the concern of the Gov-
ernment of Shrimati Indira Gandhi
for agriculture and the poor farmer.
We have pursued the matter further
with the International Fertilizer
Commission. In Rome a few days
agu, the Commission has agreed to
set up a Consultative Working Group
to examine the entire gamut of pro-
blemg relating to the supply of ferti-
lizers ty developing countries at
reasonable prices.

We have been able to grrange ferti.
lizers, including jmported fertilisers,
to the best of our capability. Not only
has the fertilizer consumption increas-
ed at a very rapid rate guring the
past gsome years, but even during the
current year we expect that there will
be np fal] in consumption of fertiliserg
on account of this rise in prices,

PROF. N. G. RANGA: Enormous
rise,
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BHR] BIRENDRBA SINGH RAO: 1
would give you the reasong for 'this
rise. The prices of petroleum productg
“that is, the main feedstock for nitro-
“genoug fertilizers have gone up. The
‘prices of imported fertilizers, raw
‘materials like sulphur, phosphoric acid
"and rock phosphate have ghot up. The
priceg of the finisheg fertilizers that
we always buy in the jnternational
market have also rizen steeply in the
last one year or more. In general
the price increase hag been between
50 per cent and 100 per cent in the
last couple of years. The ocean freights
have also more than doubled in the
last 2 years; and the prices are con-
tinuously rising. Ag a result, the
fertilizer subsidy which was a little
over Rs. 100 croreg 5 few yearsg ago,
and less than Rs 600 crores in the
year 1979-80, was tending to rise toa
staggering figure of Rs. 1200 crores
during thig year. This was an unim-
aginable burden, ang 1 am sure hon.
‘Members would appreciate that the
Government could not bear it. But
it is wrong to say that fertilizer sub-
sidy has stopped. In the year 1977-78,
fertilizer subsidy wag an amount of
Rs. 286 crores. In 1978-79, it mwas
Rs. 341 crores; in 1979-80 i.e. last year
it was Rs. 562 crores. But if we had
not raised the price, the subsidy
amount woulq have come ty Rs, 1250
crores. But the rise in price hag only
resulteq in a saving of Rs. 665 crores,
which meang that there is still a sub-
sidy available to the extent 5f Rs. 585
crores on fertilizers alone.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Owing to multi-
nationals and pthers. . .

SHRI BIRENDRA SINGH RAO: In
spite of Mr. Bosu, the multi-nationalg
are bothering us. About the way the
prices of fertilizer have gone up, I
can give some idea: the price of DAP

‘4p January 1978 wag $129 per tonne.

In January 1979, i.e. within one year,
it shot up to $160; and in December
1979 it rose to $260. It is almost
double of what it was 2 yearg back.
The same about potash. In January
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1879, the price was $63; and in
January- 1980, i.e. within one year, it
came to, between $115 end .$120. B
may be more; it might have gone up
within the last few weeks or few

days.

SHRI JYOTIRMOY BOSU: Kindly
compare it with the prices prevailing
in other countries and you will see
that jt js one of the highest.

g

SHRI BIRENDRA SINGH RAG:
The hon. Member would appreciate
that under these circumstances, there
was no other alternative hut to raise
the prices of fertilizers to some ex-

tent.

SHRI JYOTIRMOY BOSU: Agri-
culture in this country ig in the hands
of Americans. ICAR is the richest

pasture for them.

SHR] BIRENDRA SINGH RAO: 1
can only assure the House that we
shall try to neutralize the effect of
the higher prices of fertilizers by
giving better gprices to the farmers
We shall try to compensate them
fully, as hag been decided by the
Cabinet. Some of the steps that we
are already taking are: the Agricul-
tural Prices Commission has been
directeq to re-work the prices of
major agricultura] produce like paddy,
wheat, jowar etc., beginning from
kharif 1980 so as to fully compensate
from the farnier for this extra invest-
ment that nte will have to incur om
taccount of higher prices of fertiliser.
The subsidy to small farmers, ¢ fer-
tiliser used would continue in the year
1980-81 in all the drought aftected
years of the country. So, this rise in
fertiliser prices would not affect the
small farmers and marginal farmers,

the SC & ST people.

The availability of the short term
credit given by the Government of
India has been doubled for the curremt
kharif season. That is another step
we have taken to help the farmes.
There i another very important deci.
sion that the government has takem.
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The {farmers’ representatives here
yesterday stated that the ponr farmers
in the interior areag could not get
their supply from the distribution
centres which so far have been the
rail heads. Mr, Nagina Rai and Mr.
Lakshman mallick made these points
specifically. I quite ggree that there
were difficulties; it did not reach the
farmers; they had to walk long dis-
tances or have to come by other
means of transport. The dealerg took
advantage of it; they established their
distrihution points near about rail
heads. But now a decision has been
taken that all block headquarters in
the country will be taken to be rail-
heads for the purpose of fertiliser;
and this will be for indigenoug ferti-
liser as well as for imported fertjliser.
Some Gtates were experiencing parti.
cular difficulties. Out of 5000 blocks
in the country, as many ag 2800
blocks gre not covered by any rail
head at all. For example, in Orissa,
245 blocks out of 314 have no rail
heads. In Madhya Pradesh, 319
blocks out of the total of 417 have no
rail heads. In U.P. out of 540 blocks,
375 have no rail heads. Similarly in
certain other States, in Andhra Pra-
desh, nut of 324 blocks, 227 blockg are
situated away from the rai] heads.
Maharashtra is not experiencing such
difficulties to a great extent, but the
decision has been taken for al] the
States. (Interruptions) You will also
benefit from this.

The government hag decided that
all the extra cost borne by the fertj-
lizer dealers, distributors will be paid
by the government for this extrg lead
which they have to make to take the
fertilisey to the farmers. The hon.
members should be  particularly
thankful to the Prime Minister and
the Finance Minister, Shri Venka-
taraman who gave an immediate con-
sideration to the demand raised by
the hon. memberg and took this deci~
sion within no time.

In the matter of consumption of
fertiliser, gg I have stated, we expect
that thepe wil] be no fall; we expect
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that actually 6-8 }akh tonneg more of
fertiliser will be consumed guring the
current  year, Oilseed is an
impértant crop about which a
large number of members spoke,
In 1979-80 we produced 83.6 1lakh
tonnes and for 1980-81 we have set a
target of 102 lakh tonnes. That is for
edible oil crops. For non-edible oil
crops also, we have set a higher target
for the current year gt 7.5 lakh tonnes
Some hon. Members have spoken about
plant protection and availability of
seeds and so on. On-going centrally
sponsored schemes of o0il seeds deve-
lopment will be extended to 100 dis-
tricts spread over all the major oil
seed growing states with a view to in-
troduce the best available technology
on the basis of research work done in
the area and specific to irrigated and
non-irrigated conditions.

Soya bean is another important crop.
Research work on develecpment of high
yielding varietics of soya bean and
certain pulses and oil seeds is in full
swing. . . (Interruptions) oil seed re-
search base has 2lso been strengthened
and several centres of research have
been established in different parts of
the country under the aegie of All
India coordinated Research Project.
Similarly the production of pulses in
the country which has remained
stagnant during the past few years has
been a matter of concern to this gov-
ernment. Pulses are an important
source of protein, particularly for the
weaker sections and vast majority of
our population; they will also gel proper
attention. We have also some new
varieties of pulses like short term
moong, urad, pusa baisakh, pusa selec-
tion etc. These are doing vary well
and we hope that production of pulses
will also increase according to our
plans.

Another matter of special interest to
the hon. Members was agricultural
marketing. 1 agree that the biggest
incentive to the farmer is remunerative
price for his produce. As hon, Mem-
bers know immediately after taking
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over by this government the terms of
reference of the APC were revised.
Formerly the APC recomemnded a
price after taking into account reports
from various organisations and review
of their studics by collecting informa-
tion. Now they have been allowed to
organise their own research studies.
This is one important field in which
the APC has been given morz powers.

PROF. N. G, RANGA (Guntur); It
should be reorganised; there should be
representative for agricultural worker
and peasant in APC.

SHRI BIRENDRA SINGH RAO:
There is a representative of farmers
on the APC. One important change in
the terms of reference which this gov-
ernment made soon after coming into
power wag to direct the APC toc take
into account the terms of trade betwezp
the agricultural and non agricultural
sectors. A large number ¢f hon, Mem-
bers have said that the prices of non-
Agricultural commodities have risen
very high whereas the prices of
Agricultural produce have more or
less remained the same. But as I
stated, the Agricuitural Prices Com-
mission has been dirccted to review
its past recommendations. Fresh
reports have been received and Gov-
ernment will soon take a decision to
try and fix higher prices for the ag-
ricultural produce...

AN HON. MEMBER: How soon?

SHRI BIRENDRA SINGH RAO:
It will not take long; it will be long
before the next crop comes in.

I agree that most of the agricultu-
ral produce should get remunerative
prices and we are trying to revise
the prices, of course, keeping in
view the overall situation. My fri-
ends, Shri Kumbh Ram Arya  Shri
Digamber Singh, Shri Sinha, Shri
Randhir Singh, Shri Musheer Ahmed
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and Shri Mirdha very forcefully ad-
vocated the cause of the farmers for
giving them petter prices. As I said,
we shall certainly see that as far as
possible, the minimuin support pri-
ces are revised upwards.

One demand I was syrprised at was
from Shrimati Nirmala Kumari and
Shri Chaturbhuj who wanted remun-
erative prices for poppy, so that large
areas could be cultivated with poppy.
1 do not think we want to make
our nation a nation of lotus-eaters
and I don’t think there is a good case
for providing support for poppy.
The less it is produced, the better we
shall be and the harder we shall
work. Apart from that, it is not in
conformity with cur varty’s pregram-
me of nasha bandhi—prohibition.

Cooperatives play a very important
role in the development of our agri-
cultural economy and wvroviding not
only agricultura] credit but alsg other
facilities to the farmers. Marketing
of perishable agricultural commodi-
ties like vegetables, fruits, potatoes
and omnions is very important. This
has suffereq from very serious fluc-
tuations from year to year. But it is
through NAFED_ which is a coopera-
tive organisation, that we have been
able tg give support tn onion growers
this year. Hon. members would be
glad tc know that NAFED was asked
to start purchasing onions in Maha-
rashtr; and Gujarat immediately as
the prices had crashed. On onion ope-
rations alone, Government has spent
over 6 crores this year...

SHRI RAMAVATAR SHASTRI:
‘What about Bihar?

SHRI BIRENDRA SINGH RAO:
We will look after Bihar also, whe-
ther you like it or not! We have al-
ready paid to the NAFED Rs. 6.21
crores as price stabilisation reserve
fund.

The cooperatives have done very
well in the field of sygar industry,
as some hon. members pointed out,
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particularly in Maharashtra. The co-
operatives have expanded very fast
ang they certainly know that the
emancipation of the farmers and the
rural people can only come through
cooperatives. Before our planning
started, only 3 to 4 per cent of agri-
cultural credit was provided by co-
cperatives. 97 per cent came from
money-lenders or some local benks.
Now, we have come to a stage when
60 per cent of agricultural credit is

provided through cooperatives in our -

country. That shows the development
of our cooperatives. There are croies
of people in cooperatives and they
are expanding ?fast.

I will say a few words about fores-
try. Mr. Murugian, Mr. Das, Mr.
Manoranjan Bhakta and some other
friends have spoken on the mneed for
protecting our forests. ] agree that
this is g very important field which
requires Government attention. Hen.
Members would be glad to know that
we have decided during 1980-81 to
provide in the Central] Budget an
amount of Rs. 4.5 crores for taking
up the programme of fuel wood pian-
tation. This is a new scheme. This
will cover 31,500 hectares of land.
The fuel wood plantation programme
is g very beneficial programme for
rural areas. This will cover the gap
between annual fuel wood require-
ment and what is effectively avail-
able from other sources. Wg are try-
ing to amend the law on forestry. At
the instance of the Prime Minister
this matter has been taken up. The
Prime Minister is very seriously con-
cerned about the depletion of our
forest resources. We have come ac-
ross instances where proper attention
by States is not paid to envirorment
and ecology. Hills are being denu-
ded. W will soon come before this
hon. House with our amending Bill.
We want to see that indiscriminate
felling of treeg in hill areas, even
on private lands alongside the roads
and railway lines and canals, does
not take place.
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The hon. Members might be inte-
rested to know some other schemes
that we want to take up. There is a
tree known as ‘Ipil-Ipil’ grown in the
Philipines: It provides fodder as
well as fuel wood. 2.5 tonnes of
seed of this free has been imported.
We want to propagate planting cof this
tree in 50,000 acres this year. If this
is successful, I believe, it will be a
revolution in our forestry programme.

Some hon. Members have said that
a large part of the Budget allocation
on developmental programmes like
forestry, animal husbandry, etc. was
allowed to lapse. But that was last
year. Some hon, Members from the
opposite side also talked about it.
Certainly, this Government cannot
be blamed for it. We are trying to
see that even those lapsed amounts
are utilised this year along with what
has been allocated to us. The allo-
cations for developmental programmes
have certainly gone up.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): It is stated that
the employees of the Central Fishe-
ries Corporalion are not getting sala-
ries for two monihs. They are on
the streets and they are starving. Do
you say something on this?

SHRI BIRENDRA SINGH RAO:
This Government is as much con-
cerneq about the welfare of the em-
ployees as any other hon. Member
in this House. We shall take care of
them. No decision has so far been
taken. Till today that Corporation
exists. Orders have been issued to
pay the employees because I was sorry
to hear last time that they have not
been paid for 4 or 5 months. Pend-
ing the decision to wind up the Cor-
poration, they should have bcecen paid
in time.

AN HON. MEMBER: You revive
it.

SHRI BIRENDRA SINGH RAO: We
shall try to revive it if the West Ben-
gal Government cooperates with us.
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If the West Bengal Government wants
to take it over, we can even consider
that, as we are feeling so .nuch for
.these employees and the Corporation.
I wounld like to jnform yoy that the
West Bengal Government flatly re-

fused to take over the Corporaticn
when the Government of India
requested them to take it over.
(Interruptions). But this Gov-

ernment will see whether we can re-
vive the Corporation and look after
the workers. Perhaps its functions
would have to be enlarged...

SHRI KRISHNA CHANDRA HAL-
DAR: The problem is that the State
Government of West Bengal bhas
limited resources. Naturally they
cannot take it over. For that rea-
son, they are hesitating to take it
over.

SHRI BIRENDRA SINGH RAO:
The West Bengal Government has
set up its own Fisheries Corporation,
the State Fisheries Corporation, and
it should have been merged with
that. Nothing would have been diffi-
cult if there had been a will to make
this Corporation work and to take
the workers on their establishment
to provide jobs for them.

SHRI KRISHNA CHANDRA HAL-
DER: You are blaming the West Ben-
gal Government.

SHRI BIRENDRA SINGH RAO:
I am only informing you. I am not
blaming Wild iife is another im-
portant subject. Most of the hon.
Members expressed their concern in
this regard. Along wilh forests, wild
life alsg is receiving oyr maximum
attention angq T am glad to say that
the Prime Minister herself has agreed
to my request to be the Chairman of
the Indian Wild Life Board. She will
also be the Chairman of the Tiger
Project. That shows our concern
and our intentions to conserve the na-
tural resources.. ..

SHRI JYOTIRMOyY BQOSU: What
about CYA in the Wild Life Board?
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Ask this gentleman, Dr. Karan Singh
he will tell you.

SHRI BIRENDRA SINGH RAO:
We can also extend the wild life pro-
gramme to Mr. Boasy if he likes.
(Interruptions). We can always think
of new species.

Sir, some hon. Members expressed
their anxiety about the management
and the existing practice in the co-
operative department I am glad to
say that this Government wants to
bring an amending Bill soon before
this House  for creating r1nore
Multi-State cooperative societies,
and also to see that some lacuna in
the existing Ad¢fs which hamper the
development of cc-operatives are re-
moved, and that the procedures and the
provisions 1n the various Acts are also
looked into, so that between State and
State there is no obstruction in the
free working of the cc-operative socie-
ties.

SHRI KRISHNA CHANDRA HAL-
DER: A Multi State Co-operative
Bill was last time referred to a
Joint Committee.

SHRI BIRENDRA SINGH RAO:
We want to take it more seriously
than the last Government.

Before I go to another subject, I
woulq like to mention that in the
co-operative sector just as 1FFCO
has achieved very good results, we
want to set up another fertiliser
factory under KRIBHCO. That isg
another organisation we are going
to set up in the co-operative sector
for the production of fertilisers.

DR. KARAN SINGH (Udhampur):
Where will it be?

SHRI BIRENDRA SINGH RAO: It
will be in Gujarat at Hajira. The con.
stitution has been framed, officers are
being appointed, and we hope the plant
would soon come up.
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There has been a lat of criticism of
ithe FCI. Mr. Mushir Ahmed is looking
hard at me. I was also perhaps of the
same view as some of the hon. Mem-
bers before I took over as Minigter in
charge of food and looked closely into
the working of the FCI There is lack
of proper uppreclatlon of the amount
of work that this organisation handles.
This is perhaps the higgest public
undertaking in the Country. Its sales
and purchases are now worth about
Rs. 4200 crores. Its cash credit limit,
only for foodgrains, is of the order ot
Rs. 2350 crores; another Rs. 300 crores
for fertilisers, and then there is sugar
also that it has to handle. In view of
the large operations, massive work,
that it has to do there are bound to be
some wrong practices somewhere on
the part of certain members of the
staff, but we cannot condemn the
whole organisation on that account.
This has done commendable work
during the difficult period of drought.
Fcodgrain has reached the farthest
corners of India. Supplies of sugar
have been maintained in spite of many
difficulties. Hon. Members know the
pressures on the railways. Sometimes
it was need for more coal, sometimes
it was diesel that had to be moved; at
other times it was foodgrain, then it
was sugar, and even drinking water
had tc be transported by raiiways in
some areas of Rajasthan, Madhya
Pradesh and even U.P. The massive
operations that the FCI undertakes
have forced me to believe that this
organisation has done very good work
Some of the fears and suspicions of
the hon. members are unfounded.
But certainly, there is alwaysg scope
for improvement. We have taken
note of the suggestions of the hon.
members. There is some misunder~
standing of the overhead costs on the
work of distribution of foodgrains
which the FCI undertakes, I would
like to give some figures, which I
have collected. On wheat, there is a
subsidy of Rs. 33. That looks to be
very high. But out of the economic
cost of wheat, which comes to about
Rs. 162, after procuring at Rs, 117,
the carrying cost alone in the buffer
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stock comes to about Rs, 26, which
includes transit and storage short-
ages, freight, handling godown ex-
penses, storage expenses, The dis-
Aribution cost actually comprises of
Rs. 2341, Out of this, Rs. .246 is
transit and storage shortages, freight
—Rs. 1024, handling godown
expenses—Rs. 1,46, storage expenses
—Rs. 2 and interest Rs. 554. That
leaves only Rs 1.71 which is the ad-
ministrative overheads.

PROF. N, G. RANGA: You can
bring down the interest charges.

SHRI BIRENDRA SINGH RAO:
They have to pay interest to the
banks,

PROF. N. G. RANGA: It can be
negotjated.

AN HON. MEMBER: What js the
total?

SHR] BIRENDRA SINGH RAO:
Rs. 23.41. Similarly for rice, the
procurement cost is Rs. 156 on the
average. The incidentals are Rs. 11.1
and distribution cost is Rs. 23.04.
Out of the economic cost of Rg 181
per quintal, the average realisation
over the three varieties is Rs. 154.05
and for distribution, a subsidy of
Rs. 26.06 has been ptovided. When
you look into the figures, you will
come to know that the administra-
tive overhead costs are not very high.
It is mostly mandi charges, interest,
freight, godown charges. After all,
we have to consider the very huge
quantity of 15 to 20 million tonneg of
foodgraing that hag to be kept in
godowns. That is our buffer stock,
Over such a huge quantity, costing
several hundreds of croreg of rupees,
vou can certainly imagine that there
will be some losses. But we are try-
ing our best to reduce the Josses on
account of pilferage and damage,
For that a massive programme of
storage construction also has to be
undertaken. We have not been able
to find sufficient financeg for provid-
ing full cover storage for the huge
quantity of foodgrains, fertiliser and
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other things. But we have a pro-
gramme which we are speeding up.
The storage capacity is also intended
to be increased from 45 lakh tonnes
to 90 lakh tonneg in the cooperative
sector, The Central Warehousing
‘Corporation will increase its capa-
«city. The FCI also has its godowns,
They are constructing more godowns.
But most of the foodgrains, wheat,
paddy and other things are stil] in
the open on crates under cover. That
is certainly not a very satisfactory
arrangement. But on account of
financia]l] constraintg that this coun-
1ry hag so far experience, it wijll take
time to provide full covered storage
for all that the FCI holds,

I would now briefly say something
about the ICAR. The ICAR is an-
other big organisation. I am glad 1o
say that it has received commenda-
tion from all over the world, not
from common people but from re-
nowned scientists. It is running 36
institutes with about 800 centres It
is looking after 21 agricultural uni-
versities. It has developed wvery
good high yielding varieties of wheat,
rice, sorghum  moong, urad. maize,
bajra, etc,

AN HON, MEMBER: What avsut
oilseeds?

SHRI BIRENDRA SINGH RAO:
Oilseeds also. They are still experi-
menting. But it has to be admitted
that there is no breakthrough in oil-
seeds so far. But they are doing
their best.

It is only on account of the high-
vielding varieties evolved by the
ICAR that our foodgrains production
has gone up so high that within the
last 15 years or so India has not only
become self-reliant but has surplus
stocks of rice also,

I do not agree with Mr, P. V. G.
Raju when he saig that the yield in
rice in India was very low. We have
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made very good progress, He quot-
ed figures from Philippines, Japan
and other countries that upto 8 tonnes
of rice was obtained from a hectare
of land. In India also, we have not
done very badly. In our Jaya variety
of rice which was developed by the
ICAR, 50 to 60 quintals of paddy per
hectare hag been obtained. It is a
very good yield., In good conditions,
we have also been able to produce
upto 5 tonnes of rice per hectare in
the fields. OQur average also in some
States is very good. But the all-
India average certainly is not much,
as in wheat, We have been zble to
produce about 35 varieties of new
seeds. Some of these seeds produce
a yleld of upto 50 quintals per hec-
tare, But still the all-India average
of wheat remains at 14 quintals per
hectare only. Similarly, in the case
of rice, though we have been able
to produce with our new varieties
twp to three times more, the average
yield still remains at 13 quintals.
We have set a target of production of
rice at 55 million tonnes during the
current yvear., We are taking our
lab-to-lang programme to each far-
mer’s field. The budgetary provi-
sions also, the hon. Members may
Itke to know, are sufficient for our
research work, In our coordinated
research programme, we have pro-
vided Rs. 1493 croreg as against the
revised estimates of the last year
which were only Rs. 10.28 crores,
There is a substantial increase in the
present Budget, Similarly, for most
of our other programmes, we have
provided sufficient amounts of money.
It is wrong to say that sufficient
money has not been provided. But
I am glad about gne thing. No hon.
Member has sugge~ied that the
Demands of Agriculture Ministry
should be curtailed; they have all
suggesteq that more money should
be provided, That shows the inter-
est of the hon, Members in our agri-
culture and the farmers' welfare,

SHRI AMAR ROY PRADHAN
(Cooch Behar): Please say some-
thing about old age pension for the
poor tillers and cultivators.
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SHRI BIRENDRA SINGH RAO:
You try to implement it. We will
see what happens. (Interruptions)

I wanted to cover many things, but
there is no time. Some Members
have spoken on lang reforms and
have said that this Government was
not serioug about land reforms, May
I ask who started the land reforms,
which Party, in India? Our Party,
our Government, is very keen on
speedy implementation of land re-
forms. Immediately ag India became
free, about two crores of cultivators
were made owners. Then 30 lakh
more who were occupancy tenants
were made owners under the laws
framed by this Government, by this
Party which was earlier headed by
late Pandit Jawaharlal Nehru =and
which is now headed by Shrimali
Indira Gandhi. The West Bengal
Members have made a lot of....

AN HON. MEMBER: Noise.

SHRI BIRENDRA SINGH RAO:
....criticism that lang reformg are
not being implemented. I would like
to request them tg look after their
own State first before bothering
about the rest of the country. (in-
terruptions) There were 13 lakh
acres of lang declared surplus in
West Bengal, out of which only
40,000 acres have been distributed.
(Interruptions) Not only that, they
are refusing to acknowledge the
rights of the tenants in the land;
they are not recognising the rights
of tenants for distribution of land
which js under their cultivation, they
are keeping the land with the Gov-
ernment. As against this, you are
not recognising the rights of tenants
in West Bengal....

SHRI NARAYAN CHOUBEY

(Midnapore): No.
SHRI KRISHNA CHANDRA HAL-
DER: Who says?

SHRI BIRENDRA SINGH RAO:
Maldistribution of surplus land,

SHRI NARAYAN CHOUBEY:
That ig the information given to you
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by the landlords of West Bengal.
They are your friends.

SHRI BIRENDRA SINGH RAO:
That is my information. You can-
certainly give me the correct infor-
matjon, if you want,

SHRI NARAYAN CHOUBEY: We

can always give you the correct in-
formation.

MR. DEPUTY-SPEAKER: Mr,
Halder, you require some notice.
Don’t reply to him immediately.
Consult the government of West
Bengal and then supply the informa-

tion. How can you reply in this
way?

SHRI NARAYAN CHOUBEY: The
Minister is supposed to0 give correct
information. He is supplying the
information which is supplieg by the
landlords of West Bengal

SHRI BIRENDRA SINGH RAO:
This is the information supplied by
my Department.

SHRI KRISHNA CHANDRA HAL-
DER: They have misled you.

SHRI BIRENDRA SINGH RAO.
But you might like to know what we
have done in thig regard. 38 lakhs
of acres of land have already been
declareq surplus. 24 lakh acres are
in possession of the government and
16 lakh acres have bceen distrbuted.
And before the present legislation,
19 lakh acres of surplus land had
already been distributed earlier. There
are difficulties....

SHRI INDRAJIT GUPTA (Basir-
hat): Distributed or pattas only
given?

SHRI BIRENDRA SINGH RAO:
In spite of our best intentions, diffi-
culties might arise because implemen-
tation depends on State governments.
Recently, in Gujarat in spite of the
land ceiling law being in force, the last
Gujarat government hag passed an
executive order that no land will be
taken possession of and no surplus
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lang will' be distributed, Now, since
~our Party’s governmerit hdy come to
power, the work has been started
.again....

SHRI NARAYAN CHOUBEY: Very
.good. Do it....(Interruptions)

SHRI BIRENDRA SINGH RAO:
“There are difficulties at times—un-
foreseen difficulties. It is not the
human beings alone but sometimes
+Gods also interfere, 1 will give you
an example. There was a case in
Madhya Pradesh where the prescrib-
-ed authority of the Revenue Depart-
ment for distributing surplus land
allowed 4 units to the deity which
"happened to be Lord Rama. It was
a religioys endowment and he passed
orders—Lorg Rama—1 unit,—deity
is a person for that matter under the
law—ang Lavg ang Kusa—2 more
units. . ..

SHRI KRISHNA CHANDRA HAL-
DER: What about Laxman?

SHRI BIRENDRA SINGH RAO:

They could not be minors sg long. '
To-day they have to be treated as y
adults ang separate unitg should be -

createq and the fourth unit was also

allowed for Mata Sita. She also |

coulq have one unit because she got
separated,

v

So, what can you do about these
unforeseen independents....

AN HON. MEMBER: What about
Hanuman?

SHRI BIRENDRA SINGH RAO:
There was another order. In another
religious endowment case, Lord Siva
was allowed three units—one for Lecrd
Siva, another for XKartikeya and an-
other unit for Lord Ganesh and you
will be surprised to know that the case
went upto the Revenue Board, the
highest revenue authority under the
land. ceiling laws and it was upheld.
What cdn you do about these things?
You simply can find more ways and
means to see that pedple do not try
and get wrong advantagls of certein
-provisions of the Act. These are some
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of the instances. Any way we shail
do what we can to see that-land laws
are honesty implemented and speedi-
ly also.

Sir, I have taken a lopg time....
(Interruptions).

SHRI KRISBHNA CHANDRA HAL-
DER: Shri Bhola Puswar Shastri, the
Chairman of. the Scheduled Castes and
Scheduled Tribes Commission has him-~
self said that West Bengal ig the only
State which has executed progressive
land reforms.

MR. DEPUTY-SPEAKER: Why ave
you brooding over that? If you are
criticised, you must welcome it. Why
don’t you tolerate criticism at ail? 1f
he criticises you, you learn from it and
from the experience you go forward.
Why do you get completely perturbed
when you are being crificised? Do
you expért that when you criticise them,
they must be tolerant? Why are you
brooding over that when he said some-
thing about West Bengal? Please car-
ry on. When you are being criticised,
as a nationalist, as a  politician, you
must welcome it.

SHRI BIRENDRA SINGH RAO: Sir,
some of my friends talked about the
rural reads. I am glad to inform the
hon. Members that though responsibi-
lity *for construction of rural roads is
with the State Governments, this Gov-
ernment frames  policy for the next
Plan, We have decided to allot suffi-
cient finances for construction of rural
roads. According to our policy, with-
in th# next five years, for all villages
with & populat.on of 1500 and over in
India, we should try to provide roads
an& comnect the villages with the main
roads. Within the next five years, that
is, five years after the curren* Plan,
all the villages between 1,000 and 1,500
population, we shall tfy to connect
with the roads. $o, this is our policy.
I quite agree that the farmers feel sore
and their leaders have voiced their
feeHng in this House; they do not get
adequate compensation against lang,
acquisition. We are trying to amend
the "Central Law. I shall soon come
before this House with an amending
Bill™In this respect.



85 D.GY(BeA), 1980-18— ASADHA 26, 1002 (SARA) Min. o Agn 200

We shall see that the farmers get a
fair amount of compensation for their
agricultural lands whach &re taken
over by the State. S8ir, I am one with
most of my hon. friendse—many of
them are cld friends of mine gnd 1
know they are the champions of far-
mers though 1 do not claim to be one
and yet I am a simple farmer. I
would only appeal to them that if they
want to pu? the Indian farmers on the
pedestal, in a proper place in society
and revive their faith in the country’s
leaders, they should see that the far-
mers are crganised like other organised
sectors., You should not try to disor-
ganise them on the basis of caste.
That is one thing. But most of the
leaders—not our party—who spoke
here (Interruptions) talked about far.
mers but outside the House, they falk
in terms of one particular caste. Yet,
they claim to be the leaders and cham-
pions of the farmers. Every other
sector has Its union—the labourers have
their own union, Their trade union
movement is strong. Even the ricksha-
wallas and tongawallas ang others
have their bargaining power. But, the
farmers do not have it. Why? Because
of the socalled leaders of the farmers
(Interruptions). The fault is theirs.
If they ful for the farmers, they should
try to see that they take lesson from
this. .. (Interruptions) They should
think of farmers as a class—an impor-
tant class—of Indian nation which has
a very large population. (=gggr). .
I ArT qaug fwg sr Q& §© wdna faay

A} A 7§ FAAET @M | (sumenwr)

w1 71 qga afwer W Fgr A4, afafag

# @ om 7@ a1 @ g ogw Fg, 8 Y

gy < & Wy @A FIAN @, AT N

XA FIFY WA FEAR 9T N WY @

(sq@gm) fagix & W&  TE Fm

A w7 wedr fr ww N AT D maz

arqy Wt g @ fx & fegena &1 @@l

qFT AT W N7 § T [T AT FEF &

Az z &Y | e WA W A 9y, @ AR

# frz Gfema & a8 ara =tk & | wEqUw

¥ w7 (qgwmta) & waRr & @MU AGH

& 1 (ZwWam) W19 ¥ £H QX CAUS A€

fear ........ &/ I g9 @ fasw @

g

How the farmers have exercised their
better judgement, this election has

& Min, of Rural Reconstruction

showsm This time in the nine States and
further they will come to know tha*
the farmers cannot be misled for ali
time.

Sir, with these words 1 thirk I
should wind up. I have already taken
a very long time of the House. I
would request all the hon'ble
Members to vote these Demands with
which we want to serve the farm
sector in the country to the best of
our ability.

MR DEPUTY-SPEAKER: I shall now
put all the cut motions moved to the
Demands for Grants under the Control
of the Ministry of Agriculture to vote
together unless any hon’ble Member
desires that any of his cut motions
may be put to vote separately—

Cut Motionsg Nos. 17, 93 to 95, 98 to
102, 133, 159 to 186, 188 to 192 and
280 to 289 were put and megatived.

MR. DEPUTY-SPEAKER: I shall ncw
put the Demands for Grants relating
to the Ministry of Agriculture to vote.
The question is:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of tHe Consolidated Fund of
In&ta to complete the sums necessary
to defray the charges that will come
in course of payment during the year
ending thre 31ist day of March, 1981,
in respect of the heads of demands
entered in the setond column there-

of against Demands Nos. 1 to 9 relat-
ing to the Ministry of Agriculture.”

The motion was adopted,

MR. DEPUTY-SPEAKER: I shall
now put all the cut motion moved to
the Demand, for Grant under the
control of the Ministry of Rural Re-
construction to, vote together unless
any hon'ble Member desires that any
of his cut motiongs may be put to
vote separately—

Cut Motions Nos. 3, 4, 43 to 46, 49
to 58, 70 to 73 and 106 to 142 were put
and negatived.
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MR. DEPUTY-SPEAKER: I shall
now put the Demand for Grant relat-
ing to the Ministry of Rura] Recon-
structlon to vote. The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shcewn
in the fourth column of the Order
Paper-be granted to the President
out of the Consolidated Fund of

JULY 17, 1980 Min. of Agr. & Min, of
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India t6 fomplete the sums necessary
to defray the charges that will come
in course of payment dusing the year
ending the 31st day &f March, 1981,
in respect of the head of demand
entered In the second column there-
of against Demand No. 74 relating
to the Mimstry of Rural Reconstruc-
tion.”

The motion was adopted.

Drmands for Grants, 1980-81 inrespect of the Ministry of Agricultur: and the Minisiry of Rural Re-

contruction

voted by Lok

Sabha.

————— — v—

No. of Name o~ Amount of Demand for Grant Amount of Demand for Grant
Demand Demand on account voted by the voted by the House

House on 14-3-1980
1 2 3 4

Revenue Capital Revenue Capital

Rs. Rs. Rs. Rs,
MINISTRY OF AGRICULTURE
1. Department of Agriculture and Co-

operation . . . 1,17,53,000 1,67,34,000 .-

2. Agriculture . . . . 24,82,92,000 291.80,23.000  66,29,95,000 703,78,61,000

. Fisheries 6.55.35,000
33.35

. L]

4. Animal Husbandry and Dlary De-

velopment . 40,05,15,000

5. Forest 4,58,18,000

. .

6. Cooperation . . 8,72,16,000

7. Department of Food 203,36,60,000

8. Department of Agricultural Research

and Education . 6,60,000

9. Payments to Indian Gouncil of

Agricultural Research 30,20,30,000

6.16,65.000  12,75,24,000 1.4,44,35,000

6,18,97.000  92,49,80,000 17,80,96 ,000
24,50,007 16,41,33,000 49,00,000
17,25,60,000  17,50,84,000  35,09,56,000

15,67,63,000  410,77,45,000  31,35,39,000

MINISTRY OF RURAL RECONSTRUCTION

Ministry if Rural Reconstruction 140,00,00,000

-

13,22,000 ‘e
65,59,60,000 .
28,32,23,000 413,34,45,000  56,64,47,000
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15.38 hrs. serial numbers of the cut motions they

DEMANDS* FOR GRANTS (GENE-
RAL), 1980-81—Contd.

MINISTRY OF DEFENLCE

MR. DEPUTY-SPEAKER: The House
will now take up discussion and voting
on Demand Nos. 20 to 25 relating to
the Ministry of Defence for which 6
nhours have been allotted.

Hon. Members whose cut motions to
the Demands for Grants have been cir-
culated, may, if they desire to move
their cut moticns, send slips to the
Table within 15 minutes indicating the

would like to move.

Motion movea:

*“That the respective sums not ex-
ceeding the amounts on Revenue
Aceount and Coavpital Account shown
in the wmuiith co.umn of the Order
Paper be granted tp the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 31lst day of
March, 1981, in respect of the heads
of demandg entered in the second
column thereof against Demands
Nos, 20 tg 25 relating t3 the Minis-
try of Defence.”

Demands for Grants, 1980-81 in respect of the Ministry of Defence submitted to the vote of Lok Sabha

- ——

No. of Name of Demand  Amount of Demand for Grant  Amount of Demand for Grant
Demand on account voted by the House submitted to the vote of the
on 14-3-1980 House

1 2 4
Revenue Capital Revenue Capital
Rs, Rs, Rs. Rs.
MINISTRY OF DEFENCE
20 Miinistry of Defence . . 40,02,15,000  31,30,93,000  79,08,51,000  62,61.87,000

21 Defence Services— Army
22 Defence Scrvices—Navy
23 Defence Services—Air Force
24 Defence Services—Pensions

25 Capital Outlay on Delence Services

. 748.70,54,000

76,88,15,000

.287,57,66,000

67.08,33,000

87,84,02,000

1409,64,13.00C

139,66,45,000 .
ve ¥578,90,5.4,000 ..
161,54, 45,000 .o

237,62 .698.000

MR. DEPUTY SPEAKER : Now, Mr, Ram Vilas Paswan to speak. you have becn allotted 23
minutes, I will ring the bell as soon as your time is over,

sMoved with the recommendation of the President.

1439 LS—10
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st v feere qremwy (¥rRgR) - IW-

FTH T WA & AW A A
T HEY & F7 97 fF 9g W vAqAF 1A
T F@ § wd gr oA wr J@H A
F@ § W 7 gEE N wEwEsar
| Afewr HF T
¥ fr fewg afafesr oveidew, 1980-81
¥ 45 86 9 femre e 25 F mwifdfsas
ffgeer wrgew fowrmar T ® 235,56
FOT &7 A I fargw s femmar
@ & 204.1 € w3 7y fewem
At , Y X QT B & & H{ B
¥ WEEME 31,55 ¥IVE ¥ ¥ | BN
WEEH T HIE FIOT TN Favar w@r |

ES
loi 4
A
»
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[Smu SHIVRAY V. PaTIL in the Chair]

15.38 hrs.

HTFIT AT FAT HT A 9T 99
Fmar g, A IgF gig sy wiwE g
W@ E 1 OTET g 97 99 gL qaral wal g
fg arrx T TW F fav 3,96
FAT T4 W@ T 4, AT @9 gY FaA
3.67 FUT TWA | TAW W MIRET FT
FIIU A FTAT T § |

oTe gar) afeqdy @At 93 arfwem
AT G 8 | IqF T gH-47 HIT UTH4S
& AT 105 T TH 9 §, S €\ T
daa & | qaf @ ax fawr ¥aw a@fxa
¢, fora® oy oR-3F wAeH & 1 arfEEATa
uw zmrfew oErfew @w o@wr TRt €0
d19 #1 g o Q AP F mgia F A E
0F JIE AT AT 99 FE A & AT 47 A0
LT 9T ST IS FAAT AT &, qE AT @A
Qe FT 91 W )

7 ux forie & & 1 war FEr, 4
FZT AF AT £ | WA 4§ AL £ , @l
garT 2w & fAU o agy ATHIF qA 20
FFTX &1 "R FgT nan ¢ & zw o=
qHA B OATHfAWT BY WU @, EEre
9 a« 9% ™l g | ﬁ'%ﬁauﬁ’(fﬂfrw
F IAATHT WHS  I@ VG 4T | WL AT
gar mreew Agr @, fomd gw w7 oad
|z g

W HATH W AGT wal (= /Yo gto
o fag ) ¢ QEE WA g )

ot v faamm o o S9N § wigw
e § | AT W aTfee | wwEen & wind
ar wafafea &1 oo sfawar == 3,000
FUT @Y § W g W sfawr o=
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st @o qlo gwo fag . v FfefwdFwy
¢ ¥ g g owr fow wgar st
w § g fggeamm ® wow
?

o} uw faens qraEw : WIT FY ATERD
¥ % wra &y §9¢ ¥ wer dvar §)

SHR] C. P. N. SINGH: I seek your
protection. I woulg like to know
whethgr the newspaper report is
going to be considered in this House.

oY W faera aqraens W wE wEA ¥ fy
qIq g7 I A 50 05 w7 9 F ar w7 2°
% AT /T ¥ Griardce # AreEd o
™IEgar g+ AT JFyra 0 waAr w1 oar &
e A WAZ FRAT . (5AAITT) .

aaifa wetza - qrwATa WY, gard
qifgardve & Owr  gmr  wwar & fw
#wra frd sgwdny #Y e ww o & oar
Aqg IF M1 Fw famr v g 9z o &
ag Arfa7 =@ ¥) fasTard sirg g N F

st e fears ararer : ady, dar i &

wamfs afvag - oy fgT w0 F
T & vz w2 g & w7 W) w9 A dox
%Y, fedfr sgwaay &y, frdt feara sy ag
9T W1 Flz 5@ § ar faw Iw foara &
formr mar & T fam 9= ) W W A
FL HFY |

oft v feora o ¢ - w9 7

aarefy wfvem © S¥ ¥ N go fawr
T ¥ A WE) & UE AT W freward
wiq &7 q41 gt § 1 mAT Wiy Ad ¥
oy § a1 IT BT NI K KT AE  wAT
arfgg |

ot o faore qreww © @] WY w5
9% FT Far fauwr ) & ¥ G@arz & 99
98 T gat fear) wre a1 = gy Hfvg

aurafy wfEm :  qrgArw A1, §F e
T FT X WIE, 9 W7 W A R AR
Y€ o A T w@r g 0 N W) O AY

BT FCAT ATEY § A T FL W EA ag
gt & ag xarA * fawErd i N e
2 fad g it ol «f ¥ fFdl T
%, AT g Ee ¥ w ¥ ¥ fag

MY IAR! FIE FI  GHd g--qar  qf
g war & 1 wwT WY AT FT W & Av
@A fasgrd grew &0 9@ )

ot T fawre qrew 0 AR qgd @)Y
Al 7w ¥ Fg fF 0F HEATC A T
T § fvar & 1+ mae g waw & v
qAA WERT FT FAE@ A7 qFq Lqddar @
d w5 ¥ fo ag 7w § 1 (Interruption)

MR. CHAIRMAN: No. I have
answered that the papers are not
quoted. No

st R faera qEA 2 W@l w5
ERCIEE I O C I B T B o
WQH AT | A FAATER fF qUW AT §
a1 @), su A= gE, 4@ g, A Iw
g9y W} wEaT & W® g fagly STa Wy
g 1 1T 7 qgd Wl FE) wew 1 Q
forgi ®gr ar & SpaTe aga oeeT § Wi
gt T AT 12 W) T AFATE W FEd &
fr @ua & 1+ wir 9a8 gfen fa N
qgd #4T ¥AH g T g 9 ¢ 73z @
S W FAA § T A AT . waE
g ag ®f F18 A€ &1 faator w1ar sngeh
§ ¥ fr ga am ¥ dwaa fesaifed) sifad
g oy agmw W fafed w1, fedea &
@ @ & e g w3 AR et
wn & fF WA str AE G @

g
fgr @ GTQ WF FHTT ®T AAHA |

**Not recorded,
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[y aw fyeva qraEE)

w1d & | SH) o ¥ | oW W FE AT
FTA AT WY E? wo oA ¥ e §
wEwg d@r @ ot & s fedew &
T 9T qg NA qar H wrH § v
star & f& wafga & gfeslnr & san
TIATAT 3 AN T | AT T FrE ATR
N @ g7 AW w7 J@A @0

/YT ST wAT /Y 937 9T fF arga
& 3700 {wfaT agew gwry o1dr ¥ 97
@ & | F Fg AIgam g & ST soar A&
g, S ATTHY FIEA AT GIE & IAFT WA
T

qHgT F¥41 TE wW@ & A oATE T H @
QT a1 AfFr qw faar adl, & sgnm =&t
St axd 5 8 atw ggw =Y o gwRAW

A g N fow 7 od T § 9w 711
FE 997 g9 fFm 91 IT FAA A A%
foid & ar @ ? e @ foe s«
:_gz:r%ﬁﬁa‘tmthmém@ il

THr 951X ¥ uF fedw fod $ieae
2,7 3™ @ 91 f& Ig&l @7 &9 A0
g, guat wrd foe grar & ar wEd AfE
oF AT HAATT H yg A& qar «ar fw
gEEaE 7 R teeeT qAral @ Afwq gawr
fewrs & 71 7w §? (Swaum)

wAmfr  wfaw: qEata S, s
ZTen ;A Arer

st own fasia otaata: F Ao ar
¥ waAT FET g dq@ WO S@E @
q FS JOFAT |

gunfa #gRa: #9F 30 fAye &
frad 20 fae w9 I qF &

off Un feew oigarg: W1 A=Y
Afrg1 A8 40 9T &=t mF fwar
gt T faqe & a1 g1 @ =5 ]
T@T 4T\

awmfa whgmw: wET  frgar  zigw
g ag fmm s .

»t WA qmeEw . waefa wERg
@ wuwg ¥ wifs & 19 97 (HiHe
g 93 &1 gwar § f¥ fedy @m @iz &
AW g @ &, Afwa Wi ar qay afe-
feafa #&Y &1 =sr ofifeafa agsly &, 32-
faq =« oy mwmg FEAT 5 W9 TEEy
qH w9l

Qe ®WANG wIEq: &7 WT qrEana
TRz I T

St wa fasra wr@aty . S« SoiAEy
& ATar qX & FArAT § & arHaEry LirdeE,
qawata Ghie ar wie fvar o onfa &
am a7 G g7 afwg 48 ar e
Wt Tz ms Srfadt & At 9T 9w @
g€ ST w3 F1 T Ffwqg) g qIT7 FY
qg g &F @wr g ar faew & Anr @,
TET Hggw FW g, f& TEwr @ FY
fagr st =rfew

Al JT 7 9g FgaT Avgar § & <
wifaw T qUAfSs FEATaar w9 Fsgaedar
o & § Sawr W we< feed gy gqEar
g1 T artd ¥ FrE THIT Ad FT gHar
g Sr wiax wifees § S WioR waETy
g =@ I ¥ ¥ wawlaar §1 AT Far
7R ¥ Algg B fF o waw & ow
ag drfg fqatax & sifow 5%, faaw 39
naATaAr F g7 fwar am o@E

T
T @ § SETEa gEd wfew
W FA OE TAr ¥ g 99 hfEgay

LI i
T AT WOA aE & sToEAd

T HIEHT IG & IAQ O woWT & qwar
2, Afer @@y gredr A fdgs & FEEY
Ty & fau mser a@r o & gEAT 4
gafm A o FgaT aSgn g fv =
39 ¥ 3@ f& St wwr qqrar g, foaay
Y =JqTY FT FAIIE_gr grar g, 98 %
¥ FTH FT JHal & a7 TEr FT gahar
g WIEH FT ATRAT IsA@ g AT
TR AT Jed g, Faadr d w5

B

g, AT ZATESNA & @ O AT Adr
g W@ &) ST oAgr AW g I9E qMa w
AT §, T IAFT Aq9 T @ & AT G
g @ g1 sy Slo gve o IR AAF
A9 A amd kAT, ¥gF AweeT W
fear, ar &% & FW TR wIOFA BT AGH
T ¥ T H sgasar HifwQ )
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T JTAY QAR qwet §) feww
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g FTAl W A §1 TAN SWald 9w
gr W= WG | w1962 F1 Ig
= o, 34 AT T 5d A& & vrs.ta
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FIE  ATAT 9BAMAT 97, 1§ @Y JTegAv
ar1 s SETC ¥ EE A giat o Ffee
IS IGT JHT FT TARTS H1T 8T & FI49)
¥ FT T 1 AT AN F AIRA &7 o
#fsm, wta % @@t wedr =wtEt w1 oS
w@r 3 gEar) ¥ fawwar @ & wAt &
BT W AT & T (qeFA =g ara g
I gt oM FqEY T Akqr 2, AfFa
W JE F7 ATgl & WIHT 9T T 9WIg
9% F—u1q F1 @Al JAfgg ) ag iR
ATEH BT F 1 FATA WA &7 FTwW
¥ @gAr g AT ag agrgd & @¥, afEm
T JY I FT SWAATH WE  F wrafhny
qr &4, qw & amf@i 9T &G &1 9
S faodr & afy @e waqr g, faw &=
¥ ag gww iFTﬁ?fﬁﬂT-T"Hl’%ﬂ”(‘a’a'
o & faw sl ’w ¥ fqn uF wwer
fsem &t i e fav & weAr =vEar
Ff uv & &TH1T & (@0 w9 & 919 IET
2, A wWES §, IF & TG FnWO,
qret F7 TEaqrea o &7 ¥ (@0 q afwe
Hwq IF #H FET w1 ww & fau
w9 &, I FH A1 WA Ig § FC,
T F TG § TH &7 gANIH  XF FAFAC |

¢ o AR cae 1 faRimat w1 fetear
i
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sit  vmfuare qrewwy : 9 w1 fawrfad,
R AT s & fad@y  wwi
s N &Y, S w1 frwrfed, e W
fagar @i wr R 7

sfret Safvey T (9TOITSRY)
foim & o st &1 s@wig w19 AR
a fear 9

st T faw@ qem 59 q dare
I aTE AT FoeAlq fEatEr ATEAT F
oISt HAT G F1 qUEal agaq TEAR q9edT
g1 drar &7 Fr AT HT AN TH VR
¥ v maq § f& 9mr & @1 fgwmrw
FFT 1 A FI8S TN, TAIT A
TREN AMET | FF aF WT TA &1 AT
AT, FE7 g F]AT AT, St faRvly
grr, g o Tmwas o gL qia—faad
SN gl 9T §  Saer gfaatd #v Efaw
Afsy 1 w7 g Ieaw fF oagg § &
oy & fowsr W #y wEFar ¥ fawEig
agr &1 7z =@ w9 oA &, WY THES
figdr, dfFa 1 guTt CraTadl ga &, 98T S
aﬁ gfznnt #Fr faw difwa, amw ay fasy

g gl 1 RFEwT FIAF Filae 8
Wl T ¥ @rs g Fal Few WX T
W TS T FT 3% fAET9 ¥ Alaq
afgrr #fq@ fom 30 @t @ T
@ &m fawrg F amay ® fasgw wwat
g o g wmrewr & 5 3 AW fawEen
Agr d

wa ® A g AN AR (-
avE A9 T8 JT3H1 FT IR W7 @l

®, gEY OE qiEmEqlA & [adw Helv o

ggi w% gu &) AfFgagg Fr axd § %
gwma”fgtm$mﬁitu’rt{zmﬁa-
A § qOEA aew @, feed & wrAd
¥ ogal wgE AR T @R @ W
quy fagm & f& sfardi 9v F7 & Fw
®q @, Fawarirwqmszg‘r az g,
TQ WIRY 9T Wr ©NF ¥ FT mravgaal
21 A Tw aw ¥ [Wad——alsw gaarg
qr fayg ® fg gWMT  FEE  w9A
sfafeq @9 g@r 3 e % WEAT 93 4
qqT &9 FIAT &1 WA fava ¥ vy glears
wtez & f& 10 are gfaar &1 faesq fwar
W ARl @, g¢ WRAT & far 9T 4 =
awq & faches o1d @fog €1 7 W9 ¥
a*q‘rm@nmgﬁmmaﬁm ¥ M
WATH AT F—AREI-IF A WEY W &
J|WHT & TG 9T FY GT—
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“If civilisation is to survive, then
men cannot fail to take note of
Gandhi’s plea that the wuse of
force to resolve conflicts ijs not only
wrong but it also containg within
itse]f germs of our self-destruc-
tion.”

16.00 hrs.

Aamfy AT § WM F mIewE
HYl AT WY WG ¥ wuTe ST S & H1Ug
e f& g e # g
T H AT wE @A AMET | 0F
gl @ wifeg &1 ara 3] &, F@ gEd
s gaR ww wiew W dhp @ wnfs
1962 § T8 &1 zfagm s wmw @
v ¥ waw  HaY fHo Wrs: uy i
“fra w1 gaR feEwT & Sum A€l T
#g X fomad ] f& # fvo =3

g7 @€, SfET wt% WrEAL7 Sq@ 1962
F g3 AT, AV I¥ T W FT gswr fzar
s gufr wfexr w1 S&ww FT fom Hiw
99 & aqz W &1 wiwm feen @@, Tz
gy w8 wa¥ §) zwfaw o aww @ oA
wifr-ga g JfF g I gz
Hogadr wiwm & f& g9 f&st sy 3w A
IAM T gEEA qW AR & T TF

od FY e A g R ome 3 oma
IET &t g9 fRgr @A wE FT ] AW
FE@ g |
MR. CHAIRMAN: We are discussing
the Demands of the Defence: Ministry.
Please allow me to request al] the
members to, be discreet in making alle-
gations or remarks against anybody
here. Just now the hon. member had
made a remark. I will read out the
relevant portion from the Manual of
Business and Procedure:

“Prior notice is necessary even
where allegation based on press re-
ports are made against outsiders.

ThHe members making allegaticns
against oufsiders wil] take full res-
ponsibility for their statements.
Such statements should be made
only after all enquiries are made
and memberns making them are
satisfied on some authority  which
they cau rely upon.”

JULY 17, 1880

Min, of Defence 300

Again, 1 am reading from page 780 of
Practice and Procedure of Parligment

by Kaul and Shakdher:

“A member has to be caretul
while making an allegation. He has
to satisfy himself that the source is
reliable and the allegation is based
on facts. Ineffect, he is required to
make 3 prima facie investigation in-
to the matter before he writes to the
Speaker or the Minister and more so,
before he speaks in the House. A
nolice relating to an allegation based
on newspaper reports is not allowed,
unless the member tabling it gives
the Speaker substantial proof that
the .llegation has some factual basis.
In the notice to the Speaker, the
member is required to give brief de-
tails about the allegation he proposes
to make against a person or another
member, so That the Speaker could
judge the matter beforehand.”

I think the hon. member had not given
any notice. So, I order that whatever
1s objectionable in his speech and
whatever objectionable material he
has ¢poken here will not form part of
the record

DR SUBRAMANIAM SWAMY
(Bombay North-East): The House must
be informed as to what the objection-
able material is.

MR. CHAIRMAN: It is not necessary.
We cannot bring it on record agaitn.
Objection was taken, but even if a
member does net get up and take ob-
jection, the Chair ¢an say that this is
objectionable matter. In this case,
notice should have been given not only
to the member but also to the Speaker
and permission should have been ob-
tained. Only after obtaining the per-
mission, that should have been read
out and allegation should have been
made against the member. That
was not done. So, I am not allowing
it to remain as part of the record.

Nt wwfam qmaw: g e §
far & X w19 #Y d97 F gz AT
TEA 2
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MR. CHAIRMAN: You cannot rely
on newspaper reports alone Shri Gad-
gil

SHRI V. N. GADGIL  (Pune): Sir,
the House is in possession of two texts.
One is the Annual Report of the Minis-
try of Defence and the other is the
Demands for Grants. The text con-
taing a number of subjects, but I would
like to read the text in the context of
the basic issues of defence. Theretfore,
I shal] confine myself to one or two
topics.

What is the basic issue of defence?
It is common place that defence policy
and defence strategy is largely condi-
tioned by the pelifical objective of a
nation. For example, it is said that
imperialist powers or expansionist
power have a particular strategy and
particular defence policy. We are not
expansionist, we do not indulge in
spheres of influence. Qur basic politi-
ca] objective is only one, namely, to
preserve the terrilorial integrity of this
country. I record that this is the basic
objective of our defence policy.

The report rightly states that in the
last few months the whole security
environment has changed. We were
hoping that detente will continue but
now such hopes appear to be in the
horizon. We were hoping that super
powers rivalry will be reduced. The
super-powers rivalry continues. And
the events in Afghanistan and Iran
have shown that indeed the cold war
has come near our doorsteps. In this
light, we have to consider the Demands
for Grants of the Defence Ministry.

I shall first dea] with three aspects,
firstly replacement and then moderni-
sation. As far as replacement is con-
cerned, the report says that the Navy
has acquired Sea  Harrier aircraft to
replace the aged Sea Hawks on INS
Vikrant. The need was there because
we do not want age-old aircrafts. But
I am not sure whether the previous
Government has done any evaluation
in the matter. I have an apprehension

that 5 decision was taken almost of
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hoc in a casual manner. That is re=-
quired to be examined. I do not know
whether that was a correct decision.

It is necessary for the Air Force to
go in for new transport planes because
the Dacotas and Packets have become
age-old and their replacement was
necessary. The réport says that a suit-
able aircraft has been selected. 1 do
not know which cne it is. I take it,
1t is suitable on the basis of evaluation
done.

My friend earller mentioned about
replacement of Canberras and Hunters
by Jaguars. I am oot an expert but
from what I read, I am not sure, I feej
that that was not correct decision. A
plane about whose value from combat
point of view, manoceuvrability, stabi-
lity at high speed, is doubtful, will
cost the country Rs. 1300 crores. A
plane which was tested and tried like
Miraj wag not accepted. 50 of Jaguars
were sold to countries like Oman and
Equador and some other smal] ceoun-
tries. I doubt whether this was a cor-
rect decision. It may be that the Bri-
tish industry is saved but I do not
know whether our Air Force is saved.
I would urge upon the Government to
have a second look at that deal and find
out whether it is in the interest of the
country to change that decision.

With regard to modernisation, here
I understand, I may be wrong, that a
new tendency has crept in during the
Janata rule in the Armed Forces-—the
Army wanting its own air-fleet, the
Navy its own air-fleet and everybody
wanting everything. For defence or-
ganisation, modernisation means new
equipment. We must go in for new
things. For example, I have come
across in a Science Journal, what is
called, the PGMs. That is what is
said:

“The experience gained during
the Middle-East war, and later
developments elsewhere have indi-
cated, that on the battle field of the
future, enemy forces could be loca-
ted, tracked and targeted almost
instantaneously, through the use of
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data links, computer-assisted engine
evaluation and automated fire con-
trol. With the westimated first round
kill probakilities approaching near
certainties and with remote control-
led surveillance devices, the need
for large size forces to check on the
enemies physically will be less
important”.

“I understood that precision guided
munitiong (PGMs) can be designed to
attack a tank, ship, aircraft, bridge
or radar installation or even a con-
centration of troops etc...Therefore,
we have to consider whether a situa-
tion has not arisen when it will soon
become prohibitively expensive and
defensive weapons. Such countries,
theretore, may have to give thought
to credible defence deterrence in preo-
ference to the enormous increase in
offensive military expenditure.”

I do not know whether any think-
ing has been done on the basis of the
latest scientists’ data. Therefore, as
far as modernisation is concerned, I
would urge upon the Government to
consider the latest development, par-
ticularly what we should learn from
the latest Egypt-Israeli conflict and
the change of the technique and the
management of war.

Again, we are going for imrorts.
‘Whether it is jaguar or mirage, I am
not interested. But should we not
develop indigenous technology? Sir,
you will find that there is an engine
developed by Bangalore laboratories
calleg GTX, Indian design jet aero-
engine. Why should we not encourage
it? May be the cost will be a little
more, may be sometimes we find it
superfluous. But we should develop
indigenoug research abilitieg sp that
aero-industry will develop because
the one reason why the Britich aero-
nautical industry has developed dur-
ing the last few years is that the
Jefence aeronautical industry took
the lead. And the Plowden Commit-
tee Report says that it was the de-
fence industry in England that in
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fact saved the British economy by the
development of British aircraft indus.
try. So, why should we not develop
the indigenoug aircraft jndustry¢

What happened during the Janata
regime? During the Janata regime.
the community of scientists was
frustrated and this is what in 1978,
during the Janata regime, the Director
of Aeronautical Laboratories in
Bangalore, Dr. Vallur, said:

‘“We get the uneasy feeling that all
is not well with aeronautics in India
and that we are at cross-roads and
unless some positive decisions are
taken now, we are likely to be closing
our options for indigenous capability,
growth and obtaining a reasonable
degree of self-sufficiency in about a
decade from now.”

This is the feeling among the scien.
tists’ community. Therefore, I would
urge upon the Government to encou-
rage our scientists. May be sometimeg
we find our expenditure g little
more, but it does not matter. Let us
develop indigenous capacity and from
that point of view I would urge upon
the Government to look at moderni-
sation. .

Ags far as Navy is concerned, a
mention has been made about, I do
not know which country. But 1
would certainly like the Government
to go in for submarines. Let us not
forget that we have a large coastal
protection to be given, a large coast
is to be protected. Let us not also
forget that it is only 90 miles that
divide India from Indonesia. So, it
is necessary. I know we are condi-
tioned in such a way that our Defence
lays .emphasis on coordination bet-
ween the army and the airforce and
we tend to neglect the navy a little
more. Now, I woulg say, let us
strengthen the navy because that is
the felt necessity of our times. In
future you will see that mnavy will
have to play a greater role than in
earlier times. Therefore, I would
request that we should go in for sub-
marines, not only purchase them, but
alsg produce them indigenously.
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That brings me to defence produc-
tion. We are all familiar with the
objectives which are laid down by
Pandit Jawaharlal Nehru. The whole
thrust of defence production hinges
-on the twin gbjectives. One is self-
sufficiency or self-reliance, and the
other is to develop indigeneous capa-
bilities in science and other fields.
These two have been the objectives
-0of defence production.

That was the policy laid down by
Pandit Jawaharlal Nehru, and in my
opinion, vigorously implemented by
the late Krishna Menon. What has
happened in the last three years? I
know there are some constraints, I
know that the rate of obsolescence
is very high, that the consumption
rate is sometimeg 60:1, I am familiar

with all the problems of defence
production. Yet, I woulg like to
invite attention to page 35 of
the Report. It shows that out of

eighy public undertakings, except two,
all are either making losses or their
profits have been reduced. This is
the picture. During the previous
regime of Shrimati Indira Gandhi all
the undertakings were making profits,
but now it is different.

The game is the case with regard
to ordnance factories. Here, there is
something interesting. In 1975-76 the
total value of production issued to the
army by the ordnance factories was
Rs. 311 crores; in 1976-77 it was Rs.
367 crores; in 1977-78 it was Rs. 386
crores:; in 1978-79 it wag a little more
at Rs. 394 crores in 1979-80 it is
Rg. 390 crores. You will see that
from 1975-76 there was a big jump
of Rs. 56 crores in one year.

DR. SUBRAMANIAM SWAMY:
When you were Minister.

SHRI V. N. GADGIL: Modesty
prevents me from saying who was
the Minister then. It is not blowing
my trumpet. I am saying that the
credit goes to every one, but the fact
remaing that in the last three years
the ordnance factories have not done
as well ag they should have done.
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Therefore, some change, some im-
provement is necessary. On the linesg
of the Sir John Malbar Committee
in England, the Rajadhyakshg Com-
mittee was aprointed for the reorga-
nisation of the ordnance factories. 1
do not know the latest position, but
I would urge that a little more em-
phasis is required to be placed on
productivity by the various ordnance
fattories.

In this connection, Dr. Swamy may
be surprised to know one view of
mine. I am of the view that the
Harness and other factories which
are not making lethal weapons may
Ire conveniently handed over to pri.
vate eterprise because it has become
so unwieldy. Therefore, we should
go in for other factories which make
ammunitions. All these small things
we may conveniently, if the House
agrees, give over to somebody else.

PROF. N. G. RANGA: Neither
smal] nor big.

SHRI V. N. GADGIL: 1 have
talked about defencz policies and
defence preparedness. Lastly I want
to talk about defence strategy. I know
that one chould be very hesitant to
talk about defence strategy. I am not
a military expert, and in the army.
as you know, those who talk of
military strategy are considered as
belonging to the second oldest proies-
sion jn the world. Therefore, I do
not propose to belong to that profes-
sion. Nevertheless, I would like to

point out one or two things about
strategy.

I would like to say that it is only in
1971, under the Ileadership of Mrs.
Gandhi that we departed from con-
ventional strategy, and it yielded
results, because, as 1 started by say-
ing, our basic political objective was
preservation of territorial integritg,
with the result that we become a
coiservative State in military terms.
Ag Liddel slart has pointed out:

“The problem of a conservative
State is to find the type of stra-
tegy that is suiteg to fulfil its in-
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herrently more limited object in
the most strength-consarving way,
so as to ensure its “future as well
ag its present. At first glance it
might seem that pure defence
would be the most economical me-
thod, but this implies static defence
and historical experience warns us
that it is a dangerously brittle
method on which to rely.”

Till 1971 it seems to me that the pat-
tern was initial hesitation, followed
by improvised action. It is only in
1971, under the leadership of Mrs.
Gandhi, that the initiative remained
with us throughout the war. There-
fore, rethinking js necessary from the
point of view of strategy, particular-
ly in view of the fact that Pakistan
is likely to go in for the nuclear
bomb.

1t js that aspect, to which T want to
refer in a little more detail. What are
our options? The first option is what
I call, Morarji Desai orption.

DR. SUBRAMANIAM SWAMY:
More sensible option.

SHRI N. V. GADGIL: I was as-
tonished when Mr. Morarji Desaj said
this in the Uniteq Nations. “In fact we
have gone further and abjured nu-
clear explosions even for peaceful
purposes.” He went one step further
and said that even if Pakistan makes
a bomb, we shall not go in for ex-
plosion even for peaceful purposes.
1 am surprised, how Atalji and others
agreed with it. I have heard his
speeches. 1 remember them. I am
surprised.

Deshabhiman, Desh-gaurav, Asmita,
Ahankar, Prakhar rashtravad—Where
is all this? With the little knowledge
that I possess, I claim that the future
of this country and the independence
of thig country cannot be guaranteed
by submarines alone, by bombers
alone, by frigates alone, the only
assurance of our independence, the
only guarantee of our sovereignty is
possessibn  of nuclear technology.
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Therefore, 1 say that, what Morarji
Desai said is a surrender of our
sovereignty in favour of big powers.
That we should not countenance.
Therefore, Morarji Desai option is
out. Then what remains? Only three
options remain. As I said, I am no
expert, but I would like to debate on
it, As I can see, in my opinion, there
are three options. The first is going
nuclear ourselves and going in for a
bomb. That probably will strain our
foreign posture in the UN and other
places. Whether there are advantages
or disadvantages we have to weigh
these things. The second option is
that we expand our conventional
arms to such an extent that even if
there is a nuclear attack followed
by conventional wars, we will have
superiority over others. But this wilt
be available only in a short time
frame. For a long time, this is not
the option, which, in my opinion, will
be available. The third is what is
called the strategy of uncertainty,
which we have been using for a long
time. very successfully. Keep the un-
certainly there, keep them guessing,
tell them that we are not going in
for a weapon, but at the same time,
we will continue our tests, nuclear
tests and even thermo-nuclear tests
and any minute, ‘if you go in for a
bomb, we will also be entitled to’.
there can b no moral restraint.
That is the third strategy.

The lasy strategy, which, perhaps,
my friend, Dr Swamy may like, is
Isrea) strategy what is—called Is-
rael Syndrome strategy, wlich means,
you keep the last wire unconnected,
manufacture a bomb, but keep the
last wire unconnected. Perhaps, Dr.
Swamy would like it, I do not know.
These are the options. there should
be a thinking at the higher places as
to which kind of strategy we should
go in for. I have dealt with the
three problemg I have raised viz,
defence policy, defence preparedness
and defence strategy.

Lastly, I would like to talk about
our Jawans. As somebody made =a
reference—]I will not go into the de-
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tails—injustice is being done to our
jawans, after their retirement. Sixty
thousand retire, not enough is being
provided for them. I know what they
do for the country. I have been cof¥
responding with the LIC, for exampﬁé
for the last seven years for giving
seniority and other benefits which the
Government had announced, but a
number of times, the replies came in
the negative. 1 have corresponded
with the army authorities, they are no
better, they are as bureaucratic. I am
reminded of a British tommy, who
wrote to his Colonel after his fFetire-
ment: “Sir, After what I have gone
through in the army, let the army go
to blazes”. You know what reply he
received. The reply was: “Dear Sir, 1
am in receipt of your letter. If you
want any information about the move-
ment of troops, please apply under
Application No, so and so”. This is
the kind of thing that goes on. There-
fore, resettlement is necessary for
these reasons. ] have seen with my
own eyes—I want to end with that—
what the jawans do for us. Some
years back with some of my colleagueg
in Parliament, we went to Pakistan/
China border, we went up to a height
of 16,800 feet, As you know, when
you go above 13,000 ft; there is iess
oxygen and youy find it difficult to
breathe. At that place, they sit, nine
months a year, they sit with snow,
they do not get letter from home it
takes one month. No entertainment
is available, even the radio reception
15 very feeble. They have to sit in the
dark, in the bunker continously under
mental strain because enemies are
there on the opposite. In that con-
dition, they sit. Some of us went
there. There was a unit of 20. We
went there and asked them ‘What
are your demand? When did they
say? Did they say, “Increase our
Casual Leave”? Did they say. “In-
crease our TA/DA”? 1 am proud 1o
say, our jawans said, “Our demand is
only ome. Once you give an order for
attack, please do not give an order to
withdraw’, That wag the reply of
our jawans, the finest jawans in the
world. When we started going back,

§10

somehow jt occurreq to me to ask
another question. I agked them, “We
are going back. What is your message
to the people of India’. Ag soon as
I asked, “What is your message to
the people of India? We are going
back”, an extraordinary thing hap-
pened. Twenty hands went up with
rifles gnd from twenty mouths came
the reply, “Bharat Mata Ki Jai.”
When these words echoeq and re-
echoed over the gnow-clad mountains
of Himalayag and came back to Ime,
I am not ashamed to say that I was
so moved, I was so touched, that tearg
welled uyp in my eyes.

This is the kind of thing they do
for the country. What do we do for
them after re-settlement? Therefore,
so long as we have the finest jawans
like them, we have very little to
worry, provided they are given good
leadership. Fortunately now, we
have the leadership in the person of
Mrs: Indira Gandhi. She is handling
the Defence Department apart from
being the Prime Minister. The one
quality that makes her the tallest
leader in this country js the enormous
courage that gshe has. We have seen
many times, in 1971, in various other
places, whether there wag gny trouble
in the party or outside, whether it
wag a national calamity or even a
private calamity like the other day,
she hag gtood by us courageously—a
courage which I do not know how it
comes. But the only explanation
that 7 can give js: It is a courage
which is hereditary; it js a courage
which jg spiritual.

I am tempted to say this because
of one thing I came across—I will
quote that and I wil] sit down, I
came across a letter from Motilal
Nehru, the other day, addressed to
the Viceroy. The Viceroy apparently
had written to him, “Let us compro-
mise”, Apd what is the reply of
Motilal Nehru? The reply of Motilal
Nehru, the Nehru family, 1 quote, “I
am always prepared for an honour-
able peace. But till there is one drop
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of Nehru blood in gny living child,
there will not be and cannot be
surrender”,

So long as that leadership ig there
-and the finest gsoldiers we have, the
country jis gafe.

SHRI H. K. L. BHAGAT (East
Delhi): Mr. Chairman, Sir, I begin
with my submissions on the demands
of the Ministry of Defence—my hon.
friend, Mr. Gadgil has already done
it very well—and I join him in ex-
pressing my warm appreciation for
the officers and the jawang and all
others who are in one way or other
engaged in defending our country,
who are on borders or who are work-
ing elsewhere in any part of our
country.

1 am sorry to say that the Jebate
on a matter like defence—I have
Breat personal respect for him and I
am not going to say about what you
have already expunged; I need not
say much on that—started with a
speech by Mr. Ram Vilas Paswan and
I am sorry to say to what state of
affairs the Opposition in thig country
has gone. I am really pained to say
that. He started saying so many
4hings, that China has this, that
China has that, that China hags moun-
tain divisions, that China hag al] the
things that he mentioned, and he said,
Ching is better than wus, China is
stronger than us, all that clearly by
implication meant that he showed a
lot of fondness and appreciation of
China in comparison to gur own
country. One can say that; I cannot
take exception to that. But what I
am respectfully submitting is this, at
the same time, in the same breath, he
said that a lot of money is taken away
by the defence budget and he made
a very strong plea for the reduction
of expenditure on defence. On the
one hand, he said that the army and
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defence shoulg be strengthened, while
on the other hand, he made a usual
plea which sometimes people make
for reducing expenditure on defence
budget. They were, to my mind,
clearly inconsistent, With respect I
wish to say that he talked of our
research work ang that was done, to
my mind, jf I have understood him
correctly, with some ridicule. Not to
speak of having any pride in what
India has achieved during al] these
years since we became free, I found
some kind of a sense of ridicule for
what we have done on the Defence
front. While 1 am quite conscious of
the fact that Defence is a matter
which has to be conditioned by
circumstances in the whole world,
global developments and other deve-
lopments, technological changes, our
own constraints on our resourceg and
other things, the vastnesg of wvour
country, the big borders, sea and ]and
borders, that we have to gefend, gnd
so many other things, yet, gince we
became free, in the matter of defence
what late Pandit Jawaharlal Nehru
lajd for this country, which later on
has been nursed very well by our
leader, Shrimati Indiry Gandhi, and
al] others who have workegd as a team
in various factories and laboratories
and in various fields, is something of
which our nation can rightly feel
proud. I have read some journals. In
matterg of defence, certainly, we are
not equal to some Super Powers. That
ig true. Maybe, here and there, China
ig in advance of us, in certain things;
1 cannot gispute that, But the fact
of the matter is this. In some of the
journals which I have read, they
have asked whether, in matters of
defence, it is proper to call India as
just a developing nation or it should
be called a nation which is, more or
less, developed. That is what has
been gaiq in some of the journals. I
was reading the journal of the Insti-
tute for Strategic Studies; in that
they were talking about our nuclear
options, and so on. These were the
observationg which were made there.
We had just very small petty,
ordnance factories when we became
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free. And what have we today?
What gre we not manufacturing now?
How much have we advanced! In
certain matters like ammunitiong and
small arms, we have become more or
lesg self-reliant. We have tanks,
planes and other things, Every day
we have been trying to advance.
Even with those constraintg on our
resourcea angd other things, we have
borrowed certain imported techno-
logy, and we have, in many cases,
improvedq upon it. That has been
tested jrn the fields. Our Vijayanta
tankg were tested against the Ameri-
can tanks;. They are stil] being im-
proved. The same jg the case with
our aircrift and our electronic system.
In some matters we have been ex-
porting and we have earned foreign
exchange. It is true that we are not
equal to some of the Super Powers
in mattei's of defence. But, I can
certainly say, we have advanced a
grcat deal during the period since we
became free and we can rightly feel
proud of that. And that wag proved
during all the challengeg that our
nation had to meet. We learnt even
from the Chinese aggression against
us. After that, our Government im-
proved the things and we have taken
steps for becoming self-reliant, and
our defence potential in terms of both
numbers and quality, in terms of our
striking power, in terms of further
modernisation, has improved consi-
derably. We are all very much proud
of that. But we are sorry to see that
some of our people do not have the
sense of pride in what our country
has achieved. We must certainly
strive for more, try for more, and we
must achiev: more, but there is no
reason why e should not feel proud
of what we have done.

Now. th«~~ questions are all very
much intet.onnected: the external
affairs are .nterconmected, the science
and technc.ogy developments are
interconnected, the industries which
are connected with defence produc-
tion are interconnected, our relations
with our neighbours are very much
interconnected.

Just now, Mr. Gadgil was talking
about our nuclear options, and he
said, one was Morarji option. I am
only adding this, Mr. Morarji Desai,
the former Prime Minister of India,
was independent of the whole coun=
try. Of course, during the Janata
Party rule, everybody wag indepen-
dent; the Prime Minister was inde-
pendent of the natijon. Ministers
were jndependent of the Prime Minis-
ter. Officials were independent of
the Ministers and everybody was
independent of everybody else. And
that is why they are there....
(Interruptions) 1 am talking on
defence. Now, Mr. Morarjj Desai
went to the extent of saying not only
two things which Mr. Gadgil just now
said but he said a third thing also. He
said that the nuclear explosion that
India had at Pokharn was not for
peaceful purposes....

DR. SUBRAMANIAM SWAMY:
He nevey said that,

SHRI H. K. L. BHAGAT: He said
it. 1 dare say he said it. He became
a witness in the world court against
India. That was the public stand he
took. I am not going much jnto that.
I am saying and Mr. Gadgil was gay-
ing that our answer is nuclear techno-
logy. Sir, I am a very mild man. 1
am a peace-loving man. I believe in
the Congress ideology. Mrs, Gandhi
wants nuclear technology for peaceful
purposes, As a Congress worker some-
how or other I have come to the con-
clusion very hesitatingly that there is
no option for India except a nuclear
deterrent and India will have 1o
manufacture a nuclear bomb, I stand
for that. This jg my opinion, You
may like it or you may not like it.
You were talking of it. With India’s
constiraints and resources and our
battle against poverty, I feel India
wil] have no option particularly when
China has it. There are talks of
Pakistan developing it, Even Dr.
Bhabha gaiq that the only way is
either you have to use a deterrent or
at least have the threat to use that
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deterreit. That was what he gaid.
He did not say exactly what I am
saying and what ] feel is that India
has to ilo. We have to keep in view
the wvastly changing character of warg
which might take place in the coming
years. 'Chat might be different. They
may not be the same type of conven-
tional wars. The importance of tanks
may be that what it was or it may not
be. Or it may be more of missiles
and more of radars and other things.
But this is a subject, T must confess
honestly, on which I am speaking
without much knowledge. Buf, gtill
as a comymon man, as a layman, I
feel that our strategy has to be kept
in view keeping the very nature of
warg that might take place in future.
The whole world is changing very
fast. Just ag it is pointed out in the
Annual Report, new tensions have
grown in the South-East Asia and
South-Wwest Asia. There is the pro-
blem in Afghanistan. The Indian
Ocean js now more sensitive than
before and in spite of our repeated
protests, USA has been going on as
they wanted to and in fact they have
increaseg their activities in thijs part
of the world. So, what is going to
happen we have to anticipate and act
accordingly. I will just conclude in
a few minutes,

What I very respectfully wish to
submit ig this. India has stood the
test of time and India js zoing to
stand the test of time Just now when
Mr, Gadgil was referring to Mrs.
Gandhi, Mr. Subramanian Swamy
was saying, what has this got to do
with defence? Mr. Swamy thinks
that the leadership of the country has
nothing to do with defence. Accord-
ing to him anybody ang everybody
can handle it and that js where he
has learnt nothing. He survived the
Indira storm. So it seemg that he
has learnt nothing. Afterwards in
the Assembly elections his own candi-
dates have been washeg away, What
I am saying ig that the inteenal
strength is the best answer to exter-
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nal aggression and that is the best
defence. And there ceannot be inter-
nal strength in a vast country like
India without a good, competent and
strong national leadership with the
national backing and that Mrs.
Gandhi alone can provide.... (Inter-
ruptions) Sir, privately they recognise
it. This is not my own opinion
only. ... (Interruptions) Sir, I am
just mentioning an incident, Mrs.
Gandhi ]ost in February... (Inter-
ruptions) Do not talk such things.
Don’t think that I am as small as you
are. (Interruptions) WMy dear friend,
during these three yearg I had been
with her but you were sending us to
your bloody jail.... (Interruptions)

SHRI RATANSINH RAJDA (Bom-
bay sSouth): Is the word “bloody”
Parliamentary?

MR, CHAIRMAN: Just a minute.

SHR] H. K. L. BHAGAT: I am
just finishing.

MR, CHAIRMAN: Just g minute.
The word ‘bloody’ ordinarily should
not be used. But, if it goes with the
‘jail’, it is all right.

SHRI H. K. L, BHAGAT: Now, Sir,
I am concluding by narrating one
small incident.

Mrs. Gandhi lost in February 1977
elections, In June and July 1979.
(Interruptions).

AN HON. MEMBER: Doegs it relate
to the Defence?

SHRI H. K. L, BHAGAT: It relateg
to Defence. In June and July 1979,
she went to Delhi to see the floods
and to help the flood-stricken people,
She went towards Najafgarh side.
Some of us came with her. The
jawans ‘who were working there—
hundreds of them—as soon as they
came to know that Mrs. Gandhi had
reached there, they all came to her
and they showed their courtesy and
showed their respect.
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We could see their faces shining
with joy. She was not Prime Minis-
ter Mrs. Gandhi. Mrs. Gandhj was
defeated at that time in the Elections.
(Interruptions) I am just finishing.
You know what happened? The army
jawang were so very keen to have a
vhotograph with her. They gave us
tea. But ghe declined. The army had
respect for Mrs. Gandhi.

Lastly, gir, I agree with Mr. Gadgil
that the Navy should be given much
greater attention. Ex-servicemen’s
settlement needs much greater atten-
tion to be paid than what is being
done to them. There are 50,000 or
60,000 or one lakh of them who, after
leaving their jobs in the early thirties
should be accommodated with under-
standing and sympthy.

With these words, Sir, I support the
Demands for Grants of the Ministry
of Defence.

MR. CHAIRMAN: 1 have one
announcement to make. A jist show-
ing the numbers of cut motions to
the Demands for Grants in respect of
the Ministry of Defence treated as
moved on the basis of the glips re-
ceived from Memberg concerned, has
been put up on the Notice Board for
the information of Members.

In case any Member finds any dis-
crepancy in the list, he may kindly
bring it to the notice of the Officer
at the Table jmmediately.

SHRI BHOGENDRA JHA (Madhu-
bani): I beg to move:

‘“That the demand under the head
‘Ministry of Defence’ be reduced to
Re. 1.

[Failure to infuse the spirit of
secularism  socialism and demo-
cracy in our defence personnel

M1

“That the demand under the head
‘Ministry of Defence’ be reduced to
Re. 1.

[Failure to democratise defemoe
personnel set up und inculcate
spirit of fraternity among the
officers and jawang by having
common messes and sports (2)].

SHRIMATI GEETA MUKHERJEE
(Panskura): I beg to move:

“That the demand under the head
‘Ministry of Deience’ be reduced to
Re. 1.

[Failure to form a Bengali
Regiment (3)].

SHR] BAPUSAHEB PARULEKAR
(Ratnagiri): 1 beg to move:—

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100”.

[Failure to check malpractices
in Defence services (5)]

“That the demang under the head
‘Ministry of Defence’ be reduced by
Rs. 1007,

[Failure to create most up-to-
date intelligence system  at
National level (6)].

“That the demand under the head
‘Minisiry oi Defence’ be reduced by
Rs. 100”.

[Failure to create an organisa-
tion which should be apn effective
and conunuous link between the
Governmen| and defence secvices
to achiove co-ordination and co-
hegsion in defence matters (7)].

“That the demand under the head
‘Defence Services—Army’ be reduc-
ed by Rs. 1007

[Failure to augment armed
forces quantitatively and quali-
tatively adequate to mee{ the
threat contingencies (26)].

“That the demand under the head
‘Defence Services—Army' be redue-
ed by Rs, 100”
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[Failure to augment anti-tank
capability by not yet introducing
Precision Guided Missiles and
helicopters equipped with the
latest types of anti-tank missiles
@n]1].

“That the demand under the head
‘Defence Services—Army' be reduc-
ed by Rs. 100”

[Failure mn not estanlizhing a
fully mechanised corps levels for-
mation to operate in border area
of Rajasthan cdesert (28)].

“That the demand under the head
‘Defence services—Navy’ be reduc-
ed by Rs. 100”

[Failure in not augmenting
naval force, including submarine
unit taking into consideiation the
length of coastal Jine of the
country (29)].

“That the demand under the head
‘Defence Services—Pensions’ be re-
duceq by Rs. 100~

[Failure {o pay prorer attention
to ex-serviceme, with reference
to pension and other facilities to
enable tham to lead a respectable
life (31)].

SHRI R. K. MHALGI (Thane): I
beg to move:

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100

[Failure to democratise fully
the Cantonment Boards (14].

“That the demang under the head
‘Ministry of Defence’ be reduced by
Rs. 100~

[Plight of ex-servicemen in
Maharashtra, because of the in-
effective implementation of vari-
ous Government schemes for
them (15)].

Min. of Defence 320

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100,

[Need for the Soldiers Board
for the district of Thana in Maha-
rashtra (16)].

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100”.

[Need to consider the represen-
tation made by Ex-servicemen’s
Welfare Association in the month
of May, 1980 requesting to in-
crease the pension with miniraum
of Rs. 100/- per month (17)1].

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 1007.

[Neeq to consider the represen-
tation of the ex-employees of
Contonment Boards of Belgaum
(Karnataka) regarding their pen-
sion and other benefits (18].

“That the demand under the head
‘Ministry of Defence' be reduced by
Rs. 1007,

[India’gy military preparedness
in view of Pakistan’s decision to
make Atom Bomb (19)].

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100”.

[Need te withdraw the restric-
tions in the ordnance estates for
public meetings (20)].

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100,

[Need to give more facilities
and amenities {0 Armed Forces
Personnel (21)]

“That the demanq under the head
‘Ministry of Defence’ be reduced by
Rs. 100",

[Neeq to remove the out-dated
system of ‘“Darbars” in Armed
Forces (22)].
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“That the demand under the head
‘Ministry of Defence’ be reduced hy
Rs. 100,

{Need to solve various problems
faced by the inhabitants in the
ordnance Estate of Ambarnath,
District ‘Thana  (Maharashtra)
(28)].

“That the demand under the head
‘Ministry of Defence’ be reduced by
m. lw," '

[Need to utilise the serviceg of
retired army officers even in
peace time (24)].

“That thé demand undér the head
‘Ministry of Defence’ be reduced by
Rs. 1007,

[Need to have a coordination of
Defence Ministry and External
Affairs Ministry (25)1.

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs, 1007,

[Delay in setting various issues
connecteg with the rroposal to
allow Maharashtra  Industrial
Development Corporation to use
railway siding at Ambazari near
Nagpur for Hingra Industrial
estate in Nagpur (32)].

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100,

[Failure to properly manage
lands in Bombay and Pune under
the control of the Defence Minis-
try and thereby allowing estab-
lishments of slumg thereon and,
at the same time extremely slow
progress cf identification of vari-
out problems connected with the
improvement of slumg in coopera-
tion with the Bombay Municipal
Corporation and other agencies of
the State Government (33)].

SHR1 INDRAJIT GUPTA (Basir-
hat: I beg to move:

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100,

1439 18—11

(Non-payment of 15 days weges
as productivity-linked bonus to
nearly 3 lakhs of civilian em-
ployees of Defence Units (34) |.

“That the demand under the head

‘Ministry of Defence’ pe reduced by
Rs. 100",

[Non-implementation of decs-
sions taken on 11-8-79 regarding
automatic promotion of civilian
employees after 15 years of stag-
nation in one scale (35)].

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 1007,

[Immedinte need to stop dis-
bandment of Ordnance Depot,
Alipore, Calcutta (36)1.

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100,

[Need fur revival ¢f Permanent
Negotiating Machiney for civilian
employees of Defence units (37)].

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 1007

[Need to bring civilian em-
ployees of Defence units within
the purview of the payment of
Bonus Act (38)1].

“That the demand under the head’
‘Ministry of Defence’ be reduced by
Rs. 1007,

[Need to grant continuity of
service to 31 employees recently
reinstated in West Bengal Defence
units (39)1].

“That the demand under the head’
‘Ministry of Defence’ be reduced by
Rs. 100”

[Need for reinstatement of
civilian employeeg dismissed,
removed frorma service or dis-
charged, for trade union activities

(40)1.
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# «That the demand under the head
LMinistry of Defence’ be reduced by
“Rs. 100" ’

[Need for treating Canteen em-
ployees in all defence units as
Government Servants (41)].

“That the demand under the head
‘M.lmstry of Defence’ be reduced by
Rs. 100",

‘* [Need.to improve working of
the Ordnance Factories Board by
incluysiop of workers’ represen-
tatives in it (42].

'

“That the demand under the l.ead
Mini%tgy of Defence’ be reduced by

1 ”‘
Be. 1007,

[Need to check the discrimi-

¢ mnation between ipdustrial and

non-mdustnal employees in the

matter of leave (43]. : o

. “That the demand under the head

‘Ministry of Defence’ be reduced by
‘Rs, 100",

[Denial of trade union rights to
civilian employges in J&K area
44) 1.

“ “That the demand under the head
‘Minj-try of Defence’ be reduced by

Bs. 100"

[Non-imnlementation of Expert
Classification Committee Report

(45)1.

“That the demand under the head
*Mimstry of Defence’ be reduced by
Rs. 1007,

gu. [Non-unplementation of Oberoi
Committee’s Report (48)].

“That the demand under the head

‘Ministry of Defence’ be reduced by
Rs. 1007,
*  [Repressive measures to pre-
vent representation of grievances
by employees of Border Roads
Organisation in Assam (47)].
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“That the demand under the lLecad
‘Ministry of Defence’ be reduced by
Rs. 100",

{Need to reorganise and ex-
pand HAL factory at Barrackpore,
West Bengal (48)1.

“That the demand under the head
‘Ministry cf Defence’ be reduced to
Re. 1.

[Failure to replace gutmoded
system of independent structures
and funchonmg of the three Ser-
vites by  a single unified and inte.
grated Communal cOntrolllng all
military plans and - legistics
(64)]. ‘ e

“That the demand under the head
**Ministry. of Defznce’ be xaduced to
Re. 1.

[Failure to introduce strict cost
control for, cutting qut -wastefnl
expenditure and unproguctiye
manpower in the Defence struc-
ture pf the couniry (65)]

SHRI RAMAVATAR
(Patna): 1 beg to move—

SHASTRI

“That the demand under the bheud
‘Ministry of Defence’ bte reduced to
Re. 1"

[Failure to make the payment
of bonus to all defence employees
so far (52)].

“That the demand under the head
‘Ministry of Defence’ be reduced to
Re. 1",

[Need to inculcate the priciples
of democracy, secularism and
socialism amocng defence per-
sonnel ¢63)1.

“That 'the demand under the head
‘Ministry of Defence’ be reduced to
Re. 17,

[Need to eradicate the feeling
of higher and low Il‘ank from
defence services (54)].
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“That the déemand under the head
‘Ministry of .Defence’ be reduced to
Re, 1.

[Failure to remove the malprac-
tices and other viceg from the
defence services (55)].

‘‘That the demand under the head
“Ministry of Defence’ be reduced to
Re. 1".

[Need to strengthen defence
preparedness with the help of
soeialist countries (56)].

“That the demand under the head
“Minisiry of Defence’ be reduced to
Re. 1".

Cantonment

[Failure {0 make
democratic

Boards completely
bodies (57)7.

“That the demand under the head
“Ministry bf Defénce bé reduced to

Re. 1.

[Failure to accept ths demands
of All-Tndia Defénce Employees
Federation relating to their ser-
vice conditions (58)].

“That the demand under the head
“Ministry of Defence’ be reduced to
Re. 1.

fNeed to check diserimination
in defence personnel (59)].

“That the demand under the head
‘Ministry of Defence’ be reduced to
Re. 1.

[Need to provide special finan-
cial assistance to Danapur Can-
tonment Boarqg (60)].

“That the demand under the head
‘Ministry of Defence’ be reduced to
Re. 17,

[Failure to check malpractices
in the recruitment office of Dana-
pur (61)1.

“That the demand under the head
“Ministry of Defence’ be reduced to
Re. 1.

{

{Need tc improve the Danapur
Cantonment by providing hettdr
roads and checking shortage of
water (62)].

“That the demand under the head
‘Ministry of Defence’ be reduced to
Re. 1”. ~ .

[Need to reduce the tax impos-
ed on the residence of Danapur
Cantonment Board (63)].

“That the demand under the head
‘Ministry of Defence’ be reduced by

Rs. 100",

[Need to make adequate
arrangements for the resettlement
of ex-service men (66)].

“That the demand under the Lead
‘Ministry of Defence’ be reduced by
Rs. -100”,

L - .
[Failure to check discrimination
with the jawans by the officers of
defence services (_67)]. -

“That the demand under the bead
‘Ministry of Defence’ be reducedb
Rs: 100.”

[Failure to provide adeguate
facilities to jawans (68)].

“That the demand under the h1ead
‘Ministry of Defence’ be reduced by
Rs. 100.”

[Need to increase the pension
of ex-servicemen. (69)]

“That the demand under the head
‘Ministry of Defence’ be reduced by

Rs. 100.?

[Need to to accept the demands
of ex.servicemen, immediately

(70)1.

“That the demand under the head
‘Minvistry of Defence’ be reduced by
Rs. 100.”

[Failure to do away with the
‘Darbar’ system in defence ser=

vices (71)].
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SHRI N. E. HORO (Khunti): I beg
to move;

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100.”

[Failure to recruit Adivasis in
sufficient number in the Defence
services (72)].

“That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100.”

[Failure to organise an Adivasi
Regiment (73)].

“That the demand under the head

‘Ministry of Defence’ be reduced by
Rs. 100.7

[Failure to release the land of
the G.E.L. Church at Ranchi with
proper compensation at present

market rate with retrospective
effect (74)1.

“That the demand under the head
‘Ministry of Defence’ he reduced by
Rs. 100.?

[Need to increase the amount
of pension to Ex-servicemen

(5) 1.

MR. CHAIRMAN: The next gentle-
man who has to speak is from the
C.P.M. Party. But, I have received a
letter from Shri Indrajit Gupta that
he has to go early. So, I would like
to allow him to speak before him.

Mr. Gupta. You have eight minutes
at your disposal.

SHR] INDRAJIT GUPTA (Basir-
hat):  Mr. Chairman, Sir, I am
thankfu] to yoa for having given mc
this opportunity to speak. On a sub-
ject like this, to expect one to speak
within ten miuutes, is a bit of a tall
order. However, I seek your indul-
gence to give me some time more.

Sir, Mr. Gadgil has said some things,
Mr. Bhagat also has said some things,
to which 1 shall come later. T am
really in agrcement with some of
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those things. For example, Mr, (ladgil
spoke about the urgent need for deve-
loping the indigenous aircraft techno-
logy. 1 was also going to dilate on
soma of these matters.

Mr. Bhagat mentioned them, per-
haps, not in the sense in which I
would like to mention. The best
defence is the internal condition of a
country. But he translateq it almost
entirely in terms ¢t the Prime Minis-
ter’s leadership. The Prime Minister's
leadership is no doubt important in
thig matter. 1 go not deny it. But the
internal strength of a country cannot
be made synonymous with the role
played by the Prime Minister.

We have seen that hillions of dollers
worth of the most sophisticated wea-
pons in the world had been provided
by the United States of America.
They would not supply them for an
ignominious defeat in the Viet-nam.
I do not know how many computers
and how many sophisticated gadgets
and so on the Viet-nam had. But,
certainly, we can say that they were
able to defeat the most powerful
military machine in the world....
on the basis primarily of their inter-
nal strength, the unity of their nation,
their high morale, their patriotism
and their heroic courage. Not that
we are lacking those things, I am
second to none in admiration of
our jawans for what they have
done. But, Sir, I think—so far as
I know—the policy of our Govern-
ment upto this day is that we
lop nuclear technology including, if
necessary, technology for peaceful ¢x-
plos#ions. But I do not think ‘'that
the government has yet adopted a
policy of going in for a nuclear bomb.
Now, members of the ruling party
are very strenuously advocating that
we should make this change in our
ro'icy. It is for her when she re-
plies to sp2ll it out. I do not know
if Mr. Agha Shahi has left this
country or not. ...

DR. SUBRAMANIAM SWAMY:-
(Bombay-North East): He  has

reached Islamabad.
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SHRI INDRAJIT GUPTA: He has
reached Islamabad. Have you got a
message!

1t is a serious thing that Mr, Agha
Shahi every now and then and
General Zia-ul-Hag have been float-
ing this indea that India and Pakistan
should get together and qoordinate
their military requirements and so
on. To me it is an absurd proposi-
tion. But anyway it is only Mr.
Subramaniam Swamy in our country
who some time ago made a public
statement saying that if we really
wanted to convince Pakistan about
-our peaceful bonafides then we should
supply arms to Pakistan.

DR. SUBRAMANIAM SWAMY: I
stand by it.

SHRI INDRAJIT GUPTA: We can
say all sorts of things.

Sir, as far as nuclear technology
goes we are already in possession of
quite considerable nuclear technolo-
gyv. That development should go on
whether we should take to the path
of making a bomb or not it is for the
government to decide. I am against
it at this stage. For many reasons
the implications of it need to be gpelt
out. It is not possible to do it with-
in the limited time at my disposal.
1 firmly believe that a country like
ours, which is still in its economy.
industry, trade and commerce &nd
foreign aid deplorable in my opinion
after thirty-two years of Indepen-
dence, still so much dependant on
other countries and on big powers
and western countries, should not
talk lightly when they talk of deve-
loping bomb. When we can pick up
independertice in these matters and
stand on our own feet then we can
think of these things otherwise the
implications are dangerous.

Sir, I want to deal with one or
two topics. We are here now eigh-
téén years after thig traumatic ex-
perience of 1962 war. It was only
after that experience that we took
4o Defence planning—five years de-
fence plans and then a rolling defence

plan wag adopted for the first time.
Tha accent was on modernisation and
specialised training, on further deve-
lopment, on self-reliance and on in-
tegrated battle techniques—the need
for which we had felt so acutely in
those dark days.

I do not know where this planning
is now. Somebody should tell us.
This book which ig given to us every
year with very minor changes here
and there is the same book which can
be repeated year after year but tells
ug nothing. I think this is one of the
few Parliaments in the world—which
are having a parliamentary system—
where Members are kept so much in
the dark abou; the realities of our
defence establishments and structure
and condition.

I find in Great Britain they have
now decided amdist quite a storm of
public protests, to allow some Ame-
rican missiles. They have announced
that 160 US nuclear “Cruise” missiles
will be based to England. In ‘he
House of Commons, the British De-
fence Secretary, Mr. Francis Pym, on
the 17th of June speaking in the
House of Commons had even revealed
the exact places in Great Britain
where the missiles are going to be
located. He has not hidden anything.
He has mentioned the fact that iwo
little-known air bases—I am quoting
from a newspaper cutting—Moles-
worh 97 kms north of London and
Greenham Common 97 kms to the
east of London are two places whera
these missiles, highly secret missiles.
are going to be located in Britain. You
know, where the missle is located
that place also becomeg the target in
the event of any hostilities or war.
The British can be quite sure that jf
there is a war, then those places are
the very first targets of the enemy
attacks. But still they do not go to
Parliament and say: for reasong of
national security. we cannot tell vou
anything. This is going very far
ahead. Compared with this, we are
told nothing. It ijs almost impossible
to have a fruyitful debate on Defence
in the Indian Parliament because of
the secretive nature of the Gorvern-
ment’s approach to the whole thing.
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However, in 1963, the ﬁ.rst Difepce
budget, after the war with g.,hm.a,
was about Rs. 867 crores. Now, 1n
1980, our budget has gone up to Rs.
3600 crores, may be it may go Uup {o
Rs. 4,000 crores. So, this is not' a
small matter. Thig country is facing
very great economic pressures, run-
away tinflation and huge budge'gary
deficits and financial cqnstramts
which only the Finance Minister can
tell you about. In such a situation
when we are spending such an en-
ormous amount, I think the least that
this House can expect is that we musg
be convinced that this money is being
properly spent. Where the country
never grudges money being expend-
ed for the purposes of Defence it has
the right to know whether the wvast
amount of money is being properly
spent purposefully spent, that proper
costing is being done, that wastet:ul
expenditure is not being indulged in.
That ig the point. 1 am afraic.l you
will get very little out of this. If
you read the Defence Au.dit Reports
every year, quite a shocking state of
affairs is revealed. But the Defeqce
Audit Reports compass is quite limit-
ed. You will find there how many
instances are given even in the Def-
ence Audit Reports on wasteful eX-
penditure. About this thing nothing
js said to us, nothing is told to us.
The Comptroller and Auditor Gene-
ral’s report of 1978-79 had dealt at
length with the question of what
happened to the famous aircraft pro-
ject which we had ﬂoatgd in 1972. 1
remember, for developing our own
Mark-1I engine for the Marut air-
craft, not Maruti but Marut—we are
making the aircraft called Marut—and
we wene supposed to develop our
own Mark-II engine for it and from
1972 to 1979, the report of the Com-
ptroller and Auditor General shows
what a vast amount of money has
been spent on this project and today
it has been virtually abandoned. Mr.
Gadgil has talked about indigenous
aircraft technology. I want to know
why this House has never been told
up tilt today as to why this Project
of Mark-II engine of Marut had to
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be given'up and why it has - been
virtually abandoned. Why could not
we develop it? We were making
Gnat planes in this country, we have
been- . manufacturing Mig planes in
this country for several years. I
think all the designs and drawing$
which are necessary down to the last
nut and bolt of that Mig-21 made at
the Koraput Factory have been pro-
vided by our collaboraiors. We know
who those collaborators are. - They
hid nothing. The entire technical
know how was given but even after
so many years, 18 years, after thé
Chinese War we are still going in
for more and more expensive aircrafts
from abroad which we must buy.
I do not know. We must see it cver
the years as a process where we were
and where we are now. Weare, com-
pared with our neighbours on this
sub-continent’'at any rate, industrially
far developed. It is a big advantage
for us. We have got engineers, we
have got technicians, who are second
to none in the world. We have got
heavy industry base which our neigh-
bours do not have. Why this conti-
nuoug search all the time for buying
expensive equipment from abroad.
Can you keep up in this race? You
would not be able to. Shri Gadgil
rightly pointed out that the obsoles-
cence is so rapid, ‘'modern weapons
are changing so much, their cost is
going up so much, if you wish to kezp
in this race, I do not know how our
economy and financia] structure can
stand it. It is impossible. Not only
the Vietnamese but other people alse
have shown that you can manage,
you can fight and you can win with-
out having so much expensive and
sophisticated armoury at your dispo-
sal. The poor Shah of Iran who equip-
ped and armed himself so much—
the Americans poured lavishly all the
latest equipment they could on him
from tanks to aircrafts and every-
thing could not save himself from the
unarmed, people; his own people .no
doubt, but they were unarmed people.
When' they were aroused and they
did not want him there, they saw to
it that he had to legve the country.
What happened to his armament?
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What 1 want to say.is that the cost,
gf the defence vexpendxture of ours
must be tailored to our capacity also.
We have not got unlimited capacity;
we should. not start imagining  our-
se;lves to bg .at par with nations which
can spend so much, huge astronomical
sumg on armament We. do not want
to; do that also. In a country where.
everyday we .are. talking of about
60 per cent people living below the
poverty line, it is a crushing burden
which has un:fortunately got to be
borne by ug because of the dangers,
which we are facing on all sides. But
surely the House must be satisfied
that this money is being properly
spent.

« The other .point which I wish to
make is about the command pattern
and the staff pattern of our defence
structure. I find in the Defence
Services Estimates which has been
given to us, if you look at it carefully,
there is a slight grudging admission
here between the lines that the com-
mand structure is not what it should
be. It is put in the other way. On
page 91 of the Defence Services Esti-
mates, it is stated:

“Although the three Branches of
the Defence
the Navy and the Air Force—are
under the general control of the
ministry, they normally function
directly under their respective
Chiefs of Staff..

On page 92, it says:

“The Chief of Staff of each Ser-
vice js in complete command of the
service under him...... It ig ob-
vious that defence of the country
involveg a joint effort by all the
three Services. Hence a Committes
consisting of the three Chiefs of
Staff is constituted. ...’

And this Committee mweets from tlme
to time

What I wanted to say is that . over.
the years since we have taken tp de--
ence planning, I thought, what we.
were moving towards, and should

Services—the Army, -
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move towards that is the most moder:
concept of all .and .on_the basis, oz
Whmh your exp‘éndnure c#an cm‘nE
down also was to have one mtegrated‘
umﬁed command, You cannot go cm.i
like this with Army 'separate, Navy
and Air Force independent and only’
have at the top a Committee of Chiefs
of Staff which meets now and agam?
or meets the Prime. Minister. This is
an outmoded technique which. we
Have inherited from. the past from’
the days of British. I do not know’f
why we are clinging to it. Here, it,
is adm1tted that closer coordmatxon
is necessary. It is not a questxon ot
closer coordination. Shri Gadgil was’
referring to the lessons of the modem
war and the campaigns. That aspecf:
is also to be considered and a unified_
command is necessary today in con-_
ditions 10 modern warfaie, not the-
three separate wings functioning in-
dependently of each other. .
Mr. Gadgil said: the Navy wants its”
own air force and the Army wants
its own air force. What ig the meaning’
of that? Which country has got that»
kind of a structure now? They have’
a unified command. I think it j; high’
time that we broke with fhe old tradi-
tions and ideas. and moved toximrds
the integrated command’ idea.

17 hrs.

The Ministery's job as such, in my

opinion, should be to control the
finance and the liaison in certain~
things like provisions, procurement"

etc. I think the Ministry has become:
too big as a part from the services, -
there js no reason why this non com-~
batarit part of the structure should go’
on growing fatter and fdtter, and be->
coming larger and- larger. In fact,-
it the integrated command is brought-
about, with a smaller and more busi--
ness-like Ministry you will find that>
a-lot of duplication, an enormous-
ameunt of duplication, is going to be"
cut out; and the costs can be reduced'.

-I can talk about it in more detail;»
but there is no time. I alsp want to~
know something more about Jaguar.
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The Minister of State has made some
kind of an equivocal statement in
the press. It does not mean very
much, at least to me. I want to know,
for example, whelh&" each Jaguar
costs Rs. 11 crores.

Now, the newspaper report says
this: they apparently seem to be in
receipt of a briet, 1t is said, as a
result of the briefing of the Ministry,
that simultaneously with the Jaguar,
there is also some more afoot, and
there are negotiations for the acqui-
sition of the multi-role MIG-23. I
do not know whether it is g fact or
not, EHe should tell us. MIG-23 I
am told costs Rs. 4.5 crores per unit as
against Rs. 11 crores for the Jaguar.
What are we dolng? Are we going in
for both, or are we going in only for
Jaguar or have we decided to ditch
the Jaguar—Mr. Morarji Desai’s Ja-
guar—and going now in for MIG; or
what? And, must all our old types of
aircraft have to be replaced by some
caorresponding new aircraft from
abroad? Has every Canberra, every
Hunter, every Sukhoi and every Gnat
10 be replaced by finding another ex-
pensive aircraft from abroad, without
developing our own technology? I
think this is a peculiar way of going
about things. Where will it end? We
will not be able to bear the burden
in a year or two.

We are saying always that we have
self-reliance in small arms, 1 think
this anti-tank weapon which is fired
from the infantry-man’s shoulder is
also a small arm, Even that, we have
not been able to develop. Even that we
have to buy from Sweden now, Thic
Carl Gustav 84 m.m. anti-tank we-
apon—can we not make it in our own
country? I think we can. This Vija-
yanta tank is being made in our
country for years. Yet, every now
and then we read—S8ir, we have to
depend on what we read; we are not
told anything—that we are now hav-
ing to g0 in for to purchase, more
modern and more exvpensive tanks
from abroad.
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Experience shows that the decisive
value is not only of weapons, but aulso
of the man—of the man behind the
gun. That meang the soldier; that
means the Defence factory worker and
that means other industrial workers. It
means the ex-Service men; it means
the farmers who are the main recruit-
ing stock of the Army in owr coun-
try. And it is their morale, it is their
sense of unity and their patriotism—
which is our biggest potential.

This Army of ourg has always been
the symbol of national integration in
our country. But the Indian Army
is coming under very heavy strains
just mow because of what is happen-
ing in various parts of the country.
And unfortunately this Army 6 as
somebody said here g little while ago,
is being committed more and more
to deal with these movements which
are opposed to national integration,
which are divisive movements, dis-
ruptive movements, secessionist
movements and which stand for some-
thing which is just the opposite of
what the Indian armed forceg have
always stood for. And I think it is
not a good thing; it is not good for
the morale of the Army also. There-
fore, I think we should try to get
these matters settled as quickly as we
can, by political means rather than
by military means, so that the Army
can really concentrate on the job
with which it is being entrusted, na-
mely, the defence of our borders.

Lastly, I want to say this; just now
I have received this information.
This is an example. I would like
Government to look into it. I am
talking about reducing costs or using
this money to the best possible pur-
pose; but I am told that there are
orders, quite big orders worth some
crores of rupees for shell forgings—
105 m.m. shell forgings and so on,
which instead of being given to pub-
lic sector undertakings which are
quoting lower rates, lower prices,
have been given to some privat, sec-
tor firm in Ludhiana, a huge amount
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for tracklings and for shell forgings;
and in spite of the fact that two pub-
lic sector undertakings have offered
1o supply at lower rates, this particu-
lar contractor is being favoured. There
may be some kind of hanky-panky
here, Sir; and I think thig matter
should be looked into. This is the
type of thing which requires much
closer control ang strict eyes on these
things so that this money we are
spending is not wasted.

SHRI RAJESH PILOT (Bharat-
pur): Mr. Chajrman, Sir, I rise to
speak with a tremendous sense of
pride of having served in our gallant
armed forces. I rise to speak also
with a sense of deep gratification that
here is a Government representing the
will, the wisdom and the aspirations
of millions and millions of our coun-
trymen ang reflecting their determi-
nation to spare no effortg to Kkeep
our armed forces as the finest in the
world. Here is a Government which
fully realises that the members of
our armed forces have, time and
again, risen to the call of duty, when-
ever the mneed arose, and, without
hesitation, offered the supreme sacri-
fice in defence of the Motherland.
Here is a Government which ig fully
alive to the dictum that it is not
merely the machine but the man be-
hind the machine that counts

17.07 hrs,

[SHRT SOMNATH CHATTERJEE in the
Chair]

In this age of specialisation and so-
phistication, ‘tomorrow’ often over-
takes us even before we have assi-
milated ‘yesterday’, and the cost that
one payg for being up-te-date is not
only unaveidable but, in faet is ab-
solutely essential. In this context,
we fully suppert the several measures
that Government have recenty taken
in the modernisation and re-equip-
ment of our armed forces.

While modernisation is a vital pro-
cess, equally important, if net more,
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ig the attention that is paid to per-
sonnel aspects—morala aspects; as-
pects which recognise the supreme
importance of the human element.
Here again I welcome the sgeveral
measures that Government has
promptly taken afiler assumption of
office. Improvementg in the career
prospects of both officers and men,
and liberalisation of rules for com-
pensation in lieu of quarters are
major steps in the right direction and
have, without doubt, done much to
reassure the men of our armed forces

of Government’s concerp of their wel-
fare.

However, we must not ignore the
fact that the armed forces, unfortu-
nately, have gradually become 1less
and less attractive as a caree for our
young men. Their career prospects
still remain substantially below those
obtaining in other fields. Living and
working conditions are-also far more
difficult. In fact, while, a few years
ago, g career in the armeid foroes
‘was one of the most coveted once in
recent years thig is not the same.

I certainly agree that important
measures have already been taken.
but I plead that, for special catego-
ries of personnel who, not only in
war, but in their daily life during
peace as well face a great element
of risk and hazard, additional in-
centives are necessary. Our aircrew,
for example, deserve a better consi-
deration than what has been given
to them so far. 1 may mention that
in almost every other country, the
compensation that they give, usually
in the form of a flying pay, is much
more than what we give to our air-
crew. Even comipared to the emolu-
ments of the civilian pilots in oyr
country, the air and grounq -crew
who man our Air Forep are placed:
at a tremendous disadvantage. We
must find ways and ‘means of redue-
ing this disparity.

Recent events in Iran and Afgha-
nistan only highlight our wvulnerabi-
lity to super power raoves. The rapid
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change in thé énvironment in Iran
resulting” in “the ouster of the Shah
and subsequent developments  was
nédither foreseen nor forecast by any
agency. There woulg not have been
s0 many American hostages if it had
been of direct interest to wus in &
military sense is the subsequgnt re-,;
arming of Pakistan. With super power
moves in the area we are forceq to’
react and reagsess the threat to wus
based on the enhanced military capa-
bilitieg of potential adversaries.

It is essential not only to periodi-
cally reassess the continuing changes
in the geo-strategic environment but
also to review our plans and pro-
grammes in the light of such reassess-
ment and prune or modify them as
considered necessary. We must look
into overall policy to stop the drift
towards greater independence. Eflec-
tive solution should be there; we
shoulq meet their requirements. 1In
fact effort should be made to go one
step further. It is well known that
inter-dependence breeds greater co-
operation and generates a climate to
adapt themselves to improving the
overall effectiveness. Modern warfare
calls not only for the closest coope-
ration and co-ordination between the
three Services for conduct of success-
ful operationg but also between the
Services and other agencies of Gov-
ernment, by all elements within the
nation. Here I may mention that
government efforts to give more at-
tention to the public sector has been
appreciated by the public. Servicing
in the Hindustan Aircraft Ltd. today
is better, where we repaireq our air-
craft; we Have gone for production
of our aircraft 'in HAL. Ordnance
factories have also achieved self-suffi-
ciency in small arms like rifles, car-
bines, motorguns and connected am-
munitions. Of course we have also’

gone une “step further; ordnance fac-

tories have sent consultancy teams to
foreign countries.

-

I tmvé a few suggestions for mo-
dérnigntlon 6f our Defence SefVices
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for the on consideration of the hon.
Defence Minister. In the Air Force,
we must have fighter-bombers fleet,
eduipped with aircraft with deepd’
penetration capabilities and with high"®
radius of action. This point has to’
be considered when we are thinking
of having new aircraft. Our, present’
aircraft, namely, Hunters, Canberras,
ete require replacement immediately.
About transport helicopters, my se-
nior colleague Mr. Gadgil had already
mentioned. Dakotas which are still
in operation in thp north-eastern sec-
tor are to be replaced with better
carriage capacity and performance.

I may mention here that today we are
not in a position to transport one corps
of the Armed Forces from the Easlern
to the Western Sector; till such time

we do not have a transport ﬂeet, the
difficulty will be there; the transport
fleet has to be increased. It is time

when we had more transport aircraft.

If it is required that we have to’
transfer our troopg from west to
east, or east to west, we may cut a

very sorry figure; we will fail in that

operation. I suggest that some more
transport squadrons or aircraft should

be added at a very early date. Heli-

copters with better passenger carry-

ing capacity and better load carrying
capacity should be considered.

The difficulty we have today is the
modernisation of our communication _
system. In oyr Army we have g com-
munication system which requires
modernisation. The border road pro-
jec's are to Le intensified. I think
work has been done in the north-
eastern sector and in the western
sector on the border roads. This is "’
a project which has to be taken up
seriously and should be intensified in
a serious manner. Mr. Gadgil has
already mentioned about the sub- *
marine for our Navy; I certainly re-
commend that the government must
consider that. )

I will now give some suggestions '
regarding educational facilities. So
far as education facility for_ the child-
ren of defence personnel I8 conern-
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qci, we have Kendriya Vidyalayas all
over the country, but considering Lhe
number of defence personne] and the
stations, the number of these schools
iy very less. I am mentioning these
factorg becapse I have passed through
these stages” and the practical difm.
cylties which I am pointing out are
the difficulties which most of the
service reople face. They are always
at a disadvantage in the matter of
education facilities because Kendriya
Vidyalayds are not available at all
the stations ang there are cases where
the children of our service person-
nel have to travel 30 to 40 KM daily
for attending school. So, I suggest
that this factor must be taken serious-

Iy.

.As mentioned in one of these books,
married accommodation for sepoys is
available at just 35 pep cent of sta-
tions. This is a very low percentage.
It should be increased at least to 50
per cent.

Today family pension in defence
services is, I think, 20 per cent of
the pension which a service person-
nel would get which ig very low pen-
sion. If a service personnel dies in
war, he gets a slightly higher pen-
sion. But take the case when ap air
farce pilot dies on duty because of
an air accident. His wife does not
get that much pension if she would
get i her hysband died in war., So,

I gsuggest that the family pension .

should be increased from 20 per cent
to whatever the Government feels
can be done.

We have separate family accommo-
dation in both western and eastern
sectors, but it is not adequate. We
have started this project, but I sug
gest that more separate, family ac-
commodation must be ganctioned, es-
pecially in the north-eastern sector
and western sector,

When a civilian dies in an air acci-
dent he gets Rs. 2 lakhs as compen-
sation. But when a service person-

nel dies in an accident in an air forge
aireraft, he gets only Rs. 1 lakh, This
disparity shoulg Be, removed.

» Comjng tp re-settlement facilities,
agencies in the- public sector like gas
agencies, petrol pump agencies, etc.
are given to the service personnel
after retirement. But slowly and
slowly this percentage ig going down.
I request the Government to keep a
check on this. Particularly, the dis-
parity between war widows and
widows whose husbands were killed
in pesgce duty should be narrowed

down.

Voluntary retirement should be’
encouraged, subject to the rules and
regulations, so that if some people
feel that they could have a belter
career after retiring from the defence
services, they could do so.

If possible, incentive should be
given to the retired personnel by
way of g free pass as per the status
of the person—officer or other ranks,——
till they survive in this world. I am
not suggesting this incentive for per-
sons retiring say after ten years or
such short periods. If a person has
put in pensionable service and re-
tires, he should be given this conces-
sion, which he gets during his ser-
viceg time.

I conclude with a tribute once again
to the men of our armed forces for
their silent and dedicated recorq of
service ang with a tribute also to the
Government for the manner in which
our Prime Minister and under her
able guidance the Ministry of Defence
are tackling the problems of our
armed forces.

SHRI SHIVRAJ V. PATIL (Latur):
Sir, I rise to support the Demands
of the Defence Ministry. I am sure
that this House will not grudge grant-
ing the demands of the Defence Min-
istryv. The amount demanded 15 a
little more than what was demanded
last year. Tn the altered circumstan-
ces and because of the increase in
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the priceg of things, I am sure the
demand for mmore money will be
acceded to by this honourable House.
India is a peace-loving country «nd
at no time in history, Indian forces
had marched outside with sword and
fire, to win the territories of other
countries, to dominate over other
people and to increase the influence
of our country in certain parts of
the world. Today also India values
peace and tranquillity, India wants
that there should be true peace and
tranquillity jn all parts of the world.
We are not preparing ourselves to
attack anybody; we are not prepar-
ing to create influence in certain parts
of the world or to grab pieces of land
of any other country. We want to
Prepare ourselves to defend the sove-
reignty, integrity peace and tranquil-
lity of our country and the system
which we have adopted in our coun-
try. For that purpose, we want our
defence forces, we want to manufac-
ture weapons and formulate our

Policy.

In my opinion, we may not be re-
quireq to face a global war. Today,
the world is having atomic bombs,
nuclear bombs and what not. It s
realised by all countries that if a
global war is started not only the
human beings but life itself wil] be
exterminated. So, with this realisa-
tion, I think, there will not be a glo-
bal war in the world, There 1s very
little danger of that kind of a global
war at least in the near future. Iut
Y am not suyre whether we would not
be required to face small wars in
the world. Small wars may be start-
ed, fought and inflicted upon other
countries not only to acquire a ter-
ritory of that country but to teach a
lesson to that country, to humiliate and
to see that the kind of politica] sys-
tem adopted by that country iq dis-
rupted. If this thing happens, then
the countries in the world which want
to be independent should defend
themselves. I am not sure whether
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we will be required to fight 3 war of
this nature. But in 1947, 1962 1865
and 1971 we had to fight wars. All
those wars were actually inflicted
upon us. We did not start those wars
nor did we create conditiong for
starting that type of war. But the
conditions were created by others. We
were just trapped in those conditions
and we had to defend ourselves.

Today, we have to consider the
situation that is existing in this part
of the world and then we have to
formulate our defence policy. Pakis-
tan is our immediate neighbour. Only
yesterday, the Foreign Minister of
Paklstan visited this country. We
want that Pakistan should prosper,
the bond of friendship between the
two countries should be strengthen-
ed. In the past, Pakistan used to say
that India was not accepting the
existence of Pakistan itself. Pakistan
had grabbed certain piece of our land.
Since its inception, Pakistan has been
purchasing arms from different coun-
tries. Now, Pakistan is preparing to
manufacture atomic weapons, We
cannot forget this fact while formu-
lating our defence policy.

China is our next immediate
neighbour. It is a very big and vast
country, It has got a very huge popu-
lation, We have a very long border
with China. China believes in a
philosophy which may not be accept-
able to 30 many people. Ching says
that war is inevitable and unless and
until there ijs war, we will not be able
to create a new system in fhe world.
They say that even the thirq world
war will not destroy humanity but
there will be some people to create
the world in a new fashion. If a
neighbour of this kind is there, we
have to think as to hew much of
defence preparedness hag to be there
in our country, In Diego Garcia, the
bases are created, and from there the
super power is trying to contro] the
activities in the littoral States. The
super power is trying: to control the
open sea: I had said, Sir,’ in this
Houge itself that sea is becoming more
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ang more impartant. What do we find
in the sea? The food, the ores, the
oil and other things are very precious
and they are all exploited. The sea
is the virgin land in a way and people
are attaching more and more impor-
tance to the open sea. Our attention
is attracted towards that, So, the
super power wants to control the open
sea and the route also, and I do not
know at what time it may turn into a
disastrous thing, at what time we may
be required to defend ourselves. Our
coast ig also a very long one and it is
necessary for us to defend ourselves.
So, in my opinion, if we want to
defend this country’s integrity and
the territory and the system we had
adopted, we shall have to be ready to
face the danger in the Himalayan
regions and in the sea. We have to be
prepared to face the danger from that
side in the Himalayan region and from
the sea also. The question would be
whether we are prepareq for that.
And in my not very informed opinion
we are prepared for that, Of course,
we have been saying that we should
pay attention to navy more and more
and we should see that the navy de-
velops. I am alsp of the same opinion.
Now, the wars will not be fought so
much on the land as they will be
fought in the sea or ip the air or in
space. So, we will have to be pre-
pareq for a war in the sea. In our
country we are paying attention to
the army, we are paying attention to
the navy and we are paying attention
to the air force also. But in my
opinion the emphasis hag to shift a
little from army to navy, The balance
may be correct at this time, but it has
to be shifteq a little to navy ang we
may have tp pay more attention to
air force also. As things stand today,
probably we are doing very well. DBut
we are planning for 20 years to come
—we are not planning for one year
or five years or ten years—and Wwe
will have to see where the warg are
to be fought and how the wars are to
be fought and what wing of defence
hag to be strengtheneq more, and in
my opinion we shall have to attach

more importance to the navy ang to
the ajr force in future. At present of
course what we are doing jg correct,
it is not wrong, but in future we shall
have to attach more importance to the
navy and to the air force.

Sir, the weapons we are producing
here are good weapons, no doubt. Bug
if we want to be self-reliant, in my
opinion we have to pay more atten-
tion tg the research and to the deve-
lopment of scientific knowledge. That
is a key to everything in our country.
That is a key which can solve the
problem of poverty in our country,
that ig a key which can solve the pro-
blem of defence in our country. So,
emphasis has to be on scientific deve-
lopment and research. I will not go
into all the details, I will not talk
about ordnance factories and the pub-
lic sector factories and all other things.
But the key is the most important
thing. If we want to be self-reliant,
it is recessary that we should carry
on research by spending more money,
by attracting more talents, by paying
more attention to that aspect of de-
fence and if we do that and if we
succeed in that, I think we will be
able to defend ourselves wel]l, we will
be able to equip vur army well,

Sir, it is said in this House, and I do
agree, that weapong are important.
machine is important, but more than
the machine, the man is important—
the man who has to deal with the
machine, the man who has to use the
machine, If the hand is not ready, if
the heart is not ready, if the mind is
not ready, if the hand, the heart and
the sou] are not strong and spirited,
it would not be possible for us to
make use of the weapons that are
available. What js it we are doing to
create a strong hand, a sirong heart
and a strong sou]? That is the ques-
tich befocre us. I mayv not lie exact-
1y within thc porametergs of the De-
fence Minjstry, it is noi the Defence
Ministry alone which can cope with
this problem, it may not be Govern-
ment alone which has to do some-
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thing in this matter, but unless we ‘o
that, we will not have a strong defence
force in our country.

Our jawang have fought in the First
and Second World wars. They have
fought four or five wars on our land
also after ,independence, and in all
the wars, they have proved their
mettle, They have earned the admi-
ration of the people of the world.
They are strong, they have the capa-
city to.fight-and face any danger. They
have the imagination,to attack and
defend, they hawe the capacity to face
all ’kinds of dangers. But if you want
te increase thak capacity of theirs, it
would -be necessary to provide them
more facilities when they are on the
border, when they are getting train-
ing, Not only that. It would be
necessary to see that they are free
from worrieg that their kith and kin
arernot looked after properly. They
should not be worried about their
futurg alse, what would happen to
them if they lose a limb. That kind
of anxiety should not be there.in their
mind. If we create, a-system -which
wijl give them the confidence that in
all such circumstances they will be
properly protected, I think they will
have a very stiong morale, they would
be very slrong at heart to face any
kind of enemy. At present they ara
doing it, and doing it extremely well.
They have earned not only our ad-
miration, Lut the admiration of the
people throughout the world, but if
we want to make them more strong,
more efficient, more capable, I think
that woulg be necessary.

More than that, they should fzel
that they are fighting for a cause. If
they feel that they are fighting for a
cause, they will feel strong, What is
the cause? The cause is not merely
our own country because if we attach
importanre to our nationaj boundaries,
We may be able to win certain wars,
but we may not be able to protect this
big worlg of ours from nuclear holo-
caust. They have to be enlightened
that they are fighting for their own
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country as wel]l as for mankind. If a
feelirig of that kind is created in their
mind, if they feel that they are fight-
ing Ior the poor people throughout
the world, to create a just world order,
i that is inculcated, they would have
a tally ctrong morale, and our army
woulq become invincible,

My hon. friend Shri Bhagat was
saying that we ‘'have a very great
leader in our country, and because of
that leader our boundaries are wafe
an] our defences are very strong. A
crit cism was #levelled against (his
saying that a person shoulg not be
equated "'with the entiredéfence of
this country. 1 Jo ’'nbt quarrel with
this X%kind- of proposition, because
machides may’ be there;! the equip-
ment may be there, but in the absence
of a proper leader, the defernce force
may, fepel helpless. Only'if-a propef
leader’is there, can an army functien
usefully, People want a rallying point
where everybody can feel confident
and safe. Of course, the strength of
the country is the strength of the
people, the strength ©f the eco«~
nomy, the strength of the spiritual
forces in this country. But if you 4o
not provide a point where all these
kinds of forces are concentrated, it
would not be possible for us to defand
our country and to be very strong. 1
think in Mrs, Gandhi, our Prime
Minister, we lhave that kiangd of
leadership. She js the focal point
where the people can keep their faith,
the army can keep their faith, where
the pcople outside our country czn
also kcep faith. Because we have an
army of people who are strong, be-
cause We are manufacturing good
weopons, because we have a leader of
the kind of Mrs. Gandhi ag our Prime
Minister, I think, our borders are
safe. We would be able tp protect
ourselves not only that, we would be
able to evolve a policy, a philosophy
whirh would be capable of protecting
the entire world. We want to lead
the world, we want to bhe leader of
the worlg in the sniritua] sense, not
in the spiritual sense of religious
people, but in a different sense, in

'
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c;?ating something which will be
heipful to all the people in protect-
ing e world, in warding off the
danger of . the. thermo-nuclear war.
We would like te lead the world, we
vould like to contribute some ideas
towards that ang by doing that, we
would be defending the world-as well
ag ourselves. .-

S

I have done.

SHR] HANNAN MOLLAH (Ulu-
beria): Mr. Chairman, Sir, in the face
of the gerious economic crisis that we
arg facing today, we find that fhe
- Gpvernment,proposes to spend Rs. 327
croreg mpre on defence, Ag a non-
developmenta] expenditure, this can-
npt ke seen. ag anything other than
yet another burden on the back of
our people, But the question is whe-
ther the burden is worth jt. This can
oply .be assessed by looking at the
faoreign poliey voutlook, the budget
reflects. Teday, we, are gtill faced
with the problem of decolonisation
and nationa] self-defence. Our. pri-
mary task is {0 mend the fences pur-
posely- left broken by British coloni-
alism. The basis of this, was com-
munalism and one-sided border ggree-
ments for which we have paid heavily
in the past and are still paying in
terme of bag relations with our
neighbours. Thig forces us to main-
tain a large ang expensive standing
army which naturally does not allow
us to take up the developmental
works. A vigorous pursuance of non-
alignment policy, consistent struggle
against imperialist forces, growing
friendship with the socialist camp
instead of opportunistic bourgeoisie
landlord policy of playing between two
camps, pursuing an independent policy
alone, can help us to keep our border
in peace and pay more attention to the
development of our national economy
and ultimately strengthen our defence
potentiality.

17.39 hrs.
[MR. SPEAKER in the Chair]

The British colonial legacy caused
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szrious gaps in our defence structure,
which we gre still maintaining. Are we
sérious about the imperialist threat
we are facing? Take the case of the
growing US presence in the Indian
ocean, specially their strong base in
Diego Gareia. Its attack on Iran, its
fomenting of communal, sectarian
ang secessionist warfare in the Middle
East, South East Asia ang especially
i our north eastern region, all point
to the need for naval vigilance. We
have a big coastline to defend.

Does the budget reflect this priority?
No, it doesinots Although the naval
hudget represents a mere 5 per cent
of- the total budget, still the inorease
over last year is only Rs. 4 ereres
whereas the army budget has increas-
©d by Rs. 190 crores and the air fonrce
budget hag iucrease sby Rs. 34 crores,
Thus, an already relatively weak erm
of our defence structure js being fur-
ther weakened in the face of growing
imperialist threat. i

Obviously, thig Government does
not take the threat seriously as
can be seen from the recent arms deal
with USA reported in The Hindu of
June 21, detailing the sale of outdated
missiles which have also been prn-
videq to our neighbourg for obwvious
reasons This is on the eve of nuclear
blackmail over the fuel for the Tara-
rore reactor which can hardly be con-
‘1dereq a wise decision This may
appeal to the bourgeoi Government as
a method of playing between +*he
foxcesrof secialism and imperialism,
But it leaves serioug gaps in our de-
fence capabilily. It cannot be con-
doned. It will make it extremely
difficult for us to defeng our soverei-
gnty should the need arise. The de-
fence blackmail by US imperialism is
nothing new. The history of wars
we have fought on the sub-continent
provides ample proof of it.

Nor doeg the Government appear to
prlace much reliance on the capacity
vf the Indian people to defend them-
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selyes, Not only has the expenditure
on defence Research and Development
beean allocated less than 2 per cent of
the total budget, there is reason to
believe that the Indian defence pro-
duction is retrealing in the face of
foreign dependence, as the labour force
employed in ordnance factories and
public sector undertakings connected
with defence production showed g de-
cline of 10,000 workers against the
figures of the last twg years. Why
this decline of 10,000 labour force?
Moreover, 600 employees vof the
ardnance depot at Alipore, Calcutta,
the oldest organisation of the Army
ordnance corps established in 1765,
are seriously affecteq by the decision
of its disbandment from last month.
In spite of developing of our own
indigenous growth, we are dealing
with imperialists, The private sector
is encouraged with orders from the
Defence  Ministry. Specially,  the
Military  Engineering Service has
been a free zone of looting for the
contractors.

The capacities of our ordnance fac-
tories and the public sector under-
takings are not fully utilised, We are
not maobilising all our resources, ou.
scientists and engineers, and our men.
But we are depending on foreign
countries. Seeing this serious stat:
of affairs, it is imre:ative that the
Rajadhaksha Commitiee Report om
Defence Production should be placed
on the Table of the House and its
recommendations shoulq be didcussed
ang implemented,

Now, I will say something about
boosting up the morale of our jawans
whgo are the real defenders of our
country, They should be given their
due. They are doing so much for our
ccuntry, We are proud of them. But
their political rights, to read any
newspaper they like, ang the right tlo
a secret ballot, are denied toO
tbem while their officers are enjo-
ying those rights. But the jawans
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are not enjoying those rights. How
can you raise their merale?

Also, the inequalities that charac-
terise our seciety are reflected even
more acutely in the army, in our de-
fence structure. The jawans often
suffer discriminatory treatment in
respect of hours of work, medical and
residential facilities, not to speak of
the pitiful condition of war widows,
Moreover, the practice of using the
jawans ag servants in the homes of
officers ig yet another bone of conten-
tion which cannot help raise the
morale of the fighting forces. Can we
expect a force to stand up to the strain
of warfare when serious inequalities
characterise the Army? The Chief of
Staff gets an entertainment allowance
of Rs. 6,600 a year, that is, Rs. 550 per
month while a irained sepoy gets a
salary of only Rs. 265 per month; a
new recruit gets only Rs. 175, and a
boy just Rs, 50. Can this raise the
morale of the fighting forces?

Now, see the condition of the ex-
servicemen. Out of 60,000 ex-service-
men, every year, only 10,000 to 15;000
get jobs. What would be the effect on
the morale of the jawans who are
fighting on our borders when they
know that. after losing the job in the

military, they will be unemployed?
So, this should be taken into considera-
tion and should be taken a serious
note of.

The democratic rightg to civilian
forces like those in the Border Roads
Organization have not yet been recog-
nised. what prevents the Govern-
ment from recognising the Offi-
cers’ Association of HAL, Banga-
lore? The House should be taken
into confidence and informed. The
industrial relations should be good in
the defence industries. There are
3.20,000 defence employees who are not
getting bonus. Why?

An Ordnance Factories Board has
been formed But representation to
the workerg in the Board has been
denied. Why should this be denied?
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After all good industrial relations
shoulq be maintained.

The Government gave the assurance
that there woulg be automatic promo-
tion of labour after 15 years of stagna-
tion in a particular scale. But that
hag not so far been implemented, This
is the condition.

In the Military Engineering Service,
the contract system should be
abolished-—

The defence employees should be
given trade union rights. Their vic-
timised leaderg should be reinstated.

The service conditiong of defence
employeeg should be improved, With-
out that good relations cannot be
established in the defence industries.

In Defence Production, orders
worth Rs. 20 crores have been placed
on a contractor in Ludhiana, they have
been given to the private sector. There
are some unholy things here. One
Under Secretary is related. That
should be probed into. The House
should be taken into confidence and the
inquiry report should be placed on the
Table of the House. What are they
doing with public money in the def-
ence industries? These things are
happening. We do not believe that
they wil] be able to do this.

The Budget in no way reflects a
policy adequate to the needs of the
country. It still stresses the handing
over of the defence of the country 1o
largely land-bound mercenary forces,
a policy that 1is outdated, expensive
and wgasteful. 711 fallg squarely into
the hands of unscrupulous arms
dealers. A policy like this can hardly
serve to defend the people, without a
radical change in outlook which go far
there is no reason to expect.

SHRI R. S. SPARROW (Jullundur):
I rise to support the Defence Budget.
The six Demands for Grants, in my
view, have been adequately spread
out and worked out.
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Sir, the subject is a very complex
subject and is, of course, one of the
important subjects for any country and
has to be viewed dispassionately and
in a very cool fashion. I have said
that it js a very complex subject. 1
would like to explain this within a few
minutes and then [ wil] touch on cer-
tain other important aspects concern-
ing this,

We are all agreed that our Armed
forces have to be very strong so that
they can effectively defend our front-
jers. The stipulation, of course, comes
in in the form of paucity of funds.
The difficulty to meet that, a big tussle
goes on between defence requirements
and the expense vis-a-vis the new type
of equipment that keeps on coming in
and the obsolete weapons and equip-
ment that need to be eased out. That
makes the burden on the Exchequer
very heavy. Out subject, our problem
in India becomeg more complex when
you see how the situation is obtaining
aroundg our counftry.

As chance would have it, we have
some ambitious neighbours around and
‘we have had a taste of them. Since
1947 till 1971 Indo-Pak war, repeated
trouble hag been on our borders. And
one of our neighbours as it so happens,
namely, Pakistan, has once again
become quite strong militarily. In
my opinion, she has become stronger
than what it was in 1971. Mr. Jimmy
Carter, President of America, as you
will recall cancelled the old ban that
had been imposed not to provide
Pakistan with arms and he revoked
that in December 1979, soon after the
Afghanistan affair. And he promised
arms to them to the tune of 150 million
dollars to Pakistan. Not only that,
400 million dollars worth of economic
and arms aid was further to be given
and speeded up as opportunity would
develop. Over and above that, we
have all reagd and we know that some
of the European allies and friends are
out to help Pakistan in one form or
the other and the detente-seeking
China is always there to help Pakistan,
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In that context I would like to pose
the duestion to Mr, Jimmy Carter,
the President of Armerica, that if at
1l Pakistan has to be made that
strong—with what aim in view? If
Pokistah Holds strength and might,
which way to the aggression going to
be? Ig it meant to go against Af-
ghanistan? Or is it meant to go
against India? If not, against whom?

Mr. Agha Shahj was here. All the
hopes that we had, did not work out
very nicely, according to the news-
paper. We wil] come to know more
about it. But, that is not the point.
The point is: how {0 deal with
Zia-ul-Haq.

AN HON. MEMBER:. 1 think there
is something wrong with mike,

MR, sPEAKER. Let him cghe for-
ward.

SHRI R. S. SPARROW: I was men-
tioning about the collection of arms
and armaments by Pakistan. The
whbole history repetitively has shown
time ahd again that whenever Ameri.
can, particularly, boosteq Pakistan
wifh arms and armaments, these were
used to upset the stability of the
India sub-continent; in one form or
the other, it was so done. It has been
happening. I wanted to ask....

GMGIPND—1439 LS 24-g-80
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MR. SPEAKER: May 1 know the
pleasure of the House for Mr, Sparrow
concluding his speech today?

DR. KARAN SINGH (Udhampur):
I think he can conclude in flve
minutes.

MR. SPEAKER: Okay. Let him go
on.

SHRI R. S, SPARROW: ] have, with
your kind permission, Mr. Speaker,
besides bringing out this question to
explain the complexity of the situation
and the problem that we, as a country,
have to face, some other problems
also. I have to pose, through you,to the
Government, So, for that reason, I
would specifically wish to submit that
if it is not possible for you to allow
me more time for one reason or the
other, I may be permitted to continue
my speech tomorrow morning.

DR. KARAN SINGH: Yes, he may
continue tomorrow.

MR. SPEAKER: All right. The
House stands adjourned to meet at
11 AM. tomorrow,

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July 18,
1980/Asadha 27, 1902 (Saka).





